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LOK SABHA DEBATES

Thursday, April 12, 1979/Chaitra 22,
1901 (Saka)

The Lok Sabha met at Eleven of the
Clock

[MR. SPEAKER in the Chair]
ORAL ANSWERS TC QUESTIONS
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"

SHRI R. K. MHALGI: May 1
know from the hon. Minister when
the various new constructions taken
in hand will be completed?

PROF. MADHU DANDAVATE: As
far as construction of new railway
lines is concerned, we fix up the time
target for every line. Ang so far, for-
tunately for uys and unfortunately for
our critics, we have been able to
complete all the projects in time. For
instance, there is wone particular
route i.e. Apta—Roha line. By com-
ing March, we will be able to com-
plete it upto pen. As far as Basai
and other areas are concerned which
fall in the constituency of the hon.
Member, the work is going on ex-
peditiously. In fact, it is going on at
a higher speed than hag been pres-
cribed and 1 can assure him that
within the time table that we have
fixed, we will be able to complete
that.
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(%) 1 witw, 1978 & 28 W@y,
1979 % ATHTO W fewl fa @
fer 3UMt ® gemd Wk aremfai
% T ; W

(W) ad 1978-79 ¥ =faw wadi
gara & g s oo fer oaq?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a)
Complete information on strikes and
lockouts for the entire period, of
1st April, 1878 to 28th February, 1979
is not available. On the basis of pro-
visional information received so far
the total number of strikes occuring
from April, 1978 to February, 1979 is
2009 strikes and 263 lockouts. A state-
ment showing the names of those
public and private sector establish-
ments, where strikes and lockouts ac-
counted for a time loss of 50,000
mandays or more, is laid on the Table
of the House.

(b) The gituation is under the
constant watch of the Government.
The Industrial Relations Machinery
both at the Centre and in the States,
continues to make efforts, to minimise
work stoppages, through informal
mediation, conciliation, adjudication
or arbitration, ag necessary, under the
existing statutory provisions and
voluntary arrangements.

Statement

Names of establiskments where “major strikesflockouts (contimuing or terminated during 131 April, 1050 1o
2Bth February, 1970) invelring a tims loss of 50,000 or more mandays since the beginning .f':fu dispute.

S —

L‘S- Name of State/Union Territory/Sphere/Establishment
0.

Seclor
3
{ (A) 15t April, 1978 to December, 1078 (P)
Andhrg Pradesh (Central Sphers)
Chief Executive, Nuclear Fuel Complex, Moulali, Hyderabad Publ'c
)
bad of M/s. B,C.C.L., P.O. Bhowra (Dhanbad) . Public

Bikar (Ceniral
Amla]

———
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1 2 3
Bihar (State ) L

4 Bata India Ltd., Mokama, Patna . Private

& Rohtas Industrics Ltd., and Ashok Cement Ltd., Dalmianagar Private

§ Abrak Establishment, Giridih . . . . . . . . Private

Karnataka (State Sphere) . :
6 The Devangere Cotton Mills Ltd.. Post Box No. 15, Pala Badam Road,
Gadog . . ; . . : . . . . . . . Private
Kerala (Stats )
7 Muppil’kunmmm, Trichur Private
Maharashira, (Central Sphee) !
8" The Chairman, Dockl.alxmrBurﬂ Bombaymd(]hnnm.n Bomh} !'brt
Trust + Public
Maharashtra (Sta%e Sphere)

9 Cable Corporation of India Ltd., Bombay Private
10 Carbide chemical Co., Bombay . Private
11 The Premicr Automobiles Ltd., Thana . . . Privat
12 The Central India Spg & Wvg Mfg Do L., md the l'.‘.mpru M:lll.

Nagpur : Private

13 Bajaj Auto Ltd., Akurdim, Poona. . . . Private
14 Parle Products Pvt. Ltd., Tajpal Road, Near North Crossing, Vile Parle

(East), Bombay . . . . . . : ) . . . Private
15 The Premicr Automobile Ltd., (Kurala and Wadlashed), Bombay . . Private
v e WA
16 Khetri, Dulh, mari & Kolihan Mines of H.C. Ltd., Khetrinagar Public
Tamit Nodu (State Sphere)
17 Madras Coats, Ambasamudram . . Private
18 Tiruppur Cotton Spg. & Wvg. Mills, Tiruppur . . i . . Private
19 Ten Textile Mills in Coimbatore . Public
20 Southern Switchgear Ltd., Madras " . 5 F N " Private
&1 All Bleaching and Dyeing Factories in Farur Taluk . P Private
22 Sun Paper Mills Ltd,, Cheranmahadevi . . Private
Uttay Pradssh (State Sphere) 5
23 All Hosicry Units at Kanpur Private
24 M/s. Hind Lamps Ltd., Shikohbad Private
a5 My/s. Jain & Super Tube Co. Ltd., Ghaziahad . . Private
26 45 units of Bangle Industries in Ferozatad . Private
27 Myjs. Swadeshi Cotton Mills. Kanpur Private
Wost W Sphere)
28 145 Collieries under M/s. E.C. Ltd. Public
Wast Bengal (Stals Sphere) .
89 Graphite India Ltd., Durgapur—3, Burdwan . . . . . Private
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Natiolr.lpl Pipes & Tube Co. Ltd., Shamnagar, 24—Pgs. . . .

10
1 ) 2 3
go Hind Refractories Ltd., Durgapur-y . . . . . Private
g1 Bata India Lid., Bata Nagar, 24 Pgs. . o . " . . Private
q2 Marwari Relief Socicty, Ravindrasharam, Calcuta-: . . . Private
33 The Shalimar Rope Works Ltd.. 39, Shalimar R.a t Howrah o Private
g4 Iindustan Motors. Uttarpara, Hooghly Frivluc
35 Reddar Rubber Mig. Co., 92, Main Road, Caleutta— g Private
36 Aukland Jute Co.. Jagadal, 24 Pgs. . . . . . . Frivate
g7 Mi/s. Usha Sewing Machine Works. 183, Prince Anwarsha Road, Caleutta-68  Private
48  Premi Chand Jute Mills, Changail. Howrah . . ' . Private
39 Nakarapara Jute Mills, Ghusury, Howrah . . . . . Private
40 National Iron & Steel Co. Lud., Belur, Howrah . : : N Private
41 Howrah Jute Mills, 493, G.T. Road, Howrah . B . . Private
42 Ly ox Machinery Ltd. 104, Vitanagar Main Road, Calcutta—67 . Private
.43 Kolay Iron & Stecl Co. Ltd., Kankinara, 24 Pg». . . . Private
44 Meghna Mills Ltd., Jagadal, 24 Pgs. % - - u . Private
45 Naithati Jute Mills, Co., Nuaihati, 24-Pgs. . . f " . « Private
4% lisha Automobile Engg. Ltd.. 2, Ram Gopal Ghose Road, Calcutta—2 . Private
47 Easiern Spinning Mills, Pirgacha, Radambagachi, 24— Pgs. . Private
48 M/s. Kannoria Jute Mills. Howral . . . . . . . Private
49 Stone Plant Electrical (P) Ltd. 16, Taratolla Roarl, (hlcullta-53 . . Private
50 G.E.C. & A.EJ. Warks—T, Taratolla Road, Calcitta . . . Private
;51 National Co. I.Ill.; Sainkrail, Howrah . . . . Private
52 North-Brook Jute Mill, Baidyabati, Hooghly . . 5 Private
.53 Weaverlv Jute Mill (K.B.L.) Sec. Shamnagar, 24 —Pgs. . . . Drivate
54 Kinson Jute Mills, Titagarh . . . . Private
55 Mj/s. Usha Fan Industries, Bansdrani. 24—Pgs. Private
56 Wool Combers of India Ltd., Jagadal, 24--Pgs. . . . . Privaie
57 Kessoram Refractorics, Kulti, Burdwan . . . . . . Private
53 Small Tools Co. of India Ltd., A.D.C. Bangalor: Road, Calcutta—s4 Private
59 Orient Steel and Industries Ltd., 6, G.T. Road, Lilloah, Howrah Private
60 Baranagar Jute Factory, Baranagar, 24— Pgs. . . Private
61 . Private
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1 2 3
Delhi (State Sphere)
62 Metal Forging (P) Ltd., Ph, I, B-17, Mayapuri Indl. Area, New Delhi . Private
(B) Janwary & February, 1979 (P)
Kerala (State Sphere)
t  Coir Spinning Establishment in Trivandrum District . . . . . Private

Wes! Bengal (Centrat Spheve)

2 Eastern  Coalfields Ltd.. Dighergerh, Burdwan, (Al tle  establilnan::

nurnbering abuut 124}

Fublic

{P)—Provisional and based on the returnsfinformation received in the Labour Bureau
upto 16-2-70 for 1978 and upto 31-3-79 for 1979,
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MR. SPEAKER: Broad policy
questions should be reserved for
other debates, not jn the. Question
Hour.

SHRI RAVINDRA VARMA: Sir,
the hon. Member referred to some
strikes and stoppages of work which
have taken place in the recent past.
In answer to his main question I
did refer to the total loss in terms of
mandays. His Supplementary ques-
tiong primarily referred to the causes
of such stoppages of work and
strikes. [ can assure him, Sir, that
the Governmeni is constantly study-
ing the causes of industrial unrest.
Az the hon. Member said, the causes
mainly relate to demands for in-
crease in wages or dearness allowance
and complaints regarding conditions
of work. There are also occasions
where delay in the implementation
of awardg leads to unrest. The hon.
Member also referred to the disparity
of wages and ostentatious living
being one of the causes for unrest.
Sir, as far as the last point he men-
tioned is concerned I have already
stated in the House that the Tripar-
tite Committee which wag appointed
to study the question of workers'
participation in management has
completed ity work and on the basis
of the recommendationg of this Com.
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mittee, the Government proposes to
introduce the necessary legislation to
ensure effective  participation of
workers in management.
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SHRI RAVINDRA VARMA: Sir, I
have already answered his question
abou; disparities in wages and in-
comes. This is a matter which is en-
gaging the attention of the Govern-
ment as ijs known to the hon. Mem-
bers and efforts are being made to
ensure that the disparities are re-
duced and the proportion between
the minimum and the maximum is
such as does not lead to further un.
rest.

On he gecond point that the hon.
Member raised about the situation in
Japan, it ig well-known that strikes
are very uncommon in Japan and
there is a feeling among the workgts
there that work is necessary to In-
crease productivity and wealth, and
to have their legitimate share in the
profits that accrue from increase in
productivity. I am not, however, sure
whether a very big country like
India with such a large number of
workers can solely depend on send-
ing a number of workers from here
to Japan so that they may come
back jmbued with the same ideas

CHAITRA 22, 1901 (SAKA)
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and inspired by the same ideals.

SHRI A. K. ROY: Mr. Speaker,
Sir, for every question hour hon. Mi-
nister hag answers, but no action
and perhaps no remedy. For ex-
ample, he has never realised that the
effectiveness of constitutional ma..
chinery in resolving the labour dis.
puteg reached so Jow. For example,
in Dhanbad we have got the Central
Labour Ministry as the biggest es-
tablishment and you will be surpris-
ed to know that out of three tri-
bunals—tribunals are meant for re-
solving strikes and lock.outs—one is
a nalional tribunal and only one
has ot no judge. I have referred the
matter several times...

MR. SPEAKER: Kindy come to
the question.

SHRI A. K. ROY: They have got
the Mines Safety Department. No
officer j5 there. The Regiona] Labour
Commissioner's Department is there,
but two of the Assistant Labour
Commissioners are absent. So, in view
of all these things, may I know from
the hon. Minister what action e is
going to take so that all his consti-
tutional machineries for resolving la-
bour disputes operate well? He
should not give only answers, but
he should take action and find some
remedy.

MR. SPEAKER:
suggestion for you.

SHRI RAVINDRA VARMA: If you
rule so, Sir, I wil not answer.

This will be a

MR. SPEAKER: If you don't ans-
wer, 1 won't come in your way.

SHRI RAVINDRA VARMA: No,
Sir. The hon. Member started by
saying that I only answer. I do not
know how to answer without ans-
wering. Sir, there ig no doubt that
the Government must take steps to
ensure that the facilities provided by
the constitutional machinery are
fully available to the workers to
settle their disputes, However, Sir,
the hon. Member was not right In
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saying thay in the Directorate Gene-
ral of Mineg Safety there are no peo-
ple and in the Industria]l courts there
are no judges. This is g total exagge-
ration, There may be some occa-
sions when vacancies arise and they
are not filled up immediately because
there are due processes which have
to be gone through. There may be
delay.

SHRI A. K. ROY: Out of three
trn'hlnals one has got no judge.

MR. SPEAKER: He cannot either
way admit or deny.

SHRI A. K. ROY: He knows it.
1 talked to him and he gave the
answer. He expressed hig inability
and regret and helplessness. What
more do you want? And now he is
side-tracking it. ¥or two years, cutl
of three tribunals one hag no judge.
Ig there any explanation for that?

SHRI RAVINDRA VARMA: The
hon. Member said that T gave ex-
pression to my regret and helpless-
ness, and the hon. Member has given
expression to his anger and indigna.
tion. But, Sir, the matter is...

SHRI A. K. ROY: I want to know
whether it is a facy or not.

(Interruptions)

SHR] RAVINDRA VARMA: The
fact can only be stated if an answer
is given. Sir, this question about
tribunals has been raised in this
House before and answered in this
House before and it has been admitt-
ed that there have been occesions
when there has been delay, but at
themommittsumgmsaythat
the tribunals are not manned.

SHRI M. R. LAKSHMINARA-
YANAN: Sir, the hon. Minister has
given the reply to question T04. A=
far as Tamil Nadu is concerned, there
is a factory in my constituency, the
South India Sugarg Ltd., which was
closed for more than one month due
to labour dispute. I don't find that
name in this list. T would like to
know vhy it has been deleted.
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SHRI RAVINDRA VARMA: I said
in answer to the question that there
have been more than 2,000 cases of
strikes. It was not obviously the
expeciation of hon. Members that
2,000 names would be given. There-
fore, I used my discretion and gave
the list of cases where more than
50,000 mandays have been lost. Per.
haps the strike that the hon. Mem-
ber refers to does not qualify to
come under this category. -

MR. SPEAKER: Question No. 705—
Mr. Harj Vishnu Kamath.

SHRI HARI VISHNU KAMATH:
The Senior Minister is not here, Sir.
1 hope the Junior Minister will do
well enough.

MR. SPEAKER: He is not well.
He has sent me a letter. '

SHRI HARI VISHNU KAMATH:
1 hope he will get well soon.

Namibian Independence

*705. SHRI HARI VISHNU KA-
MATH: Will the Minister of EXTER-
NAL AFFAIRS be pleaseg to state:

(a) whether Government's atten-
tion has been drawn to the Reuter
report, datelined New York that the
U.N. Plan for Namibia’s indepen-
dence, negotiated by USA, UK, Ca-
nada, France and West Germany is
on the verge of collapse, and that
talks to overcome hurdles in the way
of implementation o the Plan would
be held shortly in New York;

(b) the detailed contents and pro-
visions of the aforesaid Plan;

(¢) whether India has been invit-
ed to the talks;

(d) if so, who will rem'esent our
country at the talks;

(e) whether a cease fire has been
declared in Namibla a5 a prelude to
pra-indepmdeﬁee elaetitnl and

(f) if not, the reasons themtur?
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THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI SAMARENDRA
KUNDU): (a) to (f). A Statement Is
laid on the Table of the House.

Statement

Government's atention hag been
drawn to press reports suggesting a
possible collapse of the Namibia's
Settlement Plan guthored by the five
Western Powers, namely, the USA,
and U.K., Canada, France gnd West
Germany, Details of the Plan are set
out jn U.N. Security Council docu-
ment No. S|12636 dated 10th April
1978, a copy of which is available in
the Lok Sabha Library and a gist of
which was widely publisheg in the
press.

The U.N. Secretary-General has
been making energetic efforts with a
view to implementing the Plan on
the basig of the relevant U.N. Re.
solutions. However, progress in re-
pard to implementation of the Plan
has heen obstructed by the intransi-
gent and unreasonable attitude of the
Pretoria regime. The main hurdles
in the way of implementation of the
Plan are believed to be  differences
among the parties concerned on the
question of composition of the United
Nations Transition Assistance Group
(UNTAG) and the question of moni-
toring of SWAPO bases outside Na-
mibia, With a view to resolving the
differences on these and other pend-
ing issues the Western five proposed
the so.called “Proximity Talks” in
New York to which. they invited the
Foreign Minister of South Africa, the
President of SWAPO and the Fore-
ign llinisters of the Frontline States
of Southe‘m Africa and Nigeria. One
round ‘of talks took place on the
19th and 20th March, 1978 and further
talkg are expected. The question of
India being invitéd to Lhﬂe talks
does not arise.

Pending the resolution of the out-
standing issues in regard to the im-
plementation of the U.N, Plan for
Namibia, no cesse-fire has yet been
declared in Namibia.
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SHRI HAB] VISHNU KAMATH:
The South African regime, on this
issue of Namibian independence, has
persistently been recalcitrant, re-
fractory and, as the statement says
‘intransigent’ also. Is it not a fact
that over a year ago the United Na.
tiative of India, adopted a Resolu-
ber aright) at the instance and ini-
tiative of Indiu, adopted a Resoiu-
tion calling for oil and arms sanc-
tions against this regime. ..

MR. SPEAKER: Embargo.

SHRI HARI VISHNU KAMATH:
Yes, embargo. But it proved ineffec-
tive because certain western powers,
in covery collusion with South Afrim,
sabotaged and scuitled those sanctjons,
and even the Soviet Union, the self.
styled leader of the so-caled socialist

. camp or bloc of the world, has been

carrying on, in Crypto Commumst
rather pseudo-commumist fashion, a
flourishing diamond business :

South Africa? If go, what action  do
the Government propose to take in
the United Nations to get that Re-
solut:on :.mplemented"

SHRI SAMARENDRA KUNDU:
I may assure the distinguished M:m-
ber of this House Mr. H. V. Kamath
from Hoshangebad that, to the best
of my ability, I will try to  satisfy
him, but 1 do not know how far.

MR. SPEAKER: Preliminaries are
meant only for questions, not for
answers!

SHRI SAMARENDRA KUNDU:
The Hon, Member from Hoshanga-
bad would kindly remember that at
that important rneetlng of the Secu-
rity Council, when the Resolution
was pasgsed, calling for arms embargo
I was also present there, within the
periphery of the United Nations. It
was a great day of ioy satis-
faction, particularly for the Govern-
ment of India, thoygh the Resolution
was not complete, according to our
wishes as empbargo on trade was not
accepted. We wanted that it should
be much more atronger and wider.
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The Hon. Member also knows that
the Resolution which was passed by
‘he Security Council guffers from a
lot of infirmities and onhe of the in-
firmity is, as he says, the absence of
an implementing machinery. But this
is a fact: this is the situation, So,
ali along, the Government of India
and also able Members like him, of
the delegation to the United Nations—
the team of the Government of
Indiz——have been constantly cham-
pioning the cause of the liberation
movement and freedom of the Sou-
tivarn Alrican countries, and aisp try=
inZ {0-introduce drastic measure; so
tiat embargoes on sale of arms, oil,
svicntific and nuclear cooperation,
.rade ang economic cooperation are
imposed and implemented ruthlessly.
But, as the Hon. Member knows—
and 1 agree with him—thiz has not
been {he case so far. But, at the
zame time, we should not luse hope.
We will continue or renew our cHorts

with doubled vigour. !

SHRI HARI VISHNU KAMATH:
The first guestion itself has not been
answered as to which are the west-
ern powers which have gabolaged
these sanctions and also about the
Soviet Union carrying on a diamond
business with South Africa.

MR. SPEAKER: He either does
nat Know or does not want to say.

SHRI HARI VISHNU KAMATH:
Is it not a fact that today Scuth
Africa is economically and militarily
the strongest power on the Afrivan
continent, is also on the verge of
nuclear capability and, as such, it is
intoxicated with power and is carry-
ing on, and indulging in gevere re-
pression, brutal repression of the
freedom-fighters in Namibia? And
that being so, has the Government
got the facts with regard to the re.
pression carried out by the eoloni-
alist, fascist, racist regime of South
Africa in Namibia with regard to the
persecution of freedom fighters? Waat
steps Government proposes to take
in concert with the other like-mind-
ed nations to arrest the process and
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then accelerate the pace of holding
the United Nations supervised pre-
independence electiong in  Namuibia
scheduled for this year?

SHRI SAMARENDRA KUNDU:
The hon. Member knows that the
elections were actually scheduled for
last year, not this year. And that
was on the basis of the agreement
atrived at between the 5 Western
Powens, the Secretary-Genera] and
also the representative of South Af.
rica and SWAPO., But unfortuna-
tely the racist regime in South Africa
iz oppusing the agreement on points
and interpretation on one pretext or
the other. On 19th and 20th March,
1879, the UN Secretary-General had
cvailed again a mecting and the meel-
ing was initiated by some of the
Western Powers—of those powers
who were party . this agreement.
The meeting was held between those
5 Powers, the President of SWAPO,
The Foreign Minister of South Africa
and Foreign Minister of Frontline
State of South Africa and Nigeria.

SHRI HARI VISHNU KAMATH,
India wes not there. )

SHRI SAMARENDRA KUNDU:
India cannot be there becauge India
wag not a Frontline State. The 1alks
took place on 19th agnd 20th March
1979 and further talks are expected.
The outcome of this talk is not
known. We have got the latest infor-
mation which says that nothing very
positive has emerged from this gdis-
cussion. But at the same time we are
informed that the South African
Foreign Minister has gone back to
South Africa and later he will in.
form the Secretary-Genera] about
his country’s views on the meeting
which took place.

DR. BALDEV PRAKASH: The
hon. Minister has just now gaid that
the agreement to hold the election
was between SWAPO and the Wes-
tern Powers and the U.N. Secre-
tary-General. SWAPO was all the
time pressing for holding the elec-
tions but he Pretoria regime was
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against that and the Government of
Pretoriag had said that no election
should be held unilaterally. But in
spite of the resolutions passed by the
United Nuations in regard to arms
embargo and for economic sanction,
they have not been implemented but
they have flouted the resolutions with
the help of Western  Nations. In
view of {he stalemate which is going
on for the last one year, whether the
Government of India proposes to tike
any ;nitiative under the provisions of
the U. N. Charter to precipitate this
matter <o that an early decision is
taken?

SHRI SAMARENDRA KUNDU: As
the hon. member is aware, the Gov-
ernment of India is not losing any
initiative on this matter. Though we
are not a member of the Security
Councl, we have taken part jn the
debate of the Security Council. We
have, a number of times, said that
some drastic measures need to be
taken, because we feel as the trend
goes, that the recist regime in South
Afrira is not inclined to come to any
reasonable gettlement in that area.
Therefore, we are tfaking the initia=-
tive and will continue tn take il. We
have al:o created world opinions.
The multinationals who are invest-
ing tonnes of money they ghould be
stopped from doing that also.

SHRI SAUGATA ROY: It is quie
clear that in spite of all these talks
about mediation by the western na-
tions on Namibia, there is going to be
no ordinary political solution to the
problems of Namibia. It i8 quite
clear that the talks are on the verge
of the point of collapse and the
SWAPO has said that it will step
up its liberation gtruggle in the
guerilla fashion. I would like to
know whether the Government of
India is going to give both moral and
material support to the SWAPO gue-
rillas fighting for the independence
of Namibia from the racist regime
of Mr, Vorster.

SHRI SAMARENDRA KUNDU:
These questions have been replied,
I?ARLiA JALNT LIBRARY
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and answered in this house, a num.
ber of times. Omnce again, I would
like to inform the hon. member that
India is commitied to give fuil gup-
port: moral, political, material and
financial for the liberation movement
of Southern Africa and the liberation
forces who are in the Front Line
States.

Displaced Employees of Central Road
Transport Corporation

*707. SHRIMATI MRINAL GORE:
Will ¢ghe Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) had Government issued any
directive to all the Government and
Semi.Government departments and
organisations to absorb displaced em-
ployees of Central Road Transport
Corporation; and

(b) is Government aware that
most of the employees of Central
Road Transport Corporation are still
unemployed?

THE MINISTER OF STATE IN-
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
CHAND RAM): (a) and (b). All
State Governments, Public Sector
Undertskings under the Ministry of
Shipping and Transport and State



24

le Answers

APRIL 12, 1979

Orel Answers
Road Transport Undertakings wcre

out of a total of 1108 employees have

already been rehabilitated.
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Permission for Musieal Concerts in
South African Towns

*=05, SHRI P. K. KODIYAN:
Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether it is a fact that some
noted Indian play back singers had
been given permission by Government
to organise music concerts in South
African towns; and

(b) if so, on what grounds the per-
mission was given to Indian nationals
to have cultural performance in a
country with whom India has no dip-
lomatic relations because of its hated
apatrtheid policy?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI SAMARENDRA
KUNDU): (a) and (b). Yes, Sir.
Some Indian artistes visited South
Africa privately at the invitation of
cultural organizations of persons of
Indian origin there. Epdorsements
for South Africa restricted for =2
period of three months were granted
on the passports of the artistes on
the basis of a written undertaking
that the visit was non-commercial,
intendeg to meet the cultural needs
of the people of Indian origin in
South Africa and that gny cultural
performances that might be given in
South Africa would be open to Af-
ricans,

Occasional private visits to South
Africa by Indian citizens for cultural
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or religious purposes had been per-
mitted since many years on a very
restricted basis. The policy of the
Government in this regard iz how-
ever, to continue to ensure that
nothing is done to dilute or even give
the impression of diluting the Gov-
ernment's unqualifieq opposition to
the policy of apartheid practisad by
the minorty regime of South Africa.

SHRI P. K. KODIYAN: In the
statement it is said;

‘Endorsements for South Africa
restricted for a period of three
months were granted on the pass-
ports of the artistes on the basis of
& written undertaking that the visit
was non-commercial, intendeq to
meet the cultural needs of the peo-
ple of Indian origin in South Africa
and that any cultural performances
that might be given in South Africa
would be open to Africans.”

our policy towards South Africa is
not decided on the basig of the people
of Indian origin in South Africa and
also by their cultural requirements.
Our policy towards South Africa is
determined by some fundamental
principles and values for which this
country has stood i.e. our total oppo-
sition to the racial policy and policy
of apartheid. This kind of occasional
permission to our artistes for cultural
purposes, to go and get visas from the
South African Government, which is
a racist Government, ig the dilution
of our basis foreign and fundamental
policy. Therefore, how do the Gov-
ernment justify this kind of dilution
in the foreign policy?

SHRI SAMARENDRA KUNDU:
The hon. Member hag said that endo-
rsement to some of the artisteg to
vigit South Africa for cultural per-
formances is dilution of policy. I
strongly oppose it. It is not.

(Interruption)

SHRI C. K. CHANDRAPPAN:
This is a surrender of our basic policy.
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SHRI SAMARENDRA KUNDU:
It is nice to see hon, Shri Ravi spring
up on such emotional issues but I
think, the memory is not very short.
He knows that there are about 7,50,000
people of Indian origin in South Afri-
ca and the policy wag made by the
former Government of which Hon.
Ravi was a member.

SHRI C. N. VISVANATHAN: They
are very fond of seeing dances?.. .

(Interruptions)

SHRI SAMARENDRA KUNDU:
Bir, they have their relations hera, they
have their old parents left here, They
want to visit them. They with to
have cultural contact with India. Sir,
about the endorsement, it is not that
for the first time that the Janata Gov-

~ ernment is giving endorsement to the
people of Indian origin in South
Africaswho wish to visit India and
wvice-versa.

(Interruptions)

MR. SPEAKER: He gaild it has
been done right from the past. Why
don't you allow him to say that? He
has a right to say that. It may De
justified or not justified. I am not
concerned about this,

SHRI SAMARENDRA KUNDU:
Sir, this matter has been sosidered
for a long time and for many years
these endorsements are given to cul-
tural artisteg and other religious teams
or their relatives or their parents who
wish to wvisit them in South Africa.
And this is not a new thing. I can tell
this House here that after the new
Government has come, it has enforc-
ed strict vigilance on it. We have
been examining them carefully and in
Very rare cases we are allowing.

SHRI P. K. KODIYAN: Mr, Spea-
ker, Sir, we are agitated over = this
issue because some disturbing reports
had appeared recently in the foreign

. papers and also in our countries news.
yapers that Centurion tanks which
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India sold to some other countries
in Europe had found their way . -to
South Africa, particularly Namibia,
about which  hon. Member Shri
Kamath had already put a gquestion.
Now, in the face of these reports, he
has given this kind of explanation that
it ig to meet the cultural requirements
of the people of Indian origin in
South Africa that we are allowing. 1
want to ask the hon, Minister what
are the reactions among the indepen-
dent African countries and African
people who are fighting against the
racist regime in South Africa In
Namibia as well ag in Zimbabwe. Has
the Government taken into considera-
tion their reaction and feelings? Why
the Government is allowing itself to
be misunderstood by the whole range
of freedom fighters in South Africa
and other parts of Africa?

SHRI SAMARENDRA KUNDU:
I can assure the hon. Member, howso-
ever much he tries to see that our
Government iz misunderstood by the
freedom fighters, the Government
will never be misunderstood. Our
role in the liberation movement in
Southern Africa is very well appreci-
ated by the liberation forces there and
after the new Government had come,
in a much better way they have
understood our role in this regard.
India is one of their greatest friends
and they can expect all sorts of help
from India in their freedom move-
ment and regarding grafiting endodse-
ment to visit South Africa, as I said
it is not a new policy. Here we are
actuated by nothing else except our
noble intentions. In rare cases we
allow the people from here to visit
South Africa, as I said earlier, for
cultural purposes or to meet gome of
their relatives, old parents, see reli-
gious placeg and all that. About
tanks, it is not relaled to the main
question. However, I would like to
strongly refute any such suggestion
that we have s0ld any tanks to
Namibia or other countries. )
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SHRI VAYALAR RAVI: Mr.
Speaker, Sir, I am prepared to accept
the assertion of the Minister that
there is no dilution in the policy to-
wards South Africa. But at the same
time, he can create an apprehension
in the minds of the Indian people as
well as the people in other countries
that even exchange of cultural troupes
itself can be counted as the beginning
of a kind of dilution which you have
now taken up ag a kind of adjustment
with racist regime or with people
who support the regime. Will you
make it categorically clear that in
future also there is no question of
any kind of exchange of cultural
troupes between South Africa and
India and that anybody going there
will not make any kind of impression
in any wav that we are friendly
with any of these countries?

SHILI SAMARENDRA KUNDU:
As 1 said in the beginning in reply
to the question. . .

MR. SPEAKER: His Question, ig in
future will you tent cultural troupes.

SHRI SAMARENDRA KUNDU:
What 1 am trying to submit is  that
the present policy of giving parmis-
sion to the people of India going to
South Africa was decided -by the
Congress Government long back. I
have said that after the Janata Gov-
ernment hag come, we are screening
all the cases and only in very rare
cases we are allowing. We are con-
cious of the feelings of the Hon'ble
Members and the Memberg can be rest
assured that we wil! not do anything
which will tarnish the image of India
in any way. o

PROP. R. K. AMIN: May 1 know,
how many people of Indian origin,
living away from India, in South
Africa hanker after culture and reli-
Elon more than the people of India?
Why should we deprive these people
of their cultural association when
they are - not themselves at fault.
(Interruptions) How is it that goods
from Communist countries . and
African countries are being sold in
South Africa despite the boycott de-
clared by the Communist countries?
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SHRI SAMARENDRA KUNDU:
This question is not related to this.

MR. SPEAKER: Yes.

SHRI SAMARENDRA EKUNDU:
How the goods of some Communist
countrieg are being sold in South
Africa—how can I reply to that?

PROF. R. K. AMIN: What about
the first question?

MR. SPEAKER: That is only a
suggestion.
SHRI R VENKATARAMAN:

Three classes of people get visas:

(i) relatives of peeple of Indian
origin in South Africa,

(ii) Cultural troupes which go
from India for entertainment or
for religious propaganda,

(iiiy Others coming under the
category of public men. They have
also been allowed. So far as the
first category is concerned, there is
no objection. As far as the second
category is concerned i.e., as far as
the people who are going there for
religious propaganda are concerned.

MR. SPEAKER: Time is about to
be over.

SHRI R. VENKATARAMAN:
The point is, cultural relationship and
exchange is done only between w2
friendly countries. Do you regard
South African Government as a
friendly Government and that is why
you allow cultural relationship with
them.

SHRI SAMARENDRA KUNDU:
Before the time is over, 1 would like
to say that we strongly refute any
suggesion that South Africa is a
friendly country and shall say that
Africa is not a friendly country to
India.

SHRI R. VENKATARAMAN:
My question has not been answered.

MR. SPEAKER: He has sajd that
Souffh Africa is not a frendly country;
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but people of Indian origin living
there are our friands.

(Iutamcpumu)

smmnoﬂ'mmms Tose—

!Im. SPEAKER: Order, order, So
far as Jamshedpur is mncemad, it is
a very important and very serious
matter.

Three questions have come before
me. One is an adjournment motion,
whera I have called for the facts from
the Government. Secondly, the Lea-
der of the Oppns:tmn has askeq for
permission to request the Govern-
ment to make a statement., I have
permitted it. The third is a state-
ment under rule 387. 1t is a very
smal] matter and I have allowed it,
but that does not come in the way
of further steps being taken.

SHRI SAUGATA ROY (Barrack-
pore): Immediately, to stop the
riots, a parliamentary team snuuld
go, because people are dying on the
spot. Six people are reported to have
died. (Interruptions)

MR. SPEAKER: I am not allowing
any debate at this stage. Merely the
Leader of the Opposition asked for
permission to request the Government
to make g statement on the-subject.
Thereafter we can have a discussion,
What manner of discussion we should
have, we shall consider, x

SHRI C. M. STEPHEN  (Idukki):
There i3 & very gerious situation in
Jamshedpur and you are aware.. .

SHRI SHYAMNANDAN MISHRA
(Begusarai): Let me rise on a point
of order. The Short Notice Question
should be taken up.

Sale of a Plot of Lang by Auction
Rafeadra Place, New Delli

S.N.Q No, 3. SHRI JYOTIRMOY
BOSU:
SHRI CHANDRA
SHEKHAR SINGH:

Wiy the Minister of WORKS AND
AND SUPPLY AND . KE-
ATION be pleased to stite:

APRIL 12, 1979

Oral Answers 32

(=) whether a plot of lmd at
m}mdn Place, Pun Road, New Delhi,
measuring about 887 square mt.ru
has been or is being sold by aucticn;

(b) if so, particulars of the owner
or owners of the land;

(c¢) whether the price of this land
is about Ra. 132,37,000; and

(d) whether one bidder offered
Rs. 1,31,00,000 for this plot and if sc,
the name, address and particulars of
this bidder?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) to (d). A statement is
laid on the Table of the Sabha.

Statement

(a) A plot of land, measuring
677.24 square metres in Rajandra
Place, Pusa District Centre was auc-
tioned by the Delhi Development
Authority on 17th January 1979 for &
sum of Ra. 1,32,37,000/-.

(b) Land is owned by the Deihi
Development Authority and has been
disposed of through auction on lease
hold basis,

(c) Yes, Sir.

t(d) Delhi Development Authority
has informed that details of only the
successful bidder are recorded after
completion of the auction. A copy of
the relevant entires recoyded in the
Bid Register is annexed.

o

It has been brought to notice by the
DDA that a note was prepared seek-
ing the sanction of the Chairman of
the DDA for the disposal of 4 plots in

approved proposal. In. this note,
whmhhmtlmrlotthaluctlmm-
cord of the plot jn question, it has
been mentioned that sbout 500 per-
sons were present in the auction pan-
mmmdmmmaw

of Delhi. It has also been men-

an
;-E
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tioned in this note that a few new
builders also participated in the auc-
tion, from out of whom one young
man gave an intermediate bid of

ol Answers 34

Rs, 181 crores. Detadls, including the

address, of this bidder were not col-
leted/recorded, as his wasg not x the
highest bid.

Exbacls from awtion bid Regisr of D D.A.
Auction of Commercial Plot in Rajendra Place (Pusa) Distt. Centre on 17-1-79 at 11.00 A M.

8l.  Plot No. of Dimen- Areain  Reserve Bid Amount Name and
No. No. stareyes  sions 8q. Mtrs, price Address of the
allowed Highest Bidder
Ras.
1 22 12 13-516 x Gyy-24 77,15,000 Rs 1,34,37,000/« Mis Bhatia
36-576 M (7290 Sq. Rupees %’h h Cons-
(60'—g" ft.) (}orc thirty two  truction Corpo-
190°) lakhs and thi ration, 48-A,
seven thovsan orbagh,
ony. ew Drii.
Sd/ Sd/-
(B. Chakrabarty) (R.S. Agarwal)
17-1-79 17170

SHRI JYOTIRMOY BOSU:
Sir, this is not an ordinary Short
Chief Minister of a Stateingn-ii, an
oug charge of impropriety has a sitting
Notice Question because a very seri-
ous charge of impropriety has been
levelled through this Short Notice
Question against a sitting Chief Min-
ister of a State. Therefore, we have
to be extremely cautious and go
through the factg as seen in the docu-
ments.

From 8th April, T have been strug-
gling hard through your Reference
Section to get all reldvant public do-
cumentg governing the rules of auc-
tion in DDA. They have tried their
best to evade giving the replies and
the Minister, unfortunately—I have
nothing persona] against him—is des-
perately trying to create “make.
belief documents”. 1 am in possession
of those documents,

The Hindustan Times story given

by DDA this morning is a planted

story. Thigis to make people believe
that ‘now, henceforth, they ghall be
wiz-s

maintaining the list of bidders, those
who bid, first five or ten or twenty,
whatever it is. The Minister is try-
ing to escape desperately a privilege
issue which may come in the other
House and shield a questionable ope-
ration of a RSS Chief Minister's son
and who has committed serious im-
proprieties as far as the U.P. Finan-
cil Corporation is concerned, the sup-
ply of electrical goods to Madhya
Pradegsh Government.

This is what the Nepal Khabar
newspaper says:

“Madhya Pradesh Chief Minister
of India came to Kathmgndu in a
mysterious manner by a special
aircraft....”

{Interruptions)

SHRI KANWAR LAL GUPTA: Is it
relevant what he ig saying?

SHR1 = JYOTIRMOY  BOSU:
It js a very serious charge, This
newspaper, Nepal Khabar, in the

issue of August, 1878, has published
that @ Chief Minister has deposited,

T
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if 1 have read properly, the money in
a Special Account in the Bank of
Nepal. 1 require the Government to
inquire into the whole matter care-
fully and properly.

My question has several parts and
would like to have specific answer
truthfully for every part of the ques-
tion for the proper understanding of
the House. After the Minister has
answered my first supplementary,
then I will put my second supple-
mentary.

SHRI,.SIKANDAR BAKHT: The
question may be asked one by one.

SHR1 JYOTIRMOY BOSU:
Whether it is a fact that in case of
sale of lands and plots of DDA, the
- minimum deposit of the security is
necessary before a person becomes
eligible to participate in the auction.
Is jt not nesessary to ensure the sol
vency and genuineness of the bidder?

SHRI SIKANDAR BAKHT: No.

SHRI JYOTIRMOY
I will be guided by you, Sir.

MR. SPEAKER: How many (a),

(b), (c) parts you have got? I will
not allow many. Only two or three
parts I will allow, not mare than that.
Otherwise, he will get confused.

SHR1 JYOTIRMOY BOSU:
This is a very serious matter.

BOSU:

MR, SPEAKER: That ig true. But
that is a different matter. Even

serious matters must go through the
procedure.

SHRI JYOTIRMOY BOSU: Who
were the participants in the auction
for the land/plot in question? I also
want to know the names and address-
es of minimum and maximum bidders
as recorded by the DDA and the auc-
tioneer. I also want the names and
designationg of DDA officers and aue-

tioneers, if any, who conducted the
auction,

© MR, SPI:AK.E:R One question is
enoul'h.

APRIL 12, 1979

Oral Answers 36

SHRI JYOTIRMOY BOSU: I am

_concluding, Sir. Also I want the

names and addresses of the mnext
below of the highest bidder and the
amount of the bid made by him. the
highest bidder. If the higher bidder
fails to deposit the requisite 25 per
cent of the bid money and/or backs
out, ho wdo the auctioneerg ascertain
if there is no record of the bidders
as to who was the next highest bidder
on whom the auctioneer can fall back
upon?

It is also said. . .

MR, SPEAKER: No, no. Let him
reply.

SHR] SIKANDAR BAKHT: I am
absolutely prepared to answer all the
questions that the hon. Member has
in mind, There is absolutely no in-
tention to keep back any information
from anybody. He began his long
speech with the expression that there
was a ‘serious charge’. That was
what I had been looking for all along
as to what was the ‘charge’. Bug is has
not yet been put forward. I will ans-
wer the questions, whatever I have
been able to take down.

Regarding the deposit before the
final bid is accepted, there is no such
condition for participation in these
things. No solvency certificate..
(Interruptions) T will read out the
conditions which have been conveyed
to me by the DDA—what are the con-
ditions. (Interruptions) I think, the
hon. Members will definitely like to
hear the answers to the questions
put by the Hon. Member.

SHRI JYOTIRMOY
(Interruptions).

The names of all the bidders were
not recorded till a new office order
was issued on 8th/9th February 1879,
1 have. been given to understand that
there has been no auction since this
new ordey was isued bvtheV:.ce_
Chairman, DDA.

Thennam.mmmmmm
ing further information in connection
with the question: the auction was
conducted on the 17th Jahuary, 1079

BOSU:
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at 11 a.m. under the supervision of
the Director (Land Management),
DDA. The hon. Member wanted to
know the names of the Members. The
Finance Member, the Executive Offi-
cer (Commercial), the Accounts Offi-

cer (F&E) and the Accounts Officer

(C&D) were also present. A record
of the highest bid of all the auctions
is kept in a register which ig main-
tained by the Programme Assistant.
Only the name and address of the
highest bidder and the amount of the
highest bid are mentioned in the re-
gister. No list of bidders is main-
tained. Therefore, the list of bidders
of this particular auction was not

maintained.  (Interruptions),
MR. SPEAKER: Second supple-
mentary.

An HON. MEMBER: He has not
answered all the questions.

MR. SPEAKER: He has answered
all the questions. I have noted down
here. The first wag the minium de-
posit, The second was about names
and addresses of the bidders. The
third wag the names of DDA officers,
The fourth was the mnext highest
bidder.

SHRI VAYALAR RAVI: Whether
there was compulsion to produce the
solvency certificate ig the point (In-
terruptions).

MR. SPEAKER: He has not fini-
shed. One more Supplementary. There
are two questions askod‘.

SHRI JYOTIRMOY
Which is the part of the
answered?

MR. SPEAKER: Only the Solvency
Certificate part of your question has
to be replied to by him.

SHRI SIKANDAR BAKHT: Sol-
vency certificate is not required.

MR. SPEAKER: VYou put your
second supplementary. .

SHRI J'?O‘I'IRHOY
Sir, 1 shalj md out

BOSU:
question

BOSU:-
whntﬂmhon
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Minister said in the other House, He
said:

“I am not evading the answer. I
have been asked to produce.. .

MR. SPEAKER: Ig that your. se-
cond supplementary?

SHRI JYOTIRMOY BOSU:
He said:
“I had been asked to produce

that. And I am producing the facts.
The D.D.A. does not keep any re-
cord of any particular person, of
the highest bidder”.

Here, to-day, he has come down. The
Delhi Development Authority has in-
formed him of the details of only such
bidders. Here he says this whereas
he said there that the D.D.A. does not
keep any record of the bidder, (Inter.
ruptions) Now, Sir, I am very sorry
that in spite of the fact that your
Reference Section has asked for a cer-
tificate on my behalf. to certify that
all the relevant public documents
governing the rules of auctions of the
D.D.A. were to be provided, they had
deliberately withheld one document,
which is the Delhi Development
Authority’s regulations, What does it
say I will come to that, Sir, you were
the judge and you will understand it
if I give you thedocument, Mr.
Speaker, to you,

MR. SPEAKER: It is difficult to
understand you.

SHRI JYOTIRMOY BOSU: I was
at the point of saying ‘My Lord' Sir,
Section 8 reads gs under:—

“When a property is disposed of
by sale, every applicant—mark the
word ‘every applicant'—shal] depo-
sit a sum equal to 20 per centum of
the disposal prize of the pwperty
ete. ete.”., |

(Intcwupti_am). Sl-r, it is by auction
What does it say? I have got . the
other document also,. Why worry?
That is why they are withholding this
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document. Then, Sir, sub-para(4) of
Section 8 says:

“In the case of such applicants
as having not been allotted any
property, the deposi it specified in
Sub-Regulation (1) ghall be re-
funded”.

Now, I will come to the document
that has been provided. I have &
serious suspicion that this is a make-
belief document. I will certify later
and lay it on the table of the House.
This is No. PA|VC|79|66-W  dated
fth February 1978. It says:

“In a recent auction, it has been
noticed that proper bid lists are
not maintained. In future, the bid
list in the form to be prescribed by
the Finance Department must be
maintained for gll guctions. The
signatures of the three highest bid-
ders must also invariably be ob.
tained on the bid list. The bid list
will form a part of the official re-
cord of the case.”

After this, the Minister comes and
tells us this cock and bull story that
there is no list. I have had a near
glimpse of the file. The file says—
this js a two-sheeted file. On the
first page it says 667.24 sq. metres.
Then the names given are:  Ansal
Industrieg Pvt. Ltd., United Towers
Pvt. Ltd.; Skipper Towers Pvt.
Ltd.; Om Apartments Pvt. Ltd gand
Bhatia-Sehgal Construction Corpora.
tion and date of auction 17th Janu-
ary, 1979. On page 2 name of Om
Saklecha age 20 years has been shown,
I am told—stbject to correction—a
letter has gone from DDA to a
Rajya Sabha member that Om Sak-
lecha’s bid was for Rs. 1.30 crores
and he brought cash to the tune of
Rs. 25 lakhs.

Sir, I am asking the hon’le Mi-
nister to tell the House once again
whether these facts that 1 have stated

intained or they have been Jestroy.
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SHRI SIKANDAR BAKHT: 8ir,
yesterday I came to kmow of the-
fact that he wanted certain papers...

SHRI JYOTIRMOY BOSU: 1 had
a talk on the telephone witn you and
you said that I am sending in the af-
ternoon.

SHRI SIKANDAR BAKHT: 1
think the hon'ble Member must have -
the patience to listen. Sir, yesterday
when I came to know that he wants
some information, 1 ordered that
whatever information he wants should
be provided.

SHRI JYOTIRMOY BOSU: Why
did you not give this?
(Interruptions)

SHRI SIKANDAR BAKHT: The
hon'ble Member has ‘fust now - read
out a recent order of the Vice Chair-
man of the DDA, '

SHRI JYOTIRMOY BOSU: 1t is
not recent. It is one year and two
months old, It is February, 1978.

. SHRI SIKANDAR BAKHT: Sir,
it is very unfair. The hon'ble Mem-
ber has put the question and now I
must be allowed to amswer. (Inter-
ruptions) .

Sir, this order was issued after the
auction had taken place. I may as-
sure the House that even this was
brought to my notice only last even-
ing. There is a factual error. It is
February 1879. (Interruptions)
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" the Gallery ~ that it is dated 8/Bth
Februsry, 1919, -

" Sir, as regards the note I will read
out the relevant part of this note
which, in fact, is not connected with
the auction record. Unfortunately,
the five names that have been men-
tioned were also mentioned by an-
other hon'ble Member under Rule
877 but that particular statement
made was inaccurate in its most vi-
ta] part. The note says:

“Ag per schedule the auction of
tower plot 22 in Rajindra Place was
held today the 17th January,
1979....

There was g very enthusiastic res-
ponse and a great competition. There
were about 500 persons present in
the Pandal. The main competition
was among the five prominent buil-
ders of Delhi, namely,—

(i) M/s Ansal Industrieg Private
Limited;

L

(ii) M/g United Towers Private
Limited;

(iii) M/s Skipper Towers Private
Limited;

(vi) M/s Om Apartments Private
Limited;

?

(v) M/s Bhatia Sahgal Construc-
tion Corporation.”

Here, under Rule 377, 5 names
were mentioned by pim. 4 were all
right. In regard to the Fifth name,
in place of Bhatia Sahgal Construc-
tion company, the name of Om Pra-
kash Saklecha was introduced. It is
not right. A few new builders were
also very eager to have the plot. The
note says:

“One young boy of 20 years who

the extent of Rs, 1,81,00,000 where-
as

the highest bid fetched in auc-.

tion was Rs. 1,32,37,000.
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This note relates to four plots which
are in the same area and about which
the proposal of the DDA was to
undertake construction on its own.

- But because this other plot fetched

a high amount by auction, g0, a case
was put up for auctioning these
four plots also. (Interruptions) I have
to say about facts only. I am stating
the facts, I have them before me.
The details cf these five bidders were
also not recorded. (Interruptions)

MR. SPEAKER: He asked you
about Regulation 8(3) and 8(4) of the
regulations of the DDA. Would you
like to say anything?
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SHRI SIKANDAR BAKHT: As
much as I could hear from what the

tions), Sale includes auction also.
You are a judge.*®

MR. SPEAKER: You cann't say
that. I will expunge this. It is un-
parliamentary....

SHRI JYOTIRMOY BOSU: On g
point of order. He is dragging my
name and he thinks that we are all
nitwits, I want to say something.

MR. SPEAKER: No; let the Minis-
ter complete.

SHRI SIKARDAR BAKHT: It was
an open auction. Anybody could par-
ticipate in that auction. The only
condition which governs the auction
is that the highest bidder is requir-
ed to deposit 25 per cent of the bid
amount,

The other question relateg to the
accountability of (Interruptions).

As regards the question of account-
ability of the money, I am not con-
cerned with that and the DDA, is
also not concerned with that. It is
the appropriate Department who
should take néte of it. The most
wonderful part of_it is that unfortu-
nately all of us want to cross the
bridge before we get to it. The ques-
tion would have arisen if he was re-
quired to deposit the money, If he
had deposited 25 per cent of the bid
amount, the question of accountabi-
lity would have arisen. We cannot go
on presumption. Then the appropri-
ate department, viz the revenue de-
artment will take notice of it. How

«*Expunged as ordered by the Chair.
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should be ]
Messrs, Bhatia, Sehgal Comnstruction
Corp. deposited Rs, 34 lakhs, from
out of which Rs. 27 lakhs were shown
by way of loang gbtained from the
bankg and Rs. 7 lakhs were provided
from his own gource,

MR. SPEAKER: Mr. Raj Narain.
(Interruptions)

SHRI JYOTIRMOY BOSU: I am
on a point of order. First of all. kind-
ly enlighten us whether, as a Judge,
you consider the sale by auction as
a sale or mot.

MR. SPEAKER: I don't give any
opinion. I don't express any opinion.
(Interruptions)

SHRI JYOTIRMOY BOSU: Is that
the reason why they have withheld
the document yesterday?

MR. SPEAKER: Mr. Bosu, these
are not points of order,

qg ATANTY
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MR. SPEAKER: Not about the file;
but he sald about the circular,
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The words ‘lie
and falsehood' are not allowed.

SHRI RAJ NARAIN: I am not go-
ing to call it as ‘lie'. I am telling that
it is ‘untrue.

MR. SPEAKER: Mr. Raj Narain,
you have put the question all right.
You cannot go on. This is not a
speech. Let the Minister answer.
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What he wants me to read ig not
connected with the auction record; it
ig connocted with the four other
plots. I am prepared to read it all
over agnin. '

MR, SPEAKER: If you have read
it once, I will not allow it,

SHRI SIKANDAR BAKHT: I have
read it; I would like to read it: “...
one young boy of about 20 years who
was being called by the name of
Om Saklecha...” Father's name is
not given. He can be the son of the
Chief Minister of Madhya FPradesh.
I can give a reply on the floor of the
House only on the basis of the record
that I have. .. (Interruptions)

MR. SPEAKER: Shri Gopal,

SHRI K. GOPAL: Mr. Speaker, I
am really sorry for the Minister. He
i~ obvionsly struggling and gives the
impression that there is some skele-
ton in the cupboard. During his re-
ply he has stated that there are cer-
tain matters in which he is not con-
cerned, for instance revenue intelli-

nister is present here. Will the hon.
Deputy Prime Minister tell us whe-
mum;muﬂuawmqmm-
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to the whele episode go -that truth
can come out; otherwise this wil] re-
main g matter like gt present. Accord-
ing to them there is nothing wrong.
They can clear themselves, Wil] the
Deputy Prime Minister tell the House

MR. SPEAKER: The question re-
lates to some other Minister.

SHRI K. GOPAL: He sayg that
there are certain matters involving
revenue intelligence.

MR. SPEAKER: I have no objec-
tion if the Prime Minister or the
Deputy Prime Minister is making a
statement. But under the rules the
question can be addressed to the
Minister concerned,

SHRI K. GOPAL: The Prime Mi-
nister can always do it; he can ans-
wer any question...(Interruptionsg)

MR. SPEAKER: If the proceedings
do not go on in an orderly manner,
I cannot go on with the question, The
hon. Minister,

SHRI SIKANDAR BAKHT: 1
have already submitted answers to
the question that related to my Mi-
nistry and the DDA. How can I ans-
wer about pther things?

MR, SPEAKER : Shri Shyam-
nandan Mishra,

(Interruntions)
SHRI K. GOPAL:**

MR. SPEAKER: Mr. Gopal, dont
use such a word in Parliament. You
completely lose yourself. Such ex-
pressions are not used in Parliament,
Don,t record it.

SHRI SHYAMNANDAN MISHRA:
It doeg appear to me, ag it would ap-
pear to the entire House that there
is something very fishy, something
very shady, sbout this whole busi-
ness. I must say that the hon. Minis-
ter hasg not minded hisy task very
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well ' (Interruptions). Shri Jyotirmoy
Bosu referred to a particular com-
munication or the order on the flle.
That is before you. What does it say?
I am leaving aside, Mr. Speaker, all
political aspects of the matter. 1 am
also leaving aside the question of
controversy about the date. But I
ask your indulgence about the second
line in that order which say#:

“_...it has been noted that pro-
per bid lists are net maintained.”

1 lay stress on the word ‘proper’. It
means that while it is proper to
maintain the list, it has been impro-
per not to do so. Otherwise, there is
no sgense, Anybody with the least
knowledge of these affairs or about
the law in this matter would readily
concede that while it was proper to
maintain the list, that was not done
in the recent case. (Interruptions).
It has to be read along with Regula-
tion 8, as has been printed out by
the hon. Member, Shri Jyotirmoy
Bosu, Every applicant has to make a
deposit and in the case of such appli-
cants as have not been allotted any
property, the deposit specified in the
said regulation shall be refunded.
So, it becomes meaningful. Other-
wise, if the land has not been allot-
ed to a particular person and if he is
not the bidder....

MR. SPEAKER: Kindly come to
the question.

SHRI SHYAMNANDAN MISHRA:
So, both of them read® together. I
would inevitably lead us to the con-
clusion that the list ought to be
maintained; probably it has been
maintained in the past, but in this
case the list has been withheld from
the hon. Minister. This is the point
Which seems to me to be quite clear
from the record that is available
with us.

The gecond point is that It has
eﬂmataourmw!ednthatmintur

mation was indeed thade available
to the centiral inteligence—revenue
intelligence in this matter _and we
had also requested you through a
letter—one of the hon. members re-
quested you—that the hon. Minister
of Finance and Deputy Prime Minis-
ter should also be asked to be pre-
sent. Why I am saying so ig because
in this very House a question was
answered by the Minister of State
for Finance and the question was
like this: Whether income-tax autho-
ritiegs keep a watch on the bidders
at the auction of plots hy DDA in
Delhi. The word is not ‘bidder’ but
‘bidders’. The answer of the Minis-
ter of State was, “Yes, Sir.” If that is
so they keep a watch on al] the bid-
derg ang that is expected of the in-
come.tax depurtment.  Otherwise,,
even if the second bid is lower by
only Rs, 5, how does it matter from,
the point of view of income-tax.

So, the House is quite in order to
demand an answer from the hon.
Minister of Finance so that we need
not waste any further time of the.
House on a future occasion to raise
this question. The answer given by
the Finance Department is to this
effect and we are also informed that
the Finance was informed
about the bidders. So, the hon. Depu-
ty Prime Minister and the Minister
of Finance should inform the House
whatever intelligence had been con-
veyed to him or to his department in
this matter, These are the two ques.
tions which I wanted to put.

o friee - Tt fe g e
£ o e i v e

Some parts of the question raised by
the hon. Member are directed towards
me. The word “fishy” and “shady™
were referred to.

SHRI SHYAMNANDAN MISHRA:
I have gone on record that the infur-
mation given by the DDA was stu-
pid and dishonest,
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tragedy of the hon, Member seems to
e that he wants to look at every
thing with his own sense of judge.
ment. The fact is that ... (lﬂteﬁ‘up-
tion)

SHRI SHYAMNANDAN MISHRA:
If your own judgement agrees with
‘the judgement of the DDA, my infe.
rence is ... (Interruptions)

SHRI SIKANDAR BAKHT: It is a
question of providing information.
Now, if the word “proper” has been
used in that order by the Vice-Chair-
man, and it is definitely of 1979 be-
-couse if it were of 8th of February
1978. Therefore, he could not have
-signed by Shri M. N. Buch, who is
the present Vice-Chairman, and he
joined only on the 14th February
1978 ... (Interruptions). This order is
-signed an order on the 8th February
1978, It appears to be a typographi-
€a] error.

The hon. Member has referred to
the wording “not proper” in this
particular order. As to_whether the
practice of the DDA is wrong....
(Interruptions)., What I am concerned
with ig only giving information to
the House according to what was the
practice of the DDA. Whether it is
wrong, or bad according to the hon.
Member, is not the question. The
question is what was the practice of
‘the DDA at the time when the aue-
-tion took place.  Whether it was
proper or not, whether it was bad or
not, thig is the practice that was
followed by the DDA,

MR. SPEAKER: Now. Shri Kanwar
‘Lal Gupta.

SHRI SHYAMNANDAN MISHRA:
Sir, I have directed a question against
‘the Deputy Prime Minister..

MR. SPEAKER: I have already
told the House that d the Ques-
tion Hour you address it to the
"Minister; it is not addresseq to the

" APRIL 12, 1079
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Government. So, I cannot ask any
Minister to answer.” But I would not
come in the way of their answering
it either, So, I cannot request a
Minister to answer because the ques-
tion is addressed to another Mimister.

SHRI SHYAMNANDAN MISHRA:
Of his own, he should enlighten the

CBI inquiry?

i
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SHRI C. M. STEFHEN: rose—

MR. SPEAKER: You did not rise
in time.

SHRI C. M. STEPHEN: I want to
put a question.
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*710, SHRI SOMJIBHAI DAMOR:
Will the Minister of RAYEWAYS be
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(a) whether Railway Board has
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issued certain instructions for the
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SHRI C. M STEPHEN:
MR. SPEAKER,

you, I will have to permit others.

very important. You

earlier.
me.
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(b) if so, the details of such in-

structions issued by the Board; .
{c) whether these- instructions ere
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(d) it not, the ressons therefor?
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THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE):
(a) and (b). Yes, Sir. As per extent
insiructions, the transfer of Sche-
duled Cuta and Scheduleq Tribe
employees is to be confined to their
native districts or adjoining districis
or places where the Administration
can provide quarters. Instructions
alsp exist that subject to the exigen-
cies of work these instructions shouid
be followed to the maximum extent
possible. These instructions are ap-
plicable at the inilial stage uf their
posting as well as on their promotion.

tion.

(¢} and (d). These instructions are
being followed subject tp the exigen-
cieg of service, provided posts are
available,

Raising expenditure on Medical Care

*711. SHR1 MUKHTIAR SINGH
MALIK: Will the Minister of PAR-
LIAMENTARY AFFAIRS AND
LABOUR be pleased to state;

(a) whether Government propnse to
raise the expenditure on Medical Care
of the Workers covered by Emnloyees’
State Insurance Scheme in the country;

(b) the financial impiications there-
o!; and

(c) how far a worker will be bene-
fited by this additional expenditure?

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a)
The Employees' State Insumance
Corporation has already raised the
earljer ceiling on expenditure on
medical care and also on drugs and
medicines from 1-4-1979.

(b) The additiona] financial liabi-
lity on mccount of increase in ceiling
on expenditure on medical care i
ectimated at Rs. 41269 lakhs, while
that on drugs may come tp abour
Re. 280 lakhs per annum,

(¢) The quality o medical care is
expected to improve,
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Disputes

#712. SHRI CHITTA BASU:

SHRI A. R. BADRL
NARAYAN:

Will the Minister o' EXTERNAL
AFFAIRS be pleased to gtate:

(a) whether the attention of Gov-
ernment has since been drawn to
the proposal mooted by S8ri-Lankas
for setting up an Internatiohal Com-
mission to mediate in the settlement
of border disputes; and

(b) if so, reaction of Government
thereto?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI ATAL BIHARI
VAJPAYEE): (a) Government have
seen newspaper reports that the
Foreign Minister of Sri Lanka had
proposed the establishment of a 5-
member Parliament Member Commis-
sion, drawn from the non-aligned
Movement for the settlement of bor-
der disputes between non-aligned
nations. However, np proposal has
as yet been formally mooted by Sri
Lanka,

(b) Does not arise.
Development of Birth Control Vacecine

*713. SHRI BARAT KAR:
SHRI ISHWAR CHAUDHRY:

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased. to
state:

(a) whether it is a fact that a
birth control waccine for men has
recently been developed by the Al
India  Institute of Medical Sciences;

(b) if so, whether any progress has
also been made in the development of
vaceine for women also; and

(c) it so, the details thereof?
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THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI RABI
RAY): (a) The birth control vaccine
for men is in the  process of being
developed by the All India Institute
of Medical Sciences.

(b) Yes, Sir.
(c) A statement is laid on the
Table of the Sabha.

Statement

Progresg made so far in the resegrch
Project: —

The following information in regard
to th~ progress of the research pro-
ject has been obtained from Prof.
G. P. Talwar, Department of Bio-
chemistry, ANl India Institute of
Medical Sciences, New Delhi;

A major breakthrough ig the dis-
covery of a way by which anti-body
response can be generated to a ‘self’
protein or hormone. A vaccine has
been developed which produces anti-
bodies against a pregnancy hormone.
This hormone is produced ag and
when a woman gets Jpregnant. The
hormone serves as a signal of the
pregnancy and is responsible for her
missing the cycle. Anti-bodies against
thir hormone, if present in ~ blood,
intercept this signal and thereby pre-
vent the settlement of pregnancy
with the result that the woman gets
her menstrual cycle in the expected
manner even in a month when she
was pregnant,

The vaccine has been demonstrated
to produce anti-bodies, not only
agsinst hCG but alsp agiinst tetanus,
imparting thus an additional immuno-
prophytaictic benefit to the receipient
against tetanus. = Tetanug is still a
‘Widespread problem and is the cause
of many deaths of the mother and
the new-born,

The efficacy of the wvaccine has
been tested in baboons. It has fur-

menty; Where an injection of anti-
hCG "unti-bodies to baboons in early
pregnuncy caused a loss pf pregnancy.
Fairly extensive toxicology and
safety studies have also been carried
out with thig vaccltie in a number of

anima) species.

Phase-I clinical trials with this
vaccine have been conducted in 63
wemen in gix centres, namely Delhi,
Bombay, Helsinki, Upsala (Sweden),
Santiago (Chile) and Bahia (Brazil).
In each case, these were conducted
under world-renowned clinicians and
scientists on a protocol developed by
the International Committee on Con-
traception Research of the Population
Council, New York (USA). Immuni-
zation with the vaccing has been ob-
served to be devoid of any side-
effects in all the subjects investigated
upon in different centres. Besides
clinical examination, laboratory in-
vestigations on 56 different parame-
ters were carried out to check the
normally of body-functions.

The present problem with this
vaccine iy the variability in the
amount of anti-bodies produced from
individual to individual, Several give
good anti-body response, others give
moderate response and still others
give poor response. Researches are
curreptly going orni” at the AIIMS to
develop immuno-potentiating agents
fit for human usgge as well as to
develop new novel strategies to
bypass the constitutional differgnces.

Meanwhile, researches have also
progresseq on three other wvaccines.
One of them is designed for male
usage. It stops spermatogenesis with-
out affecting libido and hormone
levels. Testing with this vaccine is
being carried out in a number of
animal species, including the mon-
keys. The second vaccine is design-
ed for the female use. Its principle
is to prevent the fertilisation of the
female egg without disturbing ovula-
tion and normal cycles. The third
vaccine is usable for both males and
females and is meant primarily for
application in animals.
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Retervation of seats/berths st Big
©  Btations

*714. SHRI G. NARASIMHA
REDDY:

DR. RAMJI SINGH:

Will the Minister of RAILWAYS
be pleased to state:

(a) whether the Railway Ministry
is aware that there is one invisible
Counter Big racket) at all big sta-
tions other than the Railway Counter

for regervation of seats and berths of
all classés;

(b) whether the Ministry is also
aware that whenever a person goes to
the Railway Counter for reservation
in most cases he is disappointed and
thereby he approaches the persons in-
charge of invisible counter and gets
his reservation for any class for any
train and for any date he requires on
payment of extra money which is
demanded by the person; and

(c) it so, what steps the Govern-

ment have taken to overcome 'this
racket?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) Some reports
of unauthorised persons, touts and
other anti-social elements purchasing
tickets and securing reserved accom.
modation in big cities like Bombay,
Delhi, Calcutta and Madras and then
selling the same clandestinely at
premium to the willing and needy
passengers have come to the notice
of the Railway administration, spe.
cially during the periods of holiday
rush. .

(b) Reservation of accommodation
in trains is made on ‘First come, first
served’ basis on purchase of journey
and reservation tickets wupto the
limit of reserved accommodation
availsble in trains. After the svail-
able accommodation on a train iS
fully booked, persons are kept
the waiting list, if so gesired by’ !Mm
so that they could, jn  accordance
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with their turn in the w:itiug tm.
get - accommodation - subsequently
againsy cancellations etc. ~ Analysis
made of the availability of accom-

modation  at important reservation
points has revealed that barring rush
periods, accommodation g available
in almost all the traing 4-b days in
advance. However, persons who are
not able to secure reserved accom-
modation across the counter in a
norma] way, do approach the anti-
social elements and are exploited by
them. Whenever any specific com.
plaint is received about the fune-
tioning of any unauthorised agency or
other anti-social elements with or
without the connivance of railway
staff, detailed investigations are
made and appropriate gction ig caken,
in conjunction with OBI, to contain
the activities of guch elements.

(¢) The question being basically
one of demand and supply, endea-
vours have been made and are being
made to reduce the gap between the
demand and supply by introducing
new trains, augmenting the loads of
existing trains, extending their runs,
increasing the frequency of weekly
biweekly trains, and running holiday
specialg on important routes (o clear
the rush of traffic. During 1377-78,
307 additional traing were introduced
and the run of 177 trains were ex-
tended. 121|122 New Delhi-Madras
Tamil Nadu Express traing have
been double-headed recently  with
21 bogie load. The increased clear-
ance capacity provided on thesa trains
has eased the position ﬁ;mcanﬂy
on North South route.

Aspechl-quadhasbeensat

to deal with malpragtices .jn . reser-
vations. This squad has . iniensified
the chegks and worked effectivaly in
curbing the activities of anti-socal
elements and containing the various
irregularities prevalent In the Book-
ing{Reservation of tickets. These
checks have ‘created sn imodst on
staff and on antisocial elements
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~ thereby discouraging their activities
to a large extent.

It is also proposed to amend the
Indian Railwayg Act suitably to make
procurement and transfer of reserved
accommodation by unauthorised
agents a cognizable offence,

By-product of Durgapur Coke FPlant

" *715 SHRI S. R. DAMANI. Will
the Minister of RAILWAYS be
pleased to state:

(a) whether it is a fact that a
monthly quota of 100 wagons of By-
Product Hard Coke from Loyabad and
75 wagzons from Durgapur Coke Plant
was fixed by Director, Rail Movement
for the year 1978 for the State of
Maharashtra but the actual despatches
were less than 50 per cent of the quota
fixed;

(b) if so, the reasons thereof;

(¢) whether it is a fact that the Chief
Minister of Maharashira had brought
this matter to his notice; and

(d) the measures proposed by Gev-
ernment to be taken with regard to the
improved despatches so as to meet the
requirements of the foundries in Maha-
rashira State?

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE):
(a) During the year 1878, a quota
of 100 wagons per month was fixed
for movement of by-product hard
coke besides permitting movement of
50 wagons of coke per month . from
actua] allotment during the year
1978 was 84 wagons per month, in-
cluding 19 wagong from D.C.0.P,

(b) Wagons were allotted as per
availability of hard coke.

(cy Yes, Sir.

(d) The Railways are mantaining.
close laison with Ministry of Energy
(Dept. of Coal) in order to maximise
avalability and movement of hard
coke by rail.

Acquisition of Land for National
Highways in Kerala

*716. SHRI C. K. CHANDRAP-
PAN: Will the Minister of SHIPPING
AND TRANSPORT be pleased to
state:

(a) whether Government are aware:
that in several places in Kerala ineclud-
ing the Municipal towns of Alleppey,
land has been frozen for the purposes-
of consiruction of National Highways
but still not acquired and it causes:
hardship to the people;

(b) if so, the details thereof; and

(c) whether Government will soon.
take steps to acquire these lands and
help its owners to move out 1o new"
places to settle and work?

THE MINISTER OF STATE IN-
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT
(SHRI CHAND RAM): (a) to (c).
The following gtatement gives the-
various reacheg where the Govern-
ment of Kerala have issued orders
for freezing the land value in con-
nection with the construction of Na-
tional Highways in Kerala and the

‘steps taken or proposed to be taken.
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by Government for acquisition wofland:—

National Reach Date of orders  Steps taken or proposed to be takem
'Higlmy freezing the by Government for acquisition of land
0. land value

47 (i) Chalakudy byepass April, 1976 The land acquistion estimate for
(Km. 2084 to g03-6) Cbalakudy bycpass amounting to
Rs.  37,6,500/- was sanctioned in
(ii) Alleppey byepass July, 1975 Fcburary, 1974. The acquisition
(Km,. 4094 to 416-2) i are in The
Land  Aequisition  estimate  of
3 i recently
from the Government of Kerala is
being processed, in consultation with
the financial authorities. The land
owners whose land may be ulti-
mately acquired for the Dycpases
will, no doubt, be paid due com-
pensation as decided by the State
Revenue Authorities lLcfore the land

is  actually acquired.
17 (i) K.M. 151 to 152/800 October, There is no proposal for the acquisi-
- 1976 tion of land in thuse reaches in the

(ii) KM. 16ofo to 1710 Nov:énh:r, near future.
1976.

Bridges over Brahamaputra

*717. SHRI PURNANARAYAN
‘SINHA: Will the Minister of SHIP-
PING AND TRANSPORT be pleased
to state: '

(a) whether the Government of
Assam has requested to sanction and
construet one bridge at Gogighopa-
Puncharatna in Goalpara district and
one other at BAGIBIL near Dibrugarh
-across the river Brahmaputra;

(b) whether North Eastern Council
also has made a similar request to the
‘Government of India for sanction of

_ these two bridges over the Brahama-
putra in order to lessen the transport
‘bottleneck of the whole region;

(c) leaving aside these demands,
whether Government propose to pro-
vide these two bridges to the people of
the North East as part of development
work necessary for the sensitive area;
and

«d) it not, what are the constraints?

THE MINISTER OF STATE IN-
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT
(SHRI CHAND RAM): (a) Yes, Sir.

(b) No, Sir.

(¢) and (d). (i) The proposed
bridge et Gogighopa-Pancharatng in
Assam would connect N.H. 31B with
N.H. 37. In view of the gigantic
nature of the project which will in-
volve huge investment, it would be
necessary to earry out pre-invest.
ment detailed surveys and investiga-
tions to ‘settle’ all technical issues
like siting of the bridge provision of
guide bunds etc. Ag such, it is proe
posed to provide for survey and in-
vestigation for this bridge during the
Sixth Plan.

(ii)y The proposed bridge at BAGI-
BIL near Dibrugarh would fall on a
State Road. Ag such the State Gov.
ernment are primarily responsibie for
its construction from their own re
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Converfing 3-Tier Sieeper into 2-Tier
Slesper Coaches

*718. SHRI C. K. JAFFER SHA-
RIEF: Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether Government realise the
inconvenience that the passengers of
three-tier sleeper coaches are put to as
a result of shortage of space for move-
ment or sitting particularly for long
journey; and

(b) whether Government would con-
sider converting the existing three.
tier sleeper coaches into two-tier
sleeper coaches in order to ensure more
hygienic and comfortable travel in the
sleeper coaches?

THE MINSTER OF STATE 1
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a) and
(b). 3.tier second class sleeper coa-
ches provide sitting accommodation for
75 passengers during the day and
equal number of berths for sleeping
during night. During the day lime
the middle berth is folded downward
to enable the passengers to git in
comfort on the lower seats and thus
there is no difference between two-
tier and three-tier secor' class
sleeper coaches ag far as sittin: aec-
commodation is concerned. There is
no proposal at present, to convert
cﬂ;leu 3-tier coaches into 2.tier coa-

es,

Strike by Doctors of* Safdarjung
Hospital

*718. SHRI JANARDHANA
POOJARY:
SHRI P. M. SAYEED:

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state:

(2) whether the Safdarjung Hospi-
tal doctors have again gone on strike;

(b) it mo, whether the two days st-
rike by them on the 8th and gth
1979 had greatly affected the working
of the hospital;

(c) what is the reason for not accept-
ing their demand; and

(d) when the demand is likely to be
met?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI RABI
RAY): (a) The resident doctors of
Safdarjang Hospital went on 3 48
hour .strike starting from 9 A.M. on
9th March, 1979.

(b) It has been ascertained from
the Medical Buperintendent of the
Hoapital that the services were
maintained by the senior  doctors;
however, the OPD attendence, as well
ag opérations performed were affect.
ed adversely by the strike.

(c) and (d). The doctors of the
Safdarjang Hospital had themselves
no demand to make on the Govern-
ment. They only went on a Syms=
pathetic strike for an early solution
of the problems of the medical stu-
dents of the University College of
Medical Sciences.

2. The students/interns of the Uni=
versity College of Medical sciences
who went on an indefinite strike from
19th February, 1078 and launched a
hunger strike from 30th March, 1879
have withdrawn their agitation from
the night of 5th April, 1979 and have
resumed their work/studies from 6th
April, 1979.

8. Government have given the fol-
lowing assurances to the students/
interna of the college:—

(i) as clearly stated in the state-
ment of the Union Health Minister
made in the Lok Sabha on the 5th
March, 1879, the Union Health
Ministry have decided to take over
the University College of Medical
Sciences, and the necessary action
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in pumsuance thereof shall be taken
after finally ascertaining the deci-

sion of the University of Delhi to
transfer the College to Government;

(ii) The Dharamshala now under
construction in the Safdarjung
Hospital will be made available for
temporary use as hostel accommo-
dation by 18th June, 1879 at the
latest; )

(iil) some of the barracks of the
Ministry of Defence which have
been vacated will be repaired and
made ready for occupation as hostel
accommodation by 1st week of Dec-
ember, 1879. As regards the re-
maining barracks, the matter will
be vigorously pursued so that their
vacant possession is obtained and
mecessary work carried out as early
as paasible;

(iv) the play ground will ke
ready by the end of June, 1979,

(v) Government will take urgent
measure to provide adequate and
qualified staff for the clinical teach-
ing and ensure satisfactory teach-
ing arrangements; and

(vi) the Government will not
victimise the students and the in-
terns. The Government will re-
quest the Delhi University that
there should be no victimisation of
the students/interns of the Univer-
sity College of Medical Sciences.

The matter in para (vi) above was
also discussed with the Vice-Chan-
cellor of the Delhi University who
has kindly agreed to sympatheticall:-
consider the request of the students/
interns regarding full condonement
of the gtrike period and no cut in the
interns’ stipend.

Indian Workers for Saudi Arabia

*720, SHRI R. KOLANTHAIVELU:
Will the Minister: of EXTERNAL
AFFAIRS be pleased to state:

{a) whether there is any request for
permissior to recruit 4000 Indlan wor-

* april 13, 1979

kers through an Indian agency for
deployment on a Seudi Arabjan defence
project; A

(b) if so, the particularg thereof and
aclion taken thereon; and

(c) whether Government are seized
of the complaints of low wages and
bad living conditions in the project
area while considering such requests?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI SAMARENDRA
KUNDU): (a) and (b). In August
1978, such a request was received by
the Ministry of Labour and process-
ed by them, since they were then
dealing with the subject. However,
with the decision of the Supreme
Court in March 1979, making this
matter a responsibility of the Pro-
tector of Emigrants, it is necessary
that an application be made to this
authority. Whenever the application
is received by the Protector of Emi-
grants, requisite action will be taken
thereon.

(c) Before granting emigration
clearance to intending emigrants, the
Protector of Emigrants scrutinises the
terms and conditons of the contract
of employment offered, to ensure that
workers are not emploved on low
wages under sub-standard living con-
ditionz which violate norms of human
dignity.

National Seminar on Breast Cancer

*721. SHRIMATI MOHSINA KID-
WAI: Will the Minister of HEALTH
AND FAMILY WELFARE be pleased
to state:

(a) whether his -attention has been
drawn to the observations made at the
two.day national seminar held at
Varanasi regarding spread of breast
cancer among women folk of the
country; - )

(b) if so, what are his reactions to
the alarming revelations; and-
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(c) the measures proposed to be
adopted a8 an adequate. counter
checks?

THE MINISTER OF HEALTH AND
FAMILY * WELFARE (SHRI RABI
RAY): (m) Yes, Sir,

(b) and (c). The details of the
Seminar are being obtained from the
‘Government of Uttar Pradesh

Ship Afire at Hindustan Shipyard,
Visakhapatnam

*722. SHRI NATHU SINGH:
SHRI BAGUN SUMBRUTI:

‘Will the Minister of SHIPPING
AND TRANSPORT be pleased to
state:

(a) whether it is a fact that fire
broke out on the 16th March this year
on the ship in the final stages of cons-
truction at the I-Litadustem Shipyard,
'Visakhapatnam;

(b) whether any enguiry has been
conducted into the cause of fire and
damage occurred; and

(c) the details thereof?

THE MINISTER OF STATE IN-
CHARGE OF THE MINISTRY OF
‘SHIPPING AND TRANSPORT (SHRI
CHAND RAM): (a) Yes, Sir.

(b) and (c). Yes, Sir, The Enquiry
Commitiee has not come to any defi-
nite conclusion about the cause of
‘the fire.

‘Indo-Bangladesh Joint River
Commission

6801, SHRI JANARDHANA POO-
JARY: Will the Minister of EXTER-
NAL AFFAIRS be pleased to state:

(a)  whether Bangladesh has asked
India for an immediate meeting of
the Joint River Commission; and

(b) if so, Government's reaction on
it? .

THE MINISTER OF STATE IN
THE: MINISTRY OF TER AL

AFFA.EHS (SERI SAMARENDRA
KUNDU): (a) and (b). The Indo-
Bangladesh Joint Rivers Commission
generally meets four times a year. Its
last meeting was held in November/
December, 1978 in Dacca and itg next
meeting is likely to be held in April,
1979, in Delhi.

Appointment of doctors on ad hoc basis
under CGHS

6802. SHRI MOHAN LAL PIPIL:
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state:

(a) whether it is a fact that a num-
ber of medical doctors have been ap-
pointed on ad hoc basis under CGHS,
it so, their number -category-wise,
number of those who have put in
more than 5 years of service and
number of those who have post-gra-
duate qualifications;

(b) what was the criteria for the
selection of these persons ag medical
doctors on ad hoc basis and whether
all of them hold minimum gqualifica-
tions for appointment to these posts;
and

(c) whether it is a fact that there
is a proposal under the consideration
of Government to revert these per-
sons from their present posts, if so,
the reasons thereof?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI RABI
RAY): (a) As on 1st March, 1879 the
number of medical officers working
on ad hoc basig against the posts of
Junior Medical Officers is 411. The
other category of posts to which
direct recruitment is made is Specia-
list Grade IT in CHS 41 officers were
appointed on ad hoc basiz in these
pasts, Of these 123 officers have put
in more than § years of service. In-
formation = regarding possession of
post-graduate .qualifications is not
readily available. - All . Speclalist
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hold post-graduate

Grade doctors’
degrees.
(b) and (c). Ad hoc appointments

are made against temporary or casual
vacancies, making it clear to the ad
hoc appointees that their services are
purely temporary and such appoint-
ments will not confer upon them any
right for regular appointment in the
Central Health Service. No set uni-
form procedure for making these ap-
pointments was followed but it was
ensured that all such ad hoc appoin-
tees possessed the minimum qualifi-
cations prescribed for appointment to
the post.

Such of the ad-hoc appointees who
have not been able to qualify in the
written examination or interviews
held by the UPSC for regular ap-
pointments have to be ultimately re-
placed by regular officers,

Indians in Pakistani Jails

6803, SHR] AMARSINH V. RATH-
AWA: Will the Minister of EXTER-
NAL AFFAIRS be pleased to refer
to the reply given to Part (d) of
Unstarred Question No. 3575 on the
14th December, 1978 and state:

(a) the names of the persons held
in Pakistan and since when and un-
der what charges;

(b) whether Government is aware
that certain persons are locked up in
Pakistani Jails particularly in Mul-
tan Jail for the last 5-8 years without
putting any charge on them; and

- {c) ‘whether the Hon'ble Minister

will look into the matter personally

i':‘,j, got thi . i
a?

. ‘THE m OF- ‘BTA'I'E IN

m MINIETRY OF EXTERNAL AT.
FATRS (SHRI SAMARENDRA KUN-
DU): . (a) and (b). While replying
o ‘the "Unstasred Question No. 3875
dated 14th December, 1978, 1 had
atated that about 250 Indians were
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still in Pakistani jails according to
information received from Govern-
ment of Pakistan and other sources.
Meanwhile, we have received infor-
mation regarding some more persons
reportedly detained in Pakistan. Ac-
cording to qur present information,
280 Indian nationals are stated to be
in Pakistani jails, .This number in-
cludes 138 names conveyed to us by
the Pakistan Government. The natio-
nality of some of these persons is in
the process of being verified through
the State authorities. The remaining
names are based on information re-
ceived from relatives etc. of the de-
tainees and conveyed to the Pakistan
Government, While we do not have
precise information in regard to the
dates since when they are under
detention and also the charges under
which they have been detained, their
names and parentage as well as the
names of the jails in which some of
them are reportedly held are given
in the attached list of 280 persons.
[Placed in Library. See No. LT-
4203/79].

(c) We are in constant touch with
the Government of Pakistan through
their Embassy in New Delhi and our
Embassy in Islamabad for the release
and repatriation of the Indian detai-
nees.

Developmient of Jndigenous System

6804, SHRI AHMED HUSSAIN:
SHRI P. K. KODIYAN:

Wiij the Ministe} of HEALTH AND

FAMILY WELFARE be pleased to
state:

(&)whethu'itisaimthatd-ov-
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pared and the amount proposed to be
spent?

THE MINISTER OF HEALTR
RABI RAY} : (a) Yes.

(b) Four separate ressarch Coun-
cils have been set up as autono-
mous Organisations registereq under
the Societles Registration Act for
giving impetus to research in Ayur-
vedg and Siddha,“Unani, Homoeo-
pathic Systemg of Medicines and
voga and naturopathy. These
Councils have drawn up Plans for
considerably expanding and augment-
ing their research schemes/units in
various parts of the country.
National Institutes have been set up
in Ayurveda and Homeopathy ana
another Nationa] Institute in Unam
is proposel to be established. All
these institutes are meant to provide
facilities for post-graduate education
and res:arch of the highest order in
these system of medicine, Schemes
for financial assistance to (i) Ayur-

vedic, Unani &  Homoeopathic

Colleges for improving the standards
of under-graduate and Post.graduate
teaching in these syStems and (i)
for setting up Pharmacies of Indi-
genous Systems of Medioine includ-
ing Herbal tfarms & Drug Testing
laboratories in various States are in
Progress. A provision of about Rs. 60
crores has been tentatively earmarked
in the Five Year Plan period 1978-79
to 1982-83 for the development ot
indigenous systemg of medicine ana
Hwhy in both the Central and

wcmwuu

8805. SHRI MANORANJAN
BHAKTA: Will the Minister of
PARLIAMENTARY AFFAIRS AND
LABOUR be pleased to state:

(a) what are the minimum daily
wages of the workers in West
Bengal, Kerala and Union Territories
of Delhi and Andaman anqd Nicobar
Islands and since when last revised;

(b) in view of the increase of
price level throughout the country
and further increase of D.A., whether
the Government of India feels neces-
sary to increase these wages: and

(c) if so, what action Government
propose to take?

THE MINISTER -~OF PARLIA-
MENTARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a)
The State Governments as well as
the Centra] Govevrnment have fixed
minimum wages in a number of sche-
duled employments covered wunder
the Minimum Wages Act, 1948 in
their respective spheres. A state-
ment giving the rates of minimum
wages in respect of employments for
which Central Government 18 the
appropriate Government is attached.
These rates are applicable In all
Stataes/Union Territories. The rates
of wages fixeq by the States/Union
Territories in their respective
spheres are notified in their Gazettes
from time to time.

(b) and (c). Under Section 8 of the
Minimum Wages Act the appropriate
Government is required tp review at
such intervals as it may think fit,
such intervals not ' exceeding five
years, the minimum rates of wages
so fixed and revise the minimum

" rates, it necestary.  While revising

the minimum wages, rise in the cost
of living in generally kept in view.
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Statement
8. Date of Rates ol wages per day
No. Name of the employment (Part ) fixation/
revision  Unskilled Semi Skilled
lowest  skilled (Rs.)
paid (Rs.)
workers
(Rs.)
1 a 3 4 5 6
1 t in the comstruction or mainte- 16-12-78 445 5»56 9-12
nance of roads or building operations. 10 to
B- m 1040
(u:notdingwum)
2 Em ent in stone breaking orstone 16-12-98 Do. Do. Do.:
ing.
9 Employment in the maintenance of buildings. 16-12-78 Do. Da. Do.
4 Employmefit in the mnmmmdmiu-
tenance of runways . . 16-12-78 Do. Do. Do.70
5 Employment in Gypsum mines 12-6-76 580 725 8-
6 Employment in Barytes mines 12-6-76 5:80 7+28 80"
7 Employment in bauxite mines . . . 1g6-76 580 7-25 8-90
8 Employment in Manganese mines 12-6- -Bo 'q 8.
" " ll:gw ubozve ) t.lavu»ve?":|h
ground ground  ground
6-96 870 1044
under  under und:r“
_ ground  ground ground
9 Employment in china clay mines . . - 12-6-76 580 725 8:70
10 Employment in Kyanite mines . g-10-76 560 725 870
11 Empleyment in Copper mines 12-6-76 5-Bo 7-a5 8-70
!
12 Employment in clay mines . . . : 12-6-76 5-80 725 850
“1q Employment in stone mines . . . gto-76 * 5-80 928 890
14 Employment in white clay mines . . K 18-6-96 580 725 8-%0
. 15 EBamployment in Fire clay mines . ' . g10-76 5-80 7R85 80
16 Em;ﬂoymtm()chremhﬂ B . . giogb 580 735 - 8.70
1 Wormtm&uﬂh(hddngm L o
? - and tale) mines . . o10-76 580  7-8% B0
18 wmm mimes - . . 9-lo-6 580 7ed5, 8.0
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1 2 8 4 5 &
19 Employment in Chromite mines . 19-6-76 5-Bo 735 B-70
20 Employment in Quartizite mines . " 1g-a-77 5-80 7-25 A.90
21  Employment in Qartz mincs 19-2-77 5-80 7-25 870
22 Employment in Silica mines 19-2-77 5-80 925 8 70
23 Employment in Mica mincs 19-6-76 6-96 850 1044
under under under
ground ground  ground
2-30 725 8-70

a above above

ground  ground
24 Employment in Magnesite mines 24-2-79 5-80 725 890

25 Employment in Graphite mines .
26 Agriculture (Part II) .

4-11-78 5-8o 725 870

18-9-76 445 5°56 712
to 1o to
6-50 812 10-40
(According to areas)

Smoking in D.T.C. Buses

6808. SHRI PIUS TIRKEY: Wil
the Minister of SHIPFING AND
TRANSPORT be pleased to state:

(a) whether most of the conductors
and drivers of D.T.C. as well as
private buses smoke in the buses
frequently without any restriction:

(b) if so, is it meaningful to write
the instruction ‘NO SMOKDWG in
the buses;

(c) whether Government propose
todimplmemt the instruction strictly;
an

HIN]BTIROFBTATI IN-
CHABGEO? THE MINISTRY OF
?HB‘H:N AND) ) o
mqsmnm (a) to (d).
R

as
Ruhmetun“m’ Motor Vi
1940, the drivers and con-

ductors are not permitted to smoke
in the buses. If any breach of the
instructions iz brought to the notice
of the DTC Management, disciplinary
action is taken against the defaulter.

Since smoking in the buses is an
offence punishable under Section 112
of the Motor Vehicle Act, 1839, the
display of the notice such as “Smok-
ing is prohibited” on the buses of the
Corporation hag been written for the
information of passengers,

Driverg and Conductors of the DTC
have standing instructions not to
smoke in buses. These instructions
are periodically repeated. On receipt
of some complaints recently whicn
were of general nature about smok-
ing in the buses, fresh instructions
have been issued by the Corporation
on 30-1-79. The inspectoral steft
has been directed to ensure pirict
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Benefit of P.F. to Employees of
M/s. Auto Continent, Calcutta

6807. SHRI DHIRENDRA NATH
BASU: Will the Minister of PARLIA-
MENTARY AFFAIRS AND LABOUR
be pleased to statae:

(a) whether M/s Auto Continent
of 108, B.T. Road, Calcwia-35 does
not give the benefits under Provident
Fungd Act to their employees:

(b) whether Government propose
to take action againsi the firm by
enquiring into entire facts and if so,
by what_time; and

(c) whether the firm is employing
child labour in violation to law and
if s0, whether Government propose
to take action ggainst the firm?

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a)
The Employees Provident Fund
Authorities have reported that the
establishment is not coverable under
ihe Employees’ Provident Funds and
Miscellaneous Provisions Act, 1852 as
it is not employing the requisite
number of employees.

3) Does not arise.

(c) The matter falls in the State
Sphere and the Central Government
has no informatalon to furnish.

Job of level crossings entrusted to
State Governments

6808. SHRI KISHORE LAL: Will
the Minister of RAILWAYS be
pl_eased_to state:

(a) is it a fact that Railways give
the job of Level Crossings to the
State Governments,

(b) is it also a fact that State
‘Govvernmentg disburse the money

spent by ﬂmon’mutmctimof_

mc‘h level Crm‘sm;s. .nd

(c)i!n why cannot the Rallways
doihiltrpeofj?uwﬁhomwnm
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for the State Governfient; and will
that no expedite?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a) The
work of provision of new local cross-
ings is carried out jointly by the
Railways and the State Governments
concerned. The Railways carry out
all works within the Railway limits.
The State Governmentg do the works
outside the railway limits.

(b) When a leve] crossing is re-
quired to be provided as an addi-
tional facility as a result of changes
brought about after opening of a
railway Tine, fHg thatges (both initial
and recurring) are required to be
borne entirely by the State Gov-
ernment. o '

(c) Doeg not arise in view of .
position explained.

Selection Grade Assifant Scheme in
Railway Boarg

6809. SHRI L. L. KAPOOR: Will
the Minister of RAILWAYS be
pleased to state:

(a) whether the Selection Grade
Assistant Scheme has been imple-
mented in the Railway Board Office;

(b) it so, the date in which the
office order had been issued and the
number of resultant vmnehs occur-
ing on that date;

(c) the reasons for the delay in fil-
ling up the resultant vacancie, when
aclenrdeciﬂonhullrndybeenh-
ken in an Inter-Ministerial meeting
detemlningmebm:loc. promﬂﬁon
tbﬁdlgrlﬂe a.mi

(d)wluztm-therﬂmeh - fo
mmauhavpun



81  Written Answers CHAITRA 22, 1901 (SAKA) Written Answers 82

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) Yes.

(b) 69 posts of Assistants were al-
lotteg the Selection Grade of Rs. 850-
90 w.ef. 1-8-1576, Appointments
to these posty of the eliglble Assis-
tants were notified on 2-2-1978. Ap-
pointments of another 28 gligible Asis-
tants against the vacancies of those
who were either on deputation or
working in higher grade; posts on
1-8-78 were also notified on 19-3-197v.
Still gbout 26 vacancies in the Selec-
tion Grade remain fo be filled.

(c) No delay has, so far, taken
place in notifying the appoinments to
the selection grade posts. But recent-
ly a suggestion wag made by the Rail-
way Board Ministerial Staff Associa-
tion that the appointments to the sel-
ection grade against the maintenance
vacancies may be made from amongst
those who were eligibje Tor such ap=«
pointments on 1-8-1876 alone and not
those who became eligible subsequ-
ently and senior inter-se should be
considered, In view of the importance
of the point raised which might con-
cern the Assistants working in tne
other Ministries also, the advice of
the Department of Personnel & Ad-
ministrative Reforms has been sought.
However, pending receipt of the ad-
vice, ad hoc appointmentg are being
made against the aforesaid 26 vacan-
cies strictly on the basis of seniority-
cum-fitness from amongst the eligible
Assistants, the eligibility of an Indi-
vidual to be determined on the date
on which a partlcular wvacancy
became available.

(d) Ad oc appoiniments referred at
(c) above will be notified soon after
the sultability of the eligible staff is
adjudged by a Departmental Promo-
tion Committee.

rmnwen.um

6310. SHRI MADAN LAL SHU-
KLA: Will the Minister of nm.-
wﬁrsinﬂomdtoahw: -

(a) is it a fact that on the 3lat
August, 1978 the Railway Board have
mdch:meltionsregud;nspmo-
tions to the Class II posts to be made
on the basis of integrated seniority
of different categories of class IIl
staff;

(b) if 8o, is it also correct that the
Electrical Department of South Cen-
tral Railway is still continuing the old
practice in contravention of the said
clarifications; and

(c) what is the number of such
promotions, ad hoc or otherwise
ordered without drawing integrated
seniority after 11-7-1977?

. HE MINISTER OF STATE IN THE

MINISTRY OF RAILWAYS (SHRI

SHEO NARAIN): (a) Yes.
(b) No.

(¢) Instructiong regarding integrat-
ed seniority of Class III staff or pro-
motion to Class II service were issued
on 11.7.77. These instructions were
modifled on 31.8.78 following consi-
deration of a number of representa-
tions, The instructions issued on
31.8.78 have been further clarified on
26.2.79

Four promotions wére made to
Class II service on ad hoc basis in the
Electrical Department in June,1978.
The integrated saniority list prepared
for these ad hoc promotions conforms
to the instructions as clarified sub-
sequently. Four more promotiong to
Class II service were ordered on ad
hoe basis in February, 1879, These
promotions alsp were made based on
integrated seniority drawn as per the
latest instructions/clarifications.

Out-Agency in Jhalawar City

$811. SHRI CHATURBHUJ: Wil
the Minister of HAILWAYS be pleased
to state:

(a) whether there was a proposal
for setting up a out agency in Jhala-
war City served by Jhalawar Road
Station on the Kota Division of the
‘Western Railway.
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(b) if so, the ressons for giving up
the proposal;

" (¢) whether it is mlso a fact that
the project was abandoned even after
the tenders were invited for the pur-
pose if 50, the reasong thereof; and

"(d) whether in view of the setting
up of a district industries Centre and
the picking up of industrial activities
in the areas Government propose to
consider the opening up of a railway
out-agency in Jhalawar city as a step
towards the remova] of backwardness
and incentive for entrepreneurship in
this long overlooked area with the
detailg thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEQ NARAIN): (a) Yes. There was
a proposal to shift the Out-Agency
&ot;klng at Jhalarapatan to Jhalawar

ity and (c), It was dropped after
tenders were invited because of
Tepresentations from the Chairman of
Jhalarapatan Nagar Palika,

td) Proposal to open a Railway
Out-Agency at Jhalawar City can
be considered on public demang pro-
vided there is traffic justification for
two Out Agencies.

April 12, 1078
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6814. SHRI BHAGAT RAM:

6814, SHRI BHAGAT RAM: Wil
the Minister of PARLTAMENTARY
AFFAIRS AND LABOUR be pleased
.to state:

(a) how many Agricultural workers
were killed and handicapped by acci-
dents and spraying pesticides etc,
during agricultural process in diffe-
rent Stateg for the last three years;

(b) whether any compensation was
paid to the concerned-by any agency;
and

" (¢) whether Government intend to
introduce a Bill for this purpose?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND PAR-
LIAMENTARY AFFAIRS (SHRI
LARANG SAI): (a) and (b). Informa-
tion iz being collected and will be 1aid
on thumledmeﬂm

(c3 'l'he wkers employad in farm-
hlbrtrm:oruthumtdmc-

rlnw.-n by steam or othnr mechanical
power or electricity already covered
by the Workmen's Compensation Act,
1823. The State Governments have
also been advised to extend-the provi-
sions of the Act to persons employed in.
spraying and dusting of insecticideg or
pesticideg in agricultural operations,

Unauthorised Journey in 2nd Class .
Reserved Compartments

6815. SHRI VASANT SATHE: Will'
the Minister of RAILWAYS be pleased
to state:

(a) whether on fast/super fast
traing from Delhi towards Bombay/
Madras, passengers board into 2nhd.
class reserved compartment and create
congestion for the reserved passengers
and sll this happens with the conniv-
ance of the conductorg and other rail-
way employees;

’

(b) if so, whether Government
would conduct a surprise check to
ascertain extent of unauthorised travel
by short distance passengers and take
effective measure to stop such practice;

(c) whether on these trains some
traders dump their unbooked juggage
in connivance with rail staff and block
the passage of reserved compartments
causing lot of inconvenience t5 the
II class passengers and that this has
becomg a regular feature; and

(d) will Government take necessary
steps to check such raketeering on the
railways and details of action taken
recently and the results achieved?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEQO NARAIN): a) to (d). Cases of
commuytersg entering second class reser-
wed coaches around metropolitan cities
and at important gtations have come
to the notice of the Railway Adminis-
tration,

Staff manning reserved coache; have
ingtructions to emsure that mﬂtbb--
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coaches.

ducted and cases of unbooked luggage
and unauthorised passengers travelling
in these coaches are dealt with as per
‘rules. Cases of deliberate negligence
on the part of staff manning reserved

coaches are vieweq seriously and
appropriate action is taken against
‘em,

fmlt ofcrge i & wiw
6817. st ¥ UW UMW : W7 AwEw T
Hoft 7y N g w6 B

(%) 2frw arfadi wt gr ol agf & and
[ afearg firme o a6 ® wemt o a9
® At A Wy wpEeq w7 T §

Non-mechaniseg country en!tn.

6818. SHRT BAPUSAHER PARULE-
‘KAR: Will the Minister of SHIPPING
AND TRANSPORT be pleased to state:

(a) number of non-mechanised
oouptsy oreliy operating on Welk Conm
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between Bombsy and Mangalore and
approximate number of sailors work-
ing on them; ' o

(b) accidenty and mishaps occurred

and number of persong who died in

such accidents in the last threg years,
year-wise; and

(c) whether it is g fact that compul.
sory insurance scheme is not made
applicable to such sailors and if yes,
whether Government propose to make
this scheme compulsory and if not, the
reasons therefor? '

THE MINISTER OF STATE IN-
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
CHAND RAM): (a) According to the
information available, roughly over 500
sailing vessels have been operating in
1978 with 10 to 15 members of sailors
working on each of them,

(b) According to Casualty Reports
received so far in respect of sailing
vessels, the total number of casualties
which occurred to sailing vessels and
tve loss of lives involved in such
casualties during the last three years
is as follows: —

Total - Loss of
Year nutaber lives
of
casualties
1976 . . . 36 19
1977 . . . 42 37
1978 . A o 17

(c) Yes, Sir. Efforts made to per-
suade ¢ailing vessels’' - owners for
taking crew insurance invariably have
not been successful. These efforts will

 be continued. .



89  Written Answers CHAITRA 322, 1001 (SAKA) Written Answers 90

‘ : .M’ -l &'
6810. SHRIMATT MOHSINA
SHRI. MUKHTIAR SINGH
MALIK:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

{a) whether hig attention hag been
drawn to the recent news reports
where the Pakistan President has
again raised the bogey of Kashmir by
saying that this question ig ihe only
hinderance in the normalisation of the
relations between thg two countries;

(b) if go, his reaction in the mat(ea';
and

(c) whether in the changed political
set up in the country some quick steps
are contemplated to be taken to solve
the long outstanding problem?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
SHRI SAMARENDRA KUNDU): (a}
Yes, Sir,

{b) This i not the first time that the
Pakistani leaders have made state-
ments relating to Kashmir. Gover:_:-
ment's posifion ¢n the subject is well-
known. The whole of Jammu & Kash-
mir ig constitutionally and legally an
integral part of India.

(c) Government fee] that the gues-
tion of Jammu & Kashmir should be
discussed ..bilaterally, in, accordance
with the Simla Agreement.

Research afi Malufia by Dr. Sidiqui at
Ullmityo!mm

(a] wheq,gg- umeqt, are aware
ngrx. a research bio-

chemiuattheuntvuﬂtydmm.n
bumnt.mmm UP. (India)

hubemtwu&ﬁd.mimmdonmlq
tthorHHulthOrgmiuﬁmfwﬁh

(b) if so, whether Government will
meke use ¢f Dr. Sidiqui’s experiment
in our country (ag and when he makes
his further and fullest researches in
the matter)?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI RABI
RAY): (a) Government have seen a
presg report to this effect,

(b) Director, National Institute of
Communicable Diseases, Delhi has
written to Dr. Wassim A. Siddiqui for
a copy of his published work. He has
a'so been requested tp demonstrate his
work oefore the National Institute of
Communicable Diseaseg faculty.
According to information received
earlier from the Vice-Chancellor,
Alhgarh Muslim, U‘ruvmty Dr. Sidiqui
plans to collaborate in Malaria
research programme with that univer-
sity.

Arbitrary charging of Bus Fares

6821, SHRI SHYAMLAL DHURVE:
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) wheter it is a fact that DTC has
recently increased the bus fareg on the
basig of kilometres;

(b) whether it is also a fact that
there are colonies lile Mayapuri MIG/
LIG Flats and Hari Nagar Clock Tower
where the Bus fares are being charged
not according to the distance involved;

(¢) i so, the ressons thereof and
whether thess reasony were made
public through newspapers etc.; and

(d)ﬂmt.wmormm
to charge these fares according to the
distance involved?
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' ‘I'HI!: MINISTER oF S‘I'A’I'E IN-
CHARGE QF THE MINISTRY OF
SHIPPING AND TRANSPOET
(SHR] CHAND RAM): {a) Yes, Sir.
For the purpose of chargtng bus fare,
the distance is, however, calculated
from a fare stage to a fare stage and

‘not between actual bug stops, travel-

led by a passenger. To this extent

-marginal adjustments are made.

(b) No, Sir.

‘{c) and (d). Does not arise.
Thums Up

6822. SHRI BIRENDRA PRASAD:

SHRI RAMJI LAIL SUMAN:

SHRI SURENDRA JHA
SUMAN:

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state:

(a) what objection his Ministry has

‘to the advertisement of ‘Thums Up’

ag a “Refreshing Cola”; and

(b) what rules and regulations of
the Ministry concerned with the
advertisement of ‘Thumg Up'?

THE STER OF HEALTH AND
FAMIL WELFARE (SHRI RABI
RAY): (a) and (b). The deflnition of

cola drinks has not been laid down
under the provisiong of the Preven-
tion of Food Adulteration Act. The
matter regarding definition of such
drinks is under consideration of the
concerned technical committee and
until and unless Cola is defined under
the said Act, the Ministry of Health
and Family Welfare have no strong
views on the use of the word “Refre-
shing Cola” to describe ‘Thums Up’
in the advertisements.

Classification of Employses under SPE
Act o

| 6823 SHRI DINEN  BHATTA-
CHARYA: Will the Minister of
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PARLIAMENTARY mam AND
LABOUR be pleased o state:

(a) is it in the imowledge of Gay-
ernment that the .classification of
Bmployeg,'buedqnmmﬁomh;
a great discrepancy as ‘prevailing
SPE Act (Wage Ceiling of Rs. 750/-)
and Employees State Insurance Sche

me (Wage Ceiling ofns. IM/~), md

(b) what remedia] measures are
intended for corrocﬁon of this

anomaly?

THE MINISTER OF PARLIAMEN-
TARY - AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a)
and (b). Different remuneration
criteria have been lald down in diffe-
rent 1aBour laws to serve the purposes

thereunder. However, the Industrial

Relations Bill, 1978, now before Par-
liament, inter alia, proposes to
remove the wage limit for sales pro-
motion employees.

Oullngheuatommw
Manufacturers

6824, SHRI SAMAR MUKHERJEE:
Will the Minister of PARLIAMEN-
TARY AFFAIRS AND LABOUR be
pleased to state:

(a) ig it in the knowledge of Gov-
ernment that the various manufac-
turers have taken shelter by causing
lacuna to Sales Promotion Employees
Act by causing a bi-cameral system
as manufscturers and distributors;
and 5

(b) it =0 resetlon of Govemmen‘t
thereto?

THE MINISTEB OF PARLIAMEN-
TARY AFFAIRS AND  LABOUR
(SHRI RAVINDRA VARMA): (a)
and (b). No, Sir.” The Saleg Promow
tion Employees (Cdudﬂloa. ot
Setvice) Act, 1976 doeg Tiot mike any'
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conditions of service of sales promo- Organisation in the Ministry 5!
tion empiloyeey ‘in ' establishmentst~~% Railways.  The conversion of the

engaged in the Pharmaceutical indus-:: ;-

try or in any notify industry.

Lien to Officers of Family Planning
Bet Up

6625. SHRI MOHD. SHAMSUL
HASAN KHAN: Will the Minister of
RAILWAYS be pleased to state;

(a) Why no paper lien hag been
given to the officers and staff working
in Family Planning set up of the
Board Office of Rallway Ministry;

(b) why the effect of paper lien
has been given to the staff of Zomal
Railways from 1978 (date of issue of
the letter of paper lien and mnot
from the date of their joining in
service;

(c) what is the effective value of
paper lien from thg confirmation
point of view of the staff working on
Zonal Railways:

(d} that is the fault of these staff
for being deprived of their past ten
to twelve years of service;

(e) wil} he look intp the above
matters and do justice to these staff
and officers engaged in the most im-
portant programme of the nation;

(f) it so, by what time: and
() i not, why?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN); (a) It has
Not been possible to provide paper-
to the offiCery, recruiteq directly

temporary ‘posts, held by them, into
permanent. once is, however, = under
conslderation in consultation - with
the Ministry of Health & Family
Welfare.

(b) to (g). The cost of the Family
Welfare Organisation on the Rail-
ways is also borne by the Ministry
of Health & Family Welfare. The

posts are extended from year to year
with their concurrence. Staff drafted

to this organisation from other de-

partments of the Railways, have their
liens in their parent cadres.” In the
case of staff  directly recruited
following the prescribed procedure,
Railways have been asked to give
them paper Hen in equivalent or near
equivalent grade; from the date of .
issue of orders. Norinally, staff
who are rendered surplus get bene-
fit of seniority and confirmation only
from the date of absorption. In the
case of direct recruits of the Family
Welfare Organisation a special dis-
pensation has, however, been given
to provide paper lien from the date
of issue of instructions and they
would be eligible for confirmation
against those posts ag and whén they
are due for the same. ;

faite mfyat

6826. st writ wif wrte Wt : ®T
o Wy 7E waW W par w4 fn:



Supply of Wagons tp Fruit Industry

327 'SHR] MADHAVRAO SCIN-
DIA: Wil the Minister of RAIL-
WAYS be pleased to state:

(a) whether it ig a fact that fruit
industry particularly of Banang and
Orange has suffered a heavy loss
during the recent months due to in-
adequate availability of railway
wagons in Western Zone;

(b) if =0, total number of wagons
made available to Western Zone
against its actunl demands; and

(c) steps taken or proposed to be
taken to make sufficient wagons
available to the industry in the
region?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEOQO NARAIN) : (a) to (o).
Plantain traffic in marginal quantity
are offered from stationy on the
Western Railway. the period
a total of 285 wagons were loaded
with plantain from the Western Rail-
way stations meeting the require-
ments adequately.

The bulk of the plantain traffic is
offered from Stationg on Bhusaval—
Khandwa section of the Central
Rallway. The season starts in July
with a peak during Oectober to De-
in March.

quota had to be imposed from Oc-

April 12, 1979

In the 197879 asedson a

tober 1978 in Geder to eliminate heavy
fluctuationg in the dey-to-day
and alio in facliitate .operational

position’' of this qudta, a tota]l of
26182 wagbhs was ‘loadeq from
July, 1978 to March 1970 meeting the
demands registered with the railway
in full—as compared to 20838 wagons
during the corresponding period of
the previous year marking an in-
crease of about 21 per oent. 346
specials were run to New Delhi
during 1878-79° as compared to 302
specials during 1977.78. '

Ay regards movement of orange
traffic, it is réeported that during
1078-79, there was a fajlure of the.
crop due to untimely heavy rains
and hailstorm in January and Febru-
ary, 1979 and as such, demands were
also less. A total of 1268 wagons
were loaded during February and
March, 1979. There were no out-
standing déemands at the end of
March, 1979,

Nature Cure Centres/Hospitals

6828. SHRI MAHI LAL: Will the
Minister of HEAUTH AND FAMILY
WELFARE be pleased to refer to the
reply given to Unstarreq Question
No. 3320 on the 15th March, 1979 re-
garding  Nature Cure Centres/
Hospitals and state:

(a) whether anv decisions on the
recognition of some of the Nature
Cure Hospitsls for purposes of
CGHS has since been taken:

(b) whether . Governthent will
meanwhile allow such chronic Pa-
tients;s who being they CGHS
beneficiaries want to take imme-
diately the last chance of treatment
by way of Naturopethic treatment;

(¢) if not, the reasons therefor in
view of the fact that the life of such
ptﬁ'antshl_tﬂl‘ke;anl!._

(4) whist fs the . stitus of Vieva-
yatin - Yogashram (s Yogic - exercises
and treatment. centre), Gol Duak-
khana, New Delhi, in this context?
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THE MINISTER OF HEALTH AND
FAMILY - WELFARE (SHRI RABI
RAY) : (a) and (b). Yes, Sir. It has
. been decided to recognise Nature
i Cure Ashram at Hyderabad and
* Prakritik Chikitsalya al Jaipur under
the C.G.H. Scheme.

(c) Does not arise

(d) The Vishwayatan Yogashram
is a registéred v under the So-
ciety Registration Act 1860. The
management of the Vishwayatan
Yogashram was taken over by the
Government of India under an Act
of Parliament with effect from 24th
May, 1877. The broad object of the
Society are:—

(i) to promote and provide for
the study and teaching of the
Science,of Yoga in its manifold
aspects;

(ii) to undertaké ‘and facilitate
practica] courseg and training of
instructors as well as fundamental
research in the fleld of Yoga and
its application to the well being
ang upliftment of humanity;

(iff) to  organise conferences,
. lectues and seminars and set up
study groups and trafning prog-
rammes in the fleld of Yoga.

This Yogashram is not recognised
under the CGHS. -

¥we frdarer aficdtorn, frirs
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Shifting of Dispensary in Mayapuri
6830. 8RI T. S. NEGI:
SHRI PIUS TIRKEY:

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
refer to the reply given to Unstarred
Question No. 404 on the 22nd Feb-
ruary, 1979 regarding shifting of
dispensary in Mayapuri and state:

(a) whether the dispensary pro-
posed to be shifted from Hari Nagar
to Mayapuri has since been shiffed;

(b) if so, when; and

(c) if not, the reasons thereof?

THE MINISTER OF HEALTH

AND FAMILY WELFARE (SHRI
RABI RAY): (a) and (b). No
Sir.

(¢) Some alterations and modifica-
tions were to be carried out on the
flats to make the place suitable for
CGHS dispensary. The dispensary
will be shifteq shortly.

Internal Audit Department of Ship-
ping Corporation of Indig

6831. DR, VASANT KUMAR
PANDIT; Wil] the ~“Minister of
SHIPPING AND TRANSPORT be
pleased to state:

(a) whether Internal Audit De-
partment of Shipping Corporation of
India works directly under the orders

of Financial Adviser; .

(b) if so, whether it is according
to the normg followed in‘ public
sector and Government Coffttajibns;
and

(c) whether TR WL >
to take aWiay the SMP‘NAE g
ton of InSh'ér JRWEniP) Audit

Department ' fioNF d-
viser and tehiew i ?tsdal T nd
accounting: sphecdnn ¥ JINORAAT? by
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THE MINISTER OF STATE IN-
CHARGE OF THE TRY OF
SHIPPING  AND SPORT
(SHRI CHAND RAM): (a) Yes, Sir.

(b) Thig i8 according to the norms
generally followed in gublic sector
and Government Corporations and
is in accordance with the recommen-
dations of the Committee on Public
Undertakings.

(c) Does not arise,
Liberalisation of Driving Licensing
Policy

6832."SHRI K. PRADHANI. = wWwill
the Minister of SHIPPING AND
TRANSPORT be pleased to state.

(a) whether Government have
liberalised driving licensing policy re-
garding the persong either suffering
from polio, paralysis or having lost
all limbs except one arm with the
help of a device developed by a re-
tired army doctor; and™"" ~

(b) if s0, the detaily thereof?

THE MINISTER OF STATE IN
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT
(SHRI CHAND RAM): (a) No, Sir.
This Ministry is not awar of any
such device developed by a retired
army  doctor. However, driving
licence %o drive an invalid carrisge,
specially designed and constructed
for such a persan, ig permissible.

(b) Does not arise.
s T 9¢ W gom we guifede
) Wi
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6835. SHRI K. A. RAJAN. Wwill
the Minister of PARLIAMENTARY
AFFAIRS AND LABOUR be pleased
to state:

(a) whether Government have re-
ceived a memorandum on varfous is-
sues confronting the workers and
employeeg in the Drugs and Pharma-
ceuticals Industry through - their
federation; .

(b) if so, what stéps have been
taken to meet their grievances; and

(c) whether any Nationa] level
tripartite meeting was held and if so,
the details thereof?

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a)
Yes, Bir. A number of memoranda
regarding the gervice conditions of
medical and sales representatives
employed in the pharmaceutical
industry in India have been received
from the Federation of Medical Rep-
resentatives’ Association of India.

(b) Cases of alleged ~ victimisation
of medica] and sales representatives,
pointed out by the Federation, have
been referred to the State Govern-
ments concerned for appropriate
action. )

(c) A national tripartite meeting
to discusy the problems faced by the
Medical ang sales representatives is
Proposed. to be convened shortly.
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6837. SHRI SIDRAMESHWARA
SWAMI: Wil] the Minister of SHIP-
PING AND TRANSPORT be pleased
to state: )

(a) whether the Roads Wing of the.
Ministry is amending the rules of
Central Engineering Service (Rouds)
and Central Engineering Poo] to count
ad hoc seryice for promotion to
er posts; ’
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(b) if so0, is this amendment intend-
ed to'promote officers of Central
Engineering Service (Group-A) who
were recruited as AEEs in 1965-66 to
Superintending Engineers leaving
aside the claim of officers recruited
a8 Executive Engineerg during 1964-
65; and

(¢) why are the vacant posts not
isolated whereby, promotion could be
effected observing seniority on the
basis of date of recruitment and length
of service?

- THE MINISTER OF STATE IN
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
CHAND RAM): (a) A proposal is
under consideration tn amend the
Rules with a view fo making promo-
tiong to the grades of Superintending
Engineer and Chief Engineer (Level
II), for a specified period, on the basis
of combined length of service in the
lower and the next lower grades.

(b) and (c). The posts in the vari-
ous gradeg have been allocated to the
two Services and promotions within
each Service are made according to
the qualifying length of service as
provided in the Recruitment Rules
of these Services excepting in the
case .of posts operated as ‘isolated
posts’. in which case appointments are
made from an integrated list of oM-
cers working in the lower grade in
the two Services drawn up on the
basis of the length of their regular
continuoug service in that grade. The
rules provide for operating certain
posts ag ‘izolated posts’ in consultation
with UPS.C. and do not permit
treating all vacant posts ag ‘isolated
posts’, . N
Rall link upto supeér thermal power

. station at Binmll
8838. SHRI R. P. DAS:. Will - the

lﬂnlnter of RAILWAYS bhe plemed
fo state:

(l)huwdothehckofmmuni--

cation Bnks stand in the way of
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commissioning of the country's- first
super thermal project at Singrauli in
time; and '

(b) why the distance of 40 Km.
between the Project-gite -and the
nearest rajl head remains uncovered
by new comstruction of railways?

THE WMINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a) and
(b). A new Railway Line of 33 Kms.
length is under construction to con-
nect Singrauli super thermal power
station with existing Obra-Singrauli
Railway line. Completion of the line
has been targetted to suit the pro-
gramme, for commissioning of the
thermal plant in 1980, There has. been
mo set back to the progress of super
thermal plant on account of the
Railway project.

Propaganda against consumption of
RB.D. palm Oil by Vanaspati Produ-
cers AssoOciation

6839. SHRI JYOTIRMOY BOSU:
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state:

(a) whether he has seen a widely
publicised advertisement jssued by
Indian Venaspati Producers Associa-
tion making adverse propaganda
against consumption of R.B.D. Palm
Oil in order to expand their market;

(b) whether there is any real truth
in what has been published;

(c) what are the adverse effects
that Vanaspati creates in the human
system;

(d) what ‘it is the {act that mhin
Vanaspati ‘manutfacturers - including
Hindustan Levers -are not  adding
Vitaming as per specification; and

. (e) whether there are numerous

) cueg where Vanaspati manutactum-
have beén . caught' using harmful and

unapproved cheap .oils for mamdqu;-_'

'"ﬂmvmuummmr



o5, Written Answers CHAITRA 22, 1901 (SAKA) Written Answets 106

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI RABI
RAY): (a) Yes.

(b) The statement that RBD palm
0il has melting point around 44°c
does not appear to be correct. The
melting point of various fractigns of
palm oi] varies from 31 to 44°c. The
Prevention of Food Adulteraticn
Rules do not allow the use of such
fractions of palm oil as have a mell-
ing point above 37°c for human con-
sumption. Therefore, that portion of
palm oil, which has melting point
within 37°c, is permissible to be used
ag edible oil,

(c) No adverse effects of vanaspati
in human system have been reported.

(d) No such complaint has come to
our notice.

(e) The Directorate of Vanaspatil,
Vegetable Oils and Fals, who are
concerned in the matter, have receiv-
ed no report about the use of harmful
and unapproved cheap oils in the
manufacture of = ¥Yanaspati during
1978-79,

rromotion of 8.C, and S.T. Raliway
employeey

6840. SHRI RAM DENI RAM: Will
the Minister of RAILWAYS be pleas-
ed to state:

(a) how many Scheduled Casle
and Scheduled Tribe Railway emplo-
yees have been promoted to the rank
of Section Officer, Inspector of Stores
Accounts, Inspector of Traffic Accu-
unt and Accountg Officer, in all Zonal
Rallwayg including Diesel Locomutive
Works, Chittaranjen  Locomotive
Work_s and Integral Coach Factory
during the lalt three years; and

(b) what action has been taken by
Railway 'Administration to fll up re-
served ‘posts ‘of Scheduled Caste and
Scheduled Tribe for Section Officer,
Inspector of Stores Accounts, Inspec-

torg -of. Traffc‘Acéourit and Accounts

Officer? * . _

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(S8HRI SHEO NARAIN):

(a) Section Officer . 1 8C.

) : C 18T
Inspector of .

Stores Accounts . - Nil
Inspector of BSta-.

tion Accounts Nil

Accounts Officer "18 S.C.

. 3BT

(b) Promotion to these posta is
subject to qualifying in Appendix 8
(IREM) examination held by Ministry
of Railways. In order to improve the
percentage of S.C./ST. candidates
passing the examination the perfor-
mance of unsuccessful S.C./S.T. can-,
didates in Appendix 3(IREM) exami-
nation is reviewed so as te give a
few grace marks to such of them who
may be failing marginally before the
results are announced, No qualified
hands in S.C./S.T. categories for pro-
motion as Section Officer (Accounts),
Inspector of Stores Accounts and Ins-
pector of Station Accounts are avail-
able. Successfu] candidates in these
categories, will be promoted against
the vacancies reserved for them after
the results of the Appendix 3(IREM)
examination held in November 1978
are declared,

No candidate in the zone of consi-
deration for promotion as Accounts
Officer is also available.

Malaria in Trans-Yamuna colonies

6841. SHRI RAM VILAS PASWAN.
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased  fo-
state:

(a) whether the will suc-
ceed in its efforts to check the spréad -
of malaria mosquitoer in trans-
yamuna colonleg without meking‘ ar-
rangements for cleanliness and drain-

. ing out standing wnm there; .. - .

(b) it not, the reasons for' not pgy-
ing attantbn to this mo far; and

-
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(c) whether Health Department has
made any consuliation/co-operated
with Delhi Municipsl Corporation/
Delhi Development Authority for
making a success of malaria eradica-
tion pregramme in these colonies and
it so, the details thereof?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI RABI
RAYY): (a) Anti-malaria work in the
trans-yamuna colonieg ig the respon-
sibility of the Municipal Corporation
ot Delhi. They are making all efforts
to control maleria and mosquite-
genie¢ conditions in such colonies by
the follewing methods:—

(i) Adequate arrangements for
cleaning of draing and Nallas
have bean made by the Con-
servancy, Sanitation and En-
gineering Department of the
M.C.D.

(ii) Deweeding, desilting and
channelisation 8o ag to faci-
litate the flow of stagnant
water by Anti-Larve] stafft of
M.CD,

(iii) Weekly spray of larvicides
like MLL.O. Baytex etc, as
anti-larve] measure.

(iv) Arrengements have been
made to contro] Malaria by
collection of blood slides from
sll fever cases and radical
treatment to positive cases by
establishing 45 Fever Treat-
ment Depots and 17 Malaria

(b) _b\.‘-'el,_not arise.,

(¢) The Chief Secretary, Delhi Ad-
ministration hdlds weckly meetings
with a view to co-ordinating anti-
malaria measures amongst various
mmmmmmthoucn
and'.D.D.A.

Whmuw
Wilj the. Minister of nx'rmu.
AFF mb.wmm
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(a) whether the Assistants recruit-
ed by the UPSC as early as 1857 and -
employed in the Ministry since 1853
have been gstagnating without any
promotion in the norma] course for
more than 10 years whereas in the
Central Secretariat Serviceg such pro-
motiong have been quicker;

(b) it so, the number of guch offi-
l:il]l; and

{c) the steps being taken to reverse
the imbalance and to remove the
frustration and discontent among
them?

THE  MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI SAMARENDRA
KUNDU): (a) and (b). Out of 20
Assistants recruited through UPSC in
1858, 10 have been promoted to higher
Grades, one has resigned, one died
and the remaining § Assistants are
yet to be promoted. In the Central
Secretariat Service the promoticns
have been relatively quicker because
of proportionatelys larger cadre.

(c) The Cadre Review of the IFS
(B) hag been initiated among the
objectives of which is to ensure that
stagnation is minimised and greuter
opportunities for advancement are
provided for the meritorious at all
levels,

a0 el e
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Primary Health Centres in West

Bengal

6844, SHRI SACHINDRA LAL
SINGHA:

SHRI M. A. "HANNAN
ALHAJ:

. Wili the Minister of HEALTH AND
'FAMILY WELFARE be pleased to
state;

(a) the details of the location of
Primary Health Centre in West Ben-
gal and North Eastern Region States,
State-wise; ' ?

(b) the details of the required and
actual staff position of each of the
Centres, Centre-wise, State-wise;

(c) the number of Primary Health
Centres increased in these States,
State-wise during the last three
Years, year-wise, with the location of
Centres;

(d) no. of persons benefited by the

i Health Centres, Centre-wise
during the last three years, year-wise
in these Statés, State-wise; and

(e) the details of the proposed Pri-
mary Health Centres in thdse States
during * the year' 1979-80, State-wise
with the location?

THE MINISTER OF HEALTH AND

FAMILY WELFARE (SHRI' RABI

RAY): (a) to (e), Thé information is
bei . :

collected from the Stute Gov-

aﬁmmwvm Territories and will

laid on the Table ol the Mowss'
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Nm‘ber of vehicles aepmm‘ n the
mntr,

6846. SHRI. GOVINDA MUNDA:
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state the
number of vehicles operating in the
varioug parts of the country, category
and State wise?

THE MINISTER OF STATE IN
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
CHAND RAM): Thz term ‘vehicles’
include all type uf vehiclegs such us
bicycle, tricycle, bullock-carts, cars,
irucks, etc. These statistics are nol
maintained by this Ministry. A state-
ment ghowing the number of regis-
tered motor vehicles in various States
in India in 1975-76 is, however, laid
on the Table of the House. [Placed
in Library. See No. LT-4295/79].

Diversion of trains vig Mathura and
Agra

6847. SHRI SHAMBHUNATH
CHATURVEDI: Will the Minister of
RAILWAYS be pleased to state:

(a) whether Governiment are aware
that the number of East bound trains
from Delhi and New Delhi via
Mathura, Agra route have remained
at 4 since independence, while the
number has gone up to 13 on the
Aligarh and Tundla route;

(b) wil] Government urgently con-
sider the advisability of diverting two
fast Expresg traing via Mathura and
Agra to relieve congestion on the
Aligarh Tundla route and provide
additional and much needed facility
to the travelling public on the Mathurc
Agra Sactioa? :

THE HINISTER Ol!‘ STATE IN
THE Y 'OF RAILWAYS
(m

.Ofthettﬁmmmungmnelhl/
New: Delhi/Hazrat. Nizamuddin,  7/3

Toofan Express, 63/64 Avadh Express, .
149/180 Qutsb - Narmada . Express, .
mzm Kalinge Express (waakbfj..
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71778 Utkal Express (four- days a
week) and 137/138 Chhatisgarh Ex-
press run over the Mathura-Agra
route and cater to the needs of mas-
sengers going towards east. In addi-
tion, two Metre Gauge Express trains
viz. 13/14 Agra-Fort Lucknow Ex-
press and 17/18 Vaishali Express also
provide transport to passengers going
east from Agra. No further -east-
bound traing from Delhi/New Delhi/
Hazrat Nizamuddin can be routed
via the Mathura-Agra route because
this is the only route available for
traing towards Rajasthan and Gujarat
on the Western Railway and Madhya
Pradesh, Maharashtra and other siates
in the south over the Central Railway.
Already there are 20 pairs of Mail/
Express trains running over the New
Delhi-Mathura-Agra route, There are
also 9 short distance pussenger trains
running on the New Delhi-Mathura-
Agra section, some upto destinations
short of Mathura and some over the
entire section. The available section-
al capacity on the New Delhi-
Mathura-Agra route, therefore, does
not make it cperationally feasible at
present to diverl any fast train which
is now running over the Aligerh-
Tundla route via the Mathura.Agra
route. Moreover the section petween
Agra and Tundla is single line section.
The Mathura-Agra route is also not
clectrified. Diversion of any fast train
from the Aligarh-Tundla electrifled
route to the Mathura-Agra route will,
therefore, result in deceleration of the
train which jg not desirable,

Vacant land in possession of Railways
in Olavakode Divislon/Salem District

6848. SHRI R. KOLANTHAIVELU:
Will the Minister of RAILWAYS be
pleased to state: )

(a) the extent of vacant hnd in

the possession of Railways in Olava.
kodet)iviﬁonmd&hnmh
Tamil Nedu; _

(b)tbepmpmh!arunafth.

.'-hnd' ang



frs
(c) whether the land can be profit-

ably - utilised “for =ocial utilitieg like
housing, schools, hospitals ete.?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) (i) Olavakkot
Division—767 acres.

(ii) Salem District in Tamil Nadu
447 acres.

(b) and (c). The above railway lang
may be requifed for Railway’s own
developmental works, repairs and
maintenance and stacking of Railway
materials, etc, and hence it is not
surplug to the railways requirements
for the present.

It cannot be spared for provision of
socia]l utilities such as housing,
schnols, hospitals for general public.
These amenities are, however, pro-
vided by railway administration for
their own staff wherever considered
necessary.

Reservation if Muslims in Railway
Service

6849. SHRI HALIMUDDIN AHA-
MED: Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether Government are consi-
dering to give reservation specially
for Muslimg for Railway service; and

(b) If not, the seepg Government
bropose to give employment to poor
Muslims?.

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) No.

(b) No suecial steps are proposed to
be taken in thig connection.

Condactors and Drivers of D.T.C.
6850. SHRI 8. R. REDDY: Will the

Minister of SHIPPING AND, TRANS-

PORT be pleased to state: . ,
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(a) whether it is a fact that gene-
rally the conductors of the DTC buses
in the capital issue tickets top the
passengerg from their seats causing
inconvenience to passengers;

(b) whether it is also a fact that
buses starting from the terminal
generally are packed to capacity and
do not stop at intermediary stops to

carry passengers;

(¢) whether it is also g fact that on
someo routes it is the habit of the
drivers to stop the buses after passing
the stoppage and only on the request
the driverg allow the passengers to
gelt down on the road or on the next
stoppage; and

(d) if so, the steps Government
propose to take in this regard?

THE MINISTER OF STATE IN-
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
CHAND RAM): (a) Since 1973 the
conductors issue tickets to the passen.
gers, seated on such buses where
provision has been made, with a view
to check the chances of cheating the
Corporation from its legitimate
revenue by both the passengers and
conductors. This system some times
does cause inconvenience to the
passengers during peak hours.

(b) No, Sir. During peak periods,
the buses skip some stops due to runn-
ing with full load. During rest of the
day, the passengers face no such
problem.

(c) Occasionally complaints are
received for non-stoppage of the
buseg at the proper stops. Sometimes
drivers of DTC buses are not in &
position to stop the bus at the proper
stop due to unauthorised parking by
other wvehicles like scooters, tongas,
rickshaws ete, at the DTC stops.

- (d) During peak perlodg when there
is Tush of pasgengers at terminal
points a large number of specia] trips.
are operated from .important inter-
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mediate points. In order to augment
the services in the city there was a
provision for acquisition of 237 new
buses during 1978-79 and another 236
during 1979-80. The addition would
improve the transportation problem
substantially in the city. To check
the practice of non-stoppage of the
buses at the proper stops, supervi-
sory staff are deputed at important
stops during peak periods. If any
specific  instances are, however,
brought to the notice of DTC/Govern-
ment, these are being looked into.
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Espionage activities by Russian
Diplomaty

6853. SHRI C. K. CHANDRAPPAN;
4

SHRI P. VENKATA-
SUBHIAH:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether the attention of
Government have been drawn to the
scandaloug news appeared in the
‘Indian Express’ group of news-
papers on the 9th March, 1979, the
day when the Soviet Prime Minister
arrived in India, alleging that some
of the Soviet diplomatg involved in
activities of espionage and werc
declared persona non-grata by the
Government of India;

(b) whether it is also a fact that
this news has been denied by the
Foreign Ministry;

(¢) in view of the fact that this
monopoly press hag misused the press
freedom with a malicious political
purpose, whether Government will
take up this serious case with the
Press Council of India; and

(d) whether. any other action ean
be taken by Government against these
presg barong who are utilising the
presg owned by them to sell their
views angd influence the public opinion

by totally  misusing freedom  of
press?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SAMARENDRA KUNDU): (a)
to (d), Yes, Sir. Al

The Government of India have
seen the news reports, This matter
is already under consideration of a
Court of Law. It iz, however, not in
public interest to divulge any further
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details of this matter on the floor of
the House,

Progress of Delhi Ring Railway

6854, SHRI KANWAR LAL
GUPTA: Will the Minister of RAIL-
WAYS be pleased to state:

(a) what is the progress made so
far for constructing a Ring Railway
in Delhi;

(b) ig it a fact that the work has
not even started though the proposal
has been going on for the last 2 years;

{(c) when the construction of the
Ring Railway will be started and
which are the areas which will be
covered by the Ring Railway;

(d) have Government consulted the
Members of Parliament in this con-
nection;

(e) is it a fact that the residents
of West Delhi colonies and Kingsway
Camp have demanded that these areas
should be linked with the Ring Rail-
way; and

(f) i so, what is the reaction of
Government thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) to (c). A pro-
ject for providing electrified rail
commuter serviceg along the Ring
Railway, together with gpurs to
Tughlakabad and Shakurbasti, has
been included in 1979.80, Works Pro-
gramme with the proviso that it is
to be taken up only after clearance
has been given by the Planning Com-
mission. The serviceg have been pro-
posed for operation along the exist-
ing rallway alignments viz, . New

Lajpat Nagar-Lodi Colony-Safdar-
jung-S8ardar . Patel Marg-Brar
tel Nagar-Deyabasti-

APRIL 12, 1979

Dzlhi, with some trains extended to
Shakurbasti in the west and to Okhla
and Tughlekabad in the south, .

(d) No.

(e) and (f). Populated areas along
the routes mentioned above wil] be
served directly by the rail service,
while those which are far off from
the railway alignment are proposed to
be served by improving bug transport
and providing feeder serviceg by bus
to railway stationg where necessary.

The provision of direct rail connec-
tions to areas outside the existing
railway alignments will substantially
increase the cost of the project, which
is being kept ag low ag possible due
to the paucity of funds.

Cases pending in Labour Courts

6855. SHRI SUSHIL KUMAR
. DHARA:

SHRI AMARSINH V.
RATHAWA:

Wil} the Minister of PARLIAMEN-
TARY AFFAIRS AND LABOUR be
pleased to state:

(a) how many Central Government
Industrial Tribunals/Labour Courts
are functioning in different parts of
India under the ID. Act;

(b) how many industria]l disputes
are pending each- of the aforesaid
Industrial Tribunal/Labour Courts at
present;

(e) what was the average munth_ly
disposal of each of them in the pre-
ceding six months; and =

(d) what steps - Government propose
to expedite hearing and djmnl of
aupmdmg cases?

(SHRI M‘V‘INDHA ‘VM)‘ C(my
Eight. - : :
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(b) and (c). As on 1-3-1878, the
number of ° disputes (cases under
Section 10 of the ID. Act, 1847)
pending and the monthly average of
disposal of each of the Industrial
Tribunal/Labour Court is ag under: —

-~ -

Name of the Central  No. of Monthly
Governm nt Industrial disput's a

Tribunal cum Labour pending of dis-
Court \ posal
from
Sept.
1978 to
%,
1979
No. 1y Dhanbad N 97 2:8
Nn. 2, Dhanbad . o @
No. k1) Dhanbad . 103 Y
No. 1, Bombay . 62 I'2
No. 2, Bombay s 46 1"y
New Delhi . . o 55
Jabalpur . |, 3y 28
Calcutta , . 137 1y

@ No Prising officer was in posi-
tion till 18-1-1979.

*No Presiding Officer ig in position.

(d) Monthly progress reports are
obtained from each Tribunal where
necessary .instructiong are issued for
expeditious disposal of the disputes.
S_uizable provisions, to ensure speedy
disposa) of disputes, have been made
" in the Industrial Relationg Bill, 1978.

Stock of Tickets at Stations

6356. DR. LAXMINARAYAN PAN-
DEYA: ¥ill the Minister of RAIL-
WAYS be pleased to state:

(a) wheter it is g fact that huge

::;ck of ‘tickets iz kept at stations and
amoun

tickete ﬁct iirulhed .by sale of

Wit dét:tnp'ﬂ_ﬁeket stock ‘and

. cash’ recelved @t Ratlam Uljain, In-

Ebmm on ' Ratlam division

of Western Railway for the year 1978
month-wise;

(¢) Staff provided at present for
above purpose and gtaff required; and

(d) deficiency if any, with reason
therefor and steps taken to fill up
the vacancies?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEQ NARAIN): (a) to (d).
The information is being collected
and will be laid on the table of the
House,

Speed restrictions in Assam

6857. SHRI BEDABRATA BARUA:
Will the Minister of RAILWAYS be

pleased to state:

(a) whether the Railway movement
in Assam' is hampered in its service
due 1o the existence of numerous per.
manent speed restriction all over the
track;

(b) whether these restrictions are
special for Assam and are not found
in other parts of India to the same ex-
tent or to any extent;

(c) the reasons for these - restric-
tions;

(d) whether any action has been
taken to remove these restrictions in
a phased way; and

(e) whether the converted B.G. line
from New Bongaigaon to Gauhati will
also suffer from these restrictions?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a) and (b),
Speed restrictions are imposed keep-
ing in view safety of train operation.
Such speed restrictions are not. spe-
cial to the railway lines serving the
-Assam region but speed restrictions
are imposed on all the Railwayg from
time to time.as required,

{c) Speed restrictiohs are imposed .
due to: _ )
~ (i) specia] festureg of track align.

ment, such as sharp curves, - steep

gradients, turnouts in yards and
standards of signalling and inter-
locking adopted where full sanction-
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ed speed cannot be permitted on
safety considerations,

(ii) temporary arrangements
made for construction of bridges
and in connection with execution of

various track works including track
renewals,

(iii) weak bridges and worn out
track til] such time as the bridges
are rebuilt/strengthened and track
is replaced.

(d) Action is always taken to re.
build/strengthen weak bridges and
replace the track etc. to remove the
spéed restrictiong on programme basis
depending upon the availubility of
funds,

«e) Proposed B.G. line from New
Bongaigaon to Gauhati will not have
any speed restriction.
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Yeneral diseases in' Bombay

6858, SHRI NATVERLAL B, PAR-
MAR: Will the Minister of HEALTH
AND FAMILY WELFARE be pleased
to state:

(a) whether it is g fact that the city
of Bombay is the largest distributor
of veneral diseases in the country;

(b) whether it is also a fact that
this city has the largest number of
women suffering from gexually trans-
mitted diseases and youngmen catch-
ing V.D.; and

(e) what effort Government propose
to check the spread of these diseases
an1 other prevcntive and curative
steps are proposed?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI RABI
RAY): (a) and (b). No. Veneral
Disease (sexually transmitted disease)
is not a notifiable disease and as such
adequate data on the incidence of the
disease in big cities like Bombay is
not available,

(c) A statement indicating the steps

to control the sexually transmitted
diseases is attached. )

Statement

The following steps have been taken
for control of S, T.D. menace: —

1. Under the Centrally Sponsor-
ed Scheme of S.T\D, con drugs
are supplied free of cost ‘the
States/Union Territories for the
treatment of patients suffering from
S.TD, .

2. For providing better diagnositic
and therapzutic services, in-service
medical personnel from the States/
Union Territories - are - imparted

- training at the Institute of S.T.D,
Madras and the ST.D. Training.
cum-Demonstration Centre, Safdar.
jang Hospital, New Dulhi,  The Guve:
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ernment of India pays stipend at
fixed rates to the Medical Officers
and the pera medical staff.

3. In order to understand the epi-
demiological aspects like biological,
sexual, sociological ecological -an
ST.D. Survey-cum-Detection team
has been established at the National
Institute of Communicable Diseases,
Delhi,

Rate of dividend in Railways for éth
Plan period

8860. SHRI P, RAJAGOPAL
NAIDU: Will the Minister of RAIL-
WAYS be pleased 1o state:

(a) whether the rates of dividend in
Railways have been formulated for 6th
Plan period; and

(b) it so, how much?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN). (a) Pending
formulation of the detailed proposals,
Railway Convention Committee has
recommended continuance of the
existing rate of dividend for the first
two years of the 6th Plan,

(b) Does not arise.

Representation from tenum'uy
Emplayees

6881, SHRI G. MALLIKARJUNA
RAO: Will the Minister of RAIL.
WAYS be pleased to state:

(a) whether Government received
any representation from the tempo-
rary employees from Engineering De-
partment, construction and mainte-
nance from Khojipet Depot request-
ing to absorb them into permanent
cadre; and

(b) if so, the action taken thereon?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI' SHEQ NARAIN). (a) No.

(b)naqmm

Lower Marks to 5.C. and 8.T.

6862. SHRI MAHENDRA NARAYAN
SARDAR. Will the Minister of
RAILWAYS be pleased to state:

(a) whether it is a fact that Sche
duled Caste and Scheduled Tribe em-
ployees are knowingly failed by award-
ing them lower marks;

(b) if not, how many grace marks
or relaxations are given to them,
whether grace marks are given either.
in one paper or all papers;

(c) whether any action has been
taken by Railway Administration to
declare maximum candidates of Sche-
duleq Caste and Scheduled Tribe
successful in Appendix III-A Examina-
tion held in November, 1978; and

(d) is it a fact that S.C. and 8.T. in-~
formations are asked by Railway
Board to fill up paper formality only?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a) No.

(b) Before the results of the App.
3(IREM) Examination are announced,
performance of unsuccessful Schedul-
ed Castes/Scheduled Tribes candidates
is reviewed so to give grace marks
to such of them who may be failing
marginally in one or more subjects.

(c) No action other than that as
stated against part (b) above has
been taken. The result of App, 3
(IREM) Examination held in Novem-
ber '78 is, however, under compila.
tion.

(d) No. This is to facilitate award-
ing of grace marks in deserving cases,

New Nursing College at ALLM.S.

6883, SHRI SHYAM SUNDER
GUPTA: Will the Minister of
HEALTH AND FAMILY WELFARE

‘be pleased to state:

'(a) whether 1t is proposed to set up
a new Nursing College at A.I.I.M.S-. '
New Delh! and .



127 Written Answers

(b) 1f so, broad details of the scheme?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI RABI
RAY): (a) The All India Institute of
Medical Sciences has intimated that a
proposal to set up a new Nursing
College at the Institute is under con-
sideration at present.

(b) The details of the scheme are
being worked out, .

Gangmen on domestic work of Officers

6864. SHRI A. K. ROY: Will the
Minister of RAILWAYS be pleased to
state:

(a) whether his atlention has been
drawn to the system of “Begari” in the
Danapur Division of the Eastern Rail-
way where the gangmen are to do
domestic work of their officers while
showing their booking fo somewhere
else;

(b) whether the casual gangmen are
* to work there as a “bonded labour” as
a personal servant fearing retrcnch-
ment; and

"(e) if so, steps taken thereon?

THE MINISTER OF STATE IN
‘'THE MINISTRY OF RAILWAYS
(SHRI SHEQ NARAIN): (a) No.
specific complaint in this regard from
any gangman/casual labour has been
received, However, the Hon’ble Mem-
ber hag recently forwarded a repre-
sentation from the President Eastern
Railway Enginecering Kamgar Union,
Garhara Branch complaining about
utilisation of gangmen/casual labour.
ers by their officers for their domestic
work in Danapur Division of Eastern

Railway

(b) Ganmnen are not requued to
do domestic work of their officers and
- and are required to. perform their
'mheduled work only for which they

are appeinted on pmper Ju:tmea‘unn
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(c) The representation from the
President, Eastern Railway Engineer-
ing Kamgar Union Garhara Branch
forwarded by the Hon, Membar is
under investigation and suitable action
will be taken after the investigation

is over.

Milk Tankers from Miraj to Bombay

6865. SHRI ANNASAHEB GOT-
KHINDE: Will the Ministsr of RAIL-
WAYS be pleased to state:

(a) whether there is a railway siding
from Miraj Station S.C. Railway to the
nearly Government milk dairy;

{b) whether the railways carry the
milic from the said dairy by tankers
to Bombay;

(¢) whether the time required for
carrying those tankers from Miraj to
Bombay, at a distance of less than
300 miles, is about 5 to 6 days;

(d) the full facts regarding the
same; and

(e) the steps proposed to be taken
to carry the said milk with utmost
speed 1o Bombay?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEQ NARAIN): (a) and
(b), Yes.

(.c) No. The time taken for move-
ment of the tankers from Miraj to
Byculla ig about 24 hrs,

(d) and(e)., The milk tankers afier
having been loaded by Dairy authori.
ties at Miraj are hauled by passenger
trains nos. 316 & 324 from Miraj to-
Byculla station, The poasibility of
hauling these tankers by - express:
tra.ms was not fouild funlble ag there-
was no room avmhble on the eXpress
trains. There is no detention to the

.mﬂktanbmdurmumﬂs
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Doubling of Dum-l)ﬁm-lhnnn
Section

6866. SHRI MUKUNDA MANDAL:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether Government are aware
of the difficulties faced by the com-
muters due to the absence of double
line in the Dum-Dum-Bongaon section.
Eastern Railway;

(b) if so, the fact thereof;

(¢) what measures have so far been
adopted by Government to remove the
dificulties of the commuters and for
the doubling of the Dum Dum-Bongaon
Section; and

(d) what is the tentative time of
stariing the project if at all accepted
by Government?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a) Yes.

(by to (d). Doubling of Dum Dum-
Barasat gection has been included in
the 1979.80 Budget along with con-
version of three flag stations to cross-
ing statiorns and other signalling im.
provements on Habra-Bongaon sec-
tion. The work on this Rs, 7.77 crore
project will start goon.

National Highways in Assam

6867. SHRI NIHAR LASKAR: Wil
the Minister of SHIPPING AND
TRANSPORT be pleaseg to state,

(8) whether there is any proposal to
declare some roads in Assam and Aru-
nachal as National Highways; and

(b) it so, details about the same?

. THE MINISTER OF STATE IN

'CHARGE 2513 THE MINISTRY OF
TRANSPORT (SHRI

CHAND M)""(a) No, s;r

Projects under Internationa] Techni-
~eal and Economic Co-operation

8868, SHRI PURNA NARAYAN
SINHA: Will the Minister of EXTER-
NAL AFFAIRS be pleased to state:

(a) is it a fact that certain projects
under the International Technical and
Economic Co-operation have been
undertaken by the Government of
India;

(b) if so, what are those projects
and where they are located in India;
what are the major items; and

(¢y how much money has been
spent in last 3 years;

(d) whether more projects of the
ITEC are being launched in the coun-
try in the near future; and .

(ey if so, what are they and bow
soon?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI SAMARENDRA
KUNDU): (a) The Government of
India have no programme being im-
plemented known as International
Technical and Economic Cooperation.
However, they have a scheme for
offering technical assistance including
setting.up of projecls under - the
Tndian Technical and Econcmi" Co-
operation Programme,

(b) and (c). The Projects ete. under
the Indian Technical and FEconomie
Cooperation Programme are not locat-
ed in India. The assistancze is extend-
ed to developing couniries of Asis,
Africa and Latin America in economie
and technical fields,

(d) Does not arise.
. -(e) Does not arise, . -
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6889, SHRT  SHANKERSINHII
VAGHELA: Will the Minister of

EXTERNAL AFFAIRS be pleased to
state: '

_. (a) whether his attention has been
drawn to the reported statement of
Bheikh Abdullah for opening Rawal-
pindi Road;

(b) whether Government have gince

studied the implications of such a
move; and

(c}-if so, the delails thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SAMARENDRA KUNDU):
{a) Yes, Sir.

(b) For the time being no such pro-
posal is under consideration of the
Government,

(c) Does not arise.

Consumption of Calories

6870. SHRI DHARMA VIR VAS-
!S_I_'IT: Will the Minister of HEALTH
AND FAMILY WELFARE be pleased
to state:

‘(a) whether it is g fact that the
Nutrition Society of India conducted
survey of Calories consumed per head
in various States;

(b) if so, the details of the snme:

(¢) whether the Tice eatmg areas
lagged betiind in the Calories consum-
ed; and’

"(d) i so, action if any proposed to
improve the panltipn_? '

THE MINISTER OF HEALTH AND
. FAMILY  WELFARE (SHRI RABI
RAY). (a) and (b). The = National
: :Nntximm Monitoring Bureaun

%o thy National Institute of Nutrition, -
Hydevubad, of the ICMR has been

"APRIL 12, 1979
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conducting lm'vvey, ot ulwiu ‘oon-
sumed per head “in 9 States, vie.
Andhra Pradesh, Gujarat, Karnateka,
Maharashtra, Madhya Pradesh, Kerala,
Tamil Nadu, Uttar Pradesh and West
Bengal since 1972, Baséd upon this
survey average calorie intake per
person (adult) per day in these 9
Stateg is as under:—

Avcrgge
intake of
calorie
State per
consunp=
tion unit
per day
1. Andhra Pradesh . . 2665
2. Gujarat . . : y 2177
3. Karnataka , . . 2583
4. Kerala . . . 1722
5. Maharashtia . . . 2407
6. Madiya Prad=sh . " 2045
7. Tamil Nadu . F f 2477
8. Uttar Prad=sh . . 2202
9. West Bengal . . . 2981

(¢) No. The available data does
not indicate that the rice eating areas
consume less calories as compared to
other areas in the country.

(d) Does not arise.

Bias against Indian Immigrants in

6871. SHRI EDUARDO FALEIRO:
Will the Minister of EXTERNAL
AFFATRS be pleased to state: -

(a) wwher Govemmnt ia awarn
that the British snd other foreign TV
net works has ‘been -consistently. &l
seminating racist - idess -and its pro-
gramme offen show a ~definite Dbias
against m;ml‘mts fmm the I'ndllﬂ-
aub.aemtmem mﬂ I
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(b} if so, what steps have Govern-
ment taken h-; this regard?

. THE MINISTER OF STATE IN THE

MINISTRY OF EXTERNAL AFTAIRS
(SHRI SAMARENDRA ' KUNDU):
(a) and (b). No such TV network has
come to notice, There was a report
in the British newspaper, The Obser-
ver, on 18th March, ¥879, relating to
a new illegal or “pirate” radip station
in Britain called “Enoch”. This sta-
‘tion is said to have broadcast political
and racist propaganda about once a
month. The British authorities are
understood to be investigating the
matter with a view to taking neces-
sary legal action.

Orientation to AIIME Services

6872. SHRI G. M. BANATWALLA:
Will the Minister of HEALTH AND
FAMILY WELFARE be pleasegq to
state:

(a) whether Government have in-
troduced new orientation in AIIMS
services; and

(b) it so, broad details of the changes
50 effected?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI RABI
RAY): (a) In so far as ALLM.S. is
concerned, it is understood that the
hospital charges have been
alised w.ef. 1-4-1079.

(b) The broad details of the chang-
es 50 effected are as under:—

(i) Status-quo will continue in
case of patients admitted in the pri-
Vate wards: -

ration--

date the patient is transferred to
the General Ward;

.(lv) foreign patients will be
treated at par with the Indian
nationals for the purpose of treat-
ment in O.P.D. and General Ward;
and

(v) A sum of Rs. 50/- ig to be
deposited in advance for admission
in General Wards and Rs, 30/- after
a week's stay in the Hospital.

Death due to Cholera jn Earnataka

6873. SHRI G. Y. KRISHNAN: Will
the Minister of HEALTH AND FAMI-
LY WELFARE be pleased to state:

(a) whether Government is aware
that 35 people had died in the State
of Karnataka due to cholera during
the last few days;

(b) whether it is a fact that several
thickly-populated localities in the city
of Bangalore hag been affected; and

(c) if so, the details regarding the’
measures Government have taken in
this regard?,

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI RABI
RAY): (a) No. Informatior® available
for the year 1978 upto week ending
10-3-79 shows that there has been
only one death in Mysore out of 36
cases reported from Karnataka as
under:

District Week Gases  Deaths

ending

Hassan 6179 3 -
Bangalore 20-1-79 2 . B
Bangalore 27-1-79 9 .o
Bangalore . . 3379 3. .
Mysore - 3379 . 5
Bangalore 10-3-79 7 o

g L]

o379
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(b) Yes. The incidence of cholera
cases in Bangalore is more as com-
pared to other districts in Karnataka.

- (c) Health iz a State subject. How-
ever, under National Cholera Control
Programme the Central Government
provideg material and equipment such
ag vehicles, laboratory equipments,
vaccines, bleaching powder and other
rehydration fluid and chemical rea-
gents. Four cholera combat teams
have been established by the State of
Karnataka during Fifth Five Year
Plan,
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Train Services with Bangladesh

6875. DR, BIJOY MONDAL: Will
the Minlster of EXTERNAL AFFAIRS
be pleaced ta stats;

(8) whathe¢y (overnment proposee ta
start thorough train servige to Bangla.
desh Irgm India like that of Pakistan
for improving relations;

(b) if so, by which time the proposed
services are likely to be started; and
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() if not, reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SAMARENDRA KUNDU):
(a) to (¢) At present, a proposal to
introduce passenger train service is
under examination of the concerned
Minjstries.
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Ehitlndn suggesting thnt the crossing
l&mﬂd take place at Bndhlada Rail-
way ‘Station; and’

(d)u;o,stepsbehgtakentomeet
this demand?

"THE MINISTER OF STATE IN THE
MINJSTRY OF RAILWAYS (SHRI
NARAIN): (a) 346Dn Firoz-
pur-Jind Passenger and 23Up Janata
Express are scheduled to cross at
Mansa around 19.15 hours. However,
in case of late running of 23Up, the
crossing. of these trains take place at
Narindrapurs.

(b) Narindrapura station is a small

roadeide station provided with electri-
city on Bhantinda-Jakhal section. No
cafe.0f harassment or threatening to
pasgsengers has been reported.

(c) and (d) The question of ghift-
ing the crossing of 346Dn and 28Up to
Budhlada has been examinmed but not
found feasible with the present sche-
duleg as this will result in’decelera-
tion ‘of Z3Up Express and conseguent
later arrival at’' Firozpur by about 45
minuteg which is not desirable,

Poor beget more Children in Rural
e s

8878, SHRI K. S. VEERABHA.

(a) whether Government have stu-
died thé - circumstances - why ‘do the
poor, wﬁeullrb- h rursl

£

5%

i"? i
1

4

i i

of the poor in Bombay, however is

* THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI RABI
cenaay. (@) No pal‘tlcu:hrltud.v "has
been carried out at National level by
the Government of India to study the
circumstances responsible for the poor
begetting more children,

(b) Adequate data are not available
to establish this fact

(¢) No information iz availeble an
the contribution of children ' to the
family income of the poor in rursl
areas. As such it is not’ mﬂhle to
offer comments,

Rales for making L.D.C. Quasi-
Pmmtfl’mut

6879. SHRI K, LAKKAPPA: Will
the Minister of HEALTH' AND FAMIL-
LY WELFARE be pleased. ta state:

(a} whether there are rules to the
effect that Clerks in tha Cenbral Gov-
ernment service have to be declared
quasi-permanent/permeanent after

*ﬁnmplsﬁn;!ynrsmhhctqym-
ce;

(b) whether there are staff bers
working under the Ministry of Health
and Family Welfare who Have not been
declared quasi-permanent/permanent
desmetheractthattueymwtm
more than 5 years service;

(c)l:go.!henumberarmchwm

and reasons for npt declyring. them
quui-pummunt[pummem )

(d) by what ‘time they are likely to
be confiYmed; and . )

(e) i not, the reasons thesetor?
THE MINISTER’ OF HEALTH AND
 WEREFARE" 7 :




143  Written Answers

~fter he hag been in continuous tem-

porary service for more than 3 years
and has satisfactory record of service,
conduct and character. - They can be
declared permanent subject to the
ayailability of permanent posts and
subject to their suitability for confir-
mation,

(b) to (d) 84 clerks of the Ministry

of Health and Family Welfare who

had put in more than 5 years service
as On 1st January, 1979 could not be
considered for confirmation, since
they had not passed the typewriting
test within the stipulategq period.
Since confirmation also depends on
the availability of gubstantive vacan-
cies, 34 of these clerks who are eligi-
ble are being confirmed as clerks.

(e) Does not arise,

: Refugee Infiux from Btntlndesh
g889. PROF. SAMAR GUHA: Wil

the Minister of EXTERNAL AFFAIRS
be pleased to state;

(») whether the minorities of Bang-
ladesh have cressed into meighhouring
areas of India in large number during
the last several months;

_(b) it so, facts thereabout;

(¢) wh her Government have taken
up the n ‘ter with the Government ot
Bangladesh;

() if so, the nature of the talks held

or communications exchanged on the
issue between the two Governments;

and

“'(e) the reaction of Bangladesh re.

garding the basic causes resulting in
exodus ‘of the 'minorities of Bangla-
desh intp India?- :

“THE-MINISTER OF a'rmm THE

‘ '(ag uul (b) - Ildegnl’ immtmm-*-
elpding ; that. of >the, minorities; from:
‘Bangladesh inio India has been:s con-.
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several years and has mtlm.wd in
recent mnntha as well. A large group
of Chakma tribaly from Bangladesh =
side entered Mizoram illegally during

the first two months of 1979,

(c) and (d) The question of the
condition of the minorities in Bangla-
desh as well as the allied problem of
illegal immigration has been taken up
with the Bangladesh Government on
a number of occasions and at different
levels. The question of influx of
Chakmas was taken wup with the
Bangladesh authorities both in Delhi
angd Dacca with a view to working out
arrangements for their return to
Bangladesh, The Bangladesh Gov-
ernment has agreed to take back gll
ithe Chakma tribals.

(e) Our concern regarding the con=-
tinuation of this problem is conveyed
on all appropriate occasiong to Bangla-
desh authorities. It is hoped that
remedial action would be taken by
Bangladesh authorities and exodus of.
minorities will progressively diminish.

Paonctuality of Arunachal Express

6881. SHRI R. K. KHRIME: Will
the Minister of RAILWAYS be pleas-
ed to state:

(a) whether Government are aware
of unusual delay of Arunachal Express.
causing much inconvenlence to the
Iong distance passengers; and

(b) the steps being taken by Gaovern-
ment to improve this service? —
THE MINISTER OF STATE IN THE
MINISTRY OF RAILW.AYB (SHZBI
:. (a) The punctuali~

factory singe introduction of, the ziew
timings from 1.11-78 which had o be
fn order to provide con-

introduceq -
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(b) With the revision of the time
schedule of BG Tinsukia Mail from
1-4-79 the timings of 8Up/10Dn
Arunachal Fast Passenger traing have
also been revised which is expected
to improve the punctuality perfor-
mance of this train substantially.

Presence of Chinese Forces in occupled
Kashmir

6882. SHRI K, MALLANNA: Will
the Minister of EXTERNAL AFFAIRS
be pleased to state:

(a} whether any presence about the
Chineswe forces have beep noticed by
ithe Government of India in the occu-
pied lXashmir;

{b) whether this matter was taken
up with the Chinese Government to
find out the reasons for their presence
in such a sensitive area; and

(c) it so, the details in this rezard?

THE MINISTER OF STATE IN THE
MINISYRY OF EXTERNAL AFFAIRS
{SHRI SAMARENDRA KUNDU):
(a) Government have not come across
any information to suggest the pre-
sence of Chinese military forces in
Pakistan-occupied Kashmir., Govern-
ment are, however, aware that Chinese
personnel had entered certain areas
of Kaslimir illegally occupied by Pak-
istan for the construction of the Kara-
koram Highway.

‘(b) and (c) Government have con-
veyed to the Chinese Government that
we  cgnnot acquiesceé in the illegal
construction of the Karakoram High-
way in a territory which ig an integral
part of Indla, This was conveyed to
the Chinese Government at the highest
level, cluring rmign Minister's recent
Vhit h. Chhu.

- namely,

(a) whether country is seli-sufficient
in Loco Diesel Engines uplil now; and

(b} if not, whether Government are
going to export more Diesel Engines?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) Yes.

(b) Doeg not arise.

Seminar on Antl-apartheld Policy

6884, PROFESSOR P. G. MAVA-
LANKAR: Will the Minister of
EXTERNAL AFFAIRS be pleased to
state:

(a) whethrr he recently irmgurate-d
a; New Delhi a two-cay Seminar on
Anti-apartheid Policy;

(b} if so, broad outline of his speech
at the said seminar;

(c) who sponsored the sald seminar
and who organised and financed it;

(d) who attended the sald seminar;

(e) whether any resolutions, etc.
were passed at the said seminar and
if so. whether they were forwarded to
Government; and

(f) whether Government gave any
financial and other assistance to the
said aeminar and 1! so, full facts there-
of? ;

THE MINISTER OF STATE IN
THE MINISTRY - OF EXTERNAL
AFFAIRS (SHRI SAMARENDRA
KUNDU): (a) to (f) The Minister
of ' External Affairs inaugurated =
semirm- on the “International Struggle
Against Apartheid” which waes held -
in New Delhi from the 16th to 18th
March, 1979. In hig inaugural speech
he  reaffirmed India's well-known
policy of giving.all possible. political,
moral - and material .support.io the,
liberation lirueg:h in Southern Africs,
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South Africa. The Seminar was
organised under the auspices of the
Indian National Committes for the
Observance of tie United Nations
International Anti-Apartheid Year
2.st Marci, 1978 to 21s¢ March, 1979.
The Indian National Committee of
which, Shri Asoka Mehtais the Chair.
man, wag appointeq by the Govern-
ment in pursuance of the United
Nations General Assembly proclaima-
tion of the Internationa] Anti-
Apartheid Year which, inter-alia,
called upon all governments to esta-
blish National Committees ifor the
observance of the Anti-Apartheid
Year. The Indian Committee has
drawn up a wprogramme of activities
aimed to mobilise public opinion
against apartheid. The Indian Coun-
cil for Cultural Relationg has been
designated as the implementing
agency of the programme and the
Government has placed a special
grant at the disposal of the LC.C.R.
for the purpose. The seminar was
funded from this grant. Among the
participants in the Seminar were aboug
60 professors and scholars on Africa
from the various Indian universities,
Members of Parliament and represen-
tatives of the liberation movement of
South Africa. Ag the conclusion of
the Seminer, a resolution was passed,
inter-aliq, acknowledge India‘s con-
sistent and resolute support and com.
mitment to the liberation struggle in
South Africa.

Salt pile up in Kutch District

6885. SHRI ANANT DAVE: Will
the Minister of RAILWAYS he pleas-
ed to state:

(ay whether it i a fact that huge
stock of salt has piled up in the salt-
producing area of Kutch District, (Gu-
farat’ due to non availability of rail-
way wagons, thus affecting the pro-
ducers there;

(b) whether it is a fact that middle
men have come in the way of salt pro-
ducers who are getting the railway

APRIL 12, 1979
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wagons through underhand dealings
meant for salt transportation; and

{¢) if so, what steps Government pro-
pose to take for the availability of
railway wagons and stopping mal
practice by the middle men?

THE MINISTER OF STATE 1IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a) to (c).
The supply of wagons is made accord-
ing to the seniority and priority of
indents., During the period irom Jan-
uary to March, 1979, 2720 Broad Gauge
and 1665 Metre Gauge wagons were
loaded with salt from Gandhidham
area as compared to 2666'152 Broad
Gavge and 1410 Metre Gauge wagons
during the corresponding period of
last year. Thus, the loading during
the current year i meore and every !
effort is also being made to step it up
further.

Jobless Techniciang

€886. SHRI VIJAY KUMAR N.
PATIL: Wil] the Minister of PARLIA-
MENTARY AFFAIRS AND LABOUR
be pleased to state:

(a) whether attention of Government
has been drawn to the News report
appearing in the ‘Statesman’ dated the
14th March, 1979 under the caption
“250,000 techniciansg jobless";

(b) if so. what is the reacticn of
Government to the wvarious observa-
tions made therein;

(¢) facts of the matter and details
of steps taken/proposed for utilisation
of this technical manpower lying waste
for want of any opportunity and re-
sults achieved so far; and

(d) details of break-up, State-wise,
of technical youngmen unemployed by
their broad categories as on the 31st
March, 1979 and what action is taken
to provide immediate relief and suits
able jobs opportunities to these young
technicians?
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THE MINISTER OF PARLIAMEN.
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA. VARMA:) (a).
Yes, Sir.

(by Government are already siez-
ed of the problem, The News re-
port referred to in (a) above is, in
fact, based on the information pub-
lished in Draft Five Year Plan 1978—
83.

(¢) The Draft Five Year Plan
(1978—88) has been formulated with
a high employment content, The
employment strategy of the Plan is
to adopt an employment intensive
sectora] planning; utilise and regulate
technological change to enhance em-
ployment and to promote area plann-
ing for full employment which covers
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quelified persons also,
The absorption of graduates, includ-
ing technical personnel is generally
related to the development of the
organised sector. On the basis of
the present trends the expected ad-
ditional employment in the next five
Years is likely to be of the order of
19.56 lakh. If the rate of growth in
the organised sector improves, for
which efforts are being made, this
may increase to 21 lakh,

(d) Available information is furni-
shed in the statement attached. De.
tails of the programmes to provide
immediate relief and suitable job op-
portunjties to the educated wunem-
ployed have already been published

in the Draft Five Year Plan 1978—
83.

Statement

Number of graduate (including posi-graudats) job-ssskers in Science, Engineering, Medicine and Agriculiure
and Diplania holders in Engincering on the Live Repister of Emplayment Exchanges ai the end of Fune, 1978

e Graduates and Post-graduates in Diploma.
State/Union Tesritory Sciemce  Engineer- Medi-  Agri-  in Engi-
ing cine neering
1 2 8 4 5 6
24,090 2,144 2,579 1,040 61t
$o76 7% 51 t 470
90,716 4455 751 1,196 10,205
6,742 138 165 580 8,505
. 2,298 895 398 64 1,360
1,064 254 [ 7 1,001
s e 2,428 sqg 8 6 a3y
19,837 2,286 725 a6y 311
. » 24917 1,507 5858 0 #6172
1138 rofe ;6 408 gm0
- 15045 8 . 396 a8 a0
TR 004 55 o ' .31_0":
207 s e - 4. - 18-
i gt o . SO
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1 2 3 4 5 6
15. Orisa . . . . . 736 272 994 7 LI9S
16. Punjab . . . . . 3.472 234 109 aes 2,740
17. Rajasthan . . . . 7,128 418 220 282 1,166
18, Sikkim *

19. Tamilnadu . : . . 29,959 2,466 1,346 203  6,6g0
20. Tripura . . . .« . 543 24 3 9 139
21. UttarPradesh . . . . 29,172 486 922 2,047 12,049
22. West Bengal . S . 8 40,886 1,506 124 364 7,379
23. Andaman & Nicobar [slands . 26 H 1 . vy
24. Arunachal Pradesh*

25. Chandigarh . . . . 1,285 206 176 ag 456
26. Dadra & Nagar Haveli*

27. Dclhi v e e e s 10,164 9,70 1,561 644 3,488
28, Goa . . . . . 500 34 145 . 6z
ay. Lakshadweep . . N ¥ 20 4 6

;0. Mizoram . 8

31. Pondicherry . . . . 591 6o 63 39 154
____:\‘ll India Total . . 299,842 20,017 10,831 10,765 74,112

Note:—1, *No Employment Exchange is functioning in these State/Union Territories.

2. Exclude figures in respect of University Employment Information and Guidance

Bureaux except for Delbi & Maharashtra. . )

3. Al ﬂ;le job-see registered with the Employment Exchanges are not necesarily
unem] Qr(‘d .
Regis being ol y, all the unemployed persons may not register with Em-
flwmwt Exchanges. '
nformation by educational levels is collected at half-yearly intervals as at the end
of June and December each year, the latest available being as on 3oth June, 1976.

s
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Medica] Colleges

8889. DR. P. V. PERISAAMY: Will
the Minister of HEALTH AND FA-
MILY WELFARE be pleased to state:

(a) the number of medical colleges
and their location, whose recognition
hag been threatened to be withdrawn
by the Indian Medical Council because
of the States not fulfilling the require-
ments prescribed by the Council;

(b) the number of cases and the
Stateg whose proposals for gquipment
have been turned down by the Indian
Council on the above ground; and

(c) the number of seats in medical
colleges and the names of States, that
have not been approved by the LM.C.
because of the above reasons?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI RABI
RAY): (a) Medical Council of India
have not recommended the withdra.
wal of recognition of any medica] col-

lege in India uls 19 of the Indian
Medical Couneil Act, 1956.

(b) The question of providing
equipment etc. in the medical

colleges is the concern of State Gov-
ernments gnd, therefore, the Medical
Council of India is in no way con-
cerned with any proposal in  this
regard,

(c) Does not arise.

8890, m: C. R. MAHATA: Wil

““Mums AND

hwhm

(a) whether it iz a fact that ship de-
tention and berthing delays plague-
Haldia Port; and

(b) if so, the reasons therefor?

THE MINISTER OF STATE IN
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
CHAND RAM): (a) and (b). There
are only two berths for handling gene.
ral cargo at Haldia. There have been
some berthing delays and detention of
ships at Haldia in the recent past.

Main reagong for delays were large
imports of coking coal, cement, fer-
tilizers, occasional labour trouble etc,

Open Heart Surgery

6891, SHRI KUSMA  KRISHNA
MURTHY: Will the Minister of
HEALTH AND FAMILY WELFARE
be pleased to state:

(a) whether he is aware of the asser-
Jdon that India did not need to provide
the facilities for open heart surgery:

(b) if so, what is the reaction of
Government to this assertion of the
Director of the All India Institute of
Medica)] Sciences; and '

(cy how many cases of open heart
surgery have been taken up during
the last 3 years in all the Centres
exclusively meant for open heart sur=-
gery in India and out of them how
many have been exclusi¥$Tandled
by the AIIMS during the period?

THE MINISTER OF HEALTH AND
FAMILY WELFARE - (SHRI RABI
RAY): (a) No. R .

(b) Does not arise.

. (c)y Government of India are not
aware of the total number of open

“heart operations done in India. How.



-@ver, the number of open heart opera-
“tions done in the AIIMS are g5 under:
1978 ' 1
1977 _ I
1978 186
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the Minister of SHIPPING AND
TRANSPORT be pleased to state:

- has een drawn to a Survey conducted
by the Nationa] Council of Applied
Economic Research about road trans.
port in the country;

(b) whether the Survey has suggest-
--ed setting up of Road Transport
Finance Corporation at the National
and State levels for the benefit of trans-
porters - facing financial shortages;

(c)- whether it is .a fact that due to
low piofitability and high default ten-
dency among the transporters; the Na-
tiona, Banks have of late slowed down
or even stopped advances for purchase
of trucks; and o )

(d) if so, measures ﬁmpoud to be
taken to revitalise the growth of road
transport industry in the country?

THE MINISTER OF STATE IN
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
CHAND RAM): (a) and (b), A sur-
vey conducted by the National Coun-
cil of Applied Economic Research
about road transport, while dealing
with the subject matter of finances
for the purchase of trucks, makes
a mention ag under:—

“Perhaps, creation of a Transport
Finance Corporation for road trans-
port at National and State level
which will ensure credit facilities
at reasocnable rates for the purchase
of trucks has been suggested by the
representatives of Industry will
solve the problem of financing.”

tcy and (d). The following table
summarises the position regarding
borrowing by transport operators:— .

- No. of borrowal Accounts (Units)

Amount outstanding in Rs. crores

June June June
1976 e _!'S_!?F

. 107,895 1,704,118 192,182

(The above figures are inclusive of
borrowings by Water Transport Ope-

mators since separate figures for only

* road. transport are not available.)

. substantial increage in the number

e Ry

" As can be seen from ghe above able;

there is no slowing down' of advances ..

by the Banks to the transpari opera-

tors. ' . On .the contrary, - there js

o of
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units Borrowing and the amount ad-
vanced, m term lending institu-
tions. and benks, who have since built
up necessary expertise have - beem
meeting the requirements of the In-
dustry.

Attaching 2nd Class th to

6894. SHRI GANGA SINGH: Will
‘the Minister of RAILWAYS be pleased
to state:

{a) whether his Minisiry has received
any proposals for attachment of addi-
tional Second Class compartments to
Kashmir Mail and Srinagar Express
from Pathankot; and

(b) if so, the reasons for not acced-
‘ing to the request?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS): (SHRI
SHEO NARAIN): (a) and (b). Yes.
One 3-tier sleeper and one 2-tier
sleeper by 177/178 Jhelum Express
and one ordinary second class coach
by 33!3¢ Jammu Tawi Mail are, at
present, provided for passengers from
pathankot. = Provision of additional
slip coacheg from Pathankot by these
trains is not feasible for want of room
‘on thege trains. )
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. Ambagsadors Conference in
New Delhi

68968. SHRI YADVENDRA DUTT:
SHR RATANSINGH RAJDA:

SHRI PURNA NARAYAN
SINHA:

Wil the Minister of EXTERNAL.
AFFAIRS be pleased to state:

(a) whether it is a fact that a Con.
ference of several Ambassadors addres-

. fed the Press in New Delhi on the 5th

March, 1879; ] _

(bY. whether ‘these Ambassadors and
nounced - the aggression ‘of China on
Vietnam; R

(¢} whether Government have con~ -
sicercd” this . Press rence - .fo
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uutatuuchofdiplnmucmrm
and

(d) it so, what action has been taken
in thiz regard?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SAMARENDRA KUNDU): (a)
ang (b). Yes, Sir.

(c) and (d). It hag been suitably
conveyed to a representative of the
group of countries that holding of
such a Press conference was not in
accordance with the accepted inter-
natiénal practices and diplomatic con.
vention, We expect accredited mis-
gions to refrain from open Press
interviews ggainst third countries
who also have diplomatic relations
with India,

Permits for Buses

6887. SHRI AGHAN SINGH THA-
KUR: Will the Minister of SHIPPING
AND TRANSPORT be pleased to
state:

(a) whether it is a fact that number
of permits for buses will be increased
in between Delhi and neighbouring
cities of Haryana State only after a
reciprocal agreement between these
States;

(B it so, since when this agreement
iz pending and the reasons thereof;

(¢) whether Government is receiv-
ing representations to introduce more
buses in between Haryana and Delhi
Stater from public, M.Ps, etc; and

(!f_) the actlon taken by Government
in this regard?

" THE MINISTER OF STATE IN
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
_MND RAM): (a) Yes, Sir.

(6) The draft agreement between
'Hmm. and Delhi formulated in
Ol:lﬂ'ler 1975 was not ratified due

APBIL 12, 19?9
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to objections received by the Delhi
Administration from Delhi Operators,
when it wag published as. requiréd
under Section 83 of the Motor Vehi-
cles Act, 1939. The matter ig nnder
consideration of Delhi Administra. -
tion in consultation with Government
of Haryana.

(c) and (d). The Delhi Adminjstra-
tion has stated that the 'representa-
tions will be taken due note of while
formulating the reciprocal agreement.

Derailment of Tinsukia Mall

6898. SHRI BIREN SINGH ENGTI:
Will the Minister of RAILWAYS be
pleased to gtate:

(a) whether there wag derailment of
Tinsukia Mail on the 22nd March,
1979 between Auguri and Jagiroad,
N.F. Railway stations;

(») if so, numrer of persons killed
or injured: and i

(e} to what extent the Railway pro-
perty had been damaged?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) Yes. .

(b) Killed-Nil.
Injured-12 (simple injuries)
(e) Rs. 41,300/~ approximately.

Electrification of Rallway lines of orP.

6899. SHRI ROOp NATH SINGH
YADAV: Will the Minister of RAIL.
WAYS be pleased to gtate: -

(a) whether the electﬁﬂcation m‘.’
railwa lines from Kanpur Unchahar
to Allahabad and Lucknow and Allaha-'
bad via Pratapgarh which is a back-
ward grea of Uttar ‘Pradesh; is pro- "

posed to be made dur!n; cummt-
financial year;

{b) if not, whether survey hal um:c
been t.ondueled"
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(d Hnﬂt,th'obimmtoﬂowm-
nﬁg ‘l{n mdﬁcﬂng a strvey? ,
' mm&m OF STATE IN THE
MINISTRY OF RAILWAYS. (SHRI
SHEO NARAJN) (a) and (b). No.

{e) Does not arise.

(d) The density of traffice on Kan-
pur-Unchahar-Allahabad and Luk-
now-Allahabad vig Pratapgarh is not
sufficlently high at present as com.
pared {o other sections included in the
proposaly for electrification in the
Corporate Plan (1974—89) of Indian
Railways. Further, the direct route
between Allahabad and Kanpur is al-
ready electrified. As such there ig at
present no proposal to electrity Kan-
pur-Unchahar.Allahabad and  Luck-
now-Allahabad via Prafapgarh ?ec-

tioms.
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6901. SHRI SURAJ BHAN: Will the
Min.ister of BAILWAYS be phuod
to” Btate: '

(a) whether it is a hct‘that"'few
years ktack a Watering Committee for
Carriage and Wagon Department was-
constituted by the Railway Eoard;

(b) if so, what recommendations
were made by the Commitiee;

(c) whether the recommendations
made vy the Committee Including
those vegarding provision of adequate
stafl and stoppage to trains, have bm
mmplemented;

(d) i not, the reasons thereof; and -

(e} by what time Government pro-
pose to implement the recommenda-
tions of the Committee?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) Yes.

(b) A statement ig gttached.

(c) Yes. Approved recommenda-_
tions of the committee on ~ Carriage .
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) and (e). Do not arise.

SUMMARY OF RECOMMENDA-
TIONS

1. The existing capacity of water
tanks in current builds of BG and MG
coaches is considered adequate,

2. The location  watering stations
gshould permit refilling of water in
coaches after an approximate inter-
val of 4 hours,

3, To permit slow trains being
watered at reasonsble interwals, the
distance between two watering sta-
tions should be in the region of 200
KMs on BG and 150 KMs on MG.

4, The minimum quantity of water
to be catered for trains at watering
halts, should be gs follows:

18000 litres for a BG main line
train. . '

12000 litres for a. BG branch line
train.

12000 litres for an MG majn line
train.

7000 litres for an MG branch line
. train. .

5. The minimum halt for a pas-
- senger train at a water filling station
. should be 10 minutes.

6, The rate of flow at the delivery
-end of a hydrant should not be less
than 100 litres/minutes. This may
be ensured by changing pipe layouts,
or increasing pipe diameters or pro-
. vision of booster pumps as necessary.
7, The maximum distance between
- hydrants for overhead watering shoull
- be 10 metres.. - T
. 8 The maximum distance between
. ground hydrants for side fllling should
| 9. Water filling hose pipes should be
permanently connected to hydranta.
© 10. The length of the water filling

'hose pipes should be 8 metres - for

ovestiesd watering and 2.7 metres for
11. The requirements of watering
staff ghould be based on § man-mi-*
nutes per coach for the scheduled

+ train halts, y

12. Watering arrangements on ph'l—l
form should cater for the maximum
langth of trains running on the see-:
tion. )

13, The water supply arrangements
for trains should be jsolated from
general water supply.

14. Adequate static water storage
capacity should be provided at water-
ing stations.
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6904. SHRI F, H MOHSIN:
the Minister of RAILWAYS be pleas-

ed to state:

il

1385,192

(w)mwm'

28,000
42,780

(w) W wd  anit avfert

() wredt-200

(a) whether it is a fact that a large

area of railway land near Hubli Rail

(%) wewravar wmess g 22,589,087

(s) weat ® fozgw
(W) g

way Station on the Station Road have
been given on lease to various persons;

99,480
7,03,654

(b) if so, the names of the lessees
and the termis of agreement; )

45,189,193

(c) since how long they m.in pos-
segsion of the land; : S

(d) whether tenders were called be-

fore giving the land on lease snd i

not, the reasons therefor;
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{t) whaﬂwr some of the fenants
‘chtistructed permsnent structures
'@ﬁwhwt' o

(!JMnﬁnhnththudnd
for the purpose of railway use for
exiending ‘the Tonga and Scooter Stand
mxoromramiﬂutomﬂﬂwu
um-lnd'
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THE MINISTER OF s'r.\n: IN

THE MINISTRY OF RAILWAYS

(SHRI SHEO NARAIN): (a) to (c).
9 plots g4 per details below, mea- .
suring a total area of 2505 sq:m. have
been licensed opposite Hubll Railway

sl Name of the licencee
No.

Station,
Area Date of
licensed in initial
Sq.m. licence

1 Gpmmiuioner, Hubli- Dlurwu m:mctpal Gu-porulwn

(for Octrol post)

of Godrej & other products)

2 . M/s. I(udnfnl Bhimasnappa & Bros. (for nougt lnd supply of

CUBN- T I N

Shri T. R. Jituri (for an lce Cream shop)

9 Shri Venkatesh V. Kamat (for preparation of sweets)

W!‘ Indian Oil Corporation Ltd. (for a petrol pump)
Smt. Mohinibai Vedhurmal (for a cloth shop) .

Pr. Suresh M. Kini for a dental clinic ,

Shri B. V. Tatuskar for a ready-made clothing shop

hm Haryum Handloom CI-IDP (fur sclhq;huxdlwm

8568  10-12-1941

49209 ls—wisﬁa
743-20  06-2-1968
N 7260  20-g-1968
168-75  24-12-1973

6500  27-12-1979

81'03 a-6-1973
64'89  19-8-1978

871-g6 11-10-1978

The above railway plotg gre licens-
ed tmder standard termy and condi-
tions, viz, the Hcenceg are renewgble
every year, no permanent structures
should be erected, the Rallway Ad-
ministration have the right to take
back the land whenever required for
their own works and payment of
- Meence fge 2t 8 per cent of the market
walue of land ay assessed by the local
rpvenue authorities, subject to revi-
‘on after every nv. YOATS.

' {ﬂ)No Thopnaeﬁeeu!clmngtln-
-: hno‘llnm

(f) Thig area ig not
required.

(g) Does not arise,

immediately

of Burma

8905. DR. VASANT KUMAR PAN-
DIT:

SHRI MUKUNDA MANDAL:_
SHRI CHITTA BASU:
SHRI SARAT KAR:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state: . k

(a) whether it {s tMMIM'-'
sq. kilometre of Border territory of
Tuensang District . now under .Bur-’
mm&nbmhw




TOft mnm d“‘am
of Nérth ‘Edstern

India hmurpd to Government to
claird ‘thit area from Burina;

(e) whether his Ministry hn ever
taken up this matter with the Gov-
ernment of Burma, if so, with what
mu-nls and

(d) if not, theremthenoﬁ

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL AF-

FAIRS (SHRI SAMARENDRA
KUNDU): (a) No, Sir,
]

(b) to )d). The demarcation of

boundary between India and Burma.
which was carried out in accordance
with the India—Burma Boundary
Agreement of 1967, only confirmed
the well-known traditional boundary
existing between the two countries.
A representative of the Nagaland
‘Goverament was associated with the
border demarcation work in the
Nagaland gector ang their views were
given due consideration. Since no
part of Indian territory hag been
transferred to Burma, the question of
taking up this matter with the Gov-
ernment of Burma does not arise,

Railway quarters at Katihar

8908, SHRIMATI PARVATHI KRI-
SHNAN: Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether the North Eastern Rail-
way has handed over the railway quar-
. terr at Katibar to North East Frontier
Rallway for housing the opteées as per
the understanding at the time of the
divilion-ol the Railways;

4b) ig it -a fact that the optm are
hﬁng given quarters at the expense of
-mmmlm and .

) it so, what 15 the difficulty in
'_mﬁucﬂuw quarters at Katihar
tor-the numneihoudutumm

wmtm mmm&ﬁ,fm (SAKA) Wﬂmhama-: - _'-.yb;

(SHRI" SEEo NARAWY): taj -~ Before
bifurcation of North Eastern Railway,
Katihar ‘wiy "W Distriet of Pandu re-
gion. After division of North Bestesn
Railway into North Eastern Railway
arid Northeast Frontier Rdlway on
15-1-58, Katihar Distriet ag' a whole
formed a ‘part of Narihm Frontfer
Railway, Thére was, however, a Dis.
tnctomce.thﬁbnrufﬂorm&-
tern Rallway which was | accommo-
dated in the same building in which
Nonheug Frontier Railwa, ' Digtriet
offices wére located with jurisdictlon
upto Katihar (excluding). With the
divisionalisation of North Easterh
Rallway op 1-5-69, the District office
at Katihar has been shifted to Sama-
stipur. The quarters that were in
occupation of the staff of North Eas-
tern Railway District office at Katihar
belonged to the Northeast Frontier
Railway even prior to 1-5-60. There-
fore the question of transfer of quar-
ters at Katihar does not' arise.

(b) and (c). Does not arise.

Trains cancelled in Trichy Divistom

6907. SHRI G. BHUVARAHAN:
Will the Ministey of RAILWAYS be
pleased to gtate: )

(a) how many traing were can-
celled agnd how many ran late during
the year 1878 in Trichy Division; and

(b) if so, the reasons ﬂumlnr?

THE MINISTER OF B‘I‘A‘I‘E m
THE MINISTRY OF MILW‘A‘!_B
(SHRI SHEO NARAIN): (a) . and
(). During 1978, in' Tiruciew~
palli Division, 88 traing were 'chndél-
leg fully/partially due to coal shor-
tage and 26 trains dug to breaches
Out of 43021 trips of passenger carry=
ing traing. run hﬂ.‘ll :m iﬂ M
chirappalll Dlvidon,_ms trips - ran
late dus to hesvy nin-. ocﬂm
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Bonus to P & T Employees

6909, SHRI AMAR ROY PRA-
DHAN: Will the Minister of PAR-
LIAMENTARY AFFAIRS AND LA-
BOUR be pleased to state:

- (s) whether Government have de-

clded to grant bonug for the Posts and
Telegraphs employees; and

() if s0, what are the details in this
pegard and if not, the reasons therefor?

" THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
{SHRI RAVINDRA VARMA): (a)
and (b). Several suggestions have
been made for amending the Bonus
‘Act. One of these suggestiong relate
‘to the extension of honug to P & T,

Tw siorvern 3 crea et (oft faer arerawr):
(%) ot (w)., qF fexeor daw §

(7) g ¥ wr ot & ofre qwr
7w 9 W 6@t |

1. AT o sifiwre
o
2. YW wftrer wdww - 10,000
3. wITHw arforey wens . 7,500
4 Wew  odee S 8000
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wurafies W & ufewrd | 4,000
6. ufess e . afierd 1,000
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dical Store Dopot. Bombay

- 6911, SHRI A, MURUGESAN: Wil
the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state: :

(a) it is a fact that former ‘B’ Grade
Clerks of Government Medical Store
Depot, Bombay, had filed a civil guit
in Bombay High Court for the re-
fixation of their pay and payment of
arrears;

(b) is it also a fact that Bombay
High Court had delivered their judg-
ment in favour of the Employees, if
so, what is the detail thereof and how
many employeeg in gll the Medical
Store Organisation in Indig have been
paid their arrears as per the Court
Judgment; and

" (c) it paid, the depot-wise details
and if not, why this discrimination
was made in respect of the ‘B' Grade
Clerks of Medical Store Depot of
Madras?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI RABI
RAY): (a) to (c). A former ‘B
Grade Clerk ™ the Government
Medical Store Depot, Bombay had
flled a guit in the City Tivil Court
for the grant. of gi.le of Upper Divi-
sionh Clerk as per the rmlmendn-.
tions of the First Pay Commissipn.

Thehdmmmm in . his-

Government i the Bombay High
Court of Judicature wag dismissed. As
the benefit of the Court's judgement
wag given to this employee only, the
remaining 35 ‘B’ Grade employees of
the Government Medical Store Depot,
Bombay, filed a gpecial civil applica-
tion in the Bombay High Court of
Judicature praying for the extension
of the benefit of the judgement given
by the Civil Court in favour of their
colleague. The Bombay, High Court
delivered the Judgement in favour of
the petitionery on 21-3-1978.

As the judgement was applicable
only to those employeeg wiio had filed
the suit, the question of payment of -
arrears to the employees in other
Govermfuent Medical Store Depots did
not arise,

The total number of beneficiaries of
the Court's judgement in the Govern-
ment Medical Store Depot, Bombay is
36 and the amount of arrears to be
paid to them comes to Rs, 4,55,535.80
paise. A sum of Rs. 4,22,860.55 paise
has already been paid to 38 gmployees

and the balance of Ru. 32,666.25° paise
hag to be disbursed to the legal heirs

of the three empioyeea. who have
since expired after completion of
certain formalities,

The question of ~extending the
benefit of the Bombgy High Cou.rt'l

‘judgent to other similar employees

in other Depotg iu undo;_r__mnm_ler_n-
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m rmmhm}m‘ AFFAIRS

#nx!mr (a)

thd'fydlt ms-'rs 4 rité of interest

n! 8.25 per cent wag declared for sub-

scribers’ covered by the Provilent

" Find Schéme under Employees Pro-

vident ¥unds and Miscellaneous Pro-

visiong Act 1952. In addition aHonus

of 0.5 per cent was payable fo sub-

scriberg not making withdnwah for
two yolﬂ.

(b) to (d). Representations Hhave
been received that the aided schools
in Delhi sre paying a lower rate of
interest, However, they are not en-
titled to the rate of intbrest payable
under the Employeeg Provident Fund
and Miscellanéous Provisions Act,
1852, g5 they are not covered by it.

News item captioned “Coal Units
Lethargy may hit Supply”

8915. SHRI M. V. CHANDRA-
SHEKHARA MURTHY:

SHRI P. M. SAYEED;

SHRI A. R, BADRI
NARAYAN:

Will the Minister of RAILWAYS
be pleased tB-state;

(a) whethér . attention of Govern-
ment has been drawn i the press
report in  Hindustan Times dated
15-2-T9 under the heading “coal units
lethargy may hit supply”;

(b) i¢ so, whether allotment of

m[bn;togmﬂcukehsbeenthpped
ﬁ‘nm!ébﬂlury?im )

. (e) Hso whether nauway. have
said this. docisim shows the inability

of the nationalised coal companiey to -

londntuh:tlmmd

(d) ﬂ.mwhuntht actual position?

THE MINISTER OF STATE IN
: m;smx OF.. mwws
laum mnam} m Ya.

Oty By ablse.

(d)movmlllenlntﬂumuty
ogp!tcokei.lu,thmth.dmnd

- that- hag been received from the varl-

oug States. = However, in clome  co-
ordination with the Ministry of
Energy (Department of Coal), sn-m-
gement has been made to move spee-
dily the available coke to various
States.

[

worwen & mmnmtma\'m

B ton of Doston

6917. SHRI MOHAN LAL PIPIL:
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased. to
state: :

(a) whether it is a fact that thou-

-.sandg of qualified medica) doctors are

under threat of reverlinn from . their
Druant poatu, -

(b) whether It i &ho a uet th!t the

_ criterion adopted by Government for

their 'initial gppoititment ‘to- the posts

'hﬂomcmmtomwent. :

te)wmn&ahnmmtﬂo

B lwoin!mnt; of these. doctory
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not been regularised pnrel, due to ed.
ministrative reasons; and

(d) whether it is also a fact that

these doctors have rendered service
for a number of years to the enmtire
satisfaction of Government as well
as the public?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI RABIL
RAY): (a) No; buf 8g per the nomi-
nations received from the UPSC for
appointment of 473 regular G.D.M.O.
Gr. IT oy the basis of a combined
examination held by them in the
year 1078 and also 250 doctgrs gelect-
ed by them by the method of inter-
view alone, some of the doctorg ap-
pointed purely on an ad-hoc and tem-
porary basis may have to be replaced
by these regular officers nominated
by the UPSC. The total number of
such replacements at present is wot
like}y to exceed 150,

(by and (c). Such of the ad-hoc
appointeeg who have not been able to
qualify in the written examination or
interviewy held by the U.PS.C. for
regular appointments have to be ulti-
mately replaced by regular officers.
Several chances were available to the
ad-hoc appointees” to appear for re-
gular gelections of the U.P.S.C. and
qualify for regular appointmentg

(d) Regular recruitment to fhe
civil posts and serviceg is done only
through the U.P.S.C. % accordance
with the constitutional provisions and
the same cannot be circumvented, and
8g guch the rendition of satisfactory
service cannot be the criteria for re-
-gularising ad-hoe appointments,

_ Rehabliitation of Bangladesh Railway

. 8918, SHRI AHMED HUSSAIN:
Wil the Minister of RATLWAYS be
.I'pleuld to state the number of Rail-
. way  Experts, Engineers and other
wﬁm. who are likely to be deploy-

April 12, 197

Bangladesh and the procedure that’
maybafollowadhllhcﬂnt mach

workers, ete?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): Thers 1is
no direct request fromi Bangladesh
Railways for the rehabilitation of
their railway system and ag such tha
Ministry of Railways are pot consider.
ing secondment of railway experts,

. engineers and Ofther workers direct

to the Bangladesh Railway ag such.
Apprenticeship Trades

6919, SHRI AHMED HUSSAIN:
Will the Minister 3¢ PARLIAMEN-
TARY AFFAIRS AND LABOUR be
pleased to state:

(a) whether Government give due
consideration to the weaker section on
various apprenticeship trades; and

(b) what is the number of persons
trained in each trade, State-wise in
North, Eastern Region and the figures
of Scheduleq Castes|Tribes, Minorities,
Physically handienpped and women
etc. geparately in 1976, 1977 anld 19787

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a)
Yes. Under the Apprentices Act 1961
reservation of training places for the
Scheduled Castes/Scheduleq Tribes in
the designated tradeg have been made
having regard to the population of the
Scheduled Castes and Scheduled
Tribes in the State concerned. Mow-
ever, in case of other categories vig,
Minorities, Women, Physically Handl-
capped persons, administrative = ins-
tructions have been issued to sll con- -
cerned to give proper opportunities to
them for apprenticeship training.

(b) The information ig not readily
available and is collected, Tt
will be placed on the table of the .
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Mhmm
. e Vacamcley -

mo.sm AHMED H‘lm
Will the Minister o¢ PARLIAMEN-
TARY AFFAIRS AND LABOUH be
pleased to state: ,

(a) whether the employers of va-
rious sectors who are required to sup-
ply certain information to the em-
ployment exchangeg in accordance
with the Employment Exchange (Com-
pulsory Notification of Vacancies) Act,
1859 are not furnishing the same regu-
larly;

(b) if so, the actual number of em-
ploying organisations/offices, State
and U.T.-wise required to furnish the
information in pursuance t, the above
in the Country and the actual number
in geriatim who have not supplied
such information timely and regularly
or totally during the last 3 years end-
ing 81st December 1878; and

(c) what are the nameg of such ins-
titutions/offices who are required to
furnish this information in the -North/
Eastern Region (State-wise)?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a) to
(c). The implementation ¢f the Em-
ployment Exchanges (Compulsory
Notification of Vacancies) Act 1950,
fally under the jurisdiction of the
State Governmentg through their Em-
poyment Exchanges. According to
the Employers’ register maintained by
the State Governments, 131 lakhs
establishments in the country are re-
quired to furnish the information in
pursuance of the Act, out of which
87 per cent to 80 per cent have sup-
plied thiy information during .the last
three years. The actual number of
emplnm ofganisations/offices which

have not supplied such mmlon.

during the last three years as- also
the nameq of guch organisations in the
¢ North/Bastern Region who = are re-
qwbmmmm:ﬂmh

182
aulhbh only wm: ﬂu Stm Govnm-

M‘ﬂmm

6821. SHRI PIUS 'TIRKEY: Wil
the Minister of SHIPPING AND
TRANSPORT be pleased to stata:

(a) whethey Government are aware
of the fact that late in the night when
there is no conductor for advance
booking of tickets for DTC buses and
passengers tike their seats in the
buses, the conductor of the bus comes
at the time of departure and sits in

~ his chair and agks the passengers to

come to him fgr purchase of the
tickets, thug causing great difficulty
to passegers who have taken their
sents;

(b) whether Government propose
to issue Instructions to the guthori.
ties not to harasg the passengers in
this way ang ensure that passengers
get their tickets at their seats in such
cases,;

(¢) whether it is a fact that conduc-
torg start the buses before taking all
the passengers even at the siarting
points because of the fact that all
passengers cannot accommadate in the
space between his seat (from where
he issues tickets) and the gate of the
bus; and '

(d) if so, steps to be taken to check
the same?

I'HE MINISTER OF STATE IN-
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
CHAND RAM): (a) to (d). Conduc-
tors have standing instructions - that
they must issue tickets to all the
passengerg on board before the bus
leaves the starting. point. . However,
with the advent of advance booking

‘system and provisimatumt for
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to the conductorg are being issued that
where there is no advance booking it g
would be their. responsibility to.issue .
tickets to all the passengerg on their L :
_gebts before the bug takes its trip

from the starting point. Thig ‘'will (%)
also remove the possibility of bm
starting from the terminal poi r). .
without accommodating all the pass- wet Sy iy
engers due to crowd around the con- iy
ductor’s geat. fir T

* Rupsa-Bangriposi Narrow Gauge Line
6922. SHRI L, L. KAPOOR:
Will the Minister of RAILWAYS tw HoT 7g WA W p w3 e
be pleased to state: (%) ™ fmasts mmm.ﬁ_
(a) whether the engineering survey ford 3% fod MR ; W fou w2
Tqr

of Rupsa-Bangriposi narrow gauge
line has been ordered;

(b) if so, the details thereof; wfewe 3% frammqare. sepgfen wrfadi

(c) whether the proposed lice is g wfh, @ rew @ wrow § 7
likely to be broad gauge and extend-

ed; and N b savwg @ vww Ao (s fire wroaw ).
(%) fred @7 avt & ghow gafex wd &
(d) if not, why not? wag wg % fay Wy IR wwfew fed .
nd § forret swwaT St YE AwTE & —
THE MINISTER OF STATE IN —- : :
THE MINISTRY OF RAILWAYS . !
(SHRI SHEO NARAIN): (a) to (d). PSRN S widfer 3wt
A Reconnaissanee Engineering-cum- ®
Traffic Survey for conversion of Rupsa- '
Talband narrow geuge line into Broad — -
gauge ang ity extension to g suitable .
point. ¢n Tatanagar-Kharagpur gee- T b 7 o4
tion is being carried out by the South AR : o d
Eagtern Railway. The gurvey iy ex- arerndy L s
pected to be completed shortly, : 3;. = ';' '
6923 it gww WY weAW : W w) spgfen. o /. aghe - worarfr
-I-m*@wmﬁﬂmﬂﬁ % -&f;ﬁnméw i sHen
L ! fgfﬁ ¥ ﬁtah wHre -y iy fraifen
(%) W Tg e d e owEe R O wren g o T e
et fay A weercaTes g wf umifen fel v ¥ )
wroew - wom feare v & wfrerc wx A s g g

;g
S
:
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More Steamerg between Lakshadweep
and maijnland

6028. SHRI C, K. CHANDRAPPAN:
Will the Minister of SHIPPING
AND TRANSPORT be pleased to
state; .

(a) whether it is a fact that the
two steamers, now plying between
Lakshadweep and mainland are not
enough to meet adequately to the
requirement of transport between Is-
land to Island in Lakshadweep;

(b) whether Government intend to
put more all weather ghips to meet
this requirement; and

(c) it so, the steps taken in that
direction and the results so far?

THE MINISTER OF STATE IN-
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
CHAND RAM): (a) No, Sir.

(b) and (c). A suggestion for acqui-
sition of an al) weather Amindivi type
ship in replacement of the smaller
vessel M.V. ‘Laccadives’ hag been
made. Investment decision will de-
pend on financial constraints and
other priorities. = ’

April 12, 1979
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(€) % @ dm T
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Nurses Tralning in G. B. Pant Hos-
' pital

6831. SHRI MANORANJAN BHAK-
TA: Will the Minister of HEALTH
AND FAMILY WELFARE be pleased
to statE:

-(a) whether it is fact that there
was a proposal to start nurseg train-
ing in G, B. Pant Hospital, Port Blair
(Andaman & Nicobar Islands) by
January, 1979;

(b) if so, what are the detailed
reasons for not starting the said
course: and

(c) whether Government is willing
to open the Nurses Training Courses
at G, B, Pant Hospital by next year
if not, why not?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI RABI
RAY): (a) There js a proposal far
establishment of a Health Tastitute at
Port Blair which envisageg esablish-
ment of a training centre for imparting
training to Basic ' Health Workers,
Laboratory Techniciang and Nurses,
both fresh recruits and in-service per..
sonnel.

(b) and (c¢). Full adjustification in
regard to the scheme which was not
initially furnished by the A. & N. ad-
minictration hag since been received
and is under consideration,

T vy ekt e

6932 ot wifeg wef odw : w7 ¥w ey
g wnd o g w8 fF -

(%) 1ot e F drow B daee
G W AT ¥ oowder S qe
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(ii) == . . 286 345
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|wdl ¥ fag wfen 9T sfww ww fen
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Urine Therapy

6933. SHRI DURGA CHAND: Wil
the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state:

{a) whether there ig any proposal
under Government consideration to
conduct research on urine therapy for
diseases such as blood cancer; and

(b) if so, what are the details
thereof?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI RABIY
RAY): (a) and (b). While no specific
research is being done on urine
therapy for diseaseg like blood, can
cer, general research on urine the-
rapy is being conducted by the Cen-
tral Council for Research in Ayur-
veda & gidha.

Arrangements for Summer Runsh

6934, SHRI VASANT SATHE: Wwill
the Minister of RAILWAYS be pleas-
qcl to state:

(a) whether Railway have made
adequate arrangements to meet sum-
mer rush and special leave travel con-
cessiong available to the Centra] Gov-
ernment employeeg up to June, 79;

(b) if so, furnish details of the
arrangements made zone-wise, num-
ber of additional specials arranged
from important stations, additional
traffic proposed to be met and other

. important new arrangements, facili-
. ties provided/proposed during the
. summer months and how do they
. compare with the arrangements made
. during the last summer;

-{c) whether Govem have
. received wvarlousg suggestions regard-
: i%cpmul-nouddmcmltuemuqto

April 12, 1079
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travellers during summer months
important details thereof &nd the sug-
gestions accepted for implementation
by the varioug zones -especially sug-
gestiong from the Zonal Comulhﬁva
Committees; and

(d) details of the facilitiey provid-
ed from important Railway Stations
in Maharashtra?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) Yes.

(b) A statement indicating the
particulars of specia] trains " planned
to run during the ensuing summer
months is attached. 1173 special trains
were run during the summer of 1978,
and as against this, about 1700 special
trains have been planned for the
ensuing summer season. Special ar-
rangementg like additional booking
windows and facilities for drinking
water etc. have been made this year
like previous years.

il

(¢) No specific suggestion for pro-
viding additiona] amenities to pas-
sengers at stations during the sum-
mer months have been received
through Zonal Consultative Com-
mittees. However, any suggestion
received in this regard by the rail-
ways from various sources will be
duly considered and suitable action
taken.

(d) A total of 158 special traing arc
proposed to be run from Bombay VT
to different destinations = during the
period Apri] to June 1979, In addi-
tion, special trains have alsp been
planned between Madras-New  Delhi,
Secunderabad-New Delhi, Bombay
Central-Nizamuddin/ Jammu Tawi,
Bombay Central-Gandhidham/Ahme-
dsbad which wil] also serve Maha-
rashtra area, Adequate guotas have
also been allotted on - the - specisl
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List of special trains planned during different periods from April to July for cloararce o} Simmer Rush 1979

Route Froquency

New Delhi-Madras r s e s . . Biweekly
Secunderabad-New Dethi : " . . . . Weekly
Madras-Secunderabad - P N . ) . Weekly/Biweekly
Bombay-Trivandrum ., . . . .« . « » Weekly

Bombay Central-Jammu Tawi .. ... Weekly

Bombay Central-Hazrat Nizamuddin . . . . . Triweekly/ 5 days in the week. ™
Bombay VT-Madras . N N N . . . Weekly

Bombay VT-Vascodagama® , - - . . . . Biweekly
BombayVI-Pune . . . . . + . . Daily

Bombay VT-Hyderabad % N . . . . . Weekly
Howrah-Delhi . . & &« o o o o« o Triweckly
Sealdah-New Jalpaiguri . . . . . . . Triweekly
Sealdah-Barauni . . . . . . . . . Biweekly
Dhanbad-Mughalsarai . . . . . . . On alternate dates.
Bombay Gentral-Gandhidham . » . . . . Biweekly

Bombay Central-Ahmedabad . - . . . . Daily
Ahmedabad-Marwae® ., ., . o . ., , Daily
Viramgam-Jamnagar , . . . . . . . Biweekly

Bombay VT-Varanasi , B 3 . = . . . Triweekly
NewDelbi-JammuTawi . . ., . o+ . . 6daysintheweek.

Howrah-Mughalsarai (yia Patna) . . . . . Weekly
Howrah-Madras , . . . . . . . P Weekly
Howrah-Bombay V'T. . . . . . . . Weekly

Madras-Trivandrum . . . . . . . . Biweekly
Madras-Bangalore ., . . . . . . . Weekly
Madras-Tirunelveli . . ) . . : . Weekly
Madras-Rameswaram . . . . . . . Weekly
Bombay VT-Lucknow s+« + « .« . gdaysfrom ApriltoJune..
HowshPuri . . . . . . . . . Biweekly
AhmedabadDelhi . . . . . . . . Weekly
Howrah-JammuTawi o . . . . . . Biweekly
450 LS—7 .
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Olosure of Factories due to Strike

6935. SHRI SURENDRA BIKRAM:
Will the Minister of PARLIAMENT-
ARY AFFAIRS AND LABOUR be
pleased to state:

(a) in the year 1978 how many
factories remained closed due to
workmen strike and for how many
days;

(by how many factories have re-
started production after strike in 1978
and on what terms the strikes was set-
tled; and

{c) what ere the reasons of strike
in individual factory?

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a)
During 1978, the number of strike
due to which factories remained
closed was 1,379. The provifional
number of mandays lost in thesc
strikes was 7.82 millions,

(b) In 1,321 cases it is presumed
that the workers have resumed work
on the termination of strikes. Infor-
mation regarding the terms of set-
tlement in each such strike is not
available. In the remaining 58 cases
the strikes were reported to be conti-
nuing at the end of the year.

(c) The main causes
strikes were ‘Wages and Allowances’

and ‘Personnel” and ‘Bonus’.
Railwayg siding of Synthetics and
Chemicals Ltd,, Bareilly

6936, SHRI SURENDRA BIKRAM:
Will the Minister of RAILWAYS be
pleased to state;

(a) how the Railway ensure that
the private Railway siding of Synthe-
ticg and Chemicals Ltd, Bareilly is
fit for taking load of heavy railway
engines and wagons;

(b) ig it not a fact that although
the track of private siding of the
above company is very week, still
factory is manipulating with Railway
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Authority for taking heavy engine
and loaded wagong on thig track; and

(¢) will Railways jmmediately
depute a senior Safety and Technical
Officer on the private siding of this
factory to find out whether Railway
should send its cngines and wagons
or not? )

" THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) By conducling
periodical inspections of the siding
by the maintenance staff, the Railway
Administration ensureg that the track
of the siding conforms to the requi-
site standards to take the locomotives
and wagons.

(b) The present condition of the
siding is suitable for moving loaded
wagons and shunting engines which
go on this siding,

" (c) Does not arise.

Strike of Merchant Navy Officers

6937. SHRI JANARDHANA POOJ-
ARY: Will the Minister of SHIP-
PING AND TRANSPORT be pleasad
to state: ' '

(a) whether Merchant Navy Officera
went on indefinite strike w.e.f, 8th
March, 1979; and

(b) if so, what are the demands and
Government’s reaction on it?

THE MINISTER OF STATE IN-
CHARGE OF THE . MINISTRY OF
SHIFPING AND TRANSPORT (SHRI

CHAND RAM): (a) The Merchant
Navy Officers went” on indefinite
strike from 9-3-79 without giving any
Tegular potice. strike was, how-

ever, called off on 18-3-79.

“(b) The demand. of striking Mer-
chant Navy Officers was that Mer-
chant Shipping (Amendment) Bill
though passed by both the “Houses of
_Parliament, should not be brought
into force and should be withdrawn.

It js not possible to accept these

with detriment to interests of Ship-
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6938. SHRI BAPUSAHEB PARU-
LEKAR: Will the Minister of SHIP-
PING AND TRANSPORT be pleased
to state;

(a) nameg of the persong on Nation-
al Shipping Board who are not Mem-
berg of Parliament and the State from
which they hail;

(b) whether any qualifications or
experience ig necessary for the per-
sons to gerve on this Board who are
not Members of Parliament; and

(c) the gualifications and/or experi-
ence of those who are taken on the
Board and reasons if they do not pos-
sesg pequisite qualification?

THE MINISTER OF STATE IN-
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRT
CHAND RAM): (a) to (c). The Na-
tional Shipping Board was establish-
ed under the Merchant Shiping Act,

1. Seeretary,

Ministry of Shipping .md Transport or
nat Lelow tie level of Joint Secretary,

2. Seeretury.
AL vistey of Conuncres
Level of Juint Secretary.

3. Deputy Chief of Naval Suafl, Naval
Ministry of Defenee,

4. Financial Adviser,
Ministry of Shipping and Transpori,

5. Director General of Shipping, Dombay.

4. Shri Raghunath Singh,
Chirman,
Shipping Corporation of India Lid.

<. Shri N. H. Dhanjibhoy,
Managing Director,
East Asia and President,
Shipowners’ Association.

4. Capt. J. C. Anand,
Chief Exeeutive,
India Steamships Company.

9. Shri K. P. Kolah,
General Seretary,
Maritime Union of India.

Shri Leo Barnes,
General Secretary,

Indian

1 0.

National Union of Seafarers of India, Dombay.

&1. Shri Asit Mitra,
G 'neral Secretary,

Wmten Answerg CHAITRA 12, 19&‘1 (SAKA) Written Answers

or his nominee not below  the

Headquarters,
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1958. The strength of this Board is
governed by Section 4(2) of this Act,
which stipulates that in addition to
the Members gf Parliament, the Cen-
tral Government may appoint such
number of other Memberg not ex-
ceeding sixteen, as they think fit to
appoint to the Board to represent:—
(i) the Central Government,
(ii) Shipowners,
(iii) Seamen, and
(iv) Such other interests as, in
the opinion of the Centra] Govern-

ment, ought to be represented on
the Board.

Provided that the Board shall in-
clude an equal number of persons
representing the shipowners ang sea-
men. Keeping in view this provision
of the Act, the following persous,
other than Members of Parliament
have been appointed to the National
Shipping Board.

Jisnominee ’

Central  Government
sentatives.

repre=

Representatives of Shipowners.

|
J
I
l
|

National

% Representatives « £ 8¢ anen,

il

National Union of Seafarers of India, Calcutta.

———
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12. ShriV. D, Chowgule,

Chairman, i i
Chowgule Steamships and President, All  India

Shippers Councl,

13. ShriD. M. Parckh,
President,
All-India Industries Association.

14. Shri K. K. Birla,

Chairman and Managing Dircctor, India Steamships.

15. Shri Madhavarao A. W
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All-India Shippers Council .

Sailing Vessels Industry

Federation of Indian Chambers oL
Commerc and Industry.

Advacvate of Bombay High Court and hails from

Dhulia District in Maharashtra.

16. Shri Romesh Kumar Jaidka,
Jaidka Exports, Ludhiana,

Chartering out of two V.L.C's.

6939. SHRI R. K. MHALGI: Will
the Minister of SHIFPING AND
TRANSPORT be pleased to state:

(a) is it a fact that the Shipping
Corporation of India Ltd, had char-
tered out its two V.L.C.C’s (very large
crude carriers) to one M/s. Motor
Oil Co. in 1978; .

(b) what are the termg and other
salient featureg of the said charter-
party agreement;

(e) is It a fact that the said com-

pany (Motor OQil) had defaulted in
honouring its commitments a few
yearg back;

(d) whether the SCI has received
all the dues, old and ag per the new
contract, from the said company;

(e) whether Government’s atten-
tion hag been drawn to the article
about this matter published jn Cur-
rent (Weekly) Bombay, dated the
11th November, 1978; angd

“ {f) what is Government’s reaction
- gbout the samet .

' THE MINISTER OF STATE IN-
- :CHARGE OF THE MINISTRY OF
' .SHIPPPIG AND TRANSPORT (SHRI

i Public men.
)

CHAND RAM): (a) to (d). In 1973.

the Shipping Corporation of India
Ltd. chartered its vessel “Moti Lat
Nehru” to M/s. Motér ©Oi1 Co., a

Greek firm ard, subsequently, g dis-
pute arose between the two Parties.
As per the contract, the case was
taken in arbitration in London. The
SCI was advised by tH&r  solicitors
that 3 commercial settlement will be
preferable, as the enforcement, even
of a favourable award in Greece.
will take several years. A commer-
cia] settlement was reached in July
1878 on the disputes in respect of
Charter Agreement of~ “Moti Lal
Nehru” between Shipping Corpora-
tion of India and M/s. Motor Oil
Hellag Corinth Refineries for pay-
ment of compensation of US $45
million to Shipping Corporation of
Indig in full settlement of claimg and
counter claims of both the Parties.
provides for the following:

(1) Motor Qil would charter two
VLCCs of Shipping Corporation of
India for four consecutive voyages
with option of further four conse-
cutive voyages at agreed charter
rates based on the prevalent mar-
ket rates at that t¢ime of agree-
ment. Simultaneously, with pay-
ment of freight for each voyage
under this charter, Motor Oil Com-
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pany will pay to Shipping Corpo-
ration of India US $185,000, This
‘will provide a total payment of
US $3.024 millon for eight voyages
for each VLCC to Shipping Corpo-
ration of India.

(ii) Shipping Corporation of
India would charter one medium
‘range tanker from Motor Oil Com-
pany for two years at a certain
agreed charter rate, which will
a'so be the prevalent market rate,
‘Out of the charter hire payable to
Motor Qil. Shipping Corporation of
Tndia would retain US $ one per
DWT per month, This will bring.
in a nayment of US $0.83¢ million
‘to Shipping Corporation of India.

(iii) The balance of US $0.64 mil-
lion will be paid by Motor Oil to
‘Shipping Corporation of India by
continuing the payment of US
$189.000 until the balance amount
of US $0.64 million Ts paid. Ag per
‘the terms of settlement, SCI hat
received so far US $839.927.50.

(e) Yes, Sir.

(f) The present arrangement is a
modification of the earlier contract.
It is a compromise solution of the
dispute - which: haq  arisen as a result
of the earlier contract dhd the Ship-
ping Corporation of Indig has pro-
‘tected its interest to the maximum
possible extent,

Ad hoc Employees of Shipping Cor-
poration of India

6940. SHRI'R, K. MHALGI: Will
‘the Minister of ~SHIPPING AND
"TRANSPORT Dg Dleased to state:

(a) whether it iz a fact that the
‘Shipping Corporation of India Ltd,
‘has on its pay roll about 150 emplo-
yeeg in Class IIT & IV category, on
ad. hoc salary basis;

(b) how many of these employees
-are working in SCI for a period of (1)
‘more than two years, (2) lesg than
two years but more than 18 months,

(3) less than 18 monthg but more than
oae year; (4) less than one year but
more than 6 months; and {5) less than
6 months;

(c) what is the sum paid as “salary”
per month to such ad hoc employees
and what js the minimum amount
they could have received had they
been given their salary ag per the
scales prevalent in SCI Bombay;

(d) what are the specific reasons
for keeping these many employees,
for such a long period on ad hoc basis,
denying them all the benefits and
salary available to permanent emplo-
yees; and

(ey how many, (and which) other
“Government of India Enterprises”
are having such ad hoc employees?

THE MINISTER OF STATE IN-
CHARGE OF THE MINISTRY OF
SHIPPING AND THANSPORT (SHRI
CHAND RAM): {a) Yes, Sir.

(h) to (e). The information is being
collected and will be laid on the
Table of the House,

Reservation of seat in a Train

6941. SHRI R. K. MHALGI: Wil!
the Minister of RAILWAYS be
pleased to state:

(a) is it a fact that s person who
has reserved a seat in a particular
train can not travel by another train
of the same class, on that ticket; and

(b) if so, what are the difficulties
in agllowing him to trave] by another
train by forfeiting the reservation
chargeg only?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) and (b). If a
person, having reserved berth or scat
in g particular train, applies for re-
servation in the same clasg in any
other train on the same date or in
any train on any other date, the
ehmme‘u- already permitted without
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levy of any cancellation charges, pro-
videq the following &dnditions are
fulfilled: —

(i) that room is available in the
train in which the change of reser-
vation is asked for; and

(ii) Application for the change
of reservation is made to the Sta-
tion Master not less than 24 hours
before the scheduleq departure of
the train in which the reservation
hay already been made.

The: condition of 2 Tours has been
imposed to ensure that the accommeo-
dation already reserved does not go
waste thus causing not only hard-
ship to the passengers on the waiting
list bui alse resulting in loss of rail-
way revenues, ' .

Synthetics and Chemicals Limited
Bareilly

#9431, SHRI SURENDRA BIKRAM:
Wil] the Minister of RAILWAYS bao
pleased to state:

(a) ig the Minister aware that
Synthetics and Chemicals Limited,
Bareilly, has been appointing senior
railway officerg retired from Morada-
bad Division and thege officers use
their influence and pressure on
Moradabad Division Authorities to get
undue advantages for thig company;

(b) ig it ot a fact that these reti-
red oflicers enter into various railway
cffices at Bareilly, Moradabad, Izai-
nagar, Lucknow and Varanasi and get
inside information of railwayz because
of their being retired railway officers
just tp help the company; and

(¢) will he take immediately neces-
_sary sleps to disallow entry of such
retired persons engaged by thig com-
pany. into .railway offices and their
visits to thesc offices be closely
watched?

THE MINISTER OF STATE IN THE

MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): T&) No. In fact
" only the Railway officer; holding

Group A posts immediately before

i Pl . Wbt s 4 b 0 e mene
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retirement are requireq to obtain
permission before taking up employ-
ment in any private firm within two
years of retirement. No such Rail-
way officer has been permitted to
take up employment after retirement
in this firm during the last two ycars.

(h) No such information is avail-
able and in the absence of specific
complaints the matter could not be
enquired into.

(c¢) Does not arise.

Coal Rakes moved fo Synthetivs and
Chemicals Ltd,, Bareiily

6943. SHRT SURENDRA BIKRANM:
Will the Minister of RAILWAYS be
pleased to state:

(a) is it a fact that the Coal rakes
moved from coal mines to Synthetics
and Chemicalg Limited, Bhitaura,
Bureilly through directer ol move-
menis, Caleutta, are unloaded during
ihe gay time which iz allowed hy the
roilvvayg or thesa are zlso unloaded
during night nnpermitied hours);

(b} if they gre unloading the rakes
in nights, why this has gon> unnoticed
during the last ten year: and why
sorious action wug nol taken against
all the defaulting officers ol railways:
and

(e) in the process, how much re-
venue the railways have jost in giving
them free night unloading of coal
rakes which ig against the railway
rules?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) The. coal rakes
are unloaded In the factory siding
and not in the goodg shed. The sys-
tem of free time for calculation of
demurrage for s large number of
sidings on the Indian Railways is
governed by the pilot to pilot system
of working. As per
wagong are placed in the sidings
H:: dl{sll;at engine and

or unloading is
rival of the subsequent
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the wagons must be made available
for removal In the case of M/s.
Synthetics and Chemicals Ltd, Bhit-
aura, the piiot arrives Bhitaura at
12,00 hrs, and leaves at 16.15 hrs.
every day, Thus demurrase charges
will accrue on the wagons, placed in
the siding by the pilot the previous
day at 12.00 hrs., if they are not
available for the subsequent piiot
which leaveg at 16.15 hrs. the next

day.

(b) and (¢). In view of the reply
to para (a) above, the question does
not arise.

Recommendationg of smal) gcale indus-
tries Conference

8944, SHRI KUMARI ANANTHAN:
Will the Minister of PARLIAMENT-
ARY AFFAIRS AND LABOUR be
pleased to state:

(a) the principal conclusiong arr-
ived gt the two-day Sixth mndustrial
Relationg Conference held in Bombay
on 16th and 17th  February, 1979
organisd by the Council of Employers;
and

(b) the action taken  thereon in
order to ensure better industrial
relationg between the employers and
the employees?

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a)
Government has Eﬁr}et received any
report from the Council of Employers
on the principal conclusions arrived
at the conference.

(b) Does not arise.

Construetion of Links in
Variowy National Highways iy, the
Country

8045, SHRI P. K. KODIYAN: Will
the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether the missing links in
the varioug national highways in the
9';';:;&; have been oonstructed hy

206

(b) it so, what other types of work
remeain to be completed in the
national highway system; and

(¢) whether remaining works ares
expected to be completed?

THE MINISTER OF STATE IN-
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
CHAND RAM): (a) to (c). Missing
links are actually direct short-cut
lengths in th&="TNational Highway
system. Their construction is a part
of our continuing programmes for
improving the National Highway
system. As we go in adding new
National Highways to our system,
the total length of missing linkg also
goes on increasing and gets progres-
sively reduced on their completion.
It is thus a continuing feature of our
improvement programmes in the
Centra] Sector. It may, however, ke
added that through traffic on the
National Highwayg has never been
held up due to mon-completion of
these missing links because tempo-
rary detour routes are always avail-
able to traffic,

In a total length of 24,000 Kms, of
National Highways in the country at
the beginning of Fourth Plan ie. on
1-4-1968, the total length of missing
links in it, which was entified for
construction, was 487 Xms. Since
then, new National Highways total-
ling 4,819 Kms. have been added to
the system in which the tota] length
of missing links has been identified
to be 153 Kms,

‘The work on Tist ‘set of missing
links namely, 487 Kms. mentioned
above, is in progress and effortg are
being made to expedite their comp-
letion in shortest possible time and
the latest assessment is that these
missing links are expected to be

completed by June, 1881 after taking
due )

consideration ties being
faced by the Executive .aufhiorities in
land acquisition, fixing of suitable
contractors, financial ‘comstraints, ete.
Till December, 204 Kmsg, of mis-
sing links have completed and
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the programme for completing the
balance length of 283 Kms, is as
under: —

Total length expected to be completed

by December, 1078. 304 Kms.
Do. by December, 1980 424 Kms.
Do. by June, 1981 . 487 Kms,

Ag regards the second set of mis-
sing links, namely, 153 Kms. men-
tioneg above, the work gn them has
not yet been sanctioned and these are
expected to be taken up in the cur-
rent and subsequent 5 Year Plan
Periods,

Helaxation of Labour Laws on Small
Scale Industries

8946. SHRI CHITTA BASU: Will
the Minister of PARLIAMENTARY
AFFAIRS AND LABO_UB. be pleased
to gtate:

{a) whether the attention of Gov-
crnment hag since been drawn to
the recent recommendation made by
the Smal] Scale Industries Board, to
the effect that burden of labour laws
on Small Scale Industries should be
relaxed and reduced;

(b) if so, the reaction of Govern-
ment thereto;

te) whether it doeg not encourage
tb develop ‘islands of low wage and
Sweated labour’ in our country; and

(d) if so, the attitute of Govern-
menl to this problem?

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a)
The All India Small Scale Industries
Boarg at its meeflfg hield on the 14th
and 15th February, -1070 recommend-
ed inter-aliz that ¢ Study might be
de of the existing labour legisla-
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(b) The question of simplification
of forms and registers to be = main-
tained under the various ~Labour
Laws by small business and indus-
trial establishments is under review
by Government.

(¢) and (d), The question does not
arise a8 Government have not relax-
ed or reduced the application of
labour lawg to small scale industries.

' Derecognition of British Degree

6047. SHRI DHIRENDRA NATH
BASU: Will the Minister of HEALTH
AND FAMILY WELFARE be pleased
to state:

(a) whether it is a fact that in gpite
of the derecognition of British Degrees
such as MRCP, FRCS, MRCOQG,
FFARCS by the Indian Medical Coun.
cil Jast year, the UPSC in their fre-
quent advertisements mention those
degrees as required qualifications for
varioug jobs; and

(b) if so, the reaction of Govern-
ment thereto?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI RABI
RAY): (a) and (b). Educational quali-
fications ete. indicated by the U.P.S.C.
for posts advertised by them are
invariably those  mentioned in the
notified Recruitment Rules for the
respective posts.” As 5Gch the qualifi-
cation like MRCOG, FRCS ete, men-
tioned by the UPSC in their adver-,
tisements are those indicated in the
notified Rules. Whenever any change
is required to be made in the educa-
tional qualifications ete. = for posts
advertised the TUPS.C., these
changes are in the first instance to
be duly notifieq ¥ the Recruitment
Rules. Only after such changes are
duly notified, the Commission indi-
cate in their advertisementy such re-
vised qualifications ete. :

In the case of the British degrees,

such as MRCP, FRCS etc. a uotifica-
tion was fssued on ~20-8-1078 that
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iuehmedimd’uuﬁuﬁomaretnbe_

treated as recognised qualifications

when granted on or before the 1ith
November, 1978. In other words,
such qualifications acquired after this
.crucial date are pot to be treated as
recognised under the Indian Medical
Council Act, 1856. Necessary action
has been initiafed to amend the
Central Health Service Rules, 1966
suitably. Pending formal amend-
ment to the CH.S. Rules the
U.PS.C. ig being “informed of this
fact whenever a requisition for re-
cruitment ig sent to them However,
no candidate who acquired the said
qualifications after the crucial date
viz. 11th November, 1978 has been
offered appointmeént in the Central
Health Service.
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Private Builder for Office Premises

6950, SHRIMATI MRINAL GORE:
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state;

(a) is the Government aware that
Scindia Steam Navigation Company
hag allowed a private builder to bulld
a multi-storeyed building in South
Bombay for office premises;

(b) is it a fact that this particular
plot was given to Scindia with the
term; and conditions that this plot
will be utilizeq for thely own office
premises; and

(c) would Government explain why
this plot was handed over to a pri-
vate builder?

THE MINISTER OF STATE IN-
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
CHAND RAM): (a) to (e). Rslease
ably the Question refers ty; Bombay
Port Trust plot at Elphisione Estate
at P D'Mello Road. This plot was
originally leased out to Hombay
Steam Navigation Company Limited
a subsidiary of Scindia Steam Navi-
gation Company. Later on Bombay
Steam Navigation Company Limited
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Bombay Port Trust have inst:tuta:d
lega} proceedings against the Scindia
Steam Navigation Co. Ltd. The mat-
ter is sub-judice,

Petition on behalf of Employees of
Central Road Transport Corporation

§051. SHRIMATI MRINAL GORE:
Will the Minister of SHIPPING AND
TRANSFPORT be plcased to state:

ta) whether it is a ifucl thatl five
Members of Parliament submitled a
petition on behall of 600 Fmployees
of the Cenwal Road Transpert Cor-
poration Ltd.; ‘

{b) if so, what action Government
propose to take on this petition;

(¢) is Government prepared to
settle the dues of the employees out
of the court; and

(d) is Government considering re-
opcning of the Corporation or setting
vr a similar undertaking?

THE MINISTER OF STATE IN-
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
CHAND RAM: (a) to (d). Yes Sir.
The petition of the Bombgy Labour
Union of the erstwhile employeas of
Central Road Transport Corporation,
was forwarded by the Hon'ble Mem-
bers of Parliament. It asked for re-
vival of the company, out-of-court
settlement of the alleged duus of
workers part of which could be utilis-
ed for expansion programmes and
suggesting not 1o sell the vehicles
till final decision on revival of the
company.

The Central Road Transport Cor-
garntlon closeq its business on 1-2-T7

ue to incurring of losses year after
year. The decision was taken in
pursuance of the recommendations of
the ~Parlismentary Committee on
Public Undertakings ang after explor-
ing all possibilities of continuance of
operations. It is not possible to re-
open it at this stage or start a simi-
Jar undertaking. All the wvechicles
have alresdy been disposed off. The
‘winding up profeedings have also
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been already filed in the Calcutta
High Court and are on  its Cause
list.

As regards alleged dues, the CRTC
management had indicated that no
dues are outstanding. As some ot the
workers have gone to the court, the
matter is now sub-judice.

Maintenance and repairs of Natienas
.. .Highways

6952. SHRI R. K. MHALGL: Will
the Minister 8f SHIPPING AND
TRANSPORT be pleased to state:

(a) whether it is a fact that the
Government of Maharashtra demand
cvery year Rupees four crore: {or the
ma‘nienance and repairs to nine
Nutional Highways in Maharasnira
anc the Central Governmen! sanc-
tionis only two crores for the same;

(Y whether it is not a jact that
the National Highways, in the State
of Maharashtra traverse through
black cotton soil mreaz in Vidarbh’,

Hiliv and heavy rainfall areas in
Kohan Region carry very heavy
troffic;

fv) if so, what are the norm: for
sanctioning the amount on mainten-
ance and repairs of National High-
ways;

{d) whether it is a fact that the
Committee to revise these norms ap-
proved in 1989 was appointed by the
Go;emment of India gnd if so, when;
an

(e) what are the recommendations
of the said Committee?

'

THE MINISTER OF STATE IN-
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
CHAND RAM): (g) to (e). Release
of funds to State Governments for
maintenance of National Highways
depends on.  the abatrect-estimates
covering normal maiatenance -opera-
tions and detailed estimatey for flood
damage wndl special repairg as Tece~
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ived from the State Govarnment; on
the ‘18968 Norms' brought upto-date
in respect of prices and wages; on the
condition of the highwayg and pro-
gress of the ‘on  geing' improvement
works;. on the allocations available;
and on the “All India” picture. The
abstract-estimates and the Norms.
which form their basis, take into ac-
count the terrain, the soil-tpye, the
i the rainfall, the traffic and the prevail-
. ing prices and wages. The amounts
released to Maharashtra in the pmst
iwo years and the actual expenditure
have been as under:

Arpent R
Year eeleased exnenditor:
(R, lakhs! (R, lakhks)
1g77-70 2100 16 227+ 06
197879 226 183 nq

(imno arsg=1090)

No Committee hag been appolnted
for revision of the ‘1968 Norms', The
Norms, however, are up-dated prac-
tically every year in respect of prices
and wages for estimating the outlay
required. The actual allocation,
however, because of financial cons-
traints never equaly the full require-
ments,

Diversion of U.S - aid to Pakistan
earmarked for India

6953, SHRY MUKHTIAR SINGH
MALIK:

SHRI SHANKERSINHJI
VAGHELA:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether Government's atten-
ion has been drawn to the news
item published in the ‘Blitz’ dated
the 17th March, 1979 wherein it has
been stated that the 135 million dol-
lars earmarked as ald for India by
the United States will now be diver-
ted for ‘use §n Pakistan; and

.
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~ {b) if so, whether Government is
keeping itself abreast of the latest
development?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AF-
FAIRS (SHRI SAMARENDRA
KUNDU): (a) Government have seen
the news item in the ‘Blitz' of 1Tth
March, 1979.

(b) The issue, whether $135 million
earmarked as aid for India by the
United Stateg was to be divertig to
Pakistan, was raised with the U.S.
authorities, They have denied the
report.

Visit of Mauritius Prime Minister

6954. SHRI MUKHTIAR 3INGH
MALIK: Will the Minister of EXTER-
NAL AFFAIRS be pleased to state:

(a) whether it is a fact that Mau-
ritius Prime  Minister visited India
recently; and

(b) if so. the details of agreements
signed?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AF-
FAIRS (SHRI SAMARENDRA
KUNDU): (a) Yes, Sir. The Prime
Minister of Mauritius visited India in
January 1979 to exchange views on
matters of mutual interest, in parti-
cular ways and means of further
strengthening all-round coeperation
between the two countries. He again
visited India for a day on 1Tth
March, 1979 to receive the Monorary
Fellowship of the All India Institute
of Medical Sciences.

(b) No forma] agreement was
signed during the above visits of the
Prime Minister of Mauritius,

Economic Assistance to Vietnam

6055. SHRI MUKHTIAR SINGH
MALIK: Will the Minister of EX-
TERNAL AFFAIRS be pleased fo
state:
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(a) whether India has offered
_assistance to Vietnam for economic
reconstruction;

(b) if so, what sort of help she has
-sought after the Chinese ottack on
that country; and

{(e) details of help India had given
to that devastated country?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AF-
FAIRS (SHRI SAMARENDRA
KUNDU): (a) As a result of ihe ap-
-proaches made by the Vietnamese
after the present Government took
office and the discussions held during
the visit of the Minister of State to
Hanoi and of the Vietnamese Prime
Minister to India in February, 1978,
India started a programme of assis-
tance to Vietnam for economic re-
construction.  This programime is
still under implementation.

(b) The Vieinamese have not
sought help from ug after the Chinese
‘attack on their country.

(¢) Does not arise.

Employment of Women

6056. SHRI ISHWAR CHAUDHRY:
Will the Minister of PARLIAMEN-
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TARY AFFAIRS AND LABOUR be
pleased to state:

(a) the number and percentage of
women workers employed in each trade
and industry of organised sector during
the last three years, year-wise; and

(b)Y the facts responsible for the in-
crease/decrease in their number in or-
ganised sector?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA) : (a)
The number of women employed and
their percentage to tota) employment
in different industries in the organis-
ed sector of the economy for the last
three yers is indicated in the attach-
ed statement, Trade-wise details for
the last three years are not available.

(b) Rispg in their number is due to
growth in the level of employment
in general in various industrieg of
the organised sector and increased
participation of women in economic
activity with the spread of education.

Statement

Faplayment of 1Wemen in the organised seclore

during the yeart 1970—=78

SN — e

mploymrm (in thoumds} at

Indusiry March
1976 1977 1978(P)
I___ B 2 3 '+
1. Agriculture, Honting, Forestry and Fishing 4495 404-8 54 9
5 1 45
(36-6) (36-8) (gh )
2. Mining and Quarrying .. Bg-7 g a1-6G
. 02 a0
Manuf: (10°5) (10 ) (10-4)
3. Manufacturi . . .
ulacturing . . . . 5144 s25°9 . 5677
oy s ©8) (9B  (10-1)
4. Electricity, Gasand Water . . . R 105 e o @t

(1-8) (e (09
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1 4 3 4
5. Construction s & ow 596 7-6 5084
. . (54 5:3) . (54
6. Wholesale & Retail [rade & Restaurants and Hotels . 151 169 e
: (4-4) (48) (5°1)
+ 7. Transpori, « orage and Communication 567 Go-1 6y-7
(2-3) (2-3) (2-5)

8. Financing, Insurance, [Real Estate and Business Services 419

9. Commumnity, Social and Personal Services

7 53'Q
3 €e &9
11598 11085 12511
(15-1) (15-3) (15-6) -

ToraL . . 23971 24940 2653

. (11-9) (12-0) (12 q)

' Nore.— 1. Figures in brackeis are percentages of women 1o total employment in the industry con-
corned,

2. *Organised Sector covers all  establishments in the Public Sector and those non-
agricultural Mtabluhmems in the Private Scctor employing 25 and above pervons

under the pre

s of Employment Exchanges (Compulsory Notification of Vacane-

cits) Act, 1959 & nm-nmculmn.l establishments « mploying 10 to 24 persons in the

Private Sector on a voluntary basis,

9. Figures for March, 1976 exclude Manipur.
4 Figures for Nagaland have been included for the first time from March, 1a3f.

5. These

figures do not cover Sikkim, Arunachal Pradesh, And Nicobar Island

Lakshadweep, Dadra & Nn’r.r Hawb as the EMI data collection programme has not

so far been extended to
6. (P) Provisional.

Officials serving in  Centra] Inland
Water Transport Corporation

L

6957. SHRI BAPUSAHEB PARU-
LEKAR: Will the Minister of SHIP-
PING AND TRANSPORT be pleased
to state:

(a) number of officials serving in
Central Inland Water Transport Cor-
Poration at present; and

(b) whether any officials of Cen-
wtral Inland Water Transport Corpora-

tion have been replaced since 26th
April, 1978 and if so, their names and
reosons for replacement?

THE MINISTER OF STATE IN-
CHARGE OF THE MINISTRY. OF
SHIPPING ANp TRANSPORT (SHRI
CHAND RAM): (a) The number of
the officers serving in the Corpora-
tion is 143.

(b) Yes, Sir. The details are as
follows:—
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Name of Officers

Designation Reason for replmo-

ment

Shri K.N. Banerjec . . .

Shri R.N. Mullick .

Shri M. Yusuf Khan . . .

Shri M.L. Roy N f . .
Shri P.G. Biswas . ' .
Shri 5. Sen . . . . e

Shri 8. Das Gupta .

.

.

Senior Accounts Offi-

cer. Financial Adviser &
Chief Accounts Offi-
) CET,y
Deputy  Financial  Retired
Adviser & Chief
Accounts Officer,
Chairman-cum-Man- Retired.
aging Director,
Deputy Chicf Ac- Reverted to his

counts Officer,

Financial Adviser &
Chief  Accounts
Officer,

General  Manager On his own requcst.
Raiabagan Dock,
yard.

parent Department.
Under suspension.

Assistant Foreman  Resigned.

This does not include the details
of officers who have vacated their
posts during this period, but have not
yet been replaced because the vacan-
cy has nat yet been filled.

Institutiong Imparting ‘Diploma Degree
Course in Pharmacy

6953. SHRI S. R, DAMANI: Wwill
the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state:

(a) how many institﬁtious are im-
rarting Diploma/Degree courses in
Phermacy in the country, Statz-wize;

(b) which are the States needing
more attention for the establishment
of institutions for imparting Phar-
macy courses; and

{c) whether Government proposes
to increase the number by opening
new institutions or by introducing of
Pharmacy course in the existing ins-
titutions, in view of great demand
cxisting in the country and; if so,
the detaily thereof?

THE MINISTER OF HEALTH
AND FAMILY WELFARE (SHRI
RABI RAY): (a) The number of
institutions imparting Diploma/De-
gree courses in Pharmacy  States-
wise) in the country is given in the
attached statement.

(b) and (e). No recent man-power
survey has been conducted with re-
gard to the requirements of Diploma
and Degree holderg in Pharmacy. The
Phurmacy Council had made a study
during the year 1971 and according
to thal study the State of Andhra
Pradesh, Assam, Bihar, Gujarat,
Himachal Pradesh, Nagaland, Megha-
laya, Orissa,” Uttar Pradesh, Madhya
Pradesh, Rajasthan, Tamil Nadu,
Tripura, West Benga] and the Union
Territoriegs of Delhi, Pondicherry,
Lakshadweep, Arunachal Pradesh and
Mizoram may have to pay more
attention, to establish institutiong for
imparting  Diploma courses in
Pharmacy. The expansion of facili-
ties for Technical Education 'is .con-
sidered by the All India Council of
Technical Educstion. The Council
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has stipulated that all new educa-
tional programmes should be based
on well-defined and well - established

manpower needs. The State Govern-

ments have already been advised to
approach Government for necessary
clearance for the introduction of new
‘Courses, after they are convinced
about the additional manpower neads.
Request for expansion cof existing
facilities in Pharmacy as and when
Teceived will be given due considera-
tion by the All India Council for
‘Technical Education and its regional
committees.

Diploma Degree or
or equivalent equaivalent
Courses Courses

Andbra Pradesh . 7 ,

Assam . . . 1
Bihar . . . 2 1
Gujarat . . . 3 2
Haryana . . 4 .
Keala . . . 5 1
Karnatrkn . . 10
Maharashtra . - 1 6
Madhva Pradesh . 1 2
Orissa . s 1
Punjab N . 3
Rajasihsn . . 1 1
Tamil Nadu . o 2 2
Tripura . . . - 1
Uttar Pradesh . 6 '
West n"ﬂl‘t * * 2 1
‘Chandigarh . i I 1
Delhi . v 2 2
‘Goa ) . . I 1
64 a5

Fare sfructure in ships in Lakshadweep
.. Islands

6959, SHRI C. K. CHANDRAFPPAN:
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

_ (a) whether it is a fact that there
are two iypes of fare structure for the
people belonging to .Lakshadweep
and those not belonzing to the Island
in the ships plying between tne Lak-
shadweep and the main land;

(b) if so, what are the details
thereof, and what is the rationale
behind this dual fare system; and

(c) whether the Government would
consider to introduce a uniform fare
structure for all?

THE MINISTER OF STATE IN-
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
CHAND RAM): (a) Yes, Sir.

(b) The details are given in the
statement attached. TUnti] March
1975, there was only a uniform fare
structure in the Mainland-—Laksha-
dweep Service, It was considered
that tourists and visitors should e
charged higher fares—more nearer
break even. The rationale being that
those who as a class can afford to pay
should be charged gs near break even
fare as possible.

(c) No, Sir.
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Statement )
Statement showing the present passenger fares charged beluwen Mainland end Lakshadwesp Jelands®
Cochin-Agathi (250 miles) Cochin-Kavaratti (220 miles)
i gular **Visitors’ Break-even *Regular *#Visitors' Break-even.
Accommuodation ‘R;g:L ar ;l;‘ e egu -t
- Rs. Rs. Rs. Rs. Rs. Rs.
Deluxe Cabin . . 11520 505°00 1582:20 10375 385.00 1400+75.
‘A’ Class Cabin 63-75  430-00 1265°75 B2:50 330r00 111350
*4* Class Cabin . oo 365:00  949-30  62:50  275:00  Be3-50
Bunk Class s s 46:90  230-00 63290 41-25  175-00  557-25
Deck Clas . & % 35-95 18000  4B4-05 . 31-25 19500  421-25

*Being charged for :

(i)
{é)
1]

Islanders,

and sisters),

Govt. Employces working in the Islands and their dependen s (parents,  brothers-
Gmtral!St}nte Govt. employees and non-officials given assignments by Lakshadweep:

Administration or the Central Government,

*#45%, concession in visitors’ fare is given 1o

(@) Members of cducational tours.

(6) Domestic servants of Government employees.

Cannanore Railway station

6960. SHRI C. K. CHANDRAPPAN:
Will the Minister of RATLWAYS be
pleused to state:

(2) whether Government are aware
of the fact that the platform of Can-
nanore Railway Station, one of the
most important stations in Kerala, is
still not fully covered and causes in-
numerable hardships to people dur-
ing monsoon;

(b) whether Government are also
sware of the fact that people in Can-
nanore are to take a very round about
and circuitous route to reach the
civil station, stadium and various im-
portunt offices situated across the
rails from the busy centres in the
towy, in the absence of a foot bridge
scros: the railway station; and

(¢) if so, whether Government:
would take immediate steps to re-
move these hardships?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a) Plat-
lorm at Cannanore station ig 56T
metre long on which a platform shel-
ter is already provided for a length
of 259 metres. The ghelter is further
being extended by 1560 metres,

(b) and (c). Cannanore Munici-
pality has requested the Railway Ad-
ministration for provision, at their
cost, of a foot over bridge across the
railway track for the convenience of
public to cross from one side to ano-
ther. The flang and -estimates are
under preparation after completion
of which this work will be taken in
hand when requisite funds are depo-
:_ited with the Railway Administra~
ion. ' - :
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6961. SHRI SACHINDRA LAL
. SINGHA:

SHRI M. A
ALHAJ:

Will the Minister of HEALTH AND
FAMILY WELF.&RE be pleased to
state: L

HANNAN

(a) the details of the publicity ex-
penditure made for Family Welfare
during the last three years, year-wise:

(b) the names of tha news dailies
utilised for advertisement language-
wise, State-wise during the last three
years, Year-wise;

(c) the details of the action taken

by the Publicity Department of the
Ministry to publicise the programme in

the rural areas;

td) whether the Ministr:® contem-
plating to organise a seminar on
family welfare and the rural press;

and
(e) if so, the details thereof?
THE MINISTER OF HEALTH AND

FAMILY WELFARE (SHRI RABI
RAY): (a) The details are as follows:

(ns. in ]uk]‘l.-l}
1976-77 . 20621
1977-78 . . . . 282 -25
1978-79 . . . . 37018
’ (estimated)

(b) The statements giving informa-
tion pertaining to the years 1977-78
(Annexure I) and 1978-79 (Annex-
ure II) is placed on the table of the
House. Placed in  Library. See
No, LT-4206/79.] Information re-
ltz,tmz to 1976-77 15 not readily avail-
able

(c) All media having reach in rural
areas -are being utilised during the
last two years, increbsing use is being

communica-

mammu
4501&—0'

tion .and group communication
through the orgenisation of orienta-
‘tion camps of opinion leaders in
villages.

(d) No, Sir. _
(e) The guestion does not arise.

Expenditure on Publicity by Central
Inland Water Transport Corporation

6962. SHRI SACHINDRA LAL
SINGHA:

SHRI M. A. HANNAN
ALHAT:

Will the Minister of SHIPPING
AND TRANSPORT be pleased to
state:

(a) the details of expenditure on
publicity during the last three years,

made by Central Inland Water Ser-
vice Corporation:

(b) the names of the news dailies
and periodicals ulilised for advertise-

ments during the last three years,

. (year-wise. language-wise and State-

wise);

(c) the details of the policy of pub-
licity of this unit; and

(d) the attitude towards the langu-
age dallies of the backward area of
these units?

THE MINISTER OF STATE IN-
FHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
CHAND RAM): (a) The details of
the expenditure are as shown below:

(Rs in lakhs)
1975-76 . . . . . 1-08
1976-77 . . . . . 132
1977-78 . f . . . 122
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(c) Publicity is made by the Cor-
paration generally through the Pub-
lication Division of the Ministry of
Information and Broadeasting and
Orient Publicity Service who pub-
lishes advertisements through States-
man, Amrit Bazar Patrika, Jugantar.
Dainik Viswamitra, Hindu, Times of
India, Rooprekha, Asregadad, Dainik
Sambad, Navyug, ete.

(d) Information is being collected
and will be laid on the Table of the
House ag soon as it becomes avail-
able.

Expenditure on Publicity by Calcutta
and Haldia Port Trusts

6963. SHRI SACHINDRA LAL
SINGHA:

SHRI M. A. HANNAN
ALHAJ:

Will the Minister of SHIPPING
AND TRANSPORT be pleased to
state:

(a) the details of the expenditure on
publicity by Caleutty Port Trust and
Haldia Port Trust during the last

three yvears, year-wise:

(b) the details of the Publicity De-
partment official staff siructure of
these two organisations; :

(¢) the names of dailies and perio-
dicals that are utilised1 for advertise-
ments by these two organisations duir-
ing the last three years, year-wise;

(d) whether it ig a fact that no
language news dailies of Bihar and
North Eastern Region States hag been
utilised for advertisement though -the
constitution of these places for these
portg are not less important; and

(e) it so, the detailed reason thereof”

_ THE MINISTER OP STATE®' IN-
CHARGE OF THE MINISTRY OF
; AND TRANSPORT (SHRI
CHAND RAM): (a) The expenditure

APRIL 12, 1979
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incurred on publicity by Calcutta
Port Trust/Haldia  Dock Project’dur-
ing the last thfee 'years was:—

Rs.

1975-76 - . 3577086
1976-77 . B3.410°56
1977-78 . . 28,240°49

(b) Calcutta Port Trust

Chief Public Relations Officer = 1
quu_m;.ation Assistant 1
Lower Division Clerk 1
Stenographer 1
Peon 1

Haldia Dock Project
Public Relations Officer

(c) During last three years displdy
advertisements were released to:

]%nne Times (A fortnightly in
nglish).

2. Calcutta Port Annual (Annual
Publication in English).

3. Merchant Marine Directery
(Annual Publication by Dir-
eclorate General of Shipping.
Government of India). '

4. Specia] issue of All-India Radio
Bulletin (In English).

5. Indian Shipping and Ship-
building (Quarterly in Eng-
lish). .

6. Indian Sea Cadet (Yearly Pub-
lication in English). :

7. Indian Ports (Quarterly in
English by Indian Poﬂl M-
socigtion).

8. Commerece .
lish), .

9. Transport
lish).

IQ Amﬂtm M

um Mu w
 ~One issum, - :1

('nantuy . Eng-

(Mcmthly ‘in Eng-
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In addition, classified advertise-
ments for inviting tenders for
‘Work/procurement of mate.
rial/equipment are issued in
leading daily newspapers such
-as the Businesy Standard, the
Economic Timeg etc, .the
Jugantar, the Statesman etc.
Whenever wider publicity is
required advertisements are
released in the Hindu and the
Times in India,

(d) and (e). The advernsements
have not been released to the lan-
guage newspapers in the areas refer-
red to, as coverage presently obtain-
ed has been considered adequate by
the Port Prust for its purpose.

Criteria for Selection of PerSonnel in

Indian Foreign Scrvice

6964. SHRI PURNANARAYAN
SINHA: Will the Ministér of EX-
TERNAL AFFAIRS be pleased to
state:

(a) is it a fact that there are two
A and B categories of postg in the
Indian Foreign Service;

(b) what are the criteria  for re-
cruitment and selection for appolnt-
ments to these posts;

(c) how many officerg of the I.F.S.
(total) are members of the Scheduled
Castes and Scheduleq Tribes;

(d) how many (i) Scheduled Cas-
tes and ‘(i) Scheduled Tribes have
been recruited by Governmernt after
23rd March, 1977 to the Indian Foreign
Service and all other categoriey = for
services outside India under the Min-
istry of' l:zumal Affairs; and

(e) how many sectional officers of
the Scheduled Caste/Tribe communi-
ties have been promoted to become
Under. Secretaries in the External
Affairs Ministry’s Secretariat after
1-4-T7 to date and, what is the total
number of Sectional Officers who were
Dromohd during thig period?

THE MINISTER OF STATE IN
m m OF EXTERNAL

230

AFFAIRS (SHRI smmm
KUNDU): (a) The Indian Foreign
Service is divided into two branches:
The Indian Foreign Service ang In-
dian Foreign Service, Bnnch B

(b) Remitment for pqsu in the
Indian Foreign Service is based on
the results of an open competitive
examination held by the UPSC, and
also by promotion of officers. of the
Indian Foreign Service, Branch B,
as provided in the recruitment rules.

Recruitment for posts in the In-
dian Foreign Service, Branch ‘B’ s
done by open competitive examina-
tiong through the UPSC and.the Staff
Selection Commission at the grades
of Section Officer, Assistant, LDC and
Grade II Personal Assistant, Part of
the selection to these categorieg of
posts, as also the selections to posts
in other Grades of the IF'S, Branch
‘B’ is done by promotion from lower
Grades, as provided in the recruit-
ment rules, . =

(¢) There are at present 267 offi-
cerg belonging to the Scheduled Cas-
tes and Scheduled Tribeg in the In-
dian Foreign Service and Indian

Foreign Service Branch ‘B, together.

(d) After 23.3.1977, 44 and 9 offi-
cers belonging to Scheduled Castes

and Scheduled Tribes respectively

have be=en recruited to the Indian
Foreign Service and all other eatego-
ries of India based employees in Inclh
as well as outside India.

(e) Out of 3 total of 37 vacancieg for
promotion to Under Secretary (Grade
I of the IFS-B) which arose after
1.4.1977, six have been set aside for
Scheduled Caste/Scheduled - Tribe
candidates, which are proposed to be
filled through a Limited Departmental
Competetive Examination for prome-
tion to under Secretaries from among
the Scheduled Caste/Scheduleq Tribe
candidates: ‘a proposal for amending
theIF'S'B’ (E@}Bulen 1964 in this
regard is under finailsation.
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Tour of M.Ps, und State Legislators
to East Asia to study Family
Planning Programme

6065, SHRI PURNANARAYAN
SINHA: Wil] the Minister of HEALTH
AND FAMILY WELFARE be pleased
to state:

(a) which Government or body
spunsored the tour of a team of M.Ps.
and State Legislators headed by a
Union State Minister and a U.P, Slale
Minister which toured South Thailand,
Fast Asia to study family planning pro-
yramme in some countries and what
were the reference of the tour and who
selected the Members of team/teams;

(b) what were the cumulative re-
sult of the tour and what benefit India
has derived from the visit of import-
ant people to several countries  of
South East Asia ang itg contribution
to the explosion of population in this
vast country; and

(c¢) whether Governinent propose to
sponsor similar teams o tour other
countries of the world on other
studies and if so, when?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI RABI
RAY): (a) The observation tour of
Ministers, Parlinmentarians and senior
officials to some South East Asjan
countries was sponsored by the Unit-

ed Nationg Fund for Population Acti-’

vities (UNTPA) @ Unaited Nations
hody, The purpose of the tour was
fo enable these persons to ohserve the
manner in which some of the neigh-
bouring countries were successfully
running their family planning pro-
grammes. The selection of members
of the team was done by the Ministry
of Health and Family Welfare. While
making the selection, care was taken
to see that the States where the per-
formance in the field of family wel-
fare was poor, were sufficiently repre-
sented 50 as to  enable the public
leaders and senior officials to observe
the manner in  which some of tne
developing countries had overcome
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the difficulties in the successful im-
plementation of the programme.

(b) The team found the visit quite
useful and informative. The experi-
ence gained from this observation
tour has proved helpful in reviving
the interests of the State Governments
and Parliamentarians in furtherance
of the family welfare programmes in
India.

(c) The possibility of arranging a
similar tour during 1979 is being
considered in consultation with the
UNF.PA,

Development of Baroda Railway
Station

t466, SHRI AMARSINH V. RATHA-
WA: Will the Minister of RAIL~
WAYS be pleased to state:

(a) whether there is any propuosal to
develop Baroda Railway Station;

(b) if so, the details thereof:

t¢) whather Government have re-
ceived any representation for construc-
ting enquiry cabin at Baroda Railway
Station; and .

(d) if so, the action taken by Gov-
ernment? '

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a) and (b).
An engineering-cum-traffic = survey
has been sanctioned during 1978-80 to
assess the line capacity and terminal
facilities on Bombay Central-Ahme-
dabad Section. The survey of Baroda
Station yard will also be carried out
as a part of thig scheme. Only after
the surveys is completed, it will be
possible to assess the - requirement of
additional facilities at Baroda Station.

(c) Yes,

(d) The work of Enquiry-cum-Re-
servation Office is in progress. .
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Barods-Indore Line

6967. SHRI AMARSINH V., RATHA-
WA: Will the = Minister of RAIL-
WAYS be pleased to state:

(a) whether there is any proposal
to construct a new railway line bet-
ween Baroda-Chhota  Udepur-Indere
vie Alirajpur Dher;

(b) if so, whether the survey has
been conducted; and

(¢) if so, the time by which the
construction will start?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
{SHRI SHEO NARAIN): (a) to (c).
No survey has been conducted for a
new railway HMne between Vadodara
and Indore via Chhota  Udepur.
There already exists a Narrow Gauge
line hetween Vadodara (Pratap
Nagar) .and Chhota Udepur which is
adequate to handle the existing traffic
level. In view of number of new
ling projects already in hand, there
is no proposal to take up the cons-
truction of new line between Vado-
dara and Indore.

Cargo and Ppassenger Vesselg plying in
Mainiand Andaman Service

6968. SHR] MANORANJAN BHAK-
TA: Will the Minister of SHIPPING
AND TRANSPORT be pleased to
state: :

{a) how many cargo and passenger
vessels are plylng in mainlang Anda-
man service by Shipping Corporation
of India since last two years, state the
names of vessels, date of built, when
brought into operation, passenger and
cargo capacity separately vessel-wise;

(b) how many trips made by the
vesse] as per Andaman and Mainlend
service since last one year and the
number of passengers und cargo car-
ried by each vessel, state separately;

(¢) whether for want of life jacket
“M.V. HARSHAVARDHANA"™ sailad
under capacity angd if s», what action
S.C.I. has taken, state details of such

VOyaLes;

(d) what ig the total amount of re-
pairing chargesfdry docking charges
of the vessels as.per part (a) of the
quest'on, state vessel-wise separalely
for the last two years: and

{(e) what are the Port charges pald
by each of the vesssls as per (a) of
the’question state separately since last
two years?

THE MINISTER OF STATE IN-
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
CHAND RAM): (a) The following
cargo and passenger vessels are being
operated in mainland Andaman ger-
vice by Shipping Corporation of India
Limited during the last two years:—

Name of vesscls

L

Date  of When
built brought c— e
into Paswenger Cargo

Cnpaéi-ly

operation

(Tons)
Cargo-cumv Passenger  Vessels ¢
1. MV. HARSHVARDHANA . . 1974 1976 79 1500
2. 8.8. NANCOWRY" 1948 1978 goo 2000
3 M\V. ANDAMANS - . : . A 1957 1957 618 1150
Cargo Vassals: . E
MV, SHOMPEN . . . . . 1963 by . 3500

2. M.V. DIGLIPUR .

. e 19y .. s000




23§ Written Answers

(b) to (e). The information is being
collécted and will be 1aid on the Table
of the House.

Foot Bridg, in Olavakkode Railway
Station

6069. SHRI R. KOLANTHAIVELU:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether Government have re-
ceived public representations regarding
the foot bridge in Olavakkode Rail-
way Station;

{(b) the nature of the representa-
tions and action taken thereon; and

(e) the date of ~ompletion of the
foot bridge, the estimated cost and the
income accrued expected?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHE(Q NARAIN): (a) and
(b). No. Passenger platforms at
Olavakkode Railway Station are al-
ready connected by a foot-over-bridge.

-

ic) Does not arise.

Bridges on National Highways No. 47

8970, SHRI R. KOLANTHAIVELU:
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

{a) the number of overbridges and
underbridges sanctioneq for construc-

tion and further proposed on the
National Highway No. 47;

{b) the names ang number of such
bridges taken up for construction in
Tamil Nadu and the reasons for de-
lay, ¥ any; and

(c) the reasons for delay in com.
mencement of construction of over-
bridges between Salem and Erode and
for delay in constructing approach road
indicating probable dateq of commen-
cement of work?

THE MINISTER OF STATE IN-
CHARGE OF THE MINISTRY OF
SHIPFING AND TRANSPORT (SHRI
CHAND RAM):

APRIL 12,
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(8 No. ur‘mh.-idghmndwsiﬂp
sanctioned 3

No. of overbri .a,‘lmdr'rhhdgﬂ
Ppro 1

in Tamil Nadu portion of NH. 47
No. of omhdgmuudrrhddgu'

sanctioned . 3
No. of overbridges/underbridmes )
proposed . ; . Nil

in Kerala portion of N H, 47.

(b) and (c). Three overbridgeg have

been takenp up for construction as
under: —

(i) Road overbridge tf Xm, 20/4
of N.H. 47 (Salem-Cochin Section).

(ii) Cut and cover type structura at
Km, 605/5 of N.H, 47 (Kerala border-
Kanyaknmarl Section),

(iii) Road overbridge at Km. 630/6
near Parvathipuram on N.H. 47 (Kera-
la border-Kanyakumarij Su:ﬁm)

The bridgeg have to be ocnstructed
by the Railways and the approaches
bv the Road authorities. Ag regards
the Road over bridge at SL No. (i)
above, this work is likelv to be taken
up by May, 1979. State authorities
have been requested to expedite the
commencement of the work.

As regards the road overbridges at
Sl. No. (ii) and (iii) above, the work
is already taken up. During the re-
cent inspection by the Officers of this -
Ministry, the State authoritieg have
been requested to expedite the com-
pletion of these works. - y

awit g ¥werd Wkt e e
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Nauonm H_ighws in Rejasthan

6973, SHRI NATHU SINGH: Will
the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) the details of the national
Highways lying within and passing
through the State of Rajasthan; and

(b) the estimated outlay for the
development and maintenance of these
roads?

THE MINISTER OF STATE IN-
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
CHAND RAM): (a) There are four
National Highways - passing through
Rajasthan and their length is as
under:—

—— A e

Status of the road

* N.H. No Total length passing

i through Rajasthan

| (Kms.)

i

i. ——— . —— oy

" 3 28-29 Bm length is double
- . 75 lr.m-s. is I:nglc lane
& 606 42 and Test is double

Imr

* 1 50 hns is single lane
" saise & rest is double lane,
15 . . 87620 Enl:: lmgxbia'ﬁngl_e

. —— 5§ o p— . T 4R

(b) The estimated .outlay for the
Year 1870.80 iz -ag undgru-w .

0] nfw:lopment .
(i) anmu: '

Rl mohkhs

7

mhmuh
dncided. . -

Racin) ' Discrimination in’ Bﬂnln

6974, SHRI K.AN'WAR LAI-GUPTA'
SHRI EDUARDO FALEIRO:
Wil the Minister o = EXTERNAL .
AFFATIRS
be pleased to state:-

() is it 3 fact that Government an-
nmmeedinl'uﬂunmtthnmdhhd“ '
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decided to move the United Nations
Humay, Rights Commission about the
racial diserimihation exercised by the
British Immigrants authorities in res-
pect of the virginity tests;

(b) if ves, has there been any
progress in this connection;

(c) give its details;

(d) what gpecific stepg Government
propose to take in this direction; and

(e) has Government written any
letter to the UK. Government to
make neccessary changes in the Bri-
tish ITmmigration Laws?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI SAMARENDRA
KUNDU): (a) Yes, Sir

(b) to (e): The Indian delegation
took up the question at the recent
meeting of the UN. Human Rights
Commission at Geneva in February/
March, 1979. On 5th March the Com-
mission adopted a resolution, the text
of which is placed on the Table of
the House. The British representative
apologised on behalf of his Govern-
ment for the incident at the London
Ajrport and to the lady herself.

The Government of India and the
UK are in touch with each other on
matters relating to immigration and
race relations in Britain in so far as
Indians are concerned. Government
will continue to take up with the
British authorities instances of unfair
or discriminatory treatment of Indians
in the operation of the Immi;ration
Laws.

Copy of Swedish Resolution at the
un-Human Rightg Commission—
Geneva 5 March 1978

Treatment of Non-White Immigrants
' The Commission of Human Rights,

TAKING into account the state-
‘ment of the representative of India
relating to indignities and hardships

APRIL 12, 1979

suffered by non-white immigrants
because of treatment by the concerned
immigration authorities,

ACKNOWLEDGING statements re-
lating to this matter by other coun-
tries;

TAKING note of the statement re-
garding the problem by the Repre-
sentative of the United Kingdom,

EXPRESSES its deep concern re-
gardinz the problems reflected in the
above statement:,

TAKES note of the willingness of
the Governments of India and the
United Kingdom to have a fortnight
exchange of information and facts so
that the situation can be clarified and
resolved,

EXPRESSES the hope that a satis-
factory outcome will be reported to
the 36th session of the Commission.

Execative Directors appointed in
Shipping Corporation of Judia

6975. DR. VASANT KUMAR PAN-
DIT: Will the Minister of SHIPP-
ING AND TRANSPORT be pleased to
state:

(2) whether it is a fact that Five
Executive Directors were appointed in
the Shipping Corporation of India in
Bombay office;

(b) whether it is a fact that this
was dong op the recommendations of
a Selection Panel;

(c) if so, the names of the mem-
berg of this Panel; and

(d) what criteria qualificationg and
norms were followed whﬂa ‘making
the selection?

THE MINISTER OF .sm'u: IN-
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (mx
CHAND muc). (a) Yu. 8ir.



241 Written Answers CHAITRA 22, 1001 (SAKA) Written Answers 242

(b) Yes, Sir.

(c) The Members of the Selection
Committee were:

(i) Air Chief Marshal P. C. Lal
representing the PESS)

Chairman, Air India and Indiaa
Airlines,

(ii) Rear Admiral Krishan Dev,
Vice Chairman and Managing
Director, Shipping Corporation

of India Lid.

(iif) Shri P. J. Perandes, former
Finance Secretary to the Gov-
ernment of India—(attended
ed the meeting on 20-1-78).

(iv) Shri K. C. Mahindra, Chair-
man, Mahindra and Mahindia
Lid., Bombay.

(v) Shri A. Chand Mal, Finance
Director Tata Engineering &
Locomotive Company Ltd.
Bombay.

(d) The selections were made with
reference to the responsibilities of the
five Executive Directors which are lis-
ted in the organisation chart attached
to the report prepared by the Indian
Institute of Management Ahmedabad
on “Re-organisation of Shipping Cor-
poration of India Limited”.

Channe] of m for Oommewcial
‘Clerkyg
6976. DR. LAXMINARAYAN PA-

NDEYA: Will the Minister of RAIL-
WAYS be pleased to state: =

(a) whether he in one of hig reply
has gssured {o improve the channel
of promotiong of Commercial Clerks
and do reduce the pumber of posts in
initial grade by upgrading sufficient
number of posts to higher grades;

(b) whether orders issued for re-
structuring the cadre by his Ministry
vide their letter dated 1st January,
1979 calls for an increage in number
of posts in initial grade of Commer-

cial Clerks;

() it so, details of Commercial
Clerks wviz. booking{luggage|goods
clearks working on Ratlan Division
of Western Railway grade-wise as
at or on 31st December, 1478 and
after implementation of orders vide.
(b) above on 1st January, 1978
with excess of shortfall in each
grade; and

(d) action taken to fulfill the assu-
rance given by him vide (a) above
and detailg thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAYAN): (a) and
(b). 3830 posts of Commercial Clerks
in the various grades were upgraded
on all the Zonal Railways by reduc-
ing the correspondending number of
post3 in the base grade of Rs. 260439
prior to 1.1.79. From 1.1.°79 the.
posts in the various grades have beer
distributed on percentage basis in
pursuance of the decision taken by a
Committee of the Departmental Coun-
cil of Ministry of Railways under the.
Scheme of Joint Consultative Machi-
nery. It happened that on the basis
of the percentage distribution in cer-
tain units the number of posts in the
base grade due was more than the
posts existed prior to 1-1-'79, calling.
for a corresponding reduction of posts.
in higher grades.



243 Written Answers

APRIL 12, 1879

Written . Annﬁers 344

(¢c) Details of Commercial Clerkson Ratlam Division:

Booking Clerks Excess or  Luggage Clerks Goods clerks
short fall .
et Mion Positon  Ason  Position Exces As on  Pusition Excess
gi-12-78  after full 41-12-78 after full orshort 31-12-78 or after  short
imple- imple- fall full impli~ fall
menta- menta- mentation
tien of tion of of 1-1-79
1-1-79 1-1-79 order
1order order
Rs.
200000 1 1 1 1 1 2 41
550-750 4 4 . 2 2 2 7 5
455700 8 7 i 4 4 . 9 10 41
425640 19 3 —6 i 8 —3 31 21 —10
330-560 b4 66 12 40 40 108 108 -8
2fio-430 75 75 + +“# 112 118 16
ToraL 166 166 99 9 .. 263 26ig

(d) While issuing orders fixing per-
centages of posts in different grades,
instructions were also issued  that
wherever higher number of posts are
already obtaining in a  particular
category and scale of pay than ad-
misgible in that catagory as per or-
ders jssued on 1-1-T78, the existing
number of higher grade posts should
be retained. The excess number
of posts s0 worked out have to be
worked off over a period of time
through normal wastage and attri-

tion. "m

Restruciuring Cadre of Commercial
Clerks

6077. IR, LAXMINARAYAN PAN-
DEYA: Will the Minister of RAIL-
WAYS b pleased to state

(a) whether it s a fact that his Mi-
nistry hag .issued the orderg for re-
structuring the cadres of Commercial
Clearks from the Ist January 1979;

(b) whether it is also a fact that
these orders call for a reduction in the
number of posts in intermediate
grades which are to be made good in
next annual review marring future

promotions of Commercial Clerks;
and

(¢) action. takepn by Government to
remove this anomaly by incressing
the percentage in each grade and de-
tails thereof? ) et

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) Yes. )

(b) The number of posts of Com-
mercial Clerks in various grades have
been distributed on percentage basls.
'.Wiﬂ:? the reduction in numberof posts
in higher grades has increased corres-
pondingly. The promotional prospec-
tus of the Commercial  Clexks have..
thus improved and not' marred,

(¢) Does not arise.:
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6978, SHRI BEDABRATA BARUA:
Will the Minister of RAILWAYS be
pleased to state:

(dY 'whethey it is & fact that iron
sieepers in huge gisatities were pur-
chased for use in the N.EF.R. tracks
mahy Years ago and are still lying un.
used;

(b) whether it is a fact that the
above decision to replace the wooden
sleepers with iron sleepers were takea
after due consideration by the Rail-
way authorities;

(¢c) whether this action of not using
the iren sieepers fully Ras led to a
Wt of purchase of wooden slippers
since that time; and

(d) whether any deag line has been
fixed for the conversion of the Assam
track 4o iron glippers and what ig the
date by which the work is to be com-
pleted?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): <(a) and
(b) No. Cast iron sleepers were
purchased on the basis of the actual
requirement for programmed Lirack
renewal works. The sleepers were, as
such purchased after due consderation.

(c) ‘The sleepers are being inserted
in thé truck as soon as all matching
materials such as rails and fittings
become available, No additional
wooden sleepers have been purchased.
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Purchase of French Mirage llllnu
by Pakistan

6983. SHRI CHATURBHUJ:

SHRI NATVERLAL B,
PARMAR:

SHR] JANARDHANA
' POQJARY:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether Government’'s atten-
tion has been drawn to the news ap-
pearing in the press that Pakistan
is' negotiating the purchiage of 32
French Mirage fighter bombers in
a contract worth $ 250 million; and

(b) if so, the reaction of Govern-
ment thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL AF-
FAIRS (SHRI SAMARENDRA KUN-
DU): (a) Ye: Sir

(b) The Government of India have
on several occasions indicated their
concern at such arms sales to Pakis-
tan as these could lead to the de-
stabiliSation of the situation in South
Asis and upset the process of normal-
isation of relations between India
and Pakistan.

Wagon holg up in N.F. Railways

6084. SHRI AHMED HUSSAIN:
Will the Minister of RAILWAYS be
Pleased to state:

(a) the number of wagong that
have been held up at variouy pllc_esf
yards of North Basteyn Region under
NF Railway on each occasion during
1978 and 1979 alongaith the reasons
and how goon they were moved;

(b) whether some recognised Rail-
way Unions, affiliated to the Hind
Mardoor Sabha, have recently stopped
work and detained the movement of
wagong in NF Railway and also de-
tained|harassed the willing workers;

(¢) whether the Union had not com-
plied with the rules in giving the
required period of notice;

(d) if so, what action Government
have, so far taken/propose to take
in this connection as also to provide
security to willing werkers: and

(e) the details of measures taken
during the wagon held-ups to trans-
port essential and perishable goods
and whether any compensation s
being paig to the affected business
community whose goods were held-
up?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a) On an
average 845 Broad Gauge and 1240
Metre Gauge wagon; per day were
held up during the year 1978-79. The
hold-up of wagons was due to wvari-
ous factors such as agitations by ihe
Yard, Loco Maintenance Shunting &
Cabin Staff, Assam Bundh, high in-
cidence of crew claiming rest, en-
route shortage of coal, floods and
breaches on Eastern ‘Railways ete,
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Clearance of stabled loads was done
expeditiously but exact details of
detention to each wagon jg not avail-
able.

(b) No.

(¢) and (d) Do not arise.

(e) Special attention is always paid
by the Railways to rush the essential
commodities to different States. Dur-
ing the period when wagons were neld
up the situation of stabled loads was
examined at the Division as well as
Headquarter levels and priority was
given to clear the trains earrying es-
sential commodities like foodgrains,
salt, cement, edible oil ete. preferen-
tially. Compensation claims are dealt
with as per the rules in force.

New Cancer Hospital

6985. SHRI SHYAM - SUNiJAR
GUPTA: Will the Minister of HEA-
LTH AND FAMILY WELFARE e
Ppleased to state:

(a) whether it is a fact that 5 new
Cancer hospital is under construction
in AIIMY, Ney Delhi;

(b) whether some foreign experts
will alse be associated with this new
hospital;

(c) whether modern equipments
have since been procured; ang

(d) if so0, full facts thereof?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI RABI
RAY): (a) Yes.

APRIL 12, 1878
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(b) No.

(c) Some equipment has been pro-
cived and the remaining is “in the
process of being prqcured.

(d) A Teletherapy Simulator with
SRD 725 Generating Unit has been
purchased and orders for the supply
of Theratron-780 Cobalt 60 Unit with
600 Curie Source and RI-250 X-ray
Generator for Intermediate and Deep
Therapy with accessorics :ave been
tlaced.

Cases pending at Ceniral Labour
'!_‘ribml_ Dhanbad

6985. SHRI A. K. RCY: Will
the Minister of PARLIAMENTARY
AFFAIRS AND LABOUR be plmed
to state:

(a) the number of days the Cent-
ral Labour Tribunals in Dhanbad
worked in 1978 and the number of
cases pending till 1-3-1979, facts in
details for each Cour:;

(b) whether out of three Tribunals
two are without judge putting the
concerneq workmen to hardship due
to indefinite delay;

(c¢) whether he is aware that gome
dismissed workmen whose eases gre
pending before the Tribunal have de-
cided to sit on indefinite hunger gtrike
before hig residence in Delhi, if no
3“dﬂe comes by the 15th of Ap‘nL &ﬂ-‘

(d)um,muhmthm?-; .
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m mm OF mammm-
TARY AFFAIRS “AND LAKOUR

o —— b Sr—

(SHRI RAVINDRA VARMA) ia)
The ' details are as follows:—

— — S — —

No. of Ni:'or
Tr];nul pmduag

durinn —s-t 919
1978
days
Central Government Industrial Tribunal No. 1, Dhanbad x . 25 97
Central Government Industrial Tribunal Nol 2, Dhanbad : : Nile 10
Central Government Industrial Tribunal No. g, Dhanbad 5 . 89 103

——

*There was no Presiding Officer
during 1978. However, pending’cases
werg transferred to the other Tri-

bunals to avoid delay in disposal of
bases

{b) The posts of Presiding Offi-
cerg of two of the thred Tribunals
at Dhanbad are wut present vacant.
jHmilv'e\mr. the work of these Tribu-
naly is bing looked after by the
Presiding Officer of the other Tri-
bunal at Dhanbad and the Presiding
Officer of the Tribunal at Jabalpur
in addition to their charge,

(ey-and (d). A representation dat-
ed 24th November, 1976 from the
Geuneral  Secretary, i Baaret Coking
Coai ' Staff - Coordinatiqg, Dhanbad,
urging early appointmbnt of Presiding
COfficers and forwarded by the Hon.
Member was received by the Govern-
ment ien 15-12.78.  The post of Pre-
siding - Officer of the Tribunal No. 2
wag . filled up- with effect from the
1oth January, 1979. Stepsg have been
‘oken to fill up the posts of the Pre-
siding ‘Officers uf Tribunals Nos. 1
aﬁu. Ll

mmummm
mwm

M‘I’sﬂl{th!m let,be
:mmamwmsmplm
om

o —

{a) whether the 21-point demand
notice of the Eastern Railway Engi-
neering Kamgar Union adopted in
the Jhajha Conference of the Gang-
men on the 9th February, 1979 has
been received; and -

(b) if so, details of the pointy and
the reaction thereon?

THE MINISTER OF STATE IN

_THE MINISTRY OF RAILWAYS:
" (SHRI SHEO NARAIN): (a) Yee

(b) In accordance with Govern-
ment’s policy, staff representations
received from an,, source are given
due consideration and such action
ag considered necessary is taken. The
demandg of -all catégorieg of staff, in-
cluding Bngineering staff, are consi-
dered and solved through the viérious
tiers of the collective bargaining

‘ nachinery--the ‘Permanent Negotiat-

ing' Machinery and the Joint Consul-
tative Machinery and also in the in-
formal discussiong with unteootnhed
bodies

Restoration, of Trains

6988. SHRI BHAGAT RAM:
. SHRI ANANT iuu.t .mxs- '
. WAL: - -,

wmuumnormwus
be pleased to state: -
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(a) whether he is aware that Mi-
nister of Energy told Lok Sabha last

week that the coal pa-gduction has
reacheq pre-flood level in the month
«of January, 1979;

“(b) i view of thig fact ‘why he h_as
foiled to honour his public commit-
ments to reschedule the cancelled
trains;

(¢) how many trains are still can-
ceMled division-wise and what dates
were announced to reschedule them;

and

(d) when Wwill these trains be re-
scheduled again?

THE MINISTER OF STATE IN
"THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a)’ and
(b). Following improvement in the
supply of steam coal, 70.5 pairs have
been resorted by 8-4-1979 out of 211
pairs of trains that stood cancelled on,
1-2-1979. Restoration programme for
'he remaining cancelled frains on the
wonal Railways, which receive their
coal supplies from  Benghl-Bihar
coalfields has been delayed since
sufficient stocks could not be built
up.

(¢) and (d). A statement showing
zonewise bhreak-up of trams which
etill stand cancelled, is attached.
Since most of the trains rup over
more than one division in the zone,
figures of cancelled traing are hot
majntained Division-wise. Cancelled
tralng are scheduleq to be restored
by the end of this month, subject
1o the coal stock position showing
further lnprovement,

APRIL 12, 1979
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Statement
Zone No. of Trains (in

pairs) which still (as
- «. stand
on  8-4-79) E _

b ——

Northern . . 79
Western . . 8
Southern . . 43'5
North Eastern . . 10
ToTAL . . 140-5

Indians killed in Arab Countries

6989 SHRI BHAGAT RAM: Wil
the Minister of EXTERNAL AF-
FAIRS be pleased to state:

(a) how many Indiang are killed
end missing in Lebanon, Ira, and
other Arab countries during internal
disturbances in these countries in the
last two years;

(b) their addresseg in India and
?P.‘.“,ad and the cauges of deaths;

(¢) in how many cases their nearest
relative; werg informed within &
month; ang

(d) in how many cases adequate
compensations have been paid to
their nearest relative and the amount
in each case? -

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI SAMARENDRA
KUNDU): The persons killeg and
missing are as follows: S

(a) Lebanon }
Killed—1. o
Missing—4.
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Iran
Killed—1,
' ‘Migsing—Nil.
‘Other Arab Countries
Killed—Nil.
Missing—Nil,

(b) Addresses of persong killeg in

Lebanon,

India; Sh. Sukhdev Singh, S/o Sh.
Sujjan Singh, Village—Jiwanvala,
Tehsil Moga, District—Faridkot.

Foreign—Sh, Sukhdev Singh was
working with M/s. Sai Bois, Maka-
las (East Beirut).

Cause of death: Shri Sukhdev

Singh was killed is a bomb blast at
a factory of Mls Sai Bois, Makalas
on 30th September, 1978 ahngwith
two other foreign workerg during
the fighting between Christian
Military and Syrian troops,

Addresses of persong killed in Iran—

Tndia—Shri Inderjit Singh S/o
Bhri Sewa Singh, Mohalla Nlulhl.
Mohli Gate, Tehsil Phagwara, Dis-

irict Klpnrthlll.

Foreign—Not knewn. Sh. Inder-
jit Singh wag an illegal immigrant
to Iran. He had ot = registered
himself in the Indian Embassy.

" Cause ‘of desth—Sh Inderjit
Singh was ghot by Military patrel
on 11-9-!973 for violating curfew
ordery (He wgs in the streets after
2200 hours) during martial law,

(c) Relatives of Sh. Sukhdev Singh
who way killed in Lebanon were in-
formed on 11-10-1978 (within 11
days), Relatives of Sh. Inderjit Singh
who was killed in Iran were informed
©on 14-8-1978 (within ‘three days).

(d) No compensation was paid by

the employers of Sh. Sukhdev Singh
as the fa concerned suffered
heavy damages quring the . fighting
and has npot  re-started funetioning.
Bince Sh; lnderjit Singh was em dlle-
ga) immi:mu in Tran and bad wio-
450 LS5 -

lated the Government of Iran’s cur-
few orders the Government of Iran
wag not approached Tor ahy compen-
sation,

West Asia Peace Accord
69680, SHRI SHANKERSINHJM
VAGHELA: Will the Minister of
EXTERNAL AFFAIRS be pleased to
state:

(a) what iz the reaction of the
Government of India to the West
Asia peace accord; .

{b) whether Government have de-
cvided to establish diplomatic relations
with Israel after the said accord is
signed by Egypt and Israel; and

(¢) if not, the reasons thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI SAMARENDRA
KUND): (a) The Government of
India is vconcerned that the Peace
Treaty signeq in Washington, between
Israel and Egypt, might heighten ten-
gions in the region. Our own position
on the West Asian problems iz well-
known. For peace to be durable there
must be tots] vacation of Arab lands;
exercise of rights by Palestinians for
determination of their own future;
and security in wel-established fron-
tiers for all States in the region.

The Treaty glgned in Washington
falls short of these conditions. The
likelimod of cemprehensive solution
and durable peace remains doubtful.
The international community must
throw itg weight behind a comprehen-
sive selution, The Super-Powers and
the community of nations must bring
pressure op Israel for a more far-
reaching solution which is in keeping
with basic elementy mentioned above.

In thig connection, thy Foreign
Mfinister has already made a state-
ment i the Lok Sabha on 2nd April; -
during the debate on Tie ‘.Dunlndl
for Grants,
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(b) No, Sir, (

(¢) Ag at present, Governmgnt do
not consider that any change in our
policy towards Israel iy warranted.

Representation against Deparimen-
talisation of Catering System

6991, SHR! ¢. M. BANATWALLA:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether representationg have
recently beep made to him against
Government decision for immediate
departmentalisation of existing cater-
ing arrangements;

(b) if so, the main objectiong rais-
ed tp the departmentalisation;

(¢) the pumber of people engaged
in present catering arrangements
liable to be affected;

(d) whether any priorities are con-
templated to absorb the employees
of the catering contractorg in the
proposed departmentalisation; and

(e) Government reaction to repre-
gentationg received?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a) Yes.

(b) The main objections are that
extension of departmental catering
will deprive the exisfing conf¥ctors
of their livelihood, hit hard a num-
ber of their employees and depen-
dents, entail heavy capital outlay for
Railways which May Pprove infruc-
tuous, Railwaysg may suffer losses and
departmentalisstion is not the only

‘way to impiove the catering services
on the Railways

(c) Out of 3000 stations where
catering servicey are provided, com-

APRIL 12, 1078
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prehensive departmental  catering
exists only wmt stations and at 41
stations departmental catering co-
exists with contract-catering. At
thege 41 stationg full departmental
catering will be introduced at the
earliest to give better service. T4
pairs of traing have been _provirled
with mobile catering service and out
of thig only 45 pairs of trains have
departmentally managed service. On
the remaining 20 traing which in-
cludeg 19 Mail Expresg and Super-
fast Express trains, the service is
provided by contractors, These 18
Mail, Expresg and Superfast traing are
being brought under départmental
management.

The information regarding the
number of persons liable to be affect-
ed is being collected and will be
placed on the Table of the House.

(d) This will be examined,

(e) The varioug points raised in
the representationg were considered
before announcing the policy in this
respect in the Railway Budget for
1979-80. The proposal fop; depart-
mentalisation of catering serviceg on
Mail, Expresg and Superfast trains
and other important stations, which i8
only an extension of the departmen-

“tal catering introduced on the recom-

mendationg of g high-power Com-
mittee headed by Shry O. V. Alagesan,
is being implemented, ag announced.

Merchant Shipping (Amendment) Bill

6992, SHRI G. Y. KRISHNAN:; will
the Minister of SHIPPI_NG AND
TRANSPORT be pleased to state:

(a) whether it ig a fact that 5 strike
wag launched in protest against the
passage of the Merchant Shipping
(Amendment) Bill in Parliament
which make it obligatory on prospec-
tive Merchant Navy Officers to serve
on Indiapn ghips and shore establish-
mentg for geven years after obtaining
certificates of competency;

(b) it so, the detail, regarding its
affect in Bombay and .Clleuth; and
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(c) what are the detaily regarding
the expendliture yearly by Govern-
ment on traiing g navigator?

THE MINISTER OF ~ STATE IN-
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT
(SHRI CHAND RAM): (a) It is &
fact that Merchant Navy Officers all
of a sudden stopped the work from
9-3-78 in protest against the passage
of the Merchant Shipping (Amend-
ment) Bill without giving a regular
notice. The strike was however,
called off on 16-3-78.

(b) Since the strike wag launched
all of a sudden, it affected the move-
ment of Indian shipg which in turn
resulted in comgestion at ports of
Bombay and Calcutta, About 75
ships—45 at Bombay ang 30 at Cal-
cutta, were affected due to strike,

(c) The per-capita expenditure in-
curred on the training of a naviga-
tor hag been presenfly assessed at
about Rs, 17,000/~ on Training Ship
‘Rajendra’. After this ship-board
training cost rangeg from Rs. 50,000-
to Rs. 60,000/- per cadet.
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Mass murder of Zambjan Freedom
Fighters

6995, SHRI JYOTIRMOY BOSU:;
Will the Minister of EXTERNAL

AFFAIRS be pleased to state:

(a) whether he ig aware of the fact
that the white racialist Rhodesian Gov-
ernment is commiting mass murder of
Zambian freedom fighters by using
jet and modern weapons supplied by
the white capitalist countries in the
West including Britain; and

(b) if so, what steps are being taken
to stop the magg murder and rendering
assistance to the heroic freedom
fighters of Zambia,

THE MINISTER OF STATE IN THE
MINISTRY OP EXTERNAL AFFAIRS
(SHRI SAMARENDRA KUNDU): (a)
and (b). The Government is fully
aware of the persistent raids unleased
by the illegal racist regime of Sou-
thern Rhodesia against neighbouring

countries like  Zambia, Anglo
and Mozambique who have
consistently supported the

liberation struggle of the people of
Rhodesia. India hes invarisbly - con-
Gemned such raids which involve a
dlear infringement of the sovereignty
and territorial integrity of the Front-
Hrne Statés and constitute a threat to
international peace and security. India
fully supports U.N. Security Council
Resolution of 8th March, 1979 on the
question of Southern Rhodesia which,
inter glia, strongly condemns the
armed invasion perpetrateq by the
illegal regime of Rhodesia against
Angola, Mozambique and Zambia.

‘ In this context, India has declared
its tul} support both for a review of
the existing sanctions against Southern
Rhodesla with a view to tightening

‘and extending  them under
-Article 41 of the  Charter,
India will continue to pro-

‘vide all possible political, moral, mate-
rial and financial un:tl'm g the
freedom fighters of Southern Africa,
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‘Nox-dépostt of amount of P.F. and
mwmalzmum 1

6996. SHRI JYOTIRMOY BOSU:
Will the Minister of PARLIAMEN-
TARY AFFAIRS AND LABOUR be
pleased tp state:

(a) whether it has been alleged that
M/s. Associated Journals Ltd. (pub-
lisher National Herald) have not
deposited employees’' share of provi-
dent fund gnd ESI fund to the autho-
rities concerned;

(b) if so, what are the detailg there-
of including amount of money not
deposited; and

(¢) what action, ¥ any, has been
taken against the company concerned?

THE MINISTER OF LABOUR AND
PARLIAMENTARY AFFAIRS (SHRI
RAVINDRA VARMA): (a) fto (c).
Two statements showing the position
of provident fund arrears (State-
ment-I) and Employees’ State  In-
surance dues (Statement-II) againat
M/s. Associateq Journals Limited
and the action taken against them
are laid on the Tabel of the House.
[Placed iz Library. See No. LT-
4297/79.]

Provident Fund deposits of Rallway
Employees

6997. SHRI K. A. RAJAN: Will the
:tm.nmer of RAILWAYS be pleased to
te:

(a) whether in view of the fact that
the value of the rupee has fallen
drastically during the last 25 years, any
Tevaluation of the provident fund
deposits of the railway employees has
mn undertaken by the Government;

(b) if not, in what way Government
propose to compengate the em 3
for the loss of purchasin g mﬂm%
their money? : o
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THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) No.

+(b) By way of improving the rate of
interest on Provident Fungd balances

from time to time.

Payment of P.F. to Retiring Employees
by R.P.F.C., Kanpur

6998. SHRI K. A. RAJAN: Will the
Minister of PARLIAMENTARY
AFFAIRS AND LABOUR be pleased to
state:

(a) whether Regional Provident
Fund Commissioner, Kanpur has
received complete documents/papers
regarding payment ¢ P.F.to 56
empioyees of Varanasi Electric Supply
Undertaking, Kanpur who were reliev-
ed on 16th June, 1878;

(b) if so, the particularg thereof;

(c) whether they have not been paid
the provident fund amount so far and
have not been given any reply in the
matter;

(d) whether some of the employees
who died in 1978-77 have not been
given the P.F, amounts; and

(e) if so, whether any enquiry will
be made and action taken to see that
amount are paid without further
delay?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a) and
(b), The Employees Provident Fund
Authorities have reported that only 38

claimg weére received by the Regional -
Provident Fund Commissioner, Kanpur:

in respect of the employees of Vara-
nasi Electriec Supply Undertaking
Kanpur, who had left their services on
16th June, IB’?B. )

(c)(hlto!thg 38 clai.msoniy2
ﬁmndﬂhl-

m“ubawtﬂld Geﬂ&i.n

remain to be completed in respect of
the other claims.

(d) Part payment has been autho-
rised in respect of 6 claims received
from the nominees/heirs of the
employees who died during the year
1976-77. :

{e) The Provident Fund Authorities
have instructions to take expeditious
steps to settle the outstanding claims.

All India Retired Railwaymen’s
- Association

6999. SHRI K. A. RAJAN: Will the
Minister of RAILWAYS be pleased to
state:

(a) whether his Ministry has
received any representation from the
Memberg of the All India Retired
Railwaymen (P.F. Terms) Association,
requesting grant of ad-hoc relief;

(b) whether it is a fact that the
relief granted to the pensioners were
denied to the workers who retlred on
P.F. terms;

(c) as the cost of living is common
to all, what are the reasong for ghow-
ing this discrimination; ang

(d) will the Government take early
steps tp end such discrimination and
grant uniform relief to all retired
persons? i

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) Yes.

_ (b) Yes

(c) and (d). The relief granted to
pensionerg is in accordance with the
recommendations of the Third Pay
Commission for pensioners only. As
there was no specific recommendation
of the Third Pay Commission for
granting relief {p . the. employees
retired under P.F. terms, no relief has
been granted in their case. Moreover,
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the railway employees who have
retireq under the P.F. (Contributory)
on or after 1-4-57 were given ample
options to come over to the pension
scheme and if they have retired under
P.F. (Contributory) Rules, they have
done so on their own volition.

Backward Areas of Maharashtra

7000. SHRI VASANT SATHE: Will
the Minister of RAILWAYS be
pleased to state:

(a) whether Government have
received a memorandum from  the
Maharashtra Chamber of Commerce
regarding taking up for survey/execu-
tion of various lines in backward but
potentially viable areas of Maharash-
tra; N

(b) if so, furnish details of the com-
munication received by the Govern-
ment during the current year;

{c) the reaction of Government to
the same proposal-wise; and

(d) details of action taken/pro-
posed?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEOQ NARAIN): (a) Yes.

(b) Maharashtra Chamber of Com-
merce in their memoranda dated 19th
December, 1878 ang also 215t February,
1978 have requested for construction
of 35 Km. long railway line between
Dhule and Amalner,

(c) and (d). Dhule and Amalner
are linked by au well-developed road.
Traffic on Chalisgaon-Dhule branch
line is limited and its extension to
Amalner is not expected to improve
traffic prospects. In view of the tight
mm'li position and availability of road
services, construction of the pro d
line i not contemplateg at prr,es::.‘

———
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12,56 hrs,

ANNOUNCEMENT RE: NOTICE
RECEIVEp FROM HIGH COURT OF
KARNATAKA

MR. SPEAKER: I have to inform
the House that on the 11th April, 1978,
a notice has been received from the
Assistant Registrar of the High Court
of Karnataka in the matter of Writ
Petition No. 2865 of 1879, requiring
the Secretary, Lok Sabha, to appear
in the High Court in person or through
an Advocate duly instructed or thro-
ugh some one authorised by law to
act for him in the case on the 17th
April, 1979. With the notice, a copy
of the writ petition fileq by Shri C.
Nanjappa, a voter of Chikmagalur
Parliamentary Constituency, challeng-
ing the validity of the resolution
passed by Lok Sabha on the 18th
December, 1078, and the subsequent
notification of that date issued by the
Lok Sabha  Secretariat, regarding
expulsion of Shrimati Indira Nehru
Gandhi from Lok Sabha has also been
enclosed.

Ag per past practice of the House,
the Secretary, Lok Sabha, has beem
asked not to respond to the notice. The
Minister of Law is being requested to
apprise the High Court of Karnataka
of the correct constitutional position in
this regard.

SHRI RAJ NARAIN (Rae Bareli):
On a point of personal explanation.

MR, SPEAKER: No, no. That ques-
tion is over.

SHRI SHYAMNANDAN MISHRA
(Begusarai): On a point of clarification
so far ag your order in the matter of
the expulsion of Shrimati Indira’
Gandhi is concerned, I would like to

Bet the position cleared from the
Chair.

A particular notification has- been
issued by the Secretary of the Lok
Sabha conveying the decision of the
House. We have got our own objees
tions t¢ the ‘interpretation by the
Secrefariat in this matter, We have
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taken g particular decision, the Secre-
tary of Lok Sabha has sought to inter-
pret it in a particular way, and thereby
‘the decision of the House has not been
correctly conveyed.

MR. SPEAKER: That gtage is past
now. You have mentioned that earlier.

SHRI SHYAMNANDAN MISHRA:
Arising out of this, when we ourselves
are go much confused about this, is
not the enlire country also bound to
feel confused, more so the electorate?

MR. SPEAKER: That is not my sub.
ject.

SHRI SHYAMNANDAN MISHRA:
My point of order is: was it open to
the Secretary of the Lok Sabha to
interpret the decision?

MR. SPEAKER: We are not on that
subject now.

SHRI SHYAMNANDAN MISHRA:
1t ariseg from the... -

MR. SPEAKER: It does not arise at
all,

SHRI SHYAMNANDAN MISHRA:
‘Then I shall raise it later.

iy

1300 hrs.
RE: SITUATION IN JAMSHEDPUR

SHRI C. M, STEPHEN (Idukki):
‘With your permission, T would like
1o bring to the motice of the House
a very serious situation at Jamshed-
pur, The whole of yesterday, from
morning onward, there were certain
<lashes.

MR, SPEAKER: You just ask for
4 statement. T have allowed a state-
ment under Rule 37T.

SHRI C, M. STEPHEN: In the
®vening, clashes took place, a sort -of
communal riofs have taken place

have veported that -deaths
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have taken place. I would just like
to bring to your notice certain rul-
ings which have faken place earlier
when there were gerious occurrences
which affected people, took place and
when the House js in session, under
Rule 372, suo motu the Ministers
concerned come and report to the
House.

MR. SPEAKER:
told . . .

I have already

SHRI C. M. STEPHEN: This has
not happened, They should have
done it. It is a very serious matter,
I talked to the Prime Minister, I talk.
ed to the Home Minister yesterday
and subsequently, the Home Secre-
tary talked o me and told me that
he would give me full information.

I had expected to them come for-
ward with a statement, even without
asking, I would beseech of you to
direct the Government to come for-
ward with a statement today itself,
because they were asked only yes-
terday as to what exactly the posi.
tion is. It is a very serious matter,
Clashes of communal nature are
taking place, People are in a frantic
condition. Reporis are coming to me
with a ring of despair. Military has
come in, Curfew has been imposed.
Many deaths have taken place, But
still, the Government has not chosen
to come and report it to the House.
You must take serious mote of it and
you must ask the Government to
make a statement today itself, (In-
terruptions)

MR. SPEAKER: We are in the ini-
tial stage. The Government hag to
make a statement

(Interruptions).

BHRI A. C. GEORGE (Mukands-
puram): I have only one point. The
House is not sitting on Friday Satur-
day and Sunday, Let me bring to the
notice of the House the point which
was not mentioned by the Leader of
the Opposition. Tomarrow is Friday..
‘We have reliable information that
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unless prompt action is taken, unless
a sense of urgency prevails over the
Government, there is likely to be
more and more clashes, Tomorrow 1s
Friday. I do not want to explnfn it
further, Tomorrow is a very signi-
ficant day.

MR. SPEAKER: By our making
noise in the House, will tomorrow
cease to be a Friday? You have
brought it to the notice . . .

(Interruptions)

SHR! A. C. GEORGE: I say this
with a full sense of responsibility.
Unless we act with a sense of ur-
gency, unless a Parliamentary Dele-
gation is sent today . . . (Interrup-
tions) You may regret it later, We
are not sitting for the next three
days.

MR. SPEAKER: It is well known
that we are having holidays.

SHRI SAUGATA ROY (Barrack-
pore): Why don’t you send some
people?

MR. SPEAKER: We cannot send,
There is no provision in the Rules. I
am not an executive branch of the
Government,

(Interruptions)

MR. SPEAKER: I suppose one has
got to acquaint oneself with the
constitutional provisions. I am not
an executive branch of the Govern-
ment.

(Interruptions)

MR. SPEAKER: I can only do it if
the;-g_ is any provision in the Rules.
Otherwise, I cannot do it at all.

o " (Interruptions)

MR, SPEAKER: The idea seemg to
be thal you do not want to discuss
the Demands for Grants, If your
iden is to cut down the discussion on
the Demands for Grants, then go on,

(Interruptions)

MR, SPEAKER: You want them to-
stand up and make a statement im.
(Interruptions)

MR. SPEAKER: I am not compel-
ling, oury position is easier, you
can say. But they must collect the
facts and mention it.

(Interruptions)*

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): After
collecting information, the Govern-
ment will make a statement as early
as possible.

(Imterruptions) *

MR. Speaker: Don't record.
(Interruptions)

[

13.05 hrs,

Shri A. C. George and some other
hon. Members then left the Houwe,

DR, KARAN SINGH (Udhampur):
Are they going to make a statement?

MR. SPEAKER:; They are aware
of it and they are trying . . .

(Interruptions)

SHRI RAVINDRA VARMA: I will
request them to collect the informa.
tion and make a statement, (Inter-
Tuptions)

SHRI SHYAMNANDAN MISHRA
(Begusarai): The matter raised by
the hon. Leader of the Opposition is
o! extreme importance. There can
be no greater matter of concern than
the situation -that is prevailing or
that has prevaileq . . .

MR. SPEAKER: Has he not said
all that?

SHRI SHYAMNANDAN MISHRA:
He has. But is not the House entitled

*Not revorded.

to know whether the situation has
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been brought under control and if it
hag not been done, what steps have
been taken to bring the situation
under control? We are feeling con-
cerned and agitated over it,

MR SPEAKER: I am quite sure
that the Government is quite con-
cerned . . .

(Interruptions)

MR. SPEAKER: 1 have no doubt
that the Minister will make a state-
ment today if possible. But he has
to collect the facts. He cannot
come . . .

SHRT C. M. STEPHEN: There I
wanl to make a submission and tell
the House one thing, It is not as if
ihe Government was iaken by sur.
prise. I want to tell the House what
happened, I spoke to the Prime
Minister last evening. Then I spoke
to the Home Minister then I spoke
to the Home Secretary. They had
the whole time before them., Now it
is one o'clock today.

MR, SPEAKER:
tioned it already.

13.07 hrs,

You have men-

SHRI C, M. STEPHEN: They
should not take the House that way.
They should not behave as if they
have no ears and eyes. This House
is entitled to know what has really
happened there. The House must be
told sbout it, Tomorrow is Friday.
It must be told to this House, what
has happened today. They must not
sit on it like that. I would ask
you to give a definite direction to the
Government to make a statement,

SHRI K. LAKKAPPA: There are
conventions . . . (Interruptions)
MR. SPEAKER: There are con-

ventions, but there cannot be con-
vulsions, -

SHRI K, LAKKAPPA: Kindly ask

the Government . . . (Interruptions) .

——
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RE: REPORTED DISCLOSURE"
MADE BY FORMER U. 8. AMBAS-
SADOR ABOUT SHRIMATI INDIRA
GANDHI HAVING RECEIVED US,
MONEY.

wat wmmm yew (feeelt @ww) @ wemw
A7 ot oot ardfe # & 7 ww N ow
fagdt foelt ¢ fow & sfew ot & o 4

MR, SPEAKER:
small matter.

That is not =&

SHRI C. M. STEPHEN: It has been
raised yesterday.

SHRI KANWAR LAL GUPTA; It
amounts to treason, a crime, (Inter.
ruptions) The Government should
accept a full-fledged discussion. Mrs,
Indira Gandhi has denied it. But it
is her habit. (Interruptions)

SHRI C. M. STEPHEN: I am on a
point of order, He is making certain
statements which are definitely defa-
matory and incriminatory., If he has
given notice, of course, he is entitled
to do that.

MR. SPEAKER:; He has given no-
tice today.

SHRI KANWAR LAL GUPTA:
Shrimati Indira Gandhi has denied it.
There is no point in her denial, She
hag been denying so many things.
This is a very serious matter.

MR. SPEAKER: There is a flood
of notices under rule 184, under rule
103 and Calling Attention notices
also, 1 will list the matter before the
Business Advisory Committee this
evening. I think, this matter cannot
be dealt with under rule 197. It
should be either under rule 193 or-
rule 184, _ _
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o T ¥ ¥ A A I 4 1 g Ay
- B §—a1 ¥ T AT IR 1§ OF gL
¥ zamar 7 W | ZFT AW GAATE § | 0 o
g1 8, Yenfaaa wew g1 @ & W Fiw g g
@—ag A€ § qwar § | W IF WY 4%q |

MR SPEAKER: I have accepted
‘that it is a matter of great import.
ance. This morning, 1 contacted the
Prime Minister. I thought there was
no point in discussing the matter
without getting the book. 1 have
requested the Prime Minister to get
the book so that there could be a
truthful discussion, not a wild dis-
.cussion, so that we may get all the
material. Let all the sides have an
opportunity of getting, collecting, all
the material. I do not merely want
the members to shout against one
another . (Interruptions) I do
not know who is a CIA agent and
who is not, The matter iz of very
.great importance. If it is true, it is
ome thing. If it is false it is a slur on
our country. If it is true, it is a sale
‘of our country's prestige. Therefore,
"I am going to take a’ very serious
‘note -of it. 1 will give the House full
opportunity to discuss it. I have re-
quested the Prime Minister to get
the book and he has promised to get
it,

——

f uw A (TEEeY) o wsw
wgvew, & wUeY g=qaTs ¥ § 6 oA ow ane
Ly awdt fam wmg

MR, SPEAKER: We are going to
e a discussion on that.

5
]
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MR. SPEAKER: You seem to think
that the House can be taken like
that. You give notice,

SHRI SHYAMNANDAN MISHRA:
This is a very serious matier.

MR, SPEAKER: Let him give in
writing. . )

(Interruptions)

—_———

13.12 hrs.
PAPERS LAID ON THE TABLE

STATEMENT RE: SUPPLY OF COAL TO
THERMAL POWER STATIONS

THE MINISTER OF ENERGY
(SHRI P, RAMACHANDRAN): I beg
to lay on the Table a statement
(Hindi and English versions) regar-
ding supply of coal to Thermal Power
Stations, [Placed in Library. See
No, LT-4267-79.]

NoriricATIoN UNDER PABSPORTS ACT,
1867.

THE MINISTER OF BSTATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI SAMARENDRA
KUNDU): On behalf of Shri Atal
Bihari Vajpayee, I beg to lay on the
Table a copy of the Passport (Second
Amendment) Rules, 1979 (Hindi and
English versions) published in Noti-
fication No. G.SR, 82(E) in Gazette
of India dated the 28th February,
1979, under sub-section (3) of section
24 of the Passports Act, 1087. [Placed
in Library. See No, LT-42688/79.]
RerorT or THE CoURT oF INQUIRY ON
ACCIDENT AT CENTRAL SAunpa COLLIERY

THE MINISTER OF PARILIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): I beg
to lay on the Table a copy of the Re.



277 ~ Papers laid

port (Hindi and English versions) of
‘the Court of Inquiry on the accident
which occurred on the 18th Septem.
ber, 1076 at the Central Saunda Col-
lery. [Placed in Library. See No.
LT-4268/79].

NOTIFICATIONS UNDER Magjor PomT

Trusts Acrt, 1983 MERCHANT SHIPPING

Acr, 1958, REVIEWS OY AND ANNUAL

Reporrs OF INDIAN Roap CONSTRUC-

TioN ComrroraTION Ltp., NeEw Dewur

ror 1977-T8 anp CocHIN SHIPYARD LD,
Cocumn For 1977-78

THE MINISTER OF STATE IN
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT
(SHRI CHAND RAM): I beg to lay
on the Table:—

(1) A copy each of the following
Notifications (Hindi and English
‘versions) under sub-section (3) of
-section 122 of the Major Port Trusts
Act, 1963;—

(i) The Tuticorin Port Trust
(Procedure at Board Meeting)
Rules, 1879, published in Noti-
fication No. G.SR. 94 (E) in
Gazette of India dated the 1st
Mareh, 1979,

(i) The Board of Trustees of
the Port of Tuticorin (Payment
of Fees and Allowances to Trus-
tees) Rules, 1079, published in
Notification No, GS.R, 85 (E) in
‘Gazette of India dated the 1Ist
March, 1979,

[Placed in Library. See No. LT-

4270/78]1.

(2) A copy each of the follow-
ing Notifications (Hindi and Eng-
lish versions) under sub-section
(3) of section 458 of the Merchant
Shipping Act, 1958:— '

(1) The Merchant Shipping
(Examination of Engineers in the
. Merchant . ‘Navy) Amendment
Rules, 1079, published in Noti-
fication No, G.S.R. 385 in Gazette
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of India dated the 10th Mar:h.
1979.
(ii) The Merchant Shipping

(Registration of sailing Vessels)
Amendment Rules, 1870, publish.
ed in Notification No, G.S.R. 388
in Gazette of India dated the 10th
March, 1978.

[Placed in Library. See No. LT-
4271/79].

(3) A copy each of the following
papers (Hindi and English versions)
under sub-section (1) of section
619A of the Companies Act, 1956:—

(a) (i) Review by the Govern-
ment on the working of the In-
dian Road Construction Corpora.
tion Limited, New Delhi, for the
year 1977-78.

(ii) Annual Report of the In-
dian Road Constructioa Corpara-
tion Limited, New Delhi, for the
year 1977-78 along with the Audi.
ted Accounts and the comments
of the Comptroller and Auditor
General thereon.

[Placed in Library, See No. LT-
4272/19).

(b) (i) Review by the Qov-
ernment on the working of the
Cochin Shipyard Limited, Cocl:l.l.n,
for the year 1977-78,

(i) Annual Report of the
Cochin Shipyard Limited, Cochin,
for the year 1877.78 along with
the Audited Accounts and the

comments of the Comptroller and
Auditor General thereon.

[Placed in Library. See No. L'l’-.
4273/79].

REVIEW oN AND ANNUAL REPORT oF

Onissa Roar TransporRT COMPANY

Lrp., BERHAMPUR (GaANJAM) FOoR 1975-

76 anp DIReCToRr's REPORT THEREON

AND A STATEMENT FOR DELAY IN LAYING
THE PAPERS

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
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(SHRI SHEO NARAIN): I beg to lay
on the Table:—

(1) A copy each of the follow-
ing papers (Hindi und Fnglish ver-
sions) under sub.sectioa (1) of
swhun 619A of the Companies Act,
1956 :

(i) Review by the Govern-
ment on the working of the
Qrissa Road Transport Company
Limited, Berhampur  (Ganjam)
for the year 1975-76.

(ii) Annual Report of the
' Orissa Road Transpori Company
Limited, Berhampur (Ganjam)
for the year 1975.76,

[Placed in Library. See No. LT-

4274/79),

(iii) Director’s Report and
statement of accounts for the
year 1975.76 of the Orissa Road

Transport Company  Limited,
Berhampur (Ganjam) and the
comments of the Compiroller

and Auditor Genzral thereon.

{2) A statement (Hindi and
English versions) showing reasons
for delay in laying the papers
mentioned at (1) above.

[Placed in Library. See No. LT-
4275/791.

MR, SPEAKER: What iz your point
of order?

SHRI MOHD., SHAFI QURESHI
(Anantnag): My point of order is,
you allow Members to raise points
under Rule 377, but the troubla is
that when I speak, the mike is put
off so that you don't hear. Tt is being
deliberately done by these people,
because they want to hear the other
side and not my side.

My polnt is this, The idea is not
only to recite, like parrots, what is
heppening; you have to give a direc-
tion fo the Ministry and the Ministry

- should inform either the Minister or
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you. My problem is, you were kind ,
enough to permit me 10 raise an issue
under Rule 377 about the happenings

in Brlnasar and Jammu & Kash~
mir. .

MR. SPEAKER: Have you g:ven
notice?

SHRI MOHD, SHAFI QURESHI:
Five days have passed, but what has
happened? Today we have got re-
ports from the newspapers that more:
than 3000 houses belonging to the
Jamait-i-Islami . , .

MR. SPEAKER:
notice?

Have you given

SHRI MOHD, SHAFI QURESHI:
My point is, if the Minister concern-
ed, that is the Home Minister, had
taken the matter seriously-—because
it was raised in the House—he would
have made some enquiries about
what has happencd in Srinagar and
what has happened in Jammu &
Kashmir, but nothing of the kind is
happening., So, I would like to know
from you whether the submissions
made under 377 have any effect on
the Government or it is just like
water on the duck’s back and nothing
happens nothing comes out of it. So,
how do I know? Where do I go?
You will not allow me to move an
adjournment motion on this; you will
not allow me to raise it .under 377
without notice. But the wvalley is
burnt. Three thousand houses, for
the first time in Kaghmijr, have been
burnt, two people have been burnt
alive and more than 5000 cattle have
been burnf alive., Is thiz not a seri-
ous matter?

MR. SPEAKER: Yes, it is a serious
matter,

SHRI MOHD. SHAFT QURESHI:
But the Government is 3leep.'mg

MR, SPEAKER: Now we come to
the Calling Attention.
(Interruptions)

MR. SPEAKER: Please give notice
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SHRI SURENDRA BIKRAM (Shah-
jahanpur): Today I have given notice
1o your Secratary,

'MR. SPEAKER: Then it is all
right; I will look into the matter,
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MR. SPEAKER:™ Why don’t you
:give notice to me? I could have sent
it to the Home Mifistry.

You are treating thig as 1st April
business. If it had happened on 1st

AN HON. MEMBER: He gays he
has already submitted a notice to
your Secretary,

MR, SPEAKER: No, no. No notice
“has come to me: he has not given it.
'So, you please give notice.

13.2p hre,
T8ar: DuinENDRANATH Basu in  the
' Chair}

‘CALLING ATTENTION TO MATTER
OoF U‘BGENT PUBLIC IMPORTANCE

' UnpreceoEnTsp PowiR CRISIS 1IN
Wesr BEncaL

DR. BARADISH ROY (Bolpur): I
call the attention of the Minister of
Energy - to the following matter of
wrgent public Mmportance and request
gﬂw may make a statement there-
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“The reported serious situation
arising ag a result of unprecedent-
ed power crisis in West Bengal
resulting in closure of many indus-
trial units and practically hitting
people in all walks of life in the
State.” .

THE MINISTER OF ENERGY
(SHRI P, RAMACHANDRAN): Mr.
Chairman, Sir, 1 fully share the
anxiety and concern expressed Ly
Hon'ble Memberg through the Calling
Attention notice about the serious
situation that hag developed in West
Bengal as a result of the breakddwn
in the power supply to various consu-
mers, particularly in such a heavy
load centre like greater Caleutta, In
a State where over 1300 MW of ins-
talled capacify hag already been
created, it jg distressing to see that
ag much as 575 MW ghould remain out
of reach with a number of plants hav-
ing simultaneously gone on ‘forced out-
age'.

There are two major power stations
under the West Bengal State Electri-
city Board, namely Santaldih Ther-
mal Power Station and Bandel Ther-
mal Power Station, which together
account for 880 MW of installed ca-
pacity. Of this the availabllity is
only 280 MWs. There iy another
Power Station controlled by a sepa-
rate organisation the Durgapur Pro-
ject Limited under the State Govern-
ment, where the availability iy re-
duced by another 175 MW. With a
total loss of 575 MWs, the available
capacity ig only of the order of 725
MWs, Keeping in view that thermal
gtation capacity utilisation can rarely
be above 63 per cent it will be well
nigh imposaible to meet a peak load
of more than 500 MW which is the
system requirement today. I ean
well imagine the inconvenience and
hardehips to the public, logs of indus-
trial production and the damage to

‘the economy. While the Centre can

eftend its help and co-operation in
refiolving any technical problems, it
is only the St&fé Government and the
State Eleétricity Board, wifh their
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direct respoasibility for power gene-
ration and distribution, which can
identify the major problems be they
organisational, technical or oOpera-
tional, affecting the power sector and
take remedial action before further
damage is done.

Sir, only the other day we discus-
sed in this House the power situation
in West Bengal fhrough a similar
Calling Attention notice and it wilk
bear reiteration that unless better
mainfenance and operation of the
power gtations is achieved, industrial
relation and organisational discipline
improves and coordination among the
different power supply organisations
in the State ig brought about, the
power supply position cannot be im-
proved. I have asked the Member
{Operations) of the Central Electri-

city Authority to go to Calcutta im-
mediately and offer whatever expert
and technical assistance that the
State may need and sit with ihe engi-
fieerg and management of the power
supply organisations to identify spe-
cific difficulties which can lend them-
gelves to immediate remedies, But
as I have mentioned the basic prob-
_ lem ig long term. It requireg disci-
plined and concerted activity to im-
prove the operation and mamtenance
of existing plantg and also to com-
plete on-going projects which have
long been stariad and are being cons-
tantly delaved. If there are cons-
traints in the availability of
parts, coal or oil, the Centre will do
all it ecan to help the Stale Govern-
ment o see that such constraints are
removed. “Not Jong ago the Central
Electricity Authority had examined
through an Fxvert Committee ways
to mizimise time on maintenance and
suggestions to reduce down-timg on
repairs and rectification have also
beep, made from time to time. “There
is need for an urgency and j sense
of involvement of al} decision mak-
ing authoritieg to implement these
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recommendations for better utilisation
of capacity.

Sir, it is not my intention to find
fault with organisations. It is too
serious a problem. Our efforty are
to gee how Wwe can provide relief to-
the State which ig passing through a
difficult situation. I would like to in=-
form the House that we are trying
to get assistance, atleast to the ex-
tent of 40 MW from Orissa and about
80 MW of "6ff peak power from INor-
thern Regional Electricity System.
The DVC on its part will do every-
thing possible to keep up the present
supply of 80 MW if not improve up-
on it. But whatever assistance we
can get from all these sources, it
should not be forgotten that the units
on outagés in West Bengal ghould be
brought back within the quickest
possible time. Any help and coope-
ration that they require from the
Centre, from our technical experts

and others will be forthcoming
readily. Before I conclude I would
like to take thig opportunity to urge
that tha area of power generation
should be insulated from inter-union
and intra-union pivalrieg ag 1 am told
that in certain power sfations, power
generation ig affected by such prob-
lems also. )

I have spoken to the Chief Minister
of West Bengal and assured him that
we on our part will give him all pos-
sible help and cooperation to restore
normal power gupply in West Bengal.

DR. SARADISH ROY: Mr. Chair-
man, Sir, last week we had discussed
the issue of powep shortage in West
Bengal on a call-attention notice. So,
I do not like to go into deteil and
repeat the aspects which were dealt
with last week.

In the statement, the hon. Minister
has mentioned about - ‘coordination
among the different power supply
organisations in the State’; In West
Bengal power ig supplied. by .. four
organisations. Ome g the Sthte Elec-
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tricity Board; its capaeity is 704 MW;
now it is generating only 215 to 250
MW: “The second is the Calcutta
Electric Supply Corporation; its
generating capacity is 450 MW, but
it ig now producing omly 250 MW a
day; recently it hag come down to
150 1o 180 MW. The third ig the DVC
which produces about 1400 MW; it
used to gupply 90 MW a day to the
West Bengal system; now in the Mi-
nister’s statement it iy stated that it
is 80 MW; but actually DVC is sup-
plying some 30 MW only. The fourth
ig the Durgapur Projects Limited, a
West Bengal Government undertak-
ing; il has to produce 285 MW a day;
now it is producing 70 to 80 MW.
After the establishment of the Left
Front Government, these four gene-
rating units have developed a gystem
of coordination among them; it has
been there for the last two years. But
these unfortunate things have hap-
pened due to the gimultaneous break-
down of gome of the units, specially
in Santaldih and Bandel. The three
unit; of Santaldi have been supplied
by BHEL; the third unit, though it is
installeq and generation iz there,
even today hag pot been handed over
kv PHEL to the State Eleclricity
Board, that is. there is some smag in
the operation of this' Unit. In this
connection. I- may mention that the
hon. Minister, 5 few days ago, in-

augurated another unit at Chandra-

pura, a D.V.C. Unit. But the next
day that unit broke down. That has
also been supplied from BHEL, So,
it must be examined whether, in the
case of these generating sets sup-
plied by the BHEL three at Santaldih
and one at ChandraPfita which broke
down within 24 hourg of its inaugu-
ration by the hon. Minister of Energy,
there is any gnag, any manufacturing
defect, and if there is any defect, it
should be rectified immediately. That
is my maj, point.

“Out of these four units it is a fact
that there hag been a simultaneous
breakdown of some of the Units. One
of the ressong i inferior quality of
coal supplied. ~The Calcutta Electrie
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- 3Supply Corporation used to supply

7250 MW, but now it is supplying only

150 MW. Only yesterday a report
has come out in the West Bengal
papers that they have got a very small’
quantity of coal in their stock. Due
to ghoriege and inferior quality of
coal gupplied to this unit, their gene-
rating capacity hag come down. The
Minister of ‘Energy should look inte
it whethér shortage and supply of ine
ferior quality of coal are the reasons.
why the Calcutta Electric Supply:
Corporatfon, with ity optimum capa-
city of 450 MW, are now supplying"
only 150 to 180 MW. Due to this
failure, the economy of West Bengal
is completely shattered. All their in-
dustries have been closed down. The-
whole economy hag been paralysed.
Not only have the export industries
beep, affected, but the workerg have
to suffer because of the cut in their
weekly wage bill—because of enfore-
ed lay-olf due to shortage of power
in that region. Sir, the total supply
was expected to be 1200 MW. Now it
ig only 850 MW.

In this connection I must say that
the Hon'ble Minister has stateq in his’
statement that on-going projects are
not -being implemented. In thig con-
nection I may also mention how the
on-going projecty are being imple-
mented. In Santaldih, 3rd Unit wag
to have been comniissioned in Decem-
ber, '976—it was to be done by the
last regime. Tt wa. delayed. The
only thing i< ‘thet it was *owards
the end of~ 1878 that this unit was
commissioned. S0, there is a gap of
two years, for the third umit. Then,
Sir. Santaldih, 4th Unit—this is an
on-going project—thi. wag to have
started overation in June 1977. Now
even by early 1978 we have not been
able to do jit. These on-going pro-
jects were mot heing implemented by
the previous regime.

Bandel, 5th Unit ag per schedule,
should have heen commissioned In
March 1878. However. the time was
extended upto June, 1878, Now the
date has further been extended, That:
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means the previous regime has not
been doing anything for the project.
For the Kolaghat, 1st Unit wag te
have commissioned by the 5th Plan
period. It was only in December that
it could start working. It wag pro-
vided in the Fifth Plan perioq that
this first unit would be completed
and would be in working condition.
But, it has been deferred and defer-
red. For the 2nd and 3rd units, the
same is the position. The units
should have been completed and com-
iissioned in the Sixth Plan period, that
is during the first and second years of
the Sixth Plan. Now It
is only in one stage. So, the pre-
vioyg regime hag not implemented
‘the on-going projects. Now position
is that even if all the generating umits
function properly, even then, there
will be 5 shortage of power: In West
Bengal zone, thére iy a shortfall of
power of 40 MW. This ghortfall is
net new. Evepn from 1974 onwards,
~there was Tationing of energy in West
Bengal State. But, the previous re-
gime Wed Mol taken any steps to aug-
ment 'the generation of power ra-
pidly. In this connection, I will say
that thiy region iy neglected for a
:hds time, If you come to western-

- MR, CHAIRMAN:™ You will please
come to your question.

DR. SARADISH ROY:; I am coming
“t0 the question. If yoll come to the
Western-end, in Bombay, in 1956-57,
“the total generating capacity was 689
thousand K.W. whereas in West
Bengal, it wag 538 thousand KW, In
1862, taking Maharashtra and Guja-
7at, the total generating capacity was
increaseg to 1432 thousand K.W. and
4n the West Bengal it was 753 thou-
sand KW. In 1887, in West Bengal,
it went up to 1067 thousand KW.
But, in Hombay taking Msaharashtra
and Gujarat together it went up to
1,952 thousand K.W. in 1067. '

MR, CHAIRMAN: You will please
‘put your question,
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DR. SARADISH ROY: I am com-
ing to my question. In 1875 in Guja-
rat and Maharashtra, the total gene-
rating capacity created was of the
order of 2,836 K.W. whereas in West
Bengal it is only 1,333 MW,

So, Sir, my potat ig that the pre-
vious regime in the last thirty years
or 50 has not done anything in the
Eastern regions compared to Western
region towards the installed power
generation capacity in the Plan
periods. The game thing persists now.
Sir, the West Bengal government
gave a plan estimate for development
of power in West Bengal and there
they proposed 2175 MW exira capa-
city to be created during the Sixth
Five Year Plan, The Central Gov-
ernment hag rejected the idea on the
plea that [Farakka super-thermal
power station, Tanughat hydel power
station in Bihar and Chuka hydel
power project in Bhutan Wwill be com-
ing up. Sir, the Central Electricity
Authority has recommended that
generation of additional capacity i3 a
must in West Bengal so a; ta avoid
shortage of power. The Central Gov-
ernment hag not given any indication
of approval of those schemes. I,
therefore, would like to ask whether
it ig a fact o wmot that there way a
proposal from the W&t Bengal gov-
ernment for generating additional
new capacity of 2175 MW over and
above the on-going projects and, if
so, whether Central government has
:i:t.m its consent to those thingg or

Secondly, the Minister hag men-
tioned about Oriesa supply. Tt was
arranged last year but now it is be-
ing diverted through DVC and Blhar
with the result that we are not get-
ting our proper supply. ((Interrup-
tions)

Then, Sir, due to ghortage of diesel
many of the captive power stations
cannot work to their full capacity.
Will the hon’ble Minister look to this
aspect and help in arranging requir-
ed supply of diesel so that these
captive power gtations may achieve
their full capacity. -
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Then, Sir; not only electricity but
also kerosene oil ig not available .in
the villages. N

SHRI P, BAHACEANI}RAN: Do
you want me to answer to that also?
(Interruptions)

DR. SARADISH ROY: Many vil-
lages still remain in darknesg be-
cause of non-avatlabffity of electricity
and due to shortage of supply of
kerosene oil. I would like the Minis-
ter to give &an assurance on the ade-
quate gupply of kerosene also,

Then, Sir, it is welcome that the
Central Government hag given per-
mission to the gas-turbine. It ig in
the process of installation. Even in
respect of gasturbine the State Gov-
ernment pressed the Central Govern-
ment for more than gne year to give
sanction to purchase this by global
tender but it wag delayed by one
year, Only recently it has arrived
and it is being installed.

MR. CHAIRMAN: Please wind up
now,

DR. SARADISH ROY: Sir, I have
already mentioned regarding the
functioning of the machinery ‘and
plantg supplieq by BHEL. The Mi-
nister of Industry wvisited Calcutta
the other day and it iy ~heartening
that he promised to send a team of
experts from BHEL to imspect the
units where there are frequent
breakdowns,

Then, Sir, about supply of coal—
not only coal but quality coal So
far as the quality of coal is concern-
ed, because of the inferior quality,
machinery gets affected very quickly.
The mdchines come under pressure
and they get deteriorated due to-in-
ferior quality of coal. With one more
point, T have done. The Central
Government has refused to sanction
any nuclear power plant for the
Eastern Region op the ground that
there is abundant = supply of coal
there in the Eastern reglon. But,
this is not the situation. ¥ have men-
tioned already about Bomba, _and
G\:}arat. In adﬂiﬁm to their ther-
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mal ghd hydro power stationg they

have nuclear power plants. But you

are not sanctioning any mnuclear

power plant for the asterp region at

.all. I request the Government should

take advauce action to genergte not
only thermal gnd hydel power, but
also nuclear power in {he_ eastern
zone.

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
JANESHWAR MISHRA): What
about golar power?

DR. SARADISH ROY: I am grate-
ful to the hon. Minister that hy has
been giving assuranceg to help the
State Goernment. He has said about
diversion of power from Orissa. He
hag not mentioned about Andhra
Pradesh which is mentioned in to-
day's newspapers, He has made men-
tion only of the morthern grid. He
said that from Orissa power ig di-
verted to West Bengal. T wish to
mention about DVC. It iz a Central
Government organisation. Its power
generation capacity is reduced to less
than 30 per cent. They ghould in-
crease power production and they
supply pasg on power to West Ben-
gal. From Orissg, UP. and Andhra,
power should be diverted to mitigate
the immediate ghortage in West
Bengal. With these words I conclude.

SHRI P, RAMACHANDRAN; Sir,
what is it that I can reply? He has
made g long speech omy trying to
defeng the West Bengal Government.
He has mate long and tiring speech.
He hag mentioned about g number of
things about which I may not be able
to angwer, About setting up of Ato-
mic Station and gtepping up of kero-
sene supply he hag to put question to
my colleague. The other thing is
this. He wag deseribing the per-
formance of the generating units in
the State. He gaid about 4 agencies
supplying power. 1 wahnt to gubmit
one point. “'We do not want {o escape
from our responsibility at all, DVC
is there only to help in times of
emergency. Under the Act, it is not
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" under any obligation to supply power.

But at the same time they have al-
ways tried to give from 85 MW to
100 MW of power. Whenever there
ig crisis in Calcutta they always try
to come to their rescue and supply
POWET.

DR, SARADISH ROY: You said
60 M.W. but they have supplied only
30 MW,

SHRI P. RAMACHANDRAN: They
are trying to help whatever they can
from DVC Yo Caicutta, and West
Bengal. The other thing that he
mentioned relateg to DPL CESC and

the Electricity Board. They have got
three agencieg for generation and dis-
tribution of power. One is DPL
which ig under State Government
and the other jg Electricity Board
which is also there, DPL is wunder
some other department. The Elec-
tricity Board bas Santaldih and
Bandel power stations. DPL is, as
I gaid, a geparate unit. There has
to be coordination so that full power
generation can be made and power
supplieq 16 West Bengal

Another point which he referred to
ig about the coal supply. 1 would
like to draw the attention of the hon.
Member to the fact that failure of
the generating unit; is caused by a
variety of reasons. B reasons are
there for the power unit to go out
of order. One of the B8 reasons is
the quality of coal that is used. But
that is a very very minor aspect.
There are various other reasons for
any unit to go out of work. Accord-
ing to some of the figures that we
have collected, as you are aware, I
may naint nut that the movement of
coal wag the difficult proposition in
that region. Now, there is some pro-
blems in the movement of coal. That
is why the coal stocks are low in the
power stations. Otherwise whatever
coa] is needed. it is available at the
pit.heads. It is the question of sup-
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ply. But the supply cannot be done
by me. It is oply the railways which
are to move the coal from the pit-
heads to the power - stations, In
spite of all these things, we have
been supplying the coal with whatever
wagons are available to the require-
ments of these power stations. No
power stations are closed or power
generation affected for want of coal

(Interruptions)

I am telling you this with whatever
figures are gvailable with me. (Ip-
terruptions) And with regard to the
losg of jndustrial production and other
things, I take this opportunity to
dispel from the minds of the hon.
Members of this House that it is not
berause of the fajlure of power gene-

ration that the country is losing
thousands of crorey of rupeeg on in-
dustrial produetion. It is wrong.
Power failure is mot the only reason
for the loss of industrial production.
The power consumption in any indus-
try ranges between 6 per cent and
10 per cent and according to the
figures that 1 have, if the production
of power of a 100 megawatt is lost
for 24 hours in a day—no industry
works all the 24 hourg and only a

few industries are working—the loss
of production duc to failure of power
will be only about Rs, 50 Jakhs. That
is all for a 100 megawatt. If it is
1 megawait, the logs per day will be
only Rs, 20,000, Some wrong impres-
sion has been created in the country
that because of the power failure, there
is a loss of industrial production worth
atsut Rs. 4,000 to Ks. 5000 crores.
1t is absolutely wrong. As I told you,
in Calcutta, the total ghortage per day’
ranges between 50 megawatt and 200
megawait. The highest shortage was
about 200 megawatt. If this highest
shortage takes place, that is, per day
for the whole 24 hovts, the loss will
be Rs, 1.0 crore, if the mdmtrlu run
all the 24 hours

DR. SARADISH ROY:- I.i:aml!
amount?
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‘SHRI p. RAMACHANDRAN: Even
last year, that is 197778, in the entire
country—we have collected informa-
tion from the industries also—the loes
in the industrial production for want
of power is not more than 200 crores
of rupees: I can assure this House
that these are the figures, . (Interrup-
tions) It may be due to various
reasons ... (Interruptions)

MR. CHAIRMAN: Let the hon.
Minister complete his reply.

(Interruptions)

SHRI P. RAMACHANDRAN: I am
prepared to answer any question. I
am trying to remove the misconcep-
tion in the minds of the people that
the loss in the industrial production
is anly due to power fnilure. That is
not the case. That is what I am try-
ing to explain. There may be lack
of sunply of raw materials, there may
be transport problems, there may be
various other reasoms. But why do
you say that only becave~ of power
failure, the entire industrial produc.
tion is lost in the country. That is
a wrong misconception. I want to
remove that misconception.

PROF. DILIP CHAKRAVARTY
‘Calcutta South): The figures are
also not correct.

SHRI ». RAMACHANDRAN: May
be. I would like to take the correct
figures if you give.

PROF. DILIP CHAKRAVARTY:
Regarding jute factories also, if there
is no power supply, there will be a
loss to the tune of Rs. 1,700 per ton
per day. The jute induetry produces
about 3,700 tonnes of jute per day.
This is only because of the loss of
power. You can varify tbi:s

SHR!I P. RAMACHANDRAN: If
You are prepared to furnish the
mﬂwrn I would also consider

The other point that was made
Was about the non-sanctioning of new
Mec‘haneatB&ml Ag I ex-
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plained earlier, you have got 1300
megawatts of installed capacity in the
West Benga) Electricity Board, DPL
and CFD. There are also other
schemes sanetioned. For Kolaghat,
three units are sanctioned. There i
# pending unit in DPL as also Bandel.
These units were sanctioned 6-T
years ago, but you have not com~-
pleted them. What is the shortage
of power today in West Bengal? It
s not more than at the worst days
300 megawatts, Today if these units
are commissioned, your installed
capacity will go up by another 500
to 600 megawatts. Where is the ques-
tion of shortage? I told you last
time in the House that if required,
we will not stand in the way of
sanctioning more units, provided you
have got enough resources for it. The
units sanctioned in 197%, 1873 and
1974 in DPL and the Electricity Board
have not been completed, What is
the use of my sanctioning new
schemes. If you commission these
proiects and still prove that there is
shoriage of power, the Central Gov.
ernment will not stand in the way
of sanctioning new projects. The
machines are already available in
NPL., bt the ecivil works are not
completed. What have I to do?7 It
i the State Government’s responsi-
Lilitv: they have to commission the
projects. We can commission thermal
power stations elsewhere in 4 years,
5 years, or 5} years, why should we
take more time in West Bengal. It
i= not that I blame anybody, but it
js a question of realising th- res-
ponsibility and seeing that siippages
are avoided and schemes are com-
rleted in time.

DR. SARADISH ROY: Even if
these five units are commissioned, at
the end of tha 6th Plan, there will
be shortage of power, The on-going
projects should. therefore, be com-
rleted as proposed bv the West “engal
Government, The fault does not lie
with the present Government . . .

_SHRI P. RAMACHANDRAN: You
ere free to criticlse the past Gcvern.
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ment; it is your privilege to do that
&nd you have already devoted enough
time in criticising the past Govern-
ment. I have no quarrel with you on
that. My point is that the Central
Government will help you in sanc-
tioning more schemes provided you
complete all the on-going scl.emes on
time ang still if you find that there
is shortage of power, definitely we
will see that new schemes are sanc-
tioned.

DR. SARADISH ROY: In regly to
West Bengal Government's proposal
for sanctioning extra power units,
the reply from the Centre was that
T'arakka was coming up and that they
would get power from Tanughat in
Bihar and Chuka in Bhutan. The
point of the West Bengal Government
ic that they would not like to depend
on power from Bhutan ete. to meet
their requirements,

SHRI P. RAMACHANDRAN: They
will get power from these sources,
but in spite of that i they s.ill want
some projects, we will consider that,
I have not said No'. The only thing
is that Government will see whether
by sanctioning new schemes alone
your problem can be solved or by
operating the existing units to the
best capacity possible,

AN HON. MEMBER: We want
power from you.

SHRI P. RAMACHANDRAN: That
is a]] right. We will try to give you.
That is why, we are trying to get
some power from Orissa. I have gl-
readly talked to U.P. friends; and we
are trying to get some power from
UP. From there, it will be supplied
to Bihar; and from there, we will see
tha{ some power from DVC is trans.
ferred to West Bengal. We are mak-
ing arrangements in this respect. I
have deputed one person to go to
Caleutta. He has already left. So,
sll 'these things I have done. So, I
am trylng to do whatever is possible
to see that Calcutta is also helped.
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But, unfortunately, if muchines are
failed, we cannot help it, Even to
put back those machines, it takes a
longer time. That is why, we have
established certain normg and some
poin's for the State Electricity Boand
to followr so that these machines -an
be put back into operation. I think
1 have tried to cover all the points.

DR. SARADISH ROY: There is a
break-down of the Chanderpura
Power Plant.

SHRI P. RAMACHANDRAN: When
a new unit is commissioned, after a
couple of days, it will be taken out
for examination to see whether all
parts are functioning properly, It is
only in that way that it was taken
out, because it generated power. After
a few days, it will be taken out to
see whether it is working properly
or not or anything has gone wrong.
Then only it will be put back into
operation, It is in that context that
a new machine js taken out.
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Member has
He is trying to

say something about the functioning
of the West Bengal Electricity Board
and inter-union rivalry. Ag I said
earlier, the Central government will

try and help the needy West Bengal
if there is any opportunity to help.

SHRI P. RAMACHANDRAN: ] do

not know if the hon.
put any question.

The Chief Minister of West

Bengal is not here. Can he criticise

DR. SARADISH ROY: On a point
him, in his absence.

of order.

mtdi%til

SEESEEEE £EE
mmmmmmmmmemm e m FEEE
mmmmwmmamwwmmm“«ﬁwmhm
prLiEEE el
Wmmmmm«mmnw mmmh? w«w
i
EFEREE cEEETES mmmmmme
HE SR
Wm%m mm,- wm i HE
wﬂﬂm-ﬁ-a : wwm s
mww memw " ﬁ b m_.am_?
: me“mwm P mmm 18479
Fresoril g eRLIES EEEE
m mmw; ; mmm.m FiEs
MmmmmmwM | i1



209 Upmcaden:ed
pmer. crisis
SHRI KRISHNA CHANDRA HAL-
DER (Durgapur): How many times,
the Chief Minister has already met.
Look here, he is supporting me. You
dg not know the eography.

ot A oy - Azt a7 FTEd Arde fwa
§ fe 7 fa7 aF oy sToad a1 T 0F
far F wgt < 1.0 5 wOrw wad wy Pl oY et
& FTo AFTA R R A A AT A
feufer wea-sqex @1 ) 3, 99 At A wfws g
% da1 fAd Wi w1 a7 qor & fad fie
wrTRt g Ad fre & A1 faga foare ®)
g w2 Hfad ffFT IR AT THIT HI
faar fe o qan oAdf wE

R GrIAF WIS § A FATAAY AT AFAT
g fir 7 gafd fea o1 2q1 § it o v
aga Ter wwdn B, 9y wrraww e & feam
meg 1 ¥ e g v a7 50w s
7 v ® w1 e fewr W T g, 9
¥ 30 w0 wuF s § vz faar mm
frr Ford arier i @ odre (Two ) wr mimfeai
Wt gfrma aft gE &

SHRI KRISHNA CHANDRA HAL-
DER: North Bengel is far away from
Calcutta, (Interruption3)

oft vy Ve : o faors fawr & o -
wifcat # duzq §, afrad § 9= o¢ Fiife
wie Fearedt 1 wen §, Afew dodtorwo

W welt wrgd § F 99 93 T w g

:
i
i

SHRI KRISHNA CHANDRA HAL.
DER: He speaks irrelevant.

=y arg fag : 1 am telling the facts.
wa & A, & & guEm @ 5 dodye
THO W TR AXE T AWR § FowT wrw q|
o & i s ¥ ag e aivarel § wafad
ot w1 A dredtontdo (wo) ot
mwmt*ﬁs
]
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wgt agd 1300 Havare farst fizerdt @t
fat @waar 50 qede w7 g av 25 gUEE
fawat avd Fir §—Fore o s v awg Raw
25 gede zrgw AR firwr wr 4 g
agr qgga § 1 9 vydw ag § e gt
feafr &ar v & ot Fawd agi
:Ermm" & ), st &
wrodtonrfo (wae) woRrt wg fr 7y
feafy #= & Frov dar g€ {1 w=hw [OATe
afvardlY § e & Fr =yry A@ v O ¥, wwfag
ezq w1 sqrar wiws< faad wiigg 1 0w qir
st gadT *@ ® fAg drodronrie (Izlro)
FOHTT T 7€ 9997 § |

FaEr g G §, WA W 9T IAFT WIT
9% T 41 # g ArAA A
Furr & wigdi wt ®1fzat § ¥ DE-HF FAEC
it g 8, 70 & Wiy a1 §, wdifE d@odronrho
(zae) \Yt IuT qewT waar § fawarg
et § ) (vawwrr)

=it wo w great (grige) : & graw Ay
e Ay 7T FTA I § O gant afagy #
xrAT § B1§ ATz A &, T FAEAL Y
gt § ot ua A @ aff $

st ary fivg : & ®NT TTETC A FEg
o wrgan g fir =g afest £ @ wfa fraelt
FEXE | 3 gy v A § Fr 993 gz haer
fearfw QAT 29T B FTAMT R AR
BT A TqrivA feqr o | JAR A A AT R
wraar Ad) ¥ v agt o ardf Y aoere § W

i
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sz 73 € ? Wi iR & s v g fewe
aYz w2 tErfame & sovad g § | ST
Y ATAA W T & A Agr g,
I FT AN TA R AA ] ) g WA @ e
aarar & 1 xafay & quar wgm g fe aremfas
A ity Fra W wA W oy ¥ fam
A ST R AT ISR E W TE @
favmgemy?

SHRI P. RAMACRANDRAN: Mr.
Chairman, Sir, I do not know what I
should answer to the hon. Member.
He was mostly talking about the
political aspect of the West Bengal
Government about which I do not
think I am inclined to. answer any-
thing,

With regard to the Chief Minister,
there was no difficulty in getting
Tacts from him. Whenever he comes
to Delhi, he contacts me and when-
ever I go to Calcutta, I talk to him.

SHRI NATHU SINGH: But he has
no time to talk to you.

) SHRI P. RAMACHANDRAN: There
s no difficulty in getting in touch
with the Chief Minister or any other
Minister, As a matter of fact, if there
is any problem to be solved, I always
®et in touch with the Chief Minister
or his representative. Let there be
no confusion about it.

The other thing is about the fune-

tioning and the = performance of the
Electricity Board. That I have already
explained. We are taking all neces-
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sary steps to see that these machines
function properly. We are trying to
give them al] assistance by sending
our experts. .

The third thing was whether other
States would also suffer because of
this th.ng. Today, We als Very con-
fidert that the power position in the
country, by and large, is comfortable.
It may he thet in some pockets, the
power position is bad but still the
power pusition comparatively, by and
large, iz very comfortable in whole
of the country. So, let there be no
icar about it,

i : e wed 1wy Aff o,
mm“ﬂr:l!m 5T W & W war vk
wtw afafs ozt 990 €@ & ot 7 §v ~H
T |

SHRI P, RAMACHANDRAN: Al-
ready enough monitoring machinery
ig there. They are going into all
these problems in various places.
Electricity is in the Concurrent List
and the State Governments are res-
ponsible for generation and distribu-
tion of power. So, the Central Gov-
ernment comes in as licencing ...

it ey ETE T AL W
#t ortwr et ® forg wee @ afafy dfon fie wl
wgt & madde Tar W ?

SHRI P RAMACHANDRAN: 1
i already answered
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He has only referred to implementa-
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tion of the suggestions made by the
Central Energy Ministry. = We have
advised the Electricity DBoardg to
implement those suggestions and some
of the Electricity DBoards are
implementing them in Calcufta glso.
Today our Member has gone there.
We will look into the whole problem
and, if necessary, advise them as to
how best the suggestions could be
implemented for better performance
of the power units.

Regarding the DVC, it will defl-
nitely give them power and it will
improve the performance in ancther
two days. If the performance is
improved, more power would be
available and it will be passed on to
Calcutta.

He has referred to Bihar and said
that we are trying to take some power
from Bihar. We are not taking away
any power from Bihar. We are taking
power from UP and Orissa, which
will pass through Bihar, I have not
said that power would be taken away
from Bihar. In fact, 1 had g telephone
talk with the Chief Minister of Bihar
and I had discussions gbout the power
position in Bihar, which has. improv.
ed. So, I am in constant touch with
the Chief Minister also.

About the labour problem, I think
my other colleague will answer if

1
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tion to answer the point and it does
not concern me at the moment.

About sabotage, we have drawn the
attention of the State Government to
take preventive action against likely
sabotage occurring in other places. We
can only draw the attention of the

. *State Government. I do not think we
ecan do anything more than that.

wl Wm gRT W™ W Are-Ere
gt & ﬂt’?zr:;m 7

SHRI P. RAMACHANDRAN: If
there are sets imported from Poland,
we always take their assistance jf
necessary. There js no problem.
There is no question of refusing any
assistance given. The only thing is
‘that every country wants to sell its
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power unit. But we have to take
into consideraiion wvarious aspecls,
and since we have enough indigenous
capacity, there is no need for im-
porling power planis. There is no
question of any other assistance given
by any other State.

14,38 hrs.

LEAVE OF ABSENCE FROM THE
SITTINGS OF THE HOUSE

MR, CHAIRMAN: The committee
on Absence of Membars from the
Sittings of the House in their Tenth
Report have recommended that leave
of absence be granted to the follow-
ing Members for the periods mention-
ed against each:

1. Shri Mohd. Shafi Qureshi
2. Shri Sak!.i Kumar Sarkar .
. Shri Govinda Munda . . .
. Shri Mohan Bhaiya
. Shri F.P. Gackwad

6. Shri Annasaheb Magar

3
4

-

2gnd February to oth Marrh, 1979
{Seventh Session).

igth February to 15th March, 1979
(Seven

th Session).

. goth February to gth March, 1979
(Seventh '-‘uchmn)

. 1gth February to 18th April. 1979
(Seventh Session).

26th February to g1st March, 1979
(Seventh Qcm?

1g9th } bruary 1o |Bd: April, :g'm
Seventh Scssion).

Is it the pleasure of the House that
‘leave as recommended by the Com-
mijttee may be granted?

SOME HON. MEMBERS: Yes,
MR. CHAIRMAN: The Members
will be informed accordingly.

—_—

14.35 hrs.

COMMITTEE ON PUBLIC UNDER-
TAKINGS
ForTy THmRD REPORT

SHRI JYOTIEMOY BOSU (Dia-
mond Harbour): T beg to present the
Forty-third Report of the Committee
‘on public Undertakings on Action

. TURE AND IRRIGATION

taken by Government on the recom-
mendations contained in the Eleventh
Report of the Committee on Extra-
vagant Expenditure on Guest Houses
incurred by Public Undertakings,

—

14.36 hrs. . .

STATEMENT RE:  DECISIONS

TAKEN ON PRICE AND PRO-

CUREMENT POLICY OF RABI

SEREALS  1079-80 MARKETING
SEASON

THE MINISTER OF AGRICUL-
(SHRI

SURJIT SINGH BARNALA): S8ir,

Decisions taken by Price 308

-
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-~ and Procurement Policy for
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season (St.)

with regard to the price and pro-
curement policy for wheat for the
1979-80 rabi marketing geason, Gov-
ernment have taken the following
decisions:

(i) keeping in view the need to
maintain the incentive for securing
increased production of wheat, it
has been decided to fix the pro-
curcment price at Rs. 115 per quin-
‘tal; -

(ii) the Central issue price . of
wheat is to be maintained at the
present ]Jevel of Rs. 130 per quintal;

(iii) free movement of wheat
throughout the country is to be
continued and the whole country is
to be treated as a single zone for
this purpose; and

{ivy the procurement of wheat
will be by way of price support
operations and as such no formal
targets of procurement will be fixed,

Government are conscious of the
fact that their support price policy
will have little meaning unless it is
backed by adequate and extensive
purchase arrangements in the field.
However, this is a matter in which
the major share of responsibility rests
on the State Governments. The Cen-
tral Government will continue to
make gall efforts to remove bottle-
necks in laying down an extensive
network of purchase system by the
public agencies in the country and
will render all gusistance to the States
in this respect.

wm # ag ww o & fw
Stogh wr Tmwoaw & w140
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14.37 hrs.

STATEMENT re: CORRECTING RE-
PLY TO STARRED QUESTION NO.
431 DATED 22-3-1879.

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI RABI
RAY): 5ir, In reply to the above
mentioned Starred Question, a state-
ment giving the requisite information
was laid on the Table of the Sabha
on 22-3-19780. The statement, inter-
alia, contained the list of posts of
Category ‘C’ in respect of which
recruitment ruleg have already been
finalised. Certain discrepancies in the
statement due to clerical mistakes
have since come to my notice.

I now place on the Tably g revised
statement giving the correct informa-
tion.

Statement

(a) to (c). Recruitment Rules for
the following posts of category ‘C' in
the Lady Hardinge Medical College
and Smt. Sucheta Kripalani Hospital,
New Delhi had already been finalised
in 1973:—

1. Medical Record Technician
2. Technical Assistant

8. Laboratory Technician

4. Laboratory Assistant

The administration of the Lady

. Hardinge Medical College and Smt.

Suchety Kripalani Hospital, New Delhi
wag taken over by the Government
with effect from 1-2-1978. Recruit-
ment Rules for the post of Bursar in

" category ‘C' were finalised in June,

1978.

The Principal of the Institution has
prepared draft Recruitment Rules for
27 categories of posts in Group ‘C’ and
referred the same to the Director

‘General of Health Services in October/

November, 1978. These were return-
ed to the Principa) for recasting them
in. the prescribed proformae. The
recast Rules were received by the
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D.G.HS. in February, 1979 and are
under examination.

Draft Recruitment Rules for 30 cate-
gories of posts in Group ‘D’ have also
been prepared by the Principa] and
referred to the Director General of
Health Services on 17-3-1979.

These Rules would be finalised in
consultation with the concerned autho-
rities as soon as possible,

—

14.38 hrs.

PERSONAL EXPLANATION BY
MEMBER

DR. KARAN SINGH (Udhampur):
On the afternoon of Wednesday, 4th
April T was presiding over the Select
Committee on Air Pollution and was
therefore not in the House when my
esteemed colleague Shrimati Akbar
Jehan Begum read out her carefully
prepared speech. When I came into
the House after the Select Committee
meeting I was told that she had done
me the honour of making copious
references to me in the course of her
speech. 1 called for the record and
found that apart from trying to rebut
my political views which she is, of
course, fully entitled to do, she has
thought fit to cast certain grave asper-
siong upon me. For example, she
says: “it is well known that through
his financial resourceg he is recruiting
teenagers to burn property, pelt
stones, stop students from going to
colleges and schools.” T leave it to
the House to judge as to whether it is
appropriate for one Member to accuse
another of such anti-social activities.
All of us in this House are expected
to be responsible citizens, and I have
personally held positiong of the high~
est responsibility both in the Jammu
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and Kashmir State and at the Centre.
1t is, therefore, absurd and malicious
for the lady member to have
made such a mention regardihg me
on the floor of this House in an
attempt to defend the authoritarian
regime over which her distinguished
husband presides.

14.39 hrs.

ADDITIONAL DUTIES OF EXCISE
(GOODS OF SPECIAL IMPORT-
ANCE) AMENDMENT BILL*

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
ZULFIQUARULLAH): I beg to move
for leave to introduce a Bill further
tg amend the Additional Duties of
Excise (Goods of Special Importance)
Act, 1957,

MR. CHAIRMAN: The question is:

“That leave be granted to intro-
duce a Bill further to amend the
Additional Duties of Excise (Goods
of Special Importance) Act, 1957.”

The motion was adopied,

SHR] ZULFIQUARULLAH: I in-
troduce** the Bill.

—

14.40 hrs.

UNION DUTIES OF EXCISE (DIS-
TRIBUTION) BILL®*

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
ZULFIQUARULLAH): I beg to move
for leave to introduce a Bill to pro-
vide for the payment out of the Con-
solidated Fund of India of sums equi-
valent to a part of the net proceeds
of certain Union duties of excise to
the States to which the law imposing
the duty extends and for the distri-

" *Published in Gazette of India Ex traordinary Part II, Section 2, dated_ ‘

12-4-79.

**Intriduced with the recommendation of the President.
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bution of those sums among -those
States in accordance with the princi-
ples recommended by ‘the Finance
Commission in it report dated the
28th day of October, 1878,

MR. CHAIBMAN: The question is:

“That the leave be granted to
introduce a Bill to provide for the
payment out of the Consolidated
Fund of India of sums equivalent to
a part of the net proceeds of certain
Union duties of excise to the States
‘to which the law imposing the duty
extends and for tne distribution of
those sumg among those States in
accordance with the principles
recommended by the Finance Com-
mission in its report dated the 28th
day of October, 1978."

The motion was adopted.

SHRI ZULFIQUARULLAH: I in-
‘troduce the Bill.

14.41 hrs.

ESTATE DUTY (DISTRIBUTION)
AMENDMENT BILL*

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
ZULFIQUARULLAH): 1 beg to move
for leave to introduce a Bil] further
to amend the Estate Duty (Distribu-
tion) Act, 1962.

MR. CHAIRMAN: The question is:

“That leave be granted to intro-
duce a Bill further to amend the
Estate Duty (Distribution) Act,
1962." -

The motion was adopted.

SHRI ZULFIQUARULLAH: I in-
‘troducet the Bill,

| —

14.42 hrs.
MATTERS UNDER RULE 377

(i) REPORTED TERMINATION OF SERVICES
OF CERTAIN CIVILIAN EMPLOYEES OF
INDIAN NAVY WORKING IN ANDAMAN
AND NICOBAR ISLANDS.

SHRI MANORANJAN BHAKTA
(Andaman and Nicobar Istands): With
your permission, Sir, I wish to raise
the following matter of urgent public
importance under rule 377:—

1 have received information from
my constituency, Andaman and Nico-
bar Islands that the Flag Officers,
Eastern Command, has issued orders
to terminate 125 casual/temporary
civilian employees in different cate-
gories having .serviceg from 6 years to
6 months working in Indian Navy in
Andaman and Nicobar Islands. I also
understand that no reduction or wind-
ing up of any Naval unitg occurred to
cause such large retrenchment. If the
said order ig implemented, it will result
in throwing 125 civilian employees and
their families tp open street,

In view of the above report-I would
like to appea] through this august
House tg the hon. Deputy Prime Minis-
ter (Defence) of India Babu Jagjivan
Ram, to kindly consider sympatheti-
cally the caseg of these unfortunate
civilian employees of Indian Navy
working in Andamans and to kindly
intervene to refrain from such retren-
chment immediately.

(ii) ENQUIRY INTO THE AVERTED TRAIN
ACCIDENT AT BHARTHANA STATION ON
AprirL 10, 1979.

SHRI MUKUNDA MANDAL
(Mathurapur): Sir. under rulg 377, I
wish to raise the following matter:—

On 10-4-79 1 wag travelling by the
Rajdhani Express from Howrah to
Delhi and the train was ful} carrying
over 400 passengers.

Before the train could resch Tundla,
few miles ahead of it. near Bharthana

'Pnhlish_ul in Gazatte of India Extraordmary. Parh II, Section 2, dated

12-4-79,

ﬂntroauud with the momenda tion of the President
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[Shri Mukunda Mandal]

station, at wbout 6.00 M. in the
morning, we were all awakened py a
very severe jolt and we were about to
be thrown out of our seats. We dis-
covereq that the train had a very
narrow escape from a serious accident.
On the same track on which the Raj-
dhani was running, there was a
stationary train waiting at Bharthana
station and the collision was almost
inescapable. But for the presence of
mind and the pluck of the driver of the
Rajdhani train, the train was brought
to a halt just 20 to 25 yerds behind
the stationary train waiting at the
Bharthana station thus, hundredg of
lives were saved,

In this conection, I request the Rail-
way Minister through your good offi-
ces to (a) institute a thorough enquiry
immediately and fix responsibility,
(b) formally and officially appreciate
and reward the driver and engine crew
of the train and (c) a statement giv-
ing factual details may please be
made gvailable on the Table of the
House,

A Ao Mo mf (AT ): AvAE
=AEAT T A ¥ ridfimea s o a77®
wfls A wwd 3Em WA g F q€ Aol
2] 81 Afow damy # g § & AR
Tom e § 39 % A w1 AEi wfAe A
wrrw mifyag gaad fs gu & foomf At

THF  FT qEAT  IoIal T |

aﬁmﬁaﬁmmrﬁm ® wE f
aeafig  wot awt ox o wE & 1 fw
Hawq 4 ddfga AN gorAr WM FHOR
vt ® gt wwm owfgm o 377 %
waia W) WIWEl Jerm A § o Iuwy
grt #® fay wet oft &7 agr mfwr T
Tifgz

MR. CHAIRMAN: It ig not neces-
sary. The report will go to the Minis-
ter concerned. Please take your seat.

Mr. Vayalar Ravi.

(iii) RerorTrD crIsEs N Com INDUSTRY
IN KERALA.

SHRI VAYALAR RAVI (Chirayin-
kil)! I stand to raise an important
matter of public importance wunder
rule 377.

Coir industry in India is a small scale
cottage industry. Labour intensive
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nature of this industry, which employs
over half-a-million people, invests this.
industry with special significance,
particularly in Kerala, where the
industry is mainly concentrated, Even
though the internal consumption and
marketing arragement in India have
improved considerably over the last
few years thig Industry still continues
to depend heavily on export. The
growth and survival of their industry
is inextricably bound with its export.
potential and performance. The export
of coir and coir goods brings us a
foreign exchange to the tune of Rs. 24
crores g year.

But the export of the coir products.
is |suifering a set-back due to the
shortage of raw.material in Kerala,
due to some important factors, this
needs the immediate attention of the
Government.

Kerala produces 3443 million husks
out of 5837 million of the tota! pro-
duction in the country. Yet, Kerala
suffurs the shortage of husks for the
coir indusiry, which nzeds only 1600
million husks.

The total production of the coir
yarn is 1,26,800 tonneg and the coir
products are 29,300 tonnes. The
demanqg for the coir products are
very high and the industry is unable
to meet the demand even though
higher price is being offered by the
foreign countries,

The inability of the coir industry
in India anq the failure of the Coir
Board to meet the demang of the
foreign buyers is creating a threat
to the Indian markets abroad. Some
other coir producing countries are:
enthusiastically jumping into the
market to fill the gap which ultima-
tely harm  the interests of our:
country. It affects half-a-million
people employed in the rural areas.

The immediate problem is the acute
scarcity of the raw-material of fibre-
and the coir for the coir produtt. The
availability of the fibre can he
ensured only through the availability
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of husk to the co-operatives and
other fibre producing centres. = The

of coir yarn adversely saffects
the production aof coir goods which
keeps & heavy demand abroad.
Further export of coir yarn is dis-
astrous to the employment of people
engaged in coir products and its
export.

So, may I demand immediate
attention of the Government to the
problem of the Coir Industry and the
implementation of the Sivaraman
Committee Report after discussing
with the concerned. I demand imme-
diate ban on the export of coir yarn
to protect the coir industry from
further ruin. .

{iv) NEED FOR A NEW WAGE AGREEMENT
FOR STEEL INDUSTRY WORKERS.

SHRI ROBIN SEN (Asansol):
With your kind permission, Sir, 1
wish to mnake the following statement
under Rule 377:

The present attitude of the Steel
management hag become g matter of
serious concern to all, The last four
yvear wage agreement for steel workers
has expired on 31-8-78. The agree-
ment had kept provisiong for fresh
discussion for new agreement one
vear before the expiry of the agree-
ment. ‘The stecl management had
deliberately ignored the provisions
and called the m=2giing of the National
Joint Consultative Committee for
Steel Industry only on 28th July 1978.
The workers’ representatives have
submitted the Charter of Demands by
the middle of August 1978 and urged
upon the management for a quick
settlement. The demands Wwere,
inter-alia, need-based minimum wage
on the basig of the recommendations
of the 15th Indian Labour Conference,
full neutralisation of the rise in cost
of living index, revision of scales,
incentive, bonus, PF rules, retirement
age, introduction of shift-allowance,
enhancement of leave facilities, edu-
cationa] facilities, medical facilities,
housing facilities abolition of contract
system and sbsorption o! contractor
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labourers, etc, The management has
given only wverbal assurance of a
quick settlement but is actually resor-
ting to dilatory tactics to settle issues..
The Steel management and the Steel
Minjstry have lost all credibility as
they have gone back from their pro-
mises to implement the Study Group
reports. The said Study Groups have-
given unanimous recommendations
that include recognition through
secret ballot and that was - accepted
in the plenary session of the Steel

union representatives under  the
Chairmanship of Shri Biju Patnaik
himslf. It was never \implemented.

Rupees 35 lakhg have gone waste, The
present negotiation also has come to a
deadlock because of thg Steel man-
agement's anti-working clasg attitude
and the Bureau of Public Enterprises
pulling of strings from behind. The
Government’s assurance not to inter-
fere in the negotation has been flou-
ted and the reasonable demands are
being rejected on BPE’s instruction.

. The situation is grave and unrest is

being inviteg in the industry by the
anti-worker attitude of ihe manage-
ment and the Government. In these
circumstances, I urge upon the gov-
ernment to avert a confrontation and
help to bring a peaceful and nego-
tiated settlement without any further
delay.

(v) ABSORPTIQN OF DEPUTATIONISTS IN
roop CORPORATION OF INDIA

PROF. DILIP CHAKRAVARTY
(Calcutta South): Under Rule 377 I
would like to raise a matter of urgent
public importance relating to 5000
employees of the Food Corporation of -
India. It ig a matter of such an urgent
puhliz importance-and T am hapny to-
note that the Minister of Agricul_ture
himself is here.

The story of the sufferings of 5,000
employees serving the Food Corpora-
tion of India on deputation for the last
12 vears need to be told to the Lok
Schha in the hope that their legiti-
mate grievances may be removed by’
the Government of India and parti-

cularly by the Ministry of Agrlcultm



‘319 Matters under

{Prof. Dilip Chakravarty)

By an agreement executed between
the Government of West Bengal and
the Food Corporation of India dated
26-11-1966, 5000 State Government
employees (Food and Supplies Depart-
ment) joined the Food Corporation of
JIndia on 12-12-1986,

In the agreement in clauses 2A, B
and C, there was a clear provision for
eventua] absorption of the deputatio-
nists by the FCI but the FCI is yet to
take any decision for their absorption,

The direct recruits who came in
F.CI in 1969 as Grade III employees
have by now become Assistant Man-
agers by promotion; on the other
hand, the State Government deputa-
tionisty from West Bengal have
remained in the same grade and post
since 1966. Now they are a little
more than 4000 in number, the rest
having retired.

In 1966, the work-load (storage
capacity) was around 1.5 lakh tonnes,
but in 1978 the storage capacity in
West Bengal region alone has been
raised to 13 lakh tonnes. Moreover,
the F.CI. has constructed huffer
godowng with capacity of 2 lakh
tonnes and in A.R.D.C. Programme,

The F.CI. have undertaken pro-
grammes to construct godowns having
5 lakh tonnes capacity within 1980,

According to storage capacity, the
job guarantee which is often being
claimed hy the F.C.I. from the West
Benga] Government does not arise,
Incidentally, in 1973, 2000 casual
labourers were absorbeq in F.C.L
without any job guarantee. But
nothing was done for these employees
who were taken from West Bengal
But the case of absorption of the
deputationists was, it is learnt, not
effected by the F.C.I. on the plea of
#ub guarantee,

" In ell other States, except West
‘Bengal, F.C.I. maintaing its awn staff-
ing pattern and norms Introduction
‘of the same in West Bengal wil] in-
volve immediate employment of ano-
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ther three to four thousand persons.
But strangely the staff strength .in.
West Bengal has decreased from five
thousang to four thousand odd ‘due
to retirements and deaths and there
has been no fresh recruitment.

FC.L issued a circular No, 1/7/73-
EIl dated 19-6-74 (Parg 7/(3) of Staff
Regulation 1871) wherein they stated
that persons taken on deputation for
3 years, in any circumstances, to
Class I, II and III employees should
not be extended beyond five years.
This is the circular of F.CI and
they are violating the terms of their
own circular. But strangely in West
Bengal, the deputationists are work-
ing ag such for nearly 13 years now
without any benefit of promotion,
scale or deputation allowances.

From the above, it will appear that
by not absorbing the deputationists,
the F.C.I. is violating not only the
terms of agreement entered into with
the Government of West Bengal on
26-11-1966 but also has thrown to
the winds its own circular of 12-6-74.

The benign attention of Shri S. S.
Barnala, our Minister of Agriculture
who iz here now—I am thankful to
him—is drawn to the plight of these
employees for an early redress of
their grievances.

(vi) STTOATION IN JAMSHEDPUR

it fww  wew awE (WgO )
aumfa afer & fgeam Treew m
12, lsno;lfw& Gm é;i
| L q!ﬂf!ﬁ

et ® W mfﬁtﬁ‘t;

wwrfir g o arer  fgem
oo W § ag qwW f - .
“UNI correspondent from Jam-
shedpur reported that he gaw six
bodies. They are lying at - one
place and thev are being carried
away by the police. In addition, &
doctor’s wife told him that six
bodies were lying in her com.
pound.” ) R
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DEMANDS FOR GRANTS, 1979-80
—Clontd.

MINISTRY OF AGRICILTURE AND IRRIGA-
TION—COntd.

MR. CHAIRMAN: Now, we take up
further discussion and voting on the
Demandg under the control of the
Ministry of Agriculture and Irrigation.
Shri M. A, Hannan Alhaj.

SHRI M, A. HANNAN ALHAJ
(Basgirhat): Mr. Chairman, Sir, I rise
to support the Demands for Grants
of this Ministry.

availability of the required inputs,
and economic incentives,

- is need for taking concerted
efforts for the preservation of various
specieg of wildlife. The number of
National Parks, wildlife sanctuaries
and zoological gardens in the country
should be increased. The Himalayan
flora and aung is fast dwindling. We
should give urgent attention to this
aspect, The State Governmentg should
be given more financial assistance for
the efficient management of National
Parks and sanctuaries.

Our national animal, Tiger, needs
special protection, There is alarming
decline in its number. The Govern-
ment should provide intensive pro-
tection to the different habitats where
it thrives:

14.59 hrs.

[SHRt M. SATYANARAYAN RA0 in the
Chair]

Regional rural banks are a new get
of institutions sponsored jointly by
Government of India, State Govern-
ments and commercial banks. These
are being established in areas where
the existing institutional structure is
inadequate and potential for agricul-
tural development is good. They have
a gpecial responsibility for financing
weaker gections of the society. The
regional Rural Banks
should as be increased. These bunks
and their branches should advance
more money to small and marginal
farmers, landiepg labourers and rural
artisans, and to all the districts and
the areas where the existing institu-
tional credit structure is inadequamte,

Pulses are one of the main ingre-
dients of our food preparationa,
Pulses have a prominent place in our
diet. Our country has a large vege-
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15.00 hrs.

The increasing prices of pulses are
causing us concern. The supply of
pulses is not keeping pace with the
demand. The roduction of pulses has
been more or less stagnant, There is
need to evolve a strategy so that pro-
duction of pulses may get boosted in
irrigated areas, and jthere may be
improvement of yield in unirrigated
areas, ,Our pelentists should wark
out for various regions a number of
crop-mixtures which are suitable and
profitable. The technology should be
demonstrated in different agro-climatic
regions on different pulse-crops. A
recent entrant into our ‘pulse map’ is
soyabean, which is an excellent source
of protein. Soyabean hag been found
to do well in many dry-farming
regions. Food  technologists and
nutritionists have to work for its
increasing acceptance by the people.

Sir, it is a fact that we have been
able to incresse our food output.
There is need to achieve a measure
of stabllity in production. There is
need for building up a food security
system, in which no child need go to
bed hungry. If hunger is a curse,
mal-nutrition among children can be
equally vicious in its effect. This can
be fought effectively only by giving
a big boost to pulse-production pro-
gramme and popularising innovative
and cheap recipes——using pulse ag a
major ingredient. Such recipes can
well be included in the Child Nutri-
tion Programme. )

The West Bengal Comprehensive
Area. Development Project  (CADP)
Scheme is in the doldrums. The pro-
ject once considered sound financiaily
is being spoon-fed on grants -~ and
subsidies. There has been complaints
of wrong sites for installing the tube.
walls. The former management went
out of their way in the

rural elite. Rura] Bengal hag under-

gone g vast transformation gs a result
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introduced under the Indo-Germam
Fertiliser Educational Project, Where
mono-cropping was onee the ruls,
now, small and marginal farmers
today are able to harvest two and
often three crops a year. This has
naturelly brought prosperity and a
sense of well-being in its wake, but,
along with these are manifest some of
the inevitable problemg of the tran-
sition, Fertilizer is the costliest in
the package of inputs that encourage
modern cultivation practices, Under
our land reforms, the progress has
been slow and distribution of land
has not been satisfactory.

It is my submission that the State
Governments should be persuaded to
take up the task of land distribution
more vigorously. The Centre should
provide increased financial assistance
to the States, so that the allottees of
land, who are normally members of
the weaker sectiong of soriety, may
take up productive agriculture. Since
all the States have now legislated for
security ‘of tenure steps should be
taken to see that the interests of
tenants are protected. There iz a
need to give specia] attention to con-
solidation of land holdings which is
the key factor in promoting agricul-
tural development. There is also an
urgent need for updating of land
records for effective implementation
of land reforms and expansion of
agricultura] credit. With these words
I conclude my speech, Thank you.

*SHRI S. R, A. S, APPALA NAIDU

(Anakapalli): Mr. Chairman, Sir,
while participating in the discussion
on Grants for the Ministry of Agri-
culture and Irrigation, I would like
to suggest a few things for the kind’
consideration of the Government.

Thuogh agriculture has been ouf

main occupation throughout the ages,
we have not been -able to produce .

the graing we have needed. Happily,
for the last two years we had very
‘good crops for various ressoms.  Thus

we are in a comfortable posttion now. -

"*The orifinal speech was Gelivered in Telugu.

.
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In our country 80 per cent of . the
tetal population lives in villages. Their
main occupation ig agriculture, In the
Budget proposed this year, the Gov-
ernment has not done any justice to
the farmer, The amount allocated to
agriculture is very meagre, Many
people speak of Shri Charan Singh's
budget as the Farmers' Budget. But,
unfortunately, these people are mnot
realising that our Chaudhari Sahib's
budget is in no way beneficial to the
farmers. There ig an increase of only
one per cent in allocation for Agricul-
ture. It clearly shows that there is
no major benefit done to the poor
farmers. The farmers are paying all
the taxes like all others. But the
facilities they are receiving from the
Government are nil, The children of
farmers have no schools in villages
where they could study. Neither the
State Governments nor the Central
Government are doing anything in
this regard. I am very sorry to say
so. Even a farmer of this country
finds it difficult to go up for educa-
tion. He has to face many problems.
There are no educational facilities at
the village level, not to-speak of the
conditiona in the remote villages. So
in spite of these injustices done to
him, the poor farmer is carrying on
his work very faithfully. He is going
on producing more and more only to
serve other by starving himself,
If we have reached self-sufficiency
in the production of foodgrains, i
we have comfortable food stocke
today, it is only due to the tolling of
the poor and selfless peasant of this
land, He is golely responsible for the
progress We have made in food pro-
duction, If you think that just by
removing excise duty on fertilizers.
you have done a great favour to the
fa:mer. you are sadly mistaken. On
the other hand, the investment on the
land hag increased, The cost of the
agrieultural labour has also increased.
80, there is an increase in the cost of
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The profit that an industrislist gets
on hig eapital is in no way comparable
with the investment on agriculture.
Every one knows it very well

We must have an increased food
production tp meet the needs of the
growing population, The Govern-
ment are thinking of converting the
dry land into wet land. There i3 a
proposal of the Garland canal, The
Government gays that there are some
difficulties in implementing it. |
request the Government to implement
as soon as possible the scheme, Then
there is a proposal pending before ths
Government of linking Ganga and
Kaveri. I do not understanq what
the difficulties gre in linking the two
rivers. I therefore, request the
Government to take active interest so
that this dream comes true, The
Andhra  Pradesh Government in
consultation with the Orissa Govern-
ment {n sanction the Polrvaram Bar-
ram Barrage. 1f this is taken up, we
can divert the Gecdavari waters from
flowing into the sea. Thus we can
frrigate a vast area and bring that
under plough, I request the Govern-
ment to sanction the Polavaram Bar-
rage scheme immediately. Similarly,
if the watery of the Brahmaputra are
connected with Godavarj waters via
the rivers Geanga and Narmads, it
will help us to irrigate large sreas
which at present are thirsting fo
water and are lying fallow.

Sir, let me also bring to your kind
notice the sad plight of the sugaracne
growers. A farmer invests about
Rs, 2000 per acre but the return he
gets is very poor. For the last two
years the sugarance crop in Andhra
was infested with red rot with the
result that the yields was very poor.
Thus, the farmer has been experienc-
ing a heavy loss. I request the Gov-
ernment to come to the rescue of
farmers, by providing the pesticides,
etc. so that the crops of farmers are
protected against these diseases.

The Government htve undertaken
the Food for Work programme. Undee
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1522 hrs.

STATEMENT RE: SITUATION IN
JAMSHEDPUR

THE MINISTER' OF HOME
AFFATIRS (SHRI H. M, PATEL): I
wish to make a brief statement on the
sitdation in’ Jermshedpiit. The Home
Secretliry 'Hag been in' touch with' the
Govetriment of Biliar in regard to the
fatision that Had' ﬁe«'w in® Jagh-
shedplt’ corséquént upoh’ a dispiite
régarding the~ roite of Rininavimi
Had not afiréedl to a route inisted
upon’ by’ the’ ofganisers wnd the pro-
ceidloh wiig not’ taken on the Ramma-
vatii day. Some preventive artests

Day before yesterday, an agregwent
was reached whereby the procession
would have, by taking a slight detour,
avoided certain sensitive spots. When
the procession was taken out on the
11ih, trotible’ unfortunately broke out
néar {hig serikitive' area and this soon
escalated. The police had tp resodt
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to firng on a number of occasions.
There are reporig about private fire.
armg having been also used. There
were a number of incidents of arson,
and stabbing.

Curfew was imposed and the Army
was called to aid of civil power in the
evenmng. The Army is now patrolling
in Jamshedpur.

According to information received
on telephone from the State Govern-
ment, 80 persons were injured and
anly one charreg body was recovered.
According to information from other
Mmces eleven personsg have lost their

We are in constant touch with the
Bihar Government. Twp Ministers of
the Bihar Government, Sarvashri
Shankar Prasad and Zabir Husain
have reached Jamshedpur yesterday
evening. The Chief Secretary, ine
Home Secretary and the IG of Police
of Bihar have also left for Jaumshedpur
todsy morning for an on-the.spot
ttudy of the gituation.

According to another telephonic
information received at 2.15 P.M,
from Bihar Government, the gituation
deteriorated when curfew was
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1529 rhs.

COMMITTEE ON FPRIVATE MEM-
BERS BILLS AND RESOLUTION
THIRTY-FIST Rqum:

sft Ty farstver qrerrey (groitqe) : @ty
wgrEd, § ST w@Tf —

“'fiF ag W fre-oRTO aEedt & faduwt
aor Feqi geadt atwfa & 319 sfadew
& 9% 11 wiN, 1979 ® AW F WRE
fear mar a1, wgw ¢ 07

MR, CHAIRMAN: The question is:

“That this House do agree with
the Thirty-first Report of the Com-
mittee on Private Members' Bills
and Resolutions presented to the
House on the 11th April, 1979.”

The motion was adopted.

15.30 hrs.

RESOLUTION RE: BAN ON COW
SLAUGHTER—contd.

MR. CHAIRMAN: The House will
now take up further discussion of the
following Resolution moved by Dr.
Ramiji ‘Singh on 2 March, 1879:—

. “Thig House directs the Govern-
ment to ensure total ban on the
. slaughter of cows of all ages and
.calves- in consonance with the
-Directive Principles laid  down in
Article 48 of the Constitution as
- interpreted by the Supreme Court
neceasitated

April, 1979."

Shri Nathu Singh may continue
speech., ;

ot wry fog (e ) ;W
:’ Mm:ﬂm-v}ﬁ_ waf greves

fie wroe & P aw ) RO @ -_
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ance for the whole country for more
than one reason. I will not deal with
this subject from emotional angle
although it cannot be denied that
human beings are emotional people.
It cannot be denied that man lives
and s willing to die for emotions.
Why do we eulogise the eoncept of
motherland if we were to say that
after al land is land, earth, moun-

APRIL 12, 1979
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tains and trees? Why do you call it
mother land? Why do you want to
die for the whole concept of a mother-
land? Because map is emotional, lives
by emotion. He is willing to die for
a flag. Why does one die for a flag?
After all, it is a plece of a cloth.
Therefore, to dismisgg the emotional
aspect ag irrational is to make it very
cheap. Someone feels that although
there is no religious sanction in terms
of killing a particular animal, yet he
takes shelter under a region and says:
“Because it i3 permissible in my
religion, therefore, treat it as a reli-
gloug sanction and protect my religious
right” But when other people have
been feeling so emotionally strongly
for centuries on a particular issue, you
want to dismiss it lightly by saying
irrational. Therefore, I will not go
into the question of emotionalism.

The consensus of the whole debate
that I have been listening to for the
last three sittings is that let us take
a pragmatic approach, a scientifie

lockg which are even today the major
support of our agrarian economy beth
for transport and cultivation snd

Therefore,
having accepted this, people say ‘“let
us protect the milch eow, let us
tect the calf which will becoms

5
}E
-4
:
1t

are old, sick and useless, they alone
should be slaughtered.

What will be the pereentage of such
old cows? My hon. friend, the Minis-
ter of Agriculture, will give us the
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facts, if he has any. But I have been
talking to some of our friends, who
know about agriculture better. The
usefu] peried of a cow's life is between
10 to 12 years. I am also told that
the moment it stop milching, it sur-
vives hardly two or three yearg more.
Therefore, the percentage of such
cows would be hardly 10 to 15 per
cent of the entire cow population.

Are we going to say that 80 per ecent
of the cows, which are milching and
good, should be properly looked after,
but the rest 20 per cent should be
allowed to be slaughtered? The
Supreme Court has dealt with this and
I am coming to it presently. Here
the difficulty is that you do not have
birth: certificates stamped on a cow.
You cannot starve a cow because next
morning it is going to be slaughtered.
‘Who is to certify it? How can you
say that a cow is 14 years old? Who
has to determine it? In any case, it
becomes arbitrary. That is why it
wag argued that if you seriously think
that cowg should be protected, then
you may consider how the burden of
this 20 per cent can be reduced. But
do not kep g loophole,
the moment you keep a loophole, peo-
ple will take advantage of it. Because,
if you go to a slaughter house in Cal-
cutta or Kerala, you will invariably

have? WIIl you have the beef of a
decrepit, skinny, ricketty, diseased
cow? No, people want the beef of a
young cow or & good calf Go to
any slaughter house and you will find
this is the position. Therefore, how
do you protect good cows unless you

“The cow gives milk for food,
bulls for draught and manure for
agriculture. In India, where a large
section of the population consists of
vegetarians, there is a huge shortage
in the supply of milk. Therefore,
cows and other milch cattle are of
great value to the country. Nearly
95 per cent of agriculture is depen-
dent on bullocks. Because of indis-
eriminate slaughter of cows there is
a growing shortage of bullocks,
Today a pair of bullocks costs
Rs. 2,000 as against Re. 200-250 in
1987. At the turn of the century
they cost only Rs, three. Now, you
can't even h:fre a pair of bullocks
for Rs. 30 per day.”

“The Indian farmer is at a severe
handicap because of this”, they ex-
plained. “There are 40 crore acres
of land under cultivation. To
switch over to mechanised farming
we shall need five million tractors
against which we have only 31,000
at present. To make these tractors
we will need 30 million tonnes of
steel and our annual production of
stee] is hereby 4.5 million tonnes,
The capital expenditure estimated
would be Rs. 14,000 crores. We will
also need 40 million tonneg of dif-
ferent fertilisers. Where are we
going to get these from ang at what
cost? We have 40,670,000 tradition-
al ploughs and only 73 million bul-
locks....”

ME. CHAIRMAN: You may please
conclude’ now.

SHRI VASANT SATHE: I have to
make a clear statement. No one has
spaken an this subject at length,

“We need 813 million bullocks.
Where will they come from if the
cowg are slaughtered indiscrimina-
tely? Don't you see how you are
devitaliging rural India, how you
are neglecting the crying needs of
rural India for milk, bullock power,
manure and methane gas when you
indulge in indiscrimipate cow
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slaughter? By destroying the cow
population you are destroying the
poor. We don't ~want to impose
anything on you we are trying to
save our people.”

This is from Sunday issue on Cow
Slaughter of 11th February 1879, at
page 23.

Now, you consider the economics.
It is all right. There are the cham-
pions of cow slaughter. But where
is the cow slaughter? In big cities
like Calcutta? Who gets the benefit?
I am thankful to Sham Babu for hav-
ing reminded me just now. Doeg the
man in the village get the benefit?
The man who sells the cow, does he
get the benefit of the slaughter? No.
Does he get the benefit of the sking or
horns or the bones? No. The man
who buys and sells it to the slaughter
house, it ig that person in the urban
area who get; the benefit. By this,
how do you help the rural economy?
How are you helping the poor even
by slaughtering the cows? Therefore,
thig argument that we are doing it for
the benefit of the poor people ig fal-
lacious. I do not want to make this
g political issue. I know my friends
from the Leftist parties have 'been
championing this cause and making as
it it was a political issue because in
‘West Bengal and Kerala they have
different political parties.

SHRI C. N, VISVANATHAN: In
Tamil Nadu -also theére is a different
political party. (Interruptions).

SHRI VASANT SATHE: Then it
says:

“ don't want this issue to become
a Communism vs. non-Commaunism
issue”, said Vinobaji in reply to my
written question as to why he -
ed to impose his will on the Gov-
ernment of West Bengal and Xerala.
#T am not against the Government.
We are not in the Opposition, why
should we be against the Govern-
ment? T have nothing against
" Communism. All T am asking is

APRIL 12, 1978
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that enactment be made within
limits- laid down by the Supreme
Court.” Vinoba is ¢ man of few
words...One realises ag one sits
before him that words are so un-
necessary when one talks. of one's
convictions. He continued: “The
cow is to rural India what electri-
city is to urban India. The ban on
cow slaughter is a secular, cultural
demand.”

The Supreme Court having dealt
with all the arguments said:

“The cow soon became the back-
bone of the Indian economy as it
turned agrarian and began to be
considered an object of wealth and
veneration. The court also found
that the quality of our cattle was
poor and their number large. There
was a shortage of milch cows, breed-
ing bulls and working bullocks. It
realised that though the cattle stock
must improve and wunlesg cattle
were a drain on the nation’s cattle-
feed resources, a total ban on the
slaughter of all cattle would severe-
ly disrupt the trade of butchers and
merchants in skina and hides, Sec-
tions of the poor would be deprived
of whatever little animal protein

. they could afford. When it comes

" to milk, the she-buftalo iy preferzed.
. The_breeding bulls and working
" byllocks are economic animals and

‘" need no'protection. An age. .gom-

_straint was difficult, to, impose and
“often animals were brutally maimed
% get them a certificate for slaugh-

" ter. Considering all this, the court
concluded that (i) a total ban on
the slaughter of cows of all ages,
calves of cows and she-buffaloes,
male and female, she-buffaloes and
breeding bully (cattle as well as
buffalow as long ag they are milch
and draught cattle) was reasonable
and wvalld,

“(ii) a total ban on the slaughter
of she-buffaloes.or bullg or
working bullocks (cattle or buffa-.
loes) after they cease to be capeble
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of giving milk or breeding or work-
ing as draught animals cannot be
supported as being rmnnable and
in public interest.”

Therefore, what is the position? Beef
eating is not stopped. Why are you
raising a hue and ery that somebody
is deprived of beef? Bullocks can be
butchered, beef is available, buffalo
beef is available. So, it is not that
beef ig not available, All that is be-
ing said that because it is not possible
to make a reasonable classification,
you cannot make a partial distinction
like old, decrepit etc, ag that would
leave loopholes, the present decision
has been given.

16.00 hrs,

Now only two States remain wviz,
West Bengal and Kerala. The cows
go right from Haryana to Calcutta,
right from g]l parts of Central India
to Kerala. That becomes a slaughter
house. That is why these two States
must fall in line with the other parts
of the country. Vinobaji hag been
pleading with the Governments. He
was reasonable enough. They said:
“we will implement Article 48 in
spirit”. It wag done in most of the
States, except these two States. Now
you ask the question: Why is this
man threatening? Why is thig moral
pressure? should we yleld to

moral pressure? 1 would like to
gk: What was the pressure when
Morarjibhai fasted for elections in
Gujarat? Wag that not a moral pres-
sure? Our Government yielded to it
and held electiony even in summer.
People do it for elections,

clude by saying that.
has worshipped the Raja,
tative of the people and the Rishi.
But whenever. there hag been a clash
between a Rishi and a Raja it is
Rajo who hag suffered and
Rishi. Thersfore,
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or the country or the Parliament to
save the life of the modern Rishi
whom Gandhiji himself acecredited as
his moral successor. Therefore, save
his life. If you do not do that and if
he sacrifices hig life, I tell you, the
shap of this man's soul, meoral soul,
will fall on this Government and on
the Governments of the two States,

With these words, I conclude.

SHRI NARENDRA P. NATHWANI
(Junagadh): The question of total
banning of cow slaughter has not crop-
ped up suddenly in this House. The
debate has gone on for a considerable
time and I would like to be ag brief
as possible. There are two aspects to
this question, one is religious or senti-
mental and the other is the economic
aspect. A question, therefore, arises,
what should be the correct approach
to this prohlem? I think the Supreme
Court’'s decision in Quresi's case
(reported in AIR 58 Supreme Court
at page T13) furnishes the answer.

But before I refer to this case, let
me remind this House of the provi-
siong of Articles 48 and 37. It is very
necessary to stress the relevant provi-
sions of Article 48. Since the Consti-
tution came into force, Article 48 has
been there. It reads—I read the rele-
vant part—

. “The State shall endeavour to
, organise agriculture and animal
_husbandry on modern and scientifie
lines and shall, in particular, take
steps for preserving and improving
the breeds &nd prohibiting ' the
slaughter of cows and calves and
other milch and draught cattle”

So, thig is the specific instance given
of developing animal husbendry on
modern and scientific basis. One of
the specific directlons given is to take
steps for prohibiting the slaughter of
cows and calves. In express words, it
enjoing the States to follow thig policy.
I refer to Article 37. Of course, these
are Directive Principles. They cannot - -
be enforced in a court of law, though
as the House knows, the opiniop has
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~changed from time to time regarding
the construction of Directive Princi-
ples. But I do not want to go into
that. Let us read Article 37:

“The provisions contained in this
part—Part IV—shal] not be en-
forceable by any court, but the
principles therein laid down are
neverthelegs fundamental in the
Governance of the country..

“and it shall be the duty of the
State Minister to apply these prin-
ciples in making laws.”

' Therefore, it does not lie in the mouth

of any State to dispute this proposi-
tion. It is their duty. Maybe, if
there are practical difficulties in en-
acting such a law, they can ask for
‘time and they can try to get over
these difficulties. But ag the position
stands, it ig obligatory upon them to
see that these principles are given
eftect to.

Now, I go to the Supreme Court
case, I have not heard any single
argument from the opposition side,
that is to say, those who have been
opposing the banning of cow slaugh-
ter, which has not been effectively
and cogently dealt with and disposed
of by the Supreme Court decision.
After the Constitution came into force,
the States of Madhya Pradesh, Bihar
and. UP enacted. suitable legislation to
certidn aniimals,

matter came before the Supreme
Court, The arguments were three-
fold two of which have been trotted
out here again and again in spitée of
this decision.

In the very beginming, the Supreme
Court deals with the question of senti-
ment op religious aspect. Ag to what
should be our approach to the religlous
and sentimental aspect, I 'say, the
Supreme Court has itsel? given an
answer ‘on p. 745 It is in these
“terms: -
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“While we agree that the consti-
tutional question before us cannot
be decided on grounds of mere
sentiment, however passtionate it
may be, we nevertheless think that
it has to be taken into consideration,
though only as one of the many
elements, in arriving at a judicial
verdict as to the reasonableness of
the restrictions sought to be placed
under the three enactments”

So, the Supreme Court was concerned
to see whether the restriction that
was sought to be placed on butchers
carrying on their business of slaugh-
tering of animals, selling beef and
other articles,—whether the total ban-
ning of cow slaughter,—had placeg an
unreasonable restriction, was g reason-
able restriction in the interest of gene-
ral public. The Individuals’ funda-
mental rights, citizens' fundamental
rights, can be deprived of only if the
restriction is found to be in the public
interest. The answer given was that
it was a reasonable restriction on
individuals’ rights to earry on business
in the public interest and interest of
particular  communities, religious
people and so on,

I would like to be very
merely want to sum up w the
Supreme Court considered in arriving
at'the above decision was this. They
considered the triple role that cow
plays in Indla, it produces miikx 14
food; it produces bulls fof draught

tion of the people in the country and
that too of very poor people. The
second -argument was that the continu-
ance of unless cows and other animaly
would strain the scanty fodder amd
fesd resourceg of the country. They

‘alst urged that the presence of a large
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pumber of old and useless cattle had
a bad effect on the quality of their
breed also. These were the three
arguments that were advanced, The
Supreme Court also took into account,
before giving their decision, the point
as to whether the ban on cow slaugh-
ter could be restricted to only cows
which were useful, which gave milk
and which could be made use of. But
they pointed out the practica] difficul-
ties involved; they gave the flgures
and said that, if it was trled to be
restricted to only uselesg cows ang if
cowg which were advanced in age and
which had become useless for further
economic use were to be allowed to
be slaughtered, then it would leave
the door wide open for premature
slaughter of useful cows also.

The arguments given by the
Supreme Court have been reinforced
by the recent study of agrarian pro-
blems made by experts. But before
referring to it let me say that at that
stage, even before the Supreme Court,
the counsel who appeared for the
petitioners did not go to the extent of
suggesting that there should be no
totaj ban so far as the cows were con-
cerned; he did not think it worth-
while to advance such an argument.
Now, of course, we are arguing this
point. Let it be argued. We have
the right, the privilege, the freedom
of expression. I do not attribute any
motives. But this was the position
in 1858. .

Acharya Vinobha Bhave's fast also
hag not come up suddenly. As far
back ag 1876, he drew the attention
of the Government to their failure in
fulfilling their assurance and declared
his intention to go on fast. At that
time the Government of India gave an
assurance and in pursuance of that
assurance, the Central Government
adviseq four States and the Union
territory of Goa to pass a suitable
legislation which wes done. Now, I
ask one question, I have been sitting
“here throughuut the debate. I have
not heard -& single Member say or
point out how the prevalance of these
Acts banuing total cow slaughter in
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all the States of India except two has
burdened or caused inconvenience to-
the persons whose food includeg beef
also. Nobcdy has pointed out any
such difficuity.

Now, in addition to the arguments
that were udvanced before the Sup-
reme Couri, may I point out that,
recently, ~me more ground, a very
cogent graund, has been added as to
why there should be a total ban on
cow zlaughter. Not only does it pro-
vide manure, but with the recent
invention of gober gas plant a new
source of cnergy has also been made
available. The other day I was atten.
ding a Seminar in Gujarat where
alternative sources of energy were
being discussed, and several speak-
erg dwelt at length on the immense
possibilities of availing of this source.

Secondlv L n-ay also point this out
to the Mer-ners from West Bengal.
Recently Siirj Satish Chandra Das
Gupta made speech at Calcutta
where he has tricd meet the argument,
namely, thai there were not enough
fodder and fceding resources available
for unlesg cws. And he hag tried to
meet that argument. I would only
refer to a rouple of sentenceg from
his speech mode on 26th February,
1879 at Calcutta. 1 need not try to
point out Shri Satisy Chandra Das

- Gupta’s oualifications to speak on the

subject. This is what he says. He
calls the pclicy of the Chief Minister

- 1]
i
;
2
1
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Gobar and urine which have very
important organic manurial value
needed for the crops.’

1 am, therefore, surprised when
some memberg repeated the same
-arguments which were rejected by the
.Supreme Court—unless they do not
know the Supreme Court judgment
-and the present constitutional provi-
.gions, and I am not attributing any
.motives, They honestly feel that guch
.a step should not be taken in their
respective States, We have geen how
far their arguments are sound,

Now, [ am referring to Vinobaji's
fast, all those steps by four States
“were taken, he hag postponed his fast.
“Whan Again, after some time, he
declared hig decision to go on a fast
boernuse the remaining two Staleg had
not been procceding in that direclion,
Liven altar that, when he waited when
the resvesentatives of the Krishi Go
Seva Sangh et the Chief Minisiers,
certain assurances were given. One
©f the wvssurances given by the West
Bengal Government was to see that
the existing legisiation and rules were
-strictly enforced because, of late, dur-
ing the last 3-4 years, instead of en-
forcing strictly whatever provisions
are there, they were being relaxed.
Government had stated that they
would give up the recent practice of
relaxing the rule whereunder cow
- glaughter in individual premiseg was
ot permissible. West Bengal govern-
" ment had started giving such permis-
sion during the last 3 years. During
‘the discussions the representatives of
* Go Seva SBangh had with the govern-
‘ment, the Government had assured to
-gee that they would review the posi-
tion, but, unfortunately, they did not
‘live upto the expectation and granted
such permission on the night of 11th
November, 1978 ie. on the eve of
"Bakrid day, with the result that such
a permission wag granted, and that
‘precipitated the matter because on
20th November 1979 Vinobajl announ-
ced his decision to go on a fast from
ht ql Jlaulry We l!l bow even

--m vlrhd

legislation and or rules.’.
what Vinobajl and those who work
for prevention of cow slaughter are
told. But, what is happening? It is
very unfortunate, Sir, T would only
point this out to you that I have got
before me Shri R. K. Patil's statement
about what he saw there at Calcutta
in a slaughter House. T have got a
copy of it, a copy of hi; statement
which bears the date 13th January
1979. He points out that practically
the existing legislation and rules
made thereunder are not enforced.
Accardine to him, and he has given
the  firares. if the existing rules or
provisions are rigidly enforced. 90 to
05 per cent of the cows that were
slanghtered wcould have been saved
from being slaughtered, ang hardly
five tp ten per cent of the number of
cows that came to be killed would
have been killed.

Even in such a situation what do
we expect Vinobeji to do? Membars
after members have appealed to him
but in the same breath at least some
of them also said this. Mr, Chairman,
1 cannot resist the temptation of
quoting  their exact words. You
please give a couple of minutes. I
have taken down verbatim as to what
these Honourable Members stated. I

. was surprised and pained to hear them

say such things. Some hon. Members
referred to his fast as nothing but
violence in thought *“a national klack-
mail or ag one which would only help
in embittering the feelings among the
communities.” The people who ex-
press themselves in such a manner
obviously forget that here is a person,

great saint ang one of the greatest
living Gandhians who had gerved our
country and -our country wpla
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Even then they go to the
-of saying such things. 1 personally
feel that these people forget the pro-
visions of the Constitution the back~
ground of Supreme Court decision
the gituation gg it has developed
from time to time regarding enacting
legislation for total banning of cow
slaughter. They also forget the sacri-
fices that Vinobaji has made. I feel
that if at all, there would be an fll-
will or embitterment of feelings, it
would be only because of the utter-
ances like the one that I have refer-
Ted to.

Therefore, I would urge upon the
hon, Memberg who talked in this
strain to desist from such utterances
and; if they are really gincere in see-
ing that Vinobaji does avoid hig forth-
coming fast, they should advise and
try to persuade their respective Gov-
ernments to take positive and poncrete
steps at least to bezin with by enforc-
ing striclly the exislting provisions
and by formulating a policy where-
under, total ban can be ensured if not
now, at least later within a reasonable
time. You can ask for giving you a
little more time so that you could
adjust and try to arrange things
accordingly. It ig only in that way
that you can persuade Vinobajl to
give up or at least postpone his fast.

I am concluding by saying one
thing more. I have heard many voci-
ferous voices and many full-throated
trieg mine is also one though I have
not got the lung power. If you really
want to save the cows from being
slaughtered, not on the religious
basis—I am not concerned with reli-
gion as guch—but if you want your
economy to be based on agriculture
and cow. then it is a joint responsi-
bility. . Vinobaji himself says that. It
is not only the responsibility of the
Government but also of the people.
It won't be enough to pass the suitable
legislation. But, it would throw more
Tesponsibility on the people, especial-
iy on the workers snd on legislators
and on.the publicmen in the country

CHAITRA 22, 1801 (SAKA)
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to see that protection of cows is not
wasted in the sense that no further
steps are taken to gee that if a cow
becomeg useless, even then, it is look=
ed after properly by ensuring proper
fodder ang shelter, :

Sir, I thank you for zlvﬁgmln
opportunity to participate in this
debate.

MR. CHAIRMAN: Shri Pius Tirkey.
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States, though having different views
on the subject under discussion, have
emphasised the importance of cow.

There has, however, been some
differences in approach to this gques-
tion. While some hon, Members
stated that there should be total ban
on cow slaughter and also on the
progeny of cow, the other hon. friends
stressed that there may be a ban on
slaughter of useful cows, useful pro-
geny of the cow, there should not be
a total ban on  the cow slaughter.
These are the two main views given
from both sides. Some hon. Members
have advanced the arguments basing
it on religious sentiments, historical
aspectg ag also on economic aspecis;
while some of the other hon. Members
have mentioned about the economic
aspects of the problem only for which
reason, total ban on cow slaughter is
not proper.

When we look into the history of
this question, it arose mainly during
the Second World War. When there
were a large number of Allied forces
present in India, there wag a rampant
slaughter of animals in the country.
It became a matter of worry and
concern that in this manner, useful
cows and even useful calveg were
being slaughtered. So, under the
Defence of India Rules, some prowvi-
sions were made under which cattle
below three years of age could not be
slaughtered; male cattle between three
and ten yearg of age which were being
used or were likely to be used as
work cattle could not be slaughtered.
cows between three and ten years of
age which were capable of producing
milk, other than the cows which were
unsuitable. for bearing offsprings, and
al] cows which were pregnant or were
in milk ' could not be slaughtered.
This ban was imposed under the
Defence of India Ruleg in the late 40s.
On 80th September, 1946, after the
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ernments to consider the feasibility of
introducing legislation for continuing
the restriction imposed during the
War. In November, 1047, the ques-
tion was raised on the floor of the
legislature and an expert Committee
wag formed to go into this matter,
This Expert Committee, which was
called the Cattle Preservation and
Development Committee made certain
recommendations in 1948, This has
been referred to in the Resolution
also. The main recommendations
were: (i) the slaughter of all useful
cattle should be immediately prohi-
bited; (ii) unlicensed and unautho-
rised slaughter of cattle should
be immediately prohibited; and
made a cognizable offence
under the law; (iii) Slaughter of
cattle should be prohibited totally
as early as possible; (iv) Necessary
arrangements on the lines indicated
should be made for the maintenance
and care of gerviceable and unproduc-
tive cattle; (v) Gowshala cess such as
‘Laga’, ‘Biti", ‘Katauti’ and ‘Dharama-
da’' should be legalised; (vi) An
additional cess should bg levied for
raising funds required for establish-

ing Go-Sadans etc. ang collected
through the existing collection
machinery.

These were the main recommenda-
tions. Government of India accepted
the r:commendations of the Com-
mittee, but in the meantime the Coun-
stitution of India was also promul-
gated, and this matter was taken up
in Article 48, At that time, in 1048.
the Minister of Agriculture informed
the Constituent Assembly about the
past recommendations and -announced
that the Government had accepteq its
recommendationg so far ag they rela-
ted to prohibiting of slaughter of all
useful cattle, because the recommen-
dation was that the slaughter of
useful cattle should be immediately
prohibited. So, this wag mentioned
by the Minister of Agriculture In
March 1849 before the Constituent
a.uembly
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: [Shri Surjit Singh Barnala]

With regard to the recommenda-
tiong of the Committee for legislative
measures, Government of India were
of the opinion that this was a matter
which primarily concerned the State
Governments, as even at that time,
the power of legislation in regard to
such matters was vested in the pro-
vincial Governments. Nevertheless,
Government of India prepared a
Model Bill on the lines of the recom-
mendations of this Committee and
circulated the same to the provincial
Governments for their guidance and
enactment of suitable legislation.

The reactions of the State Govern-
ments were varied to that Mode] Bill
also. Some States passed some legis-
lation, Some did not do that. Then
the Government of India felt that
some State Governments were under
the impression that the gpirit of the
Constitution was to stop the slaughter
of cattle completely. Government of
India accordingly addressed the State
Governments on the subject in Dece-
mber 1950 clarifying the legal and
economic aspects. Drawing the atten-
tion of the State Governments to

Article 48 of the Constitution, Gov-
ernment of India wrote:

“It is clear from the above article
that what ig really intended is not
a total prohibition of all cattle
slaughter put prohibition of slaugh-
ter of cows and calves and other
milch and draught cattl® only. The
directive is thus subordinate, and
in a sense, ancillary to two impor-
tant provisiong in the Article, viz,
(a) Preserving and improving the
breeds of cows and calveg and other
mileh and draught cattle: and (b)
Prohibiting the slaughter of the
“above. Milch and draught cattle
would cover only cattle capable of
giving milk or of heing employed
for draught purposes or in other
words ‘useful' cattle, A tota] ban
‘on the slaughtar of all cattle is
thus not an obligation imposed on
the States by the Constitution,

Regarding th> economic aspect of
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the matter, a complete ban on the
‘slaughter of cattle would gppear to
be wasteful. If enforced, it is
‘bound to lead to a lower standard
of cattle life and breeding in the
country. The enormoug expendituse
on the maintenance of a large
number of unproductive cattle
makes it impossible to provide that
care gnd nourishment to productive
cattle which is essential for improv-
ing’ their milk capacity and traction
power. The result is that even the
productive cattle which are already
smal] in number, will gradually
deteriorate and cease tg be produc-
tive. From the Expert point of
view also, the problem has consi-
derable significance. Hideg from
slaughtered cattle are much superior
to hides from felled cattle and fetch
a higher price. In the absence of
slaughter, the best type of hide
which fetches good price in the
export markets would ng longer he
available. A total ban on slaughter
is thus detrimental to the export
trade and works against the inte-
rests of tanning industry in the
country.”

So, this was a letter written in
December  1850. Thereafter, the
Government of India made efforts to
set up goshala, ctc., because in some
legislation, it was provided that ihere
should be goshalas, etc. But that did
not work very well; and ultimately it
wag found that it was not possible,
It was a great financial burden on the
States’ as well as the Central exche-
quer. Then this matter went to the
Supreme Court. Many of my friends
had referred to that judgment of
1858, that is, Mohd. Hanif Quareshi
and otherg v/s. Ftate of Bihur and
others. The Articie 48 was interpre-
ted by the Supreme Court in thie
manner. There are three aspects;

(a) “That a total ban on the slaugh-
ter of cows .of .all ages and:
calves of cows and calves of
ghe-buffaloes, male and female,
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‘is guite reasonable and is in
consonance with the Directive
Principles as laid down in
Article 48;

{b) That a total ban on the glaugh-
ter of she-buffaloes or brecd-
ing bulls or working bullocks,
as long as they are capable of
being used as milch or draught
cattle, is also reasonable and
valid; and—for the purpose of
this resolution, we are not
concerned with this observatiun;

() “That a total ban on the slaugh-
ter of she-buffaloes, bulls and
bullocks after they cease tp be
capable of yielding milk or of
breeding or working as draught
‘animalg cannot be supported
and reasonable in the intorest
of the general public and is
invalid.”

This is the finding. According lo this
finding, slaughter of cows was totally
banned. Slaughter of progeny of the
cow, ihat is, ca'veg of the cow and
bulls and bullocks. 1s long as thoy are
useful, also wag banned. But, gctord-
ing to (c) it was mentioneq that
“bulls and bullocks after they cease
to be capable of yielding milk or of
breeding or working asg dJraught
animale—they could be slaugntered.
So, thig is the interpretation of the
Supreme Court on Article 48 cf the
Constitution. The position is very
ciear. Under Article 48, a provision
hag been made in the Constitution. We
are bound by that provision. That
provision has been interpreted by the
highest legal authority, that is the
Supreme Court, in a judgment. It
has not been, later on, in any way,
revised or reconsidered. That is also
binding. So far as the position of the
Government is concerned we are
bound by the provision of the Consti-
tution ang also by the finding of the
Supreme - Court. - So, my position, as
Minister of thig Department, is that
according to Article 48, it 'bas been
provided ‘that ‘cows and calves and
COW progeny cannot be slatightered,

but the bulls and bullocks after they .

CHAITRA 22, 1001 (SAKA) slaughter (Res) 338

cease to be useful, could pe slaugh-
tered, This ig the interpretation of
the Article 48, Buffaloes are also
useful as we get milk from them;
calves of the buffaloes are also useful
because they are also used for draught
and progeny purposes; and that is
why, the Supreme Court has, in part
(b} mentioned that there is a prohi-
bition of slaughtering those animals
hecause they are useful,

SHRI A. C. GEORGE (Mukanda-
puram): If the whole thing is to be
seen in the proper perspective, if the
buffalo is yielding and is of use, if
the goat ig yielding and is of use and
if the chicken is yielding and is of use,
how do wyou!|differentiate between
God's creation? As he was mention-
ing as Minister for Agriculture, he
has got certain views and responsibi-
lities. Like that, why not the Kerala
Government has certain viewg accord-
ing to the popular will of the Kerala
people? The Kerala people are of the
vnanimous view that there should be
nc ban on cow slaughter.

SHRI SURJIT SINGH BARNALA:
So far as my position is concerned. 1
am hound by the Constitution: and I
am also bound by the judgment of the
Suprume Court. I do not give any
interpretation of my own to this; I
only go by the interpretation given
bv ihe Supreme Court. That is the
pusition. In view of these gbserva-
tions, I do not want to add anything
more. I had meetings with the Gov-
ernments of West Bengal and Kerala
and I had discussion with the previous
Chie!l Minister of Kerala also. I will
discuss the matter with Shri Jyoti
Bosu even in the present context,
because a lot of things have been dis-
cussed in this House and many deve-
lecpments have taken place. We also
visited Paunar recently, Mr. Stephen
was also to ac us; for certain
reasons he was not able to go with
‘us. So the leaders of varioug political
parties in Parliament and some of the
ministers also went and had discus-
sions with Vinobajl. We are evem
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‘[Sbri Surjit Singh Barnala) SHRI C. K. CHANDRAPPAN:
now having some follow up of these Gandhiji was against a total ban,
discussions and we are trying to give DR. RAMJI SINGH: 1 will reply to
our views to the two governments. you.

wheft oft o< & wyw & wymm ) qy ow foied §4
wfersaran Report of the Committee on the Pre-
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vention of slaughter of cattle in
fis ait wad farwr € g@ diemie o Ow India, 1955, recommendation No. 1
RE AR AT AT W AR under item: preventing killing of
od §f ey e T fr T S e WY cows particularly in the cities of Cals
?mwﬁ m?tmﬁ:q o= ittl‘l;ﬁiﬁi cutta and Bombay even when they
g TN A Frararers = WA had gone temporarily dry. The re-
oW 3 9 g7 wifew gfewio & fra s commendation says:
Ao gro faag sury rorrd ) T e
¥ fr wreim gfaam ® fasfamd| & o o ‘“Wholesale removal of milch cat-
48 W1 37 %1 yraET feay 91 o gt fr tle from the cities and the replace-
WA GTEY W ATTAT wifgh s ag adaefa ment of city produced milk by
& dwen fomr v @ s Wigem s milk produced by animals kept in
wifig® 1| Trafeey fafeven ams @ arfedt the natural surroundings in rural
v yerde § afw wweriew Teew areas is the only permanent method
RB—g T dET § 1 xafer wR 09 of solving the problem of preven-
gﬂf wTTr wﬁéﬁ* mmwﬁ:r ggfﬁ tion of slaughter of milch animals.”
TgaT | L1
g #aw sovfos §. ... (vwEwm) 7y fovd ewama sy g g€ Y &1 2w
mﬁ%lmmﬁwﬂﬁrm*w g
SHRI C. K. CHANDRAPPAN- Two wfgd | wwmfr W, ¥W o aw
Chief Ministers are going to see TR WA W Fopwvde o § —
Vinoba Bhave; he should be persuad- Report of the Special Committee un
ed. Preserving  High-Yielding  Cattle-
SHRI A. C. GEORGE: No single  Tecommendation: 1
political party including Janata Party “In order to prevent the deple-
is favouring ban on cow slaughter, tion of stock of good quality cattle
: from breeding tracts through un-
SHRI VASANT SATHE: On behalf ; -
of the Congress (I) party, we are for restricted removal of a large num

a total ban on cow slaughter; I say hacclug hltiil:l-ythe 9: ﬁdzhﬂt;lt:tet:
this on behalf of my party. . s o " -

concerned should undertake legis-

SHRI A. C. GEORGE: Let his leader lation for the registration of milch

say this, cattle and for controlling their
removal outside the State.”

wo ooy fog : ot wgw, WS fre g dherds P ¥ R Wi

frrer R @ 1 F o y© Tff aer ? o # of —

(Interruptions),
Report of the Cattle Preservation and
MR. CHAIRMAN: When he is Development Committee:

speaking on behalf of his party and

- the Leader of the Opposition is there, “This Committee is of opinion
. and he jg silent, he is accepting it; that slaughter of cattle is not de-~
why do you compe] him to say some- girable in India under any circum~
thing? stances whatsoever, ‘and that -its

SHRI A, C. GEORGE: It is a dis-  law. The : 0
crimmation based on sex; bullocks very large extent depends on. her
can be killed, not cows. -cnttle-mdthesoula!t!gm_
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can feel satisfied only if cattle slau-
ghter is banned completely and
-simultaneous steps are taken to im-
prove the cattle.,.”

awmfy wgrey gy Feivd vd wre A
o wre qiwews o § off fis eiy WY &
vo foid ® Yex & worar qor § fee-

area of land which can be
<ultivated by a pair of bullocks will
pend on work efliciency

Chapter VIII Draft Sixth Five Year
Plap—

“Livestock production practices
in India have been found to be not
only labour intensive but ulso
labour distributive and rural in
nature.”

oY wT STy o wew w0 ® oo @ arl
grag W

}irrlld;im Livestock Census 1966—1st

“Unlike the western countries
where cattle are kept for milk and
meat, in India they are maintained
for milk and draught power.

They are also the source of a
large portion of the manure used
by the farmers.”
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€1 ot 2 wwrefivs wwre R, gt w0k ¥ fony
you Wt ware mft § 1 dfieary o wro 48 Wit
35 ¥z wabw firar war § i o ) www
¥ vy wour wifig ¢ wowTe s saTe 3 oY 8wy
g f o fie geR s fear §—

5th January 1967, assurance ig there
by the Government of India on the
floor of Parliament,

On 12th March, Shri Jagjivan Ram,
the then Agriculture Minister gave
an gssurance.

On 13th September, 1976 Shri Om
Mehty gave similar assurance,

SHRI A. C. GEORGE: Gandhiji
said, “The Hindu religion prohibits
cow slaughter for the Hindus; not for
the world. The religious prohibition
comesg from within. Any imposition

#from without means compulsion.”
(Interruptions).
o Traelt T &1 wurw Wit g

Gandhifi says,

“I have received letlers from the
cow - protection societies in Mysore .
protesting against my letter to the
Mysore Cow Protection Committec

b appointed “by the State, My letter
iwag' In. answer {o-a large question-
tinire isshed by that committee, Ex-
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{wro el ferg]

tractg . from the letter published in
the Madrag press led to the cow

* protection societies to think that .I
wag totally against legal prohibi-
tion of cow slaughter under any
circumstanceg whatsoever. I was
surprised to receive this letter and
1 wondered whether in a moment
of forgetfulness I had said that
there should never be any legisla-
tion against cow slaughter. I there-
fore asked for a copy of my letter
from the cow protection suciety

which they have finally sent, As
the letter represents my considered
opinion and has been given some
importance by the committee and
hag  caused misunderstandings
among the public nf Mysovre I re-
produce the whole letter below. ., ."
(Interruptions),

ot qg w2 @ § fw wid! o qo fawg @ ag
T A

Tifrs @ard #1 35T AKF ATE
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You may have learnt from the
newspapers about Acharya Vinoba
Bhave's announcement to go on a
fast which, in his age, is almost a
complete fast, in support of a ban
on cow glaughter, in accordance
with the interpretation given by
the Supreme Court. In this con-
nection, I wrote to you a letter on
May 30th, (copy enclosed), in
Which 1 had explained this position.
Subsequently, when you were good
‘snough t0 pay a visit to me at
Patna, 1 understood you fo say that
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the interpretation = given .by ,.the

Supremg Court was reasopable and

that there should be no. . difticulty
" in giving effect to it.”

In the Resolution, affer the words
“This House directs the Govern-
ment,” insert the words “to advise
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amendment by Shri Vinayak Prasad
Yadav to this Resolution. [ find he
is absent, So, I will put it to the
vote of the House.

The amendment was put and negativ-
ed, .s -

MR. CHAITRMAN: We shall now
take up the main Resolution by Dr.
Ramji Singh,

SHRI SURJIT SINGH BARNALA:
Since he has mentioned about some
amendment, I want to say something
on it .

MR. CHAIRMAN: There is no am-’

endment, excepting one by  Shri
‘Vinayak Prasad Yadav.

SHRI HARI VISHNU KAMATH
(Hoshangbad): Sir, I rise on a point
of order, Rule 845 reads:

“Notice of an amenment to a
motion ghall be given one day ' be-
fore the day on which the motion
is to pe considered, wunless the
Speaker allows the amendment to
be moved without such notice.”

Now you, as Chairmaan, have got the
powers of the Speaker. Anyone in
the Chair has got the power of the
- Bueaker. Apart from that, see the
-wording of the rule “one day before
the day on which the motion is to be
considered”,

MR, CHAIRMAN: What is your
contention? -
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-SHRI HAR] . VISHNU  KAMATH:

I have given notice of an m_an:hnmt.

I gave notice 14 days ago.
MR CHAIRMAN:; It is not here,

SHRI HARI VISHNU EKAMATH:
I is not my fault.

MR. CHAIRMAN: There is only
one amendment, by Shri Vinayak
Prasad Yadav.

SHRI HARI VISHNU KAMATH:
1 am sure the House would agree to
my amendment, .. -

MR. CHAIRMAN: My information
is that the hon. Speaker has already
rejected one amendment on these
lines. That amendment was not al-
lowed by the Speaker, So, I am not
allowing this amendment also.

SHRI KANWAR LAL GUPTA: Sir,
Gouverninent can mmove an amend-
ment at any time.

MR. CHAIRMAN: Under what rule?
No, I am not allowing it.

SHRI SURJIT SINGH BARNALA:
The Mover of the Resolution in the
course of his speech referred to one
amendment. ] want to refer to if,

THE MINISTER OF PARLIAMEN
TARY AFFAIRS AND LABOUF
(SHRI RAVINDRA VARMA): In th
cousre of g debate, if an amendment
is moved, it is allowed by the Chair:

SHRI C. K., CHANDRAPPAN:
There should be sufficient notice,

MR. CHATRMAN: Mr. Kamath, the
difficulty is that sufficient notice :is
not given. But if the hon. Minister
is moving it, if it is the pleasure of
the House, it can be permitted.

SHR1 RAVINDRA VARMA: It hasz
happened many times. In this very
session there was a Private Members'
Resolution on the land army and
there was an amendment of this
kind, proposed and accepted, and the
Chair allowed it »
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SHRI VASBANT SATHE: Sir, on &
point order, Rule 345 is quite clear.
It says:

“Notice of an amendment to &
motion shall be given one day be-
fore the day on which the motion
is to be considered; unless the
speaker allows the amendment to
be moved without such notice”

SHR1 K. P. UNNIKRISHNAN
(Badagara): He has not allowed it
in this case.

SHRI VASANT SATHE:
Here what is the whole procedure?
There should be adeguate notice so
thal we all know. But in case the
notice is short, it is procedural. But
if the House agrees and if the mover
moves an amendment.. (Interrup-
tions). Here is m question only of
procedural part. ‘The Spesker has
the power to condone the period and
allow.

SHRI K. P. UNNIKRISHNAN:
He bas rejected it already. There
is no amendment as of now. The
moment the Speaker rejects it, there
is nc amendment.

SHRI RAVINDRA VARMA: The
amendment of Dr. Ramji Singh now
referred to has not been considered
and rejected by the Speaker.

SHRI K. P. TUNNIKRISHNAN:
It has been considered and rejected
by the Speaker.

(Interruptions)

MR. CHAIRMAN: If we accept
this amendement, then other amend-
‘ments have to be accepted. There

should not be any discrimination
between this and the others. It
we accept this, we have to accept the
other amendments also, 'That is the
~difficulty.

. DR. RAMJI SINGH:It depends up-
on the pleasure of the House, Sir.

(Interruptions)

a

(Interruptions)

SHRI SHAMBHU NATH CHA-

TURVEDI: Whose amendment was
rejected? Was it Mr. Kamath's
amendment?

"MR. CHAIRMAN: Not Mr.
Kamath's, Shri R. D, Gattani's
amendment,

SHRI SHAMBHU NATH CHA-
TURVEDI: What happened to Mr.
Kamath's amendment?

MR. CHAIRMAN: Mr Kamath’s
amendment iz not there at all. I
do not know. Nothing is before me.

SHRI HARI VISHNU KAMATH: I
gave notice of it a fortnight ago.

MR. CHAIRMAN: But it is not
before me,

SHRI HARI VISHUN KAMATH:I
do not know why it is not admitted.

SHRI SHAMBHU NATH CHA-~
TURVEDI: His gmendment is exac-
ly on the same lines.

MR. CHAIRMAN: But that amend-
ment is not here.

(Interruptions)

SHRI SURJIT SINGH BARNALA:
Sir, this being a State subject, under
the Constitution we won't be
able to enforce this Resolulion, so0
we cannot support the passing of thiz
Resolution. - Under the Constitution
it cennot be done. '

MR. CHAIRMAN: You c\#nnot-nqp-
port it? ; :

SHRI SURJIT SINGH BARNALA:
We cannot support it. Under the
Constitution, it is a Btate subject and
we cannot enforce it on the . State
Governments. '

 (Interruptions)
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SHRI A. C. GEORGE: The Gov-
vernment has taken g very correct
sttitude.

(Interruptions)

MR. CHAIRMAN: He says that the
Government cannot support this Re-
solution.

The gquestion® is:

“This House directs the Govern-
ment to ensure total ban on the
slaughter of cows of all ages and

calves in consonance with the Di-
rective Principles laid down in

Article 48 of the Constitution as
interpreted by the Supreme Court
as well as necessitated by strong
economic considerations Lased on
the recommendations of the Cattle
Pregervation and Development
Committee and the reported fast
by Acharya Vinoba Bhave from 21
April 1979."

The Lok Sabha divided:

Division No. 14 17.26 hrs.
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MR. CHAIRMAN: Subject to cor-

rection, the *result of the division is:
Ayes-—42; Noes—8,

The motion wes udorted.

17.28 hrs,

RESOLUTION RE: PROCEDURE
FOLLOWED REGARDING PROMO-
TION OF A JUDGE.

MR. CHAIRMAN: We now toke
up the next Resolution. Shri Stephen,

SHRI C. M. STEPHEN (Idukki):
Mr. Chairman, Sir, I rise to move the
resolution which stands in the name
of Mr. Veerabhadrappa and under
his authorisation, as permitted by the
Spealer, I move:—

“Huving considered the statement
made by Shri Shanti Bhushan, Mi-
nister of Law, Justice and Company
Affaire on the floor of the House
on 6th March, 1979 on the circum-
stances under which the promotion
of Shri O, N. Vohra took place
after the, pronouncement of judg.
ment in ‘Kissg Kursi Ka' case.

This House records its displeasure
over the procedure adopted in con-
nection with the said matter.”

This resolution arises out of a
gatement made by the Law Minister
in this House spelling out the cir-
cumstances under which Shri O. N.
Vohra, the sessions judge, was pro-
moted ag a High Court Judge, the
timeiy promotion at the conclusion of
the trial of the 'Kissa Kursi Ka’

SHRI KANWAR - LAL GUPTA
(Delhi Sadar): Sir, I rise on a point
of order.

‘tions).

-promotion of a Judge .372
- (Res,) .

1t is unconstitutional.. . (Interrup-

SHRI M. N. GOVINDAN NAIR:

Any resolution can be he passed
here.
SHRI KANWAR LAL GUPTA:

To my mind, it is unconstitutioml
and it cannot be discussed ... ......

SHRI K. S§. RAJAN: As if the
earlicr resolution was constitutional.

SHRI KANWAR LAL GUPTA:
Let me first read out the resolu-
tion which has been moved bv Shri
Stephen, the Leader of the Opposi-
tion,

It reads:;

“Having considered the statement
made by Shri Shanti Bhushan, Min-
ister of Law Justice and Com-
pany Affairs on the floor of the
House on 6th March, 1979 «n the
circumstances under which the pro-
motion of Shri O. N. Vohra took
place after the pronouncement of
judgment in Kissa Kursi Ka' case,
This House records its displea-
sure over the procedure adopted in
connection with the said matter.”
Let me read article 241, It says:

says:
“(l) “Parliament may by law
constitute a High Court for a Union
territory or declare any court in
such territory to be a High Court
for all or any of the purposes of
this Constitution.

(2)The provisibn of Chapter V
of Part VI shall apply in relation to
every High Court referred to in
clause (1) as they apply in relation
to a High Court referred to in
article 214 subject to such modifi-

*The following Members also recorded their Votes:

AYES Sarvashri RLF, Verma, Dharm Singh Bhai Patel, Motibhai
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Rejan Jadunath Kisku, Begud Sambrul K. P, Unni Krishnan,
Shrimati

K_A.

Rashida Haque Chaudhary, Shri A, C. George,
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cations or exceptions as Parlidment
‘may by law prvolde.”

Now, article 217 savys:

“(1)- 'Every judge of @ High
Court shall be appointed by the
President by warrant under his
hand and. seal after consultation
with the Chief Justice of India, the
Governor of the State, and, in the
case of appointment of a Judge other
than the Chief Justice, tha Chief
Justice of the High Court, and shall
nold office, in the case of an ad-
ditional or acting Judge, as provid-
ed in article 224, and in any other
case, until he attains the age of
sixty-two wear.”

“Provided that

a Judge may, by writiny under

his hand addressed to the President

resign his office....” and so on and
so forth.

‘There is a procedure laid down in
the Constitution in article 217. This
procedure—as laid down in articles
217 and 241—has been fully followed
and has been explained by Mr. Shan-
ti Bhushan.

Now, if you see the Rules of Pra-
cedure, Rule 352 says:

“A member while speaking shall
not—

(i) refer to any matter of fact
on which a judicial decision is
pending; s

(i) make a personal charge
against a member;
(iii) use offensive expresgions

about the conduct or proceedings
l:f mzmnment or any State Legis-

(iv) reflect on any determination
© of the House except on a motion
for rescinding it..”
'I‘l:g next one is very' important.
“(v) refiect upon the conduct. of
Persons in high authority unless

“Procedure followed CHAITRA 22, 1801 (SAKA) re. promotion of 374

a Judge (Res,)
" the d.i.scussicm is based on a sub-
stantive motion' ﬂmwn . proper
terms;”

‘persoas in i{igh éli“:hm_'ity’ include
. High Court Judge. '

1f »ou see the statement which wat
made by Shri Shanti Bhushan on
6th March, 1979......

MR, CHAIRMAN:; Mr, Kanwar
Lal Ciupta, the Bpeaker has already
considered this matter. .

SHRI KANWAR LAL GUPTA: The
Speaker might have considered. But
it is for you to rule out my wvoint
of order or accept it. You are the
Speaker at the moment. The Spea-
ker might have admitted a certain-
Fesolution in his Chamber. Later
on, as has happened many times, it
has not been accepted by the Spea=
ker or by the Chair. So, you have
the nuthority. You are the Speaker
now end you have to decide here,
You have got all the powers that the
Speaker has, My submission before
you is this. Please see the statement
of Shri Shanti Bhushan. He has given

the procedure and what haprened.
or instance, he has said:
“Shri Vohra is the senior-most

officer of the Dethi Higher Judicial
Service, The proposal for his ap-
pointment as Additional Judge of
the Delhi High Court was, in ac-
cordance with the procedure laid
down, initiated by the Chies Justice
of the Delhi High Court. At that
time there were 20 Judges in posi-
tion in the High Court and five ap.
pointments remained to be made.
~Although there is no lclal require=.
ment to this effect..

AN HON. MEMBER: He is going
into the details,

. SHRI KANWAR LAL GUPTA:
“Although there is no legal require-
ment to this effect, an effort is made
to the proportion of service -Judges
at one-third of the total strength of
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SHRI VASANT SATHE: This is a
speech under the guise of a point of
» - (Interruptions)

‘MR. CHAIRMAN: Mr, Kanwar Lal
Gupta, I want to make it very clear.
It has already been admitted by the
hon. Speaker. I cannot reopen it. I
have no power at all

SHRI EANWAR LAL GUPTA:
fere 1 do not agree with you.

MR. CHAIRMAN: There is mo
question of your agreement here.

SHR] KANWAR LAL GUPTA:
There are precedents, not one but
many, where a Resolution had been
accepted by the Speaker, but later on
some objection had been raised here
and the Resolution was  disallowed,
“You are the Speaker at the moment.
-Here my learned friend, the Leader
of the Opposition, wants to  discuss
#he statement of Shri Shanti Bhushan
regarding the appointment of Shri
Vohra as a judge. He is challenging
his appointment. ...

“SHRI VASANT SATHE: The Man-
-ner of appointment.

- SHRI KANWAR LAL GUPTA:
"What do you mean by ‘manner'?

SHRI VASANT SATHE: Don™t you
-see the difference?

SHRI KANWAR LAL GUPTA‘ 1
understand what you mean. I under-
stand your political motive behind it.

SHRI VASANT SATHE: We are
:saying it openly. There is nothing
‘hidden, We are making an open alle-
getion an open charge of mala fide.
‘What is hidden in that?

SHRI KANWAR LAL GUPTA:
“That is highly objectionable. Because
.Mr  Vohra committeq - Mr, Sanjay
- Gandhi, you got offended. '

SHRI VASANT SATHE: I : am
‘not' saying that Mr, Vohra s = not
competent to be a High Court Judge.

We are saying that the manner in
which he has appoited is mala fide
(Interruptions) .

SHRI KANWAR LAL GUPTA:
Only if they keep quiet and control
themselves, I will not take much
time, Don’t lose your temper,

When the recommendation of the

,Chief Justice of Delhi High Court

end the Chief Justice of India has
been received, the proceedings in the
Kissg Kursi Kg case were at an ad-
vanced stage and the recording of the
prosecution evidence was almost com-
plete.’

He has explained everything. Now es
Mr. Sathe says, they want to criticise
the bona fides of the Judge. They
want to attack his character, My
question is: if you want to discuss
the appointment of any Judge here,
is there any limit? If you want to
impeach—] can understand that—
you can bring forward a resolution
for impeachment. There is a certain
procedure for that. But, so far as ap-
pointment is.concerned, it cannot be
discussed here and this House is not
competent to discuss the procedure of
appointment of a High Court Judge.
You can impeach by a majority of
two-thirds, There iz provision in the
Constitution and, to find out a way to
accuse and abuse a Judge for some-
thing which he has done, I think, is
bad. |

SHR1 SHYAMNANDAN MISHRA
{Begusarai); One feels inclined to
sympathise with you in your predi-
cament because the resolution has
been admitted by the hon. Speaker.
But for the Chair, at any particular
point of time, to take a view that
;since the hon. Speaker has admitted
it, s0 the Chair would not go into the
points of order raised by an hon.
Member does not seem to be a correct
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perly ip the particular context and
p0 the resolution would be gone thro-
ugh. That point of view one can take.
But the points must not remain un-
met, Because the points have been
made, they have to be met. Otherwise
it the Chair takes the view that the
hon. Speaker has already ruled that
it is in order, that is not a proper
thing to do in thig matter. This is my
humble submission. You may take
your own time about thig and we can
proceed with it. But this is not the
procedure which the House should
be asked to accept in the matter of
rulings.

SHRI C. K. CHANDRAPPAN:
Mishraji, you were not here when a
few minutes ago the House passed
by a majority and adopted a resolu-
tion which wag absolutely unconsti-
tutional.

SHRI SHYAMNANDAN MISHRA:
That view you can take.

SHR] C. M. STEPHEN: The matter
is very simple. A statement was
made on the floor of the House. The
simple question is: once a statement
is made on the floor of the House,
whether thig House has got a right
to consider that statement, This s
the essence of this .

SHRI EKANWAR LAL GUPTA:
Statement on what?

SHRI C. M. STEPHEN: Anything.
A statement was permitted, it was
shown to the Speaker and a State-
ment was made on_the floor of the

ouse.  The question is: whether
this House must leave the statement
there or whether it can, if it so
chooses, consider, even otherwise
then by 5 resolution, a statement
made on the floor of the House. A
statement made on the floor of the
House - cannot be the end of the

: SHRI SHYAMNANDAN MISHRA:
hat, of course, you can do.

- more

a Judge (Res.)

SHRI C. M. STEPHEN: Having
considered that statement. The
house expresses its opinion. This is
all that is done. Having considered
that statement, the House expresses
its opinion and this resolution is
perfertly in order.

(2) Rulegs 173 and 174 must be
read together. The admissibility of
resolutions is spelt out in Rule 173.
Rule 174 says:

“The Speaker shall decide
whether a resolution or a part
thereof is or ig not admissible
under these rules and may dis-
allow any resolution or a part
thereof when in his opinion it is
an abuse of the right of moving
a resolution or calculated to
obstruct or prejudically affect the
procedure of the House or is in
contravention of these rules.”

There are two or three stages. A
resolution is alloted: the resolution
has come and the Speaker has consi=
dered it and under Rule 184, he holls
that the resolution is valid and ad-
missible, He can amend the
resolution. I may submit it for the
information of the House that the
Speaker did amend the phrascology
of the Resolution. He felt that
certain phrases were to be amended
and so be amended a certain phraeo-
logy and he gave the order and then
the Resolution is admitted under
Rule 174, This was put on the order
paper in the week before last. It is
not coming up for the first time.

In the meanwhile, if anybody has .
got any objection, probably, he could
have taken the objection with the
Speaker, Even then I would say
that the Speaker was out of bounds
at that point of time. Anyway the
matter has come up after all these
things. This is a simple thing that
the gtatement made by the Minister
be taken into consideration. Nothing

than



=79  Procedure followed re. APRIL 12, 1979

[Shri C. M. Stephen]
in the House should not be taken
into consideration by the House is
going rather too far, This ig all that
1 can say.

Having considered the statement
made by Shri Shanti Bhushan, the
Minister of Law, Justice and Com-
pany Affairs on such and such a
date. the House records on the cir-
cumstances under which Shri O. M.
Vohra’s promotion took place after
the pronouncement of the judgment.
That was not what he explained.
This House records its displeasure
over the procedure adopted in con-
nection © with the sald matter.
{Interruptions)

SHRI SHYAMNANDAN MISH-
RA:. That was about the manner in
which he was appointed,

SHRI C. M. STEPHEN: For
Mr. Mishra's information, I may say
that two wordings were there origi-
nally, The word: chosen by the
Speaker was ‘proctedure’. There was
some other word. He altered and the
word ‘orocedure’ was put in. Tt is
not as if he casua'ly admitted it: he
considered it in details and he ad-
mitted it; he exercised his jurisdic-
tion under Rule 174. It is here. It
doeg not lie in the mouth of any
Parliamentarian to sav that the
statement made in this House is
beyond the arms of the House for
consideration. (Interruptions). I say
say that jt shall not lie in the mouth
of any Parliamentarian to say that

_ the statement c<hafl not be con-
sidered by the House, This is a
simple thing. .

SHRI SHYAMNANDAN MISH-
RA: The hon. Leader of the Opposi-
tion would have been in a much
better position to argue his case if.
in ' place of the wword ‘procedure’
were the words ‘the manner in
which the appointment has = been
made’. So, the procedure that has
been adopted in this particular case
wag strictly in accordance with the
Constitution, - '

promotion of a Judge 380
(Res, )

'SHRI SHAMBHUNATH CHATUR-
VEDI: Sir, I rise on a point of order.

MR. CHAIRMAN: What is your
point of order? And under which
rule you are raising it?

SHRI SHAMBHUNATH CHATUR-
VEDI: I am speaking about Rules
178 and 174 What was said in the
Statement absolutely in accordance
with the procedure laid down for the
appointment of a judge.

Now, if the House, expresses its
displeasure, it would certainly be
an expression pf displeasure against
the Chief Justices of the High Court
and Supreme Court. This ig the
implication of this Resolution, Se,
Sir, the appointment was marde per-
fectly in accordance with the cons-
titutional provisions. Now top say
that the House expresses its dis-
pleasure, it means that either the
Chief Justice of Supreme Court or
the Chiet Justice of High Court has
erred and thereby  displeasure,
attaches tp their actions. Car it be
said in this manner?

MR. CHAIRMAN: Mr. Gupta ond
Mr. Mishra, all these aspects have
been considered by the hon. Speaker
and he has come to this conclusion
that it may be admitted. And since
he has already admitted it, I have no
authority and I have no compestence
in the matter. So. I am ruling out
these points of orders. Mr. Stephen.
you may go ahead.

SHRI SHAMBHUNATH CHATUR-

VEDI: Thic is a very had precedent.
This wag never done before.

SHRI KANWAR LAL GUPTA:
You are ag good as Speaker.

MR. CHAIRMAN: I have already
ruled out all points of crders,
Mr. Gupta. :

SHR] KANWAR LAL GUPTA:
Even the Speaker has considered it.

SHRI K. P. UNNIRRISHNAN: You
should give your ruling.
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MR. CHAIRMAN: T am giving my
ruling that there is no point of erdes.
The point of order does not arise at
all T am ruling it out. You go
ahead Mr. Stephen, (Interruptions)

Once I have given my rulin
cannot questlonﬂmy ru?lng. ﬁ‘o’ ):;1:
comment on it. :

SHRI KANWAR LAL GUPTA:
You give your ruling, just now.

MR. CHAIRMAN: I have given
my ruling Mr. Stephen you go ahead,

SHRI SHYAMNANDAN MISHRA:
Then, Sir, let us be quite clear
in our minds that it is a no-confidence
motion ageinst both the Government
anq also an impeachment of the
Chief Justice of the Supreme Court.
Let us take it in that form that this
is an outright motion of no-confi-
dence against the Government and
an impeachment.

SHRI C. M. STEPHEN: When I
make my submission, you will come
to understand what I say, The grave-
men of my charge is that the Chief
Justice was placeg out of the picture
and the appointment wag effected
without the knowledge of the Chief
Justice, '

SHRI KANWAR LAL GUPTA:
Have you ruled out my phjection?

MR. CHAIRMAN: Ves, ruled out.

HSHRI KANWAR LAL GUPTA:
ithout giving any reasons? Without
applying your mind?

MR, CHAIRMAN: I have applied
my mind. After applying my mind
only T have come to this conclusion.
(Interruptions) :

THE MINISTER OF STEEL AND
mﬂ (SHRI BUU PATNAIK):
® says, you
Ming, (Intmupziomfd Py, your

MR  CHAIRMAN: The hon.
opeaker has - taken all aspects info
of they Hon. He. has considered all

(Res,)
SHRI BLJU PATNAIK: It has been

said that ‘you. dig not apply your
mind; you cannot change it. .

MR. CHAIRMAN; There i& no
‘question of my changing. Hon.
Speaker has considered all these
aspects in detail. I fully agree with
him. Whatever he has done is
correct. .

SHRI BLYU PATNAIK: But it

was not possible for him to go into
all these aspects. So, let the matter

be taken up by the Speaker once
again, Let it be takeil up agein and
it may be that the Speaker may give
another ruling perhaps. It is a very
serious matter of propriety.

SHRI K. P. UNNIKRISHNAN:

What is the hurry, Sirt We can take
it up later.

SHRI BIJU PATNAIK; The
Speaker can always review matters.

SHRI K. P. UNNIKRISHNAN:
Admitting is one thing. Now objec-
tions are taken when it iz being
moved. That iz a different stage.

SHRI SHYAMNANDAN MISHRA:
And the Chair has to record its
ruling on the points raised by us.

SHRI KANWAR LAL GUFTA:
With comma and full stop and sign
it., .,

SHRI C. M, STEPHEN: After
having moved the Resolution, may
I now proceed, Sir?

SHRI BIJU PATNAIK: How can
the Chair say, you go on,—to accuse
the Chieg Justice of IMdia, to accuse
the Chief Justice of a High Court?
How can the Chair allow this thing?
It cannot be allowed.  Constitu-
tionally it cannot be allowed. (Inter-

ruptions). :

SHRI P. RAJAGOPAL NAIDU:
{Chittoor): Nobody can challenge

the ruling.
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{Shrl C. M. Stephen)

SHRI BIJU PATNAIK: Nobody
can challenge the constitutional pro-
vision governing the functioning of
the House. Nobody can accuse, ex-
cept through impeachment, the Chief
Justice of India or the Chiet Justice
of a High Court. You cannot do it.

The House is debarred from doing it.
(Interruptions),

SHRI KANWAR TAL GUPTA:
May I make a submission? If you
want to overrule my point, you have
got every right to do that. But have
the reasons recorded and then do it.

MR. CHAIRMAN: Mr. Kanwal Lal
Gupta, I have already given my
ruling. I have already given reasons
why I am doing that.

SHRI BIJU PATNAIK: Because
the Speaker has admitted, you cannot
do it. That is what you have said.
The Chair said, ‘The Speaker has
already considered’ The Speaker
may, in hig Chamber, also review
the thing. We are only requesting
the Chair to considey whether this
may be postponed.

SHRI VASANT SATHE: It has
already been decided; no question of
postponement, The question of vali-
dity of the resolutidhi can't be
guestioned.

~ SHRI KANWAR LAL GUPTA:
Let it be referred to the Speaker.
Let the Speaker decide. (Interrup-
tions)

SHRI BIJU PATNAIK: Sir, the
House may adjourn mow. I move a
.resolution that the House may ad-
journ because of the seriousness of
the matter.

(Interruptions)

MR. CHAIRMAN: I have already
ruled out your point of order.

' SHRI BLJU PATNAIR: T ‘move
that the House may adjourn, Sir you
- have to admit it. I have moved a

_ formal resolution that the House may

adjourn.

MR CHAIRMAN: Under what
rule? ' o :

SHRI C. M. STEPHEN: This is
something else. You have nothing
to do with thisT You please sit
down. =

SHRI BIJU PATNAIK: I move that
the matter be referred back to the

SHRI EKANWAR LAL GUPTA:
Sir, there is a formal resolution
moved by the hon, Minister which
should be considered.

MR. CHAIRMAN: Under what
rule?

SHRI SHYAMNANDAN MISHRA:
The resolution cannot be moved
in the way the hon. Minister is
moving. I am always trying to take
a right stand in this, Now, a resolu-
tion can be moved only according to
the particular procedure and that pro-
cedure hag not yet been adopted.
But this request can be made to you
that the matter can be held over for
the consideration of all the points
that have been raised in thic parti-
cular context. Now, if it is your
pleasure to say that the Chair
means the Speaker and no other
occupant of the Chair, then of course
the decision of the Speaker would be
binding on the House that way. But
so far as we are concerned, we find
that the occupant of the Chair at
any particular point of time iz the
Speaker and we go by that. Now...

MR. CHAIRMAN: When you ac-
cept me as Speaker, you ‘accept my
ruling that I_have ‘ruled out your
point of order.

(Interruptions)

SHRI C. M. STEPHEN: ‘1 have
already moved my rest¢lution. Don't
try to stall it. It has already been
moved. 1 spoke for two or three
minutes. Then the point of order
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not closed. Don't waste time. I have
already spoken for two or three
minutes, (Interruptions)

SHRI KANWAR LAD GUPTA:
You have to apply your mind.

SHR] SHAMBU NATH CHATUR-
VEDI: I am challenging your ruling.

SHRI BLJU PATNAIK: Np Mem-
ber of Parliament can challenge the
ruling of the Chair,

Minister left it at that.

SHRI KANWAR LAL GUPTA:
Sir, there was g point of order.

MR. CHAIRMAN: The point of
order way ruleq out.

GMQIFND—Job T—40 LS—30.870— 800

Judge (Res.)
moved. If ong goes through the
gtatement of the Minister, it will be
mnthatthe provisions of the Arti-
cle, that is Article 217 of the

An annly!in ot the
statement made by the Minister
will indicate that the appointment
was in violation of Article 817 of the
Constitution.

MR. CHAIRMAN: You may please
continue next time.

1156 hrs.

BUSINESS ADVISORY COMMIT-
TEE THIrRTY-SEcOND REPORT.

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND LABOUR
(SHRT RAVINDRA VARMA): Sir, I
beg to present the Thirty-second

Report of the Business Advisory
Committee.

1757 hrs.

The Lok Sabhg then adjonrneg #iil
Eleven of the Clock on Monday

April 18, 1070/Chaitra 26, 1961
(Saka).



